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RAJYA SABHA
Friday, the 6th August, 2010/15th Sravana, 1932(Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
Universal food entitlement

*181. PROF. ALKA BALRAM KSHATRIYA: Will the Minister of CONSUMER

AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the National Advisory Council (NAC) has recommended
extension of universal food entitlement to one-fourth of the poorest

districts or the poorest blocks in the country;
(b) if so, the reaction of Government on the recommendation;

(c) whether the implementation of food entitlement would be extended

to other schemes; and
(d) if so, the details thereof?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): (a) to (d) A statement is laid on the Table of the House.

Statement

(a) and (b) The National Advisory Council (NAC) has not made any

recommendation to the Government.

(c) and (d) In view of the above, does not arise.

o e @B @efd #gled, # Uk AIH @ FAN S F Sfen @t §
FoT I T9 § F U & W IR g w w2 et w e Rewm & oo B o
IR B A aedd WA F e e wh, S0 T WER AT W qean Ao
ST AR 82 30N g1, dl WIRR AT WieT FET Flefd &1 o1 frganr o v Hw g2 w2
AT Ao & ufded & H U & MY W F IE GHI g7 FAT WHR o FHHA FHIS
JTeRele TR 87

»ﬁemm:ﬂmﬁﬂmﬁsﬁﬁqﬁmﬁtﬁsﬁmﬁﬁﬁ,wﬁwaﬁ
MY A6 gqerl i & Tl & s Tg aT Hed F AEA W@ g o fF qor A S



below poverty line



digeleT &, 38 wheat and rice e ¥9d fhell & a@ & 25 fhel d& & H AT W
Ig WHR IHA Q| TSR FHI thinking 30 B W ST HT §, TR TWER o 370
dF g aF =) fhar § F ag 25 fReh gem, 30 fFel gem ar A 35 fFar geml 5§ W
T[T TWHRT & AT IIadd g W &1 var @0 gom, il aRfeufy & &1 R 78w
qEAT &, I€ O e Tt § AR $EF aR FH ToT WER AR ST FerodAr F G Hellg-
AT A & gferar ot W 2

W. e &R W, A qor ot @ Aiee Ay W F AHUR W gg "
3G ST FA SN A G AT H A gEU QWb YA Tg IS e § o Ferern
® A B TR, Il F oG g F KT & BEG HeASl T T TR TG
ggdl I § S g1 safav F AT HN SN d FE A At § o weER e
# Sootel FA dell IR BT FWA Al W IHFA T & fAv gefow ghawmsd &
hleadd & Ufd Saecel dd el & Uaue 39 fO99e &F I@aT d9gdr § a1 Agr? 49
o @, WA IRIR TF GEAS & AT FA WER A FS AT S §? Iow Afewsr &
& S gEUE §, #2738 Ieed & @ off faEw §2

A IR TGN : FE7 dIF Uge HATT F HEY ¥, AN WHR o el TGl & GGEa &
AHAA ST commitment FH A, IF W AT A & fov Odel ST HI @IS
3l 3Ty 39 q A ST o § AR TE WM, TE gAR favaw ®, @A A At
3MUafl| FET do §edR H ST §, 30 SN H UH dd €A H I@ geim R Public
Distribution System # FT HRd WHR & TFACR § IR Fo ToT WHR &
el & ARa AR A v AR fraEr & 8 g & 3 d HAd &1, 399
3 @lEAT 3R confar FaARA @ S RAwRT &, 39% YR W A e weT gl
@ procurement and allocation to the states, Jg d® HRd TSR Il HFAERY
qft @ @ fremet

el T W & 96 IRaR F W H A Ggu A el f A F, gwn |
AT TST WEHR A BT 9sar § AR 587 S Fo 0d FHA e §, @A Rwa
ST §1 30 g ae & foU g dur & welr @ey AR 3 g & welt wiew wfEt &
oY - aX doa gema Ru § 3R g T@ 30eT A § s W T 3w wr AR
W THEET A FHA WA & T HRT TWER BT TGIT S|



st soier e - @adfd off, #H U 9fd IR cuEd AT § fR U AR 5w
AR g W FeAHY goe @ Al A qwr F Odq il o el f @r & AR
Wd §, 39 Ao os & §F & S @A §, 386 dgd 3@ o H BPL AT &N,
Afret S g &of, ag amef-sred oA sEfAv g WER 7 3EF aN A R & & v
T @AY 3R dgere GfAfT &1 srea B 3R 3egla urn T Rigrae & ik gy
SeoR SR H el o wgd ¥ A A A W@ F A w w §, Gew O @ w@
0ol 787 e W &1 A IS AIH F AT AT S ¥ e gardr I8 § 7R 3w
Y H ST 1.06 FIs SN T BPL AT B, FT AT ek Yo WHR & 3 IRY W
FeR #@ & St 89 oo s@ g A arfAe aff &, e o sw g A anfAe fear

Se?

M W AR : FAOIT SN, BPL, AAY & APL I g S B fSEACRY e
FHRE H G TS N TF A GBS oA F A Ay H FET F F TSI J Tg
fBais &1 & o sHA FeoleT A T AEIRAT §, SHA GoEd I HI @R &, o
R HRT WHER o IR frar ik canfder &g & a8 SFaeRr d@fa & cenfeer waemT
N WH A FH Fam 747 & dgere GATT H ST recommendations §, 3¢ IUR W
T A H oAs T S5 el 3R g To H fRae @ BPL F 3mUEr, AAY # 3mEer,
APL # U3, ¥F HEAT & ToF &I §ars omeah| # goen & sk e aear § & @
Sl geR @, T FRES @ A Fg # AT @, Confedar FeAReT QWA G OA FUR R
S o Rt gAR 9 &M, ST AT 3RS &AM, A HeoR @A §U, HRA N
3% T 3mees # fowerr deft 3R confoer wefiere 1 asseEH & AANE ToT WERE
F 37T S T TG

SHRI S.S. AHLUWALIA: Sir, the World Food Summit held in 1996, known
as Rome Declaration on World Food Security, passed a resolution that "We
the heads of the State and Government...reaffirm the right of everyone to
have physical and economic access to safe and nutritious food, consistent
with the right of adequate food and the fundamental right of everyone to
be free from hunger"”. India is one of the signatories to this
Declaration. 1 would like to know, through you, Sir, when is the
Government of India going to ratify this through an Act and provide safe
food to each and every Indian, whether he is a poor or a middle class

person or a person living above poverty line at affordable prices?



SHRI SHARAD PAWAR: If he recollects the statement of the hon.
President in the last Parliamentary Session, the hon. President said
"food for all and at special rates for those who are below poverty line".
So, the Government of |India®s total approach 1is to take the
responsibility of food for all, and special precaution will be taken for

the section which is vulnerable.

At Aerer a1 ;AT @aefa S, # AT @ ST d Te S gedr §
Tseafa S o 39er fHewor F 9 919 F Ieo@ fRar a1, A U & de-dius St &
3 TuU gfd el & Heg W 35 frell 36T ¢ & R H Feg @R AR & W@ 82 @)
T e aRwg o 36 RwiRer & g ar 7 Fr g1, ofhd F=r A #E S 58 W
Aol o f Rufa & &2 3w samr & cenfeer selee & BPL 3 APL & SR &
SRR o ST @ 2

AT GHNfT FRleT, Tdfcd AT & &l § R IS d HER & § 3R
AT & AT F AT TS W@T &l ST AT H wAT AGT §, d WHR A S v § R
e & i s oot & el @1 25 fReY e 3 U gfa fFer X @A, 3 W
AR AT A AT G & deh faar SHf?

SHR1 SHARAD PAWAR: Sir, it is the desire of the Government of India

to introduce the scheme, if possible, with effect from 2nd October, 2010
Winding up of National Means-cum-Merit Scholarship Scheme

*182. SHRI NAND KUMAR SAIl: Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state:

(a) whether Government proposes to wind up the corpus of Rs. 1000

crore under the National Means-cum-Merit Scholarship Scheme;
(b) if so, the details thereof and the reasons therefor;

(c) the details of alternative arrangements made by Government to

fund the scholarships and related expenditure under the said scheme; and

(d) the number of students benefited so far under the scheme since

its inception?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to

(d) A statement is laid on the Table of the House.



Statement
(a) Yes, Sir.

(b) The National Means-cum-Merit Scholarship scheme initially
envisaged creation of a corpus of Rs.3000 crore over a 4 year period. The
yield from the corpus was to be utilised for payment of scholarships
every year in the secondary and higher secondary stage. After the first
tranche of corpus was created, there was a drastic fall in interest rate.
Since the yield from the corpus at the new interest rate would not have
been adequate for the purpose of the scheme, it was decided in May, 2010
to wind up the existing corpus of Rs. 1000 crore and to make annual

budget provision to meet each year®"s requirement.

(c) A budget provision of Rs. 90.50 crore has been made for the year

2010-11 to fund the scholarships and related expenditure.

(d) For the year 2008-09, 54564 scholarships were sanctioned to the
selected students of class IX of 33 States /UTs. For the year 2009-10,

24521 scholarships have been sanctioned for students of 27 States /UTs.

M dE FAR WA : AT FHUT AT, AT FAA S A W oA & fof@a
3ok & garr § & Ui AE-He-Aeddr orEgicd Al & 3w Afer arel
ATAT T ST & H FHAl gl F FROT FACT A W IR Far o7 wr g 3R 389
Ucdd a¥ T HEIHABT F R WA & AU A qote Fr graue fmar sream #H o
AETA AT N SN A S A § R gfE aie smavawar ol B odEEr w®
R Feh, safov saF v oEl & 9ua $ur far omuen, &9 R smeen 3R sEdr
gftear @ gieft, S 3MUR W 39 A% a¥ dofc & UIauTl &R Tohal?

SHRI KAPIL SIBAL: Sir, 1 thank the hon. Member for this question. &
U ARIHA ¥ FdleT Agdar § % Ig S process §, Ig S already d¥ gl d¥ sdfav
%,a:qﬁ%ugﬁﬁWalreadyaw\%lsﬂﬁsﬁqﬁaé?rgaﬂ%,agmaggaﬂ%%q%ﬁ
g drar a1 fF 3R g7 i @rer F 3000 RIZ F corpus create I §, ToTH Ugel
tranche 750 &5 & a1, T 1500 F3 & Siar & 3R 38 R & =T Ir & 3000
Fg @ Sdr, IR 3TH gH 8 Wi S Redr, @ 3@ SO F IR §H
3 THH A Tl Thd A, dfhed gH 3@ fF F9 §Fa7 750 FS ¢ corpus create
frar, ar 3%



A g ST & 9 idd & "ey 5 Gfderd W3 IR $EH G A4 A & 3 g
SOTST & @I df 36 THA H Tl A6l ded ¢, ST hder far & S deposit §,
3R T W o & 3R gAr 3@ 3l 2010 #H [ W AT FHH AreAT TellhriA g
AT Tellheld & garT faidsl 87 ©1F Means-cum-Merit Scholarship gfFdg & ganT
M, 3o A scholarship QU S, Affhd I FHA &R & & a6 TIH F @
3da ST A1 3T, e 1 fF 30 TRA F gaRT I g dehdr ATl

Mt dE FAR T : FAUTT HElGd, WX Y F 3ok ¢ AT JeId W& & gaRT
OIET & IIT BT &, ool 30 THHA & dgd W Fls Aeem ¢ &F 330 9Rar & o &
58% ded Iaw g, oW oRaR # @i e 1,50,000 T 1 F FEer @ear § R
FEH Fo OO @ ST, dife oEl # uFA A ST @h| 39 2008-09
.. (Tau) . ..

At wamafa - F9AT vH Hal BTl

St Fg FAR WA : AR, TE W W ST g ¢1 2008-09 F 33 AsA/HG MAT
gt & e IX & iAer SHEl 8 54,564 SEdfeadr AR 2009-10 & 24,521 BEfeaAr
Tihd AA B SRR & Bl H IUH AEIH F AT FHAN SN F S wedr §
o ¥ S oEgfeadl Ted # §, s Sodmee & fhae § AR Sefenfa @@t & farder
87

st FRT Rsga : W, @7 T ScdddG & HAe &, 30EFd, 2008 H 1,346
students o 3EH sEagE feam 3T 115 & THorRRAIT B, i HierRY & T gaer
ST AES @1 g, 39 AUGS H T dF AGl B UIT| 3G dG AdFeK, 2008 H 337
students appear g, fS=# & 67 F THERT el sdeR, 2009 # 5,833 appear
gu, foe e & 2008 @1 ThierRT fAel, o 7g A §1 SfEl 0% 36 &H F T F,
50 THH H AUCS Ig § F IR 40 WAT A o g9 in your class IX, W
STPdgeT H &1 g SATandMATﬁ,ugwmﬁwﬁﬁmgaﬂ%‘lmmmm
class X # SR, d & FFdee 3R gEM, 38FH WOR 55 WA A9 ol BTl
SCs/STs & M3 FH AR oA gHEr, ar ... (TIYUW). ..

ot d TAR ¥ : G H S AR o1 B gL /T L Aol
MR. CHAIRMAN: No discussion now. Thank you.
o R fsad - g dF 99 ANGS F @R & BT B

DR. JANARDHAN WAGHMARE: 1 would like to ask a question from the hon.

Minister, through you, Sir, whether the Government has any proposal to



give scholarships to students belonging to the



weaker sections irrespective of their caste, not on merit basis, but
because of their poor conditions; and whether the Government has any

affirmative action plan to help the poor people.

SHRI KAPIL SIBAL: Sir, this is a question which is much wider than
the issue that is before the House pursuing the question that is being
asked - There are several schemes of the Government of India where we
are, actually, targeting our women from weaker sections; there are
several schemes of the Government of India where we target Scheduled
Castes and Scheduled Tribes. There is no such scheme which targets all
the poor in this country. There is no such scheme of the Government of
India. Therefore, this particular question is much larger. The issue that
you have raised is much larger than the question that needs to be

answered.

MR. CHAIRMAN: Shri Mohapatra.

SHRI PYARIMOHAN MOHAPATRA: Sir, the Minister knows the reasons for
which a corpus of Rs.3000 crores which was envisaged, which would have,
even on a low interest rate, brought in 2.5 crores of rupees annually for
the scholarship as interest, was formed. Why was it whittled down to
Rs.1000 crores and why, even with a Rs.90-crore allocation for the
current year, is the number of scholarships coming down? The number of
States is also coming down, as per your reply, from 33 to 27. And the
number of scholarships has come down to almost 55 per cent. Is it because
of iInadequacy of the scholarships that the students are not applying or
is it because of some criteria which are found to be too difficult

considering the quantum of scholarships?

SHRI KAPIL SIBAL: It can be neither, Sir. It is not because of the
inadequacy of the scholarships. Take, for example, a State like Madhya
Pradesh. In the year 2008, 18,000 appeared, and in November, 2009, only
5,662 appeared. So, it is not because of the fact that the numbers are
going down. Why? If 18,000 could appear the previous year, why should
they come down to 5,000? So, this is inexplicable. Probably, one of the

reasons could be that the States are not reaching the schemes to the



districts so that schools in districts know that there is a scholarship
available. That could be one thing. There could be another thing. Maybe,
their States could have other schemes which may be better than these
schemes; so, the children are going to those schools; 1 do not know. But
these are very strange figures of States which have done well in the

first year, but the numbers

10



are going down now. So, 1 think, it lies with the States to find out as
to why that is happening. As far as their criterion is concerned, if
18,000 could appear the earlier year, why should a less number of
students appear this year? There is no problem relating to the criteria

as well.

And as far as Orissa is concerned, no proposal has been received from
Orissa so far. It is very strange that there is a scheme offered and the

State does not send a proposal.

st AgFAg 3T : waOfd ARiey, # Afae awe & Jaw ¥ A @g 97, 98
Wﬁag?ran—&ram@rﬁ? corpus WcH @& yearly basis W mark f&ar & sder
payment f&ar Swew, Wfa el F S A IF FET F Sdel THERRT §, Ido g 4T
gl FE 9 AN §AS H g 3 W 3H Aoh H Fs ged W oS e o § ok
S wenfgaa ot 81 o1 oerar € f gAlr AfAEd s=al d% communicate =gl & 1 T
¢ -3 glau @R ¢ W@ Fl W, ST IR FY 9gd § @l A T ST A
W%mﬁmwwméfﬁ%regionalmﬁﬁ,aﬁ%mﬁﬁ,ﬁ%,
Real & IWIRT H I 37 DE-BI languages F IWERT F 3R THORRIT FHFA & arv
# A ST o #Y T § 6 Sidem dar 39w allocate fhar §, @8 o #A U3
ST 1 39 56 IR A T HE?

11



R LI — LY ::5 RN N W P bt g el et ol dasa s
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Le O L o wRE e el o3 508 one S i L
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P LR P P UVTRL A T FRT TR E i o N T

S S S e o o i LS B s

tTransliteration in Urdu Script
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A FRe Rewe : W, AT AT A F97 IeoT ora A 7l g o awa § 6 oS
WA §, 9 3H FhIH F W] B & AT dlhel 7o 99d A faame & R & Bfecae =
$§ 9gaC el Sedl F 9 g W TR e & S 30 g | e A 3R
6 E9IR AT A THaT §1 &F Ted F a1d HEr AR FIfer @7 &6 g 3mr e

Formula for sugarcane pricing

*183. SHRI V. HANUMANTHA RAO: Will the Minister of CONSUMER

AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether sugar industry has demanded new formula linking cane

pricing and sugar realisation;

(b) whether industry wants sugarcane price paid to farmers linked to

realization from selling sugar and cane by-products;

(c) whether this demand has come as Government 1is considering

deregulating sugar industry;

(d) if so, whether he has pointed out that the Ministry would
finalise proposals over next few days Tfor circulation to other

Ministries;

(e) whether industry note to the Ministry focuses on marketing and

sales decontrol; and
() if so, to what extent Government has agreed with their demands?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): (a) to (f) A statement is laid on the Table of the House.

Statement

(a) to (F) The Central Government had been Tfixing the Statutory
Minimum Price (SMP) of sugarcane in terms of Clause 3 of the Sugarcane
(Control) Order, 1966 for each sugar season on the basis of the
recommendations of the Commission Tfor Agricultural Costs and Prices
(CACP) after consulting the State Governments and associations of sugar
industry and cane growers. The sugarcane (Control) Order 1966 was amended

on 22 October, 2009 by inserting clause (g), which provides for giving

13



reasonable margins to the growers of sugarcane on account of risk and
profit, giving powers to the Central Government to determine a fair and
remunerative price (FRP) from 2009-10 sugar season effective from

1.10.2009.

14



A representation has been received from sugar Industry inter alia,

with the following demands:

(i) Sugarcane price be related to realization from sugar and direct
realization from by-product on a suitable formula. Minimum price

protection to come from Government during years of low sugar realization;
(i1) PDS sugar be procured from the open market;

(iin) Sugar be removed from the purview of Essential Commodities

Act;

(iv) Sugar be decontrolled and release mechanism be dispensed with.
Further there should be no stock holding limits on trade or bulk

consumers.

The above proposal of the sugar industry and the proposal relating to
deregulating sugar industry is to be discussed with all concerned
Ministries. The Government will take appropriate decision in the matter
after taking 1into consideration all aspects of decontrol of sugar
including its availability, price situation, its impact on cane growers,
impact on consumers of sugar and distribution of sugar through the Public
Distribution System. Proposals would be finalized for circulation to

other Ministries only thereafter.

SHRI V. HANUMANTHA RAO: Sir, in his reply, price fixation has not
taken into consideration the production of ethanol and the production of

electricity from molasses.

SHRI SHARAD PAWAR: Sir, the formula has been changed. Sir, certain
factors are taken into consideration when we decide the price, that is,
cost of production of sugarcane, returns to the growers from alternative
crops, general change in prices of agricultural commodities, availability
of sugarcane to the consumer at fair price, price at which sugar produced
from sugarcane is sold by the sugar factories, recovery of sugar from
sugarcane and realisation made from sale of by-products like molasses,
bagasse, etc. and their important value. So, the hon. Member is asking

this question. Sir, that particular aspect has been kept in mind and

15



price has been fixed on the basis of that.

SHRI V. HANUMANTHA RAO: What made the Government to take up the issue
for consideration, firstly, PDS sugar be procured from the open market
and secondly, sugar be removed from the purview of the Essential
Commodities Act? Sir, both these issues will disarm the State Governments

and it will be an anti-people proposal.

16



SHRI SHARAD PAWAR: It"s not a Government decision. This is a demand
from ISMA, the Indian Sugar Mill Association and the National Federation
of Cooperative Sugar Factories. They have given a memorandum. In that
memorandum, these are the demands which have been put forward before the
Government. The Government has not taken any Tfinal view. We will
definitely consult the State Governments. We will see the crop
conditions; we will see the overall sugarcane and sugar availability in
the country; we will see the prices for consumers and producers in the

country; and, then, we will apply our mind.

SHRI M.V. MYSURA REDDY: Sir, sugar 1is procured Tfor the PDS.
Manufacturers of aerated drinks, sweets and confectioners are also
consuming 1t. Sir, through you, 1 am seeking a clarification from the
Minister about the average percentage of sugar consumption by various

consumers.

SHRI SHARAD PAWAR: Generally, about 65 per cent sugar which has been
produced in this country is used by this type of organised sector and

rest of it by public at large.

M weggd agER - @A Felew, @ e e i e & RREen @ Rear
a2 3 T ST g e wfow Tedr & & 30 awar e @, 3AH deid H A HA
T 3R 3@ SR § IR HAWT @ qEd AR 5E o A fRE 3@ 9 & wue §
3HH I Towl T Aol 3R R AT AE AT urcdnl 3T Fgl S Alr foos g, S
e wae ¢ e qor mr § 5 A e mfow o faet § wWeER § g% A & ¢
& e & AT TH IUR W TT H ST {6 Al dued W SR Axhe d fhce FATHr
e g1 &1 a1 3% FAh & HUR W Ieal H AT TT A H Segiel AGT A E| AAA,
g o W 9d § S ggd A B3 & A H Sl @l Sl N, 3@ S oAy Fw
g7 TR T 1T H S W & S Sl AT F AT Jonee & o TWER T AR A
g Bl

A gamfa - 3T TR IO eI

A gIga Iqdy : NAA, AT YA dadl T g & Al § A T & v g
AT FXaT 3 @ & & T Rl & 3R | .o @R 3§h sre 3w
FHeARAA Pelpaic A SN §, ¢ WA dgd [ & I ¢, S & g § AR 3w
AT FeH A AC WX e @fRT S 3@HT adfds Hed Ihold W Fh 6 oo &

17



fhdell 3cUlesT oFTd 31T T &1 39 WA # deold & fov iR 07 & qEdfds 3cae
F AETT FT FAT B T WA F AT, N WA F O FIT WHR Hs QAT FeA
33T W §2 R E, & I IR FT IF 38 qU W o Feem?

18



M eRE R : FAT TT FA F AU S IS dF F FRRAT A1, FHA GUR HA
N IGTHAT &, 3T RE H AN T & A oY o 3R Sy Faer i e & ofr oy
AR ARD WHR o TR fhar, Sugarcane (Control) Order, 1966 #H 22nd
October, 2009 # UF =aT Feilol 3Teld 3HHA fair remunerative price 5@ TRg @
COINCIUI o) ) T

A Feaad IqAQ : Tg WS A S H forEr g3 7l
At wamafa - 9 gge g AfSwl

o RE AR : FE ARG F ol AMRT, ST R H HRAS WHR o FAH Tgel & &l
g HY o0 dgr o SAomr R gHEr S wEeRAT fRAT &, 98 wseRar @ ¥ e &
A el o ARt & gelt a7 3R Ry & #@er @ gel, TR FaEr & 3fa Fea Bea
& 39g W AR WHR FFAASS g1 Hah, system dilute g HWN 3R TH Tl Tgel
& A S FUR R &, 38 W Q0 R & 3AT A H JqF A

M Fegaa aqddr : ANAA, FHP IS &I AT

MR. CHAIRMAN: No supplementary on supplementary, please.

ot FOad T - AN, W § F IR GAR WA H A T SU, d@ S e
A & ...(UAYE). ..

ANt waafy - 2T, 3T FARMEeaT F St & 3@ o ST

At Fogad aqdy ;. FARMhSAA g1, MAA, TE A 3R o @A gm F IR
AR WY =T gl ... (SHEUTT) . . .

MR. CHAIRMAN: We can"t have a discussion here.

At Foad aqddr @ S WA Mo A G, F § AR Too F AT WER T4 B
FRAE B W ¥ A &, AN F9 dF? W AFS R AN N T A | ... (SFIUE) ...

A Tofig vaT & : W, Ig FE &, 5§ W AT § T HA A
AN wgafa - 3T 3TH Afew ST

st IR g RE TET : AT TgEE S St ger @ 3@ & ASar-Seldr garer #
AT A S & q@ar aedt g1 Al 3T & AR FOAHER Hed S F AT
Flefed U A ferar 3R Mo el 3@ e S g T §H WHR F Tg I9T ded
g & ggar ¥ ROt @ arger
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o o &1 o1 f& aoet W At 7 S aRTd 30 § 38R ol Hod WHR T e
AR e Aot # vh Re ¥ AAR FEN 3 7o & & fav) o Fr A Fe aifos
HOA Al F AHFN Hod TT TSH &I AT FFAST & oot HT AHPN Hed aF aF &,
I AT FHAT ST TS F?

ot g AR : FAE & T H FAG 9T W w1 SR D6 Fer wF Ag G
gl s@s foT U& independent organisation CACP gl CACP 3T HIFd dd ai| Hel
S Fer 6 2009 3R 2010 &F S sea@ fmar, 38§ dga@ & 2009-2010.... In 2009-
10, the FRP which was given to the farmers, was 51 per cent higher than
the SMP which was paid in 2008-09; it was Rs. 28.8 per quintal higher
than the SMP earlier fixed at Rs. 107.76. When we changed the system,
farmers started getting better price. Last year was one of the years when

sugarcane farmers got excellent price throughout India.
Technical support to Gram Panchayats

*184. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether the National Commission on Farmers (NCF) has recommended
training of Panchayat Members in integrated pest management, integrated

nutrient supply and scientific water management;
(b) if so, Government®s reaction thereto;

(c) whether Government contemplates extending greater technical
support to Gram Panchayats and attaching the Agricultural
Universities/Institutions/Research Centres with Panchayati Raj

Institutions; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.

THOMAS): (a) to (d) A statement is laid on the Table of the House.
Statement

(a) to (d) The National Commission on Farmers (NCF) has recommended
training of Panchayat members in integrated pest management, integrated

nutrient supply, and scientific water management, as well as in new
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technologies such as Biotechnology and Information and Communication
Technology (1CT). The Revised Draft National Policy for Fanners

recommended by
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NCF provides for training of one woman and man selected by each Panchayat
with the help of agricultural/animal sciences universities and the
persons so trained would serve as Farm Science Managers in their
respective villages. The concept of farm science managers has been
suitably incorporated in the National Policy for Famers, 2007 (NPF),
which has been approved by Government basing on the recommendations of
NCF. The NPF, 2007 also envisages support to the State Governments for
devolution of functions and functionaries for empowering the Panchayats
in order to implement various schemes and programmes at the grass root
level; and steps to strengthen and accord centrality to Panchayats in
addressing the problems of famers. NCF has not made any recommendation
for attaching the Agricultural Univerisities/Institutions/Research

Centres with Panchayati Raj Institutions.

Training 1is being imparted to Tfamers and elected members of
Panchayati Raj Institutions (PRJs) in the above mentioned areas and
technologies by the Krishi Vigyan Kendras (KVKs) established in different
districts in the country. The modified Scheme of"Support to State
Extension Programmes for Extension Reforms® Scheme also provides for one
Farmer Friend for every two census villages to facilitate famer-to-farmer
extension service. Involvement of PRIs at various levels such as
selection of beneficiaries, identification of Farmer Friend, selection of
Farmer Teacher for Farmer Field Schools etc. is an integral part of the
Suport to State Extension Programmes for Extension Reforms Scheme. Under
the schemes of Rashtriya Gram Swaraj Yojana and Backward Regions Grant
Fund, State Governments are being assisted for providing training and
capacity building to elected representatives and functionaries of the

PRIs for upgradation of their knowledge and skills.

siweht fcdd s @ W, AT J S A S Rears fG@r g, 3@ o ger § 3R
a%agﬁ?fﬁwﬁglWﬁﬂﬁ@farmers%ﬁt%%ﬁaﬂﬁm@%lﬁ
AT FA SN F S aEc § R S $T F@ W Aol F SN A, ThkeR F AR
H g =g, FA G U gl P AR $AY IO g8 §? S WER &
farmers & AT Wamew &, 3% IR § F 79T S Tl ¥ g Hias §2 oy
YAIRY IH G B TS ¥ R SER A Ao afafe gam & o Rk owd A @
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8 W@ E, ¥E H A aer g2

PROF. K.V. THOMAS: Sir, the question was, "Whether the National
Commission on Farmers (NCF) has recommended training of Panchayat
Members..." In the reply, | have said that on the basis of the
recommendation of the National Commission on Farmers recommendation as
well as the
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Draft Policy, we are helping the Panchayats so that the agricultural
activities can be augmented through the Panchayats.

Al Rooa sgw - @, # Ahs Geedd a@ 7 qell el AN S A W uge
T 8 ek Aet foam g1 # AT #N SN @ g W@ § F S sl whet aes §,
309X H FA WS @ 3 dF IR g2 W, W UgA FAT F & SA AL A W,
# A%z warer s1e A gl AR THAT @ R @ FT BRI g3 §, fhae wwi @
afafthe g3 &2 W, T§ @ Fg a1d A ge B AN S FOW & A qd §1 FAA e
IR Bl ...(FEAUE)... A T§ IS ¢, e H F§ e G §
. (ST . . .

A TET yaw T ;0 T I & 3 RAT Fw W oW F AN S Faw A ga E
.. (cHaUE) . ..

AN A - 3R 3R AfcahFedy SaE A8 Redr g, O 39 3§% Qv A
AT ... (cgaue). ..

AMac Rced s - W, & A EAF Bl ... (FAUR) ... FAA SN, SA A & gern
St Reat & fear oiem &, 3@ & ¥l 9o &7 §, St # qT W@ g, 3HH oA HI S g
g W Bl ...(cHaUR). ..

MR. CHAIRMAN: Please do clarify the position.

PROF. K.V. THOMAS: Sir, 1 have got the details of the number of
persons in the Panchayat institutions which have been trained. 1 have got
a detailed list. 1 will pass it on to the hon. Member.

MR. CHAIRMAN: The information is there. It will be made available to

you.

A Roea s @ W, AV Fhs ToAAG FARUA g1 AT FHA S A HGA SR
A Fgl ¢ fF WHR TAATH F ARIA F FEIAT < W@ gl H Ig e et § F o
FE yFR T eI § W €7 F T d9Edl F WER TgT A IF AR | d@Ear §
W, AR R W R, A TN WA § W §? FEF s TS wH TR
Trotel 3R dhas &1 & Toled F IR A qAAT §, Al Tg 3AA o QU g arenm e g
Far ¥ 3R ol nfde werdar T doral # & arer €2

PROF. K.V. THOMAS: Sir, according to this policy, one woman and one

man is selected by each Panchayat with the help of agricultural/animal
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sciences universities. We also give financial
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assistance under various schemes, like the RGSY so that the State
Governments can help in strengthening agriculture activities through the

Panchayats.

DR. K.P. RAMALINGAM: Sir, the Minister"s reply says that in every
Panchayat one woman and one man is going to be selected as Farm Science
Manager. This is not enough. Of course, every Panchayat has more than
three or four villages. At least, five farm science managers should be
trained in each village. Sir, the nation is very much in need of
mechanization of our agriculture. May 1 know from the hon. Minister
whether the farm science managers are going to give training in modern
farm equipments for ploughing, seeding, weeding and harvesting. Also, |

want to know from the hon. Minister...
MR. CHAIRMAN: Only one question please.

DR. K.P. RAMALINGAM: ...whether there is any programme for giving
training for the manufacture of value-added agricultural products. Are
you going to give any stipend to these farm science managers by Govt. of

India?

PROF. K.V. THOMAS: Sir, the modified scheme of support to State
Extension Programmes for extension reform schemes provides one Tarmer
front for every two census villages to facilitate farmer to farmer
extension service. The involvement of Panchayat institutions at various
levels such as selection of beneficiaries, identification of farmer
fronts, selection of farmer teachers for farmer field schools is an

integral part of the support to State Extension Programmes.

M AEAR Heam@ aFdl : AT FHOT FHeed, AT FHOSh A 3wk g
wael # S A A §, 3uer q@aR A oerar § 6 Al St ar ar o ol a i
g W R 3 daa & adfds Sae & & Red @ § ARG A St & @ R oww
daEd # TR &Rt e @ Ader i fagiea & fau, 9Rfdd se & R # @R
S oram g, R fRar § oar ol R ) AeetT & S @ 39 91d T Sy gl R
T O Gad # Talsl dieiid ¥ TaME o) dlell T STEedr gl gl 39 dend § g9
goIR ollelt &l Seraedr & v veh & AR T qRY I AR F FT A A gfeTH
& & # fagea R &, # Seen gedr § B v @ oqwr F fhden durd q¥ & § AR
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mﬂmﬁﬁmaﬁﬁmﬁﬁmw?tﬁ?

PROF. K.V. THOMAS: Sir, 1 have got the State-wise details. For
example, if you take Andhra Pradesh, the number of persons trained in

2007-08 is 2,42,611; in 2008-09, it is 1,56,851; in 2009-2010, it is...
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MR. CHAIRMAN: Could this information be made available to hon.

Members?
PROF. K. V. THOMAS: Yes, Sir.

MR. CHAIRMAN: Thank you very much. Shri Ishwar Singh.

aﬁé&wﬁ?:ﬁuﬁam,ﬁmmmﬁmﬁsh@ragwmé%
T fFAT AT o darRd & @ewdl & forw ufderor f Rwmer & §, s o oo
F gaue R §, St vhed e seus, thiga Gvd-aerd amfd s defad Ser-
TEUS F §| G & HeEd Igi ¥ R glaw e et F N e ¥ d@&6fd dare
& A T g TEar § R S ofEd S € 3R v segfRa oifa 3R fos @t &
oer &, FAT 3T Wl A SHH Ugel & SwN? § W9l ST SR Eied & Hehd &, Faife
T AU T &1 T WXR UAT fgard 1@ § TR 3 ggd & Se?

PROF. K.V. THOMAS: Sir, these are all under consideration. Actually,
it is the State Governments which are implementing this policy. We have

already given these proposals to the State Governments.
Shortage of teachers

*185. SHRI A. ELAVARASAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that our country is facing shortage of 1.2
million teachers for providing compulsory education to all children of 6-

14 years of age;

(b) whether it is also a fact that the shortage is acute in rural

areas;
(c) if so, the details thereof; and
(d) the steps taken by Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(d) A Statement is laid on the table of the House.

Statement

(a) Yes, Sir. Pursuant to the enforcement of the Right of Children
to Free and Compulsory Education (RTE) Act 2009, the additional
requirement of teachers and Head Teachers in elementary education has
been estimated at 5.08 lakh and 2.44 lakh respectively. In addition, it
is estimated that there are 5.23 lakh teacher vacancies in the State

sector, which the State Governments are expected to fill.
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(b) to (d) Under Sarva Shiksha Abhiyan (SSA) a total of 12.82 lakh
teachers have been sanctioned till 2009-10 to cover both urban and rural
areas, against which 10.30 lakh teachers have already been appointed as
on 31.03.2010. An additional 1.37 lakh teacher posts have been sanctioned

under SSA in the year 2010-11.

The RTE Act stipulates that the prescribed pupil teacher ratio will
be maintained in respect of every school. States have, therefore, been
advised to rationalize the deployment of teachers and expedite the
recruitment of teachers against posts sanctioned under SSA as well as
State sector vacancies to address the problem of teacher shortage and

urban-rural imbalance in teacher postings.

SHRI A. ELAVARASAN: Sir, my TFfirst supplementary question is that a
large number of schools are running with only a single teacher in the
country. For example, in Aimoor, a place in Nagapattinam district of
Tamil Nadu, there is a secondary school with 500 students but for a very
long time the school has been functioning only with one teacher against
11 sanctioned posts of teachers. So, 1 want to know whether the
Government will instruct the State Governments to identify single-teacher
schools and take steps to put some teachers from other schools in the
other areas in such schools. Also, what steps have been taken by the
Government to put a minimum number of teachers for every forty students

in schools?

SHRI KAPIL SIBAL: I thank the hon. Member for this question. But, I
must say that I do not think that we in the Government of India now want
to follow the fashion of instructing State Governments. | think, this is
a collaborative exercise between the Government of India and the various
States of this country; 1 think, it is a great national opportunity. If
the States and the Government of India work together, we can really
transform this country. There is a shortage of 1.2 million teachers in
this country. On the one hand we are saying that there is no employment;
but, on the other hand, there is a shortage of 1.2 million teachers. That

space is vacant, it is open. Why do not the States recruit teachers
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through their various recruitment policies? We have seen the total
backlog is 1.2 million but there are some States where the backlog is
enormous and for years! Take for example Bihar, 2,60,841 is the total

sanctioned posts and the backlog is 1,00,696. ...(Interruptions)...
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SHRI RAJIV PRATAP RUDY: Mr. Chairman, Sir, the State Government has
already started the process. ...(Interruptions)... This backlog is of
fifty years and the State Government has already started the process. Why

are you specifically mentioning Bihar? ...(Interruptions)...

MR. CHAIRMAN: What is the point of argument? Please allow Question

Hour to proceed.

SHRI RAJIV PRATAP RUDY: We should make it clear that this backlog is
for 50 years. ...(Interruptions)... You must talk about this backlog

which is for 50 years. ...(Interruptions)...

MR. CHAIRMAN: Will you allow the hon. Minister to answer the
question? ...(Interruptions)...

AN TAREE A ;. gEIia S, Sid iT W E .. (@auR) ... TT.F. @y S,
ERURICIGI ) ) SR

N TeAfd wwe 0 39 oo dfer L. (@Eue)... SO & Ao
.. (FTauT) . .

SHRI S.S. AHLUWALIA: You can give us the Tfigures of 2000-onwards.

---(Interruptions)...
At T gaT T ;. dhdleT IAW .. . (STAUR). . .

oA FRe e 3H T B, sah v F oA F o w3 & qhaT g,
SEH T G g G . (SFAUR) ... BT IE HS ... (YIURA) ...

St wamafa - ST, please maintain silence. ...(Interruptions)...

At el gaT w®& ;. IAET fRaa anf T & ... (cHaue). ..

SHR1 KAPIL SIBAL: 1 am giving you. ..._.(Interruptions)... | am only
giving expression to the prevailing situation throughout the country.
Now, what is required is that the State Governments should start putting
the recruitment processes in place, making sure that the recruitment is
done so that the availability of teachers in each school is improved;
these are the overall figures. As has been rightly pointed out by the

hon. Member, you may have a total recruitment policy through which there
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are enough teachers for schools but in some States in some schools there
is only one teacher like what he has pointed out in Tamil Nadu. We are
telling the State Governments, redeploy your teachers. Even the political

parties have to be careful because what happens is, teachers come to

32



us, "Please transfer me because my family is there." We must be clear. We
should be open and honest to the people of this country. Hearing them, we
then recommend these transfers. The result is, in some schools, there are
more teachers than required. In some schools, there are not enough
teachers. So, let us introspect. This is not the question of blaming

people. Let us introspect. ...(Interruptions)...

At oard R PRI : W, TR T FT Addd ¢ ... (SFAURA). .. 3T AW Hr
IT A W E ... (CHAURT) ... TCAlwHE & IX H o 8 W § ... (auUw)... 39
3TE 91 FIST ... (FHaURT) . ..

AN waafa - 39 Aifew ST ... (sgaUE) ... Can we have a discussion on

this?
SHRI KAPIL SIBAL: This is not adversarial. ...(Interruptions)...

A TH. T, eI : W, d I @ W E ... (FFAUR). . .

MR. CHAIRMAN: AIl right, agreed. Let us have this discussion. Now,

the second supplementary question.

SHRI KAPIL SIBAL: Yes, it is not adversarial. We are talking to Tamil
Nadu and all States to make sure that re-deployment is done and there are
right and adequate number of teachers for each school .

...(Interruptions). ..

SHRI A. ELAVARASAN: 1 would like to know whether the Government
initiate action to undertake campus interviews through State Governments
at Government B.Ed, colleges to combat the problem of shortage because a
number of students are coming out every year after successfully
completing the teacher training courses. If so, the details thereof. If

not, the alternative planning proposed by the Government.

Sir, iIn fact, 1 have had a personal meeting with almost every
Education Minister of every State. And, we have looked at each State, and
the problems that are confronting each State. Remember, this is going to
be a collaborative exercise; this is not an accusatory forum. We need to
actually talk to the State Governments. The State Governments have

problems. Sometimes they want to recruit teachers, there is a court case,
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and there is a stay on recruitment. Now, the big problem that we are
facing is that there are not enough students going into B.Ed. There are

not enough institutes for training teachers.

34



SHRI S_.S. AHLUWALIA: It is because there is no job opportunity.
SHRI KAPIL SIBAL: Job opportunities are there. We have shown you.
SHRI S_.S. AHLUWALIA: No, no. ...(Interruptions)...

SHRI KAPIL SIBAL: The job opportunities are there. Therefore, States
need to open more B.Ed colleges; States need to open more M.Ed, colleges.
States need to start more programmes. Therefore, once that is done, you

will have enough recruitment because there is a shortage of institutions.

--.-(Interruptions)... And that vacuum will have to be
---(Interruptions)... Therefore, we are requesting the State Governments
to open those educational institutions. ...(Interruptions)...

SHRI A. ELAVARASAN: What is the main reason?

MR. CHAIRMAN: Please vresume your place. You have put your

supplementary. ...(Interruptions)... Shri Shantaram Laxman Naik.

At oEra RE FRIN ;- W, g AR SI.US. § ...(SUAYU)... °FPTHIT §H EolR
dr.vs. § ...(IUR)... FAT T 3R Aled CABUIT ... (SFAUR)... 3dd AW
TS, TRl 93 § ... (Sgaun). ..

it waafy : ¢f@U, .. .(swaue)... One minute, please. I think, if there

are disputes about official statistics, the only way to counter it is by
giving what may be better statistics. But Question Hour is not the time

for this kind of a dispute.
SHRI S.S. AHLUWALIA: Wrong statistics should not be given.

SHRI RAJIV PRATAP RUDY: These statistics are fabricated statistics.
---(Interruptions)... These are fabricated statistics.

---(Interruptions). ..

MR. CHAIRMAN: Are you suggesting that official statistics of this
country are Tfabricated statistics? ...(Interruptions)... | think, there
have been Members from all sides of the House who have been responsible

Ministers of the Government. ...(Interruptions)...

ot TAREE e - W, ER 36 Wed ¥ S § ... (S¥aue) ... 9ER & A
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A & aig & ¥ fafder I § ... (cHauwe). ..

MR. CHAIRMAN: Mr. Shantaram Laxman Naik. ...(Interruptions)...

36



SHRI SHANTARAM LAXMAN NAIK: Sir, along with the recruitment of
teachers, which will now be done in connection with the Right to
Education Act, training of teachers is very important. In most of the
States, some institutions take initiative, and various institutions are
clubbed together for the purpose of giving training. In that training,
Sir, what 1is taught 1is, only teaching methods. Apart from teaching
methods, nothing else is being taught or trained for teachers. 1 would
like to inform that no teacher, hardly any teacher knows about the
Education Policy of 1986, as amended in 1992. Will the hon. Minister
advise the State Governments that whenever training programmes are held,
the teachers should be trained and they should be taught about the

essential features of our Education Policy?

SHRI KAPIL SIBAL: Mr. Chairman, Sir, in fact, the essential features
of the Education Policy are taught in these educational institutions. It
is not correct to say that they are not taught. In fact, the standards
are laid down by the NCTE, and, therefore, it is not correct to say that
they are not taught this. Everybody is aware of the Education Policy. The
real problem is the attractiveness of the profession. That is the real
problem. States need to give more incentives to the teaching community,
and all of us need to respect the teacher much more. We don"t give enough
respect to the teacher. We need to improve their conditions of service at
the level of the State; we need to give them more promotional
opportunities; we need to give them housing facilities; we need to give
them insurance facilities; we need to make the profession attractive. In
many other parts of the world, the best minds go into teaching. How is it

that that does not happen in India? The fault lies with us.
SHRI SITARAM YECHURY: Finances. Money is the problem.

SHRI KAPIL SIBAL: We need to get together to make sure that enough
people go into the teaching profession. In fact, we do an in-service
training of teachers for twenty days annually under the Sarva Shiksha
Abhiyan, and the pedagogy content is provided by us. So, this is not

correct to say that they are not aware of the Education Policy.
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SHR1 BHARATKUMAR RAUT: Sir, the situation is very intriguing. On the
one hand, the hon. Minister is saying that there is a paucity of teachers

all over India; on the other hand, there is unemployment among teachers.
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There are many teachers, at least, in my State, in my city where they
have to work on hourly basis not on regular basis. They have to sign one
amount and take another amount. They have to pay to managements. The moot
question is, you are throwing the ball in the court of the State
Governments that they have to employ. In most of the State Governments, |
would say, the school education is far below on the priority list. State
Governments say 85 per cent or more budgets go towards the salaries of

the teachers. So, where does the development happen?
MR. CHAIRMAN: What is your supplementary?

SHRI BHARATKUMAR RAUT: My question to the hon. Minister is: will the
Union Government ask the State Governments to put education on a higher
priority list and give more grant-in-aid for the school education? Thank

you.

SHRI KAPIL SIBAL: Certainly, we are very happy 1if the State
Governments put education on a higher priority list. We would want State
Governments to spend more money on it. In fact, if you look at the
financial expenditure, the Government of India"s expenditure on education
has gone up over the years and the State®s expenditure on education has
gone down. That is the reality. We would like State Governments to spend
more money on education. At the same time, if you really look at it, now
under the RTE of the total budget of Rs.2,31,233 crores, almost 68 per
cent, if you really work out the Ffigure, comes Tfrom the Central

Government.

On the one hand, the State Governments say that education is a State
Subject, on the other hand, State Governments say give us 100 per cent.
Now, you cannot have it both ways. It is a collaborative exercise.
Please. This is a great national opportunity. | request hon. Members in
the Rajya Sabha to request their State Governments, please don®"t recruit
teachers from Class-X, as some of you are doing. Bring quality into the
system. Please put education as the topmost priority of the agenda of

your particular State.

DR. (SHRIMATI) KAPILA VATSYAYAN: Would the Minster like to throw some
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light on the recruitment rules for these teachers? Are they standard for
all India? Do they accommodate regional variations and diversity of this

country? Is there a case for looking into the pedagogy of NCTE itself?
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SHRI KAPIL SIBAL: As far as the recruitment policies of teachers in
various States are concerned, each State decides on its own on its
recruitment policy. The Government of India has no role to play in the
recruitment policy of teachers. Each State Government decides on the
conditions of service, the salary that is to be paid and how teachers are
to be recruited. That is why the part of the problem is that backlogs
over the years have not been filled up. When it comes to Sarva Shiksha
Abhiyan, the money is given by the Central Government, those posts are
filled up. When it comes to the States™ own expenditure, money comes from
their own exchequer, they are not filled up. This is part of the problem.
Therefore, it has to be part of the priority within the State Government.
As far as pedagogy is concerned, that is already decided by the NCERT. We
request that the NCERT books should be adopted by various State Boards
and most of time, in fact, the syllabus is based on the NCERT. So, that

is really not an issue.

MR.  CHAIRMAN: Question No.186. ..-(Interruptions). .. Please.

---(Interruptions). ..

SHRI  TIRUCHI SIVA: Sir, 1 should also be given a chance.

---(Interruptions). ..

MR. CHAIRMAN: 1 can take only three supplementary questions.
---(Interruptions)... Can we get on with the next question? I cannot give

you another chance. ...(Interruptions)... You know the rules.
SHRI TIRUCHI SIVA: It is an important question. ...(Interruptions)...
MR. CHAIRMAN: Every question is important. ..._(Interruptions)...
ANt yHERAEE a0 W, NER & 4 eR ... (Fgaue) . ..
ANt gufa : gEaT S, Tolle 39 d6 SEU ... (Sgau). . .

SHRI TIRUCHI SIVA: Sir, only one question. ...(Interruptions)... Just

one question, Sir. ...(Interruptions)...

MR. CHAIRMAN: 1 am afraid it will be opening the door for discussion

which the Chair 1is not entitled to do during the Question Hour.
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---(Interruptions)... So, let us finish one more question because we have

only five minutes more. Thank you. Question No.186. ...(Interruptions)...
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SHRI TIRUCHI SIVA: Sir, we have responded very positively. We have
lifted the ban on recruitment and we are recruiting more number of
teachers and Government®s advice has been responded to positively by the
Tamil Nadu Government. One State which is Tamil Nadu, Sir, is positively
responding to the advice of the Government and we have lifted a ban on
recruitment. We are recruiting a lot of teachers and I would like to seek
a clarification. Some States have expressed their financial constraints.

I want to know what the Government is intending to do.

MR. CHAIRMAN: Please address the hon. Minister on this subject and he

will give you a satisfactory answer. Thank you very much.
*186 - [The questioner Shri Mohammed Amin was absent]
Status of rail projects

*186. SHRI MOHAMMED AMIN: Will the Minister of RAILWAYS be

pleased to state:

(a) the status of Wheel Manufacturing Unit at Chhapra, Bihar with

regard to investment and commencement of production; and

(b) the proposed investment and amount invested so far for Rail
Coach Factories at Raibareli, Uttar Pradesh; Kanchrapara, West Bengal;
Palghat, Kerala; Electric Locomotive Factory at Madhepura, Bihar and

Electric Loco Assembly Unit at Dankuni, West Bengal?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) A

statement is laid on the Table of the House.
Statement

(a) and (b) Construction of Wheel Manufacturing Plant at Chhapra was
sanctioned in the year 2005-06 at an estimated cost of Rs.1417 cr and is
under progress. The project is likely to start manufacture of wheels from

the year 2011-12.

The project of Rail Coach Factory at Rae Bareli was approved in the
year 2006-07 at an estimated cost of Rs.1685 cr and the work is in full

swing. Phase-1 of this project is likely to be completed by July 2011
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with start of production and it is likely to be completed by 2012-13.
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Rail Coach Factory at Kanchrapara was approved in the year 2010-11
for setting up in Joint Venture mode at an estimated cost of Rs.860.16

cr. Land for this factory has been identified and the work is in

progress.

The project of Rail Coach factory at Palghat is awaiting government
approval and is estimated to cost Rs.1215.75 cr. Government of Kerala,
had earlier promised to provide land free of cost, but have now desired
that the cost of land be taken as their equity in the Joint Venture to be
formed for setting up this factory. The proposal is presently under

consideration.

The project of Electric Locomotive Factory at Madhepura was approved
in 2007-08 at an estimated cost of Rs.1293.57 cr. The Government recently
decided in February 2010 that this manufacturing unit shall be set up as
a Joint Venture. Selection of Joint Venture partner is likely to be

finalised during the current financial year.

The project of Electric Loco components factory at Dankuni was
approved iIn the year 2009-10 at an estimated cost of Rs.123 cr. The unit
is being set up as a joint venture project. In addition, there is also a
proposal for setting up of a Diesel Loco component factory at Dankuni at
an estimated cost of Rs.261 cr. The work on both the projects are in

progress.

SHRI PRASANTA CHATTERJEE: Sir, my supplementary is that the projects
and works shown here in the reply had been sanctioned during UPA-1 period
by Railways itself but during the UPA-I1 it has been proposed to be done

through PPP route. My question is: What is the reason for such a change?

KUMARI MAMATA BANERJEE : Do you have any projects to mention? Which
project do you want to mention? There are so many projects. You please

name the project. ...(Interruptions)...
MR. CHAIRMAN: Please do not interrupt.

KUMARI MAMATA BANERJEE: Sir, there are so many projects. If 1 know

the name of the project, then, I can answer.
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SHRI SITARAM YECHURY: You have listed it in the answer.
MR. CHAIRMAN: Mr. Yechury, it is not your turn.

KUMARI MAMATA BANERJEE: Okay, okay, I will give the reply, Sir.
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AN Tellg gaT & - *

MR. CHAIRMAN: Please put your question.

ot wefie gaw w6 - <

MR. CHAIRMAN: Please put your question. ...(Interruptions)...
ot weflg gaw & -+

A wmafy @ % 3T Haer qfST, T SAGT eBA FT o W §2 Mr. Rudy, this

is not fair.

AN Tellg gag &= ¢ *

MR. CHAIRMAN: You have misused this opportunity. | am afraid, | don"t
agree. No, no... Please. ...(Interruptions)... Nothing of this will go on
record. 1 am sorry. That question has been ruled out.

---(Interruptions). ..

AN Tollg gag &= - *

SHRI PRASANTA CHATTERJEE: Sir, I find that instead of replying to me

she has pointed a finger at me. ..._(Interruptions)... Instead of replying
to my question, the Minister has pointed a Tfinger at me.
---(Interruptions)... Sir, 1 seek your protection. ...(Interruptions)...

SHRI RAJIV PRATAP RUDY: *

MR. CHAIRMAN: No, you have taken two minutes on this. This is wrong.

---(Interruptions)... Sorry. This is not on record. Shri Rajniti Prasad.

At e guE 0 W, oW IR AERT # S9 ... (c¥aue)... sfeu, dfst
.. (EFaUe) . . .

At gomafy : wfor S, 39 S8 ST, Tolle ... (S¥aul) ... Please, will you

sit down?

AN goEfa guE : W, ORT AR ARRKT 7 o9 el & fov Reeam Rar s
.(FEAUTT) ... 1 ggT & oEl # W THbA @il oAk §A AR H AHA §
.. (ZFaUR). ..

At gl @ YA FaTel YOS & AT G qOeN?
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*Not recorded
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ot ToEifa vag - W, A Fa & IS I g AT FaA § .. (SFAUE) - .
st wafy : Faw gee F AT smaE aw A% 20 dfFs

A e e - W, A Hae IS W@ gl AHH AH § 3l ggl A awE @
PIS FH T AG G &l 3@ FET AT 6 2011-12 F HA Flle F &N, T o e
g1 T 3T g TR § g Fa g drelie g1 W IR FT SHA FH YE e IR
Haﬁaa;sﬂﬁw—mmgw%?

AN AACT aofell @ W, AAQ, QR IR oW, F R A §l g7 A A §gd
aﬁaﬁa%ﬁ;ﬁwmﬁm’s‘lm2011—12ﬁ$%ﬁtﬁammlaﬁwa?ma§?ré3ﬁ
¥ 8 W@ gl You will be glad to know that #ERT 3R #HOGW & o g& ol o S
PPP & & & T& Joint venture set up s F JIH &, 387 off TX TRg &1 QT
Tel T §, TE SAea-W-ofeq finalize & 9 Fg HH o qgd Seq AN g H IR0
gl So, Marhaura, Madhepura and on other projects througout the country,
including Raibareille, the work is targated to start early. Also, Sir,

Katchrapada, jankuni and the wagon factory are also under progress.

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Train accidents

*187. SHRI RAASHID ALVI: Will the Minister of RAILWAYS be pleased

to state:

(a) the total number of train accidents which took place during the

last one year;
(b) the total loss to Railways due to these accidents; and

(c) the details of number of persons killed and injured in these

accidents?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) In the
year 2009-10, 100 consequential train accidents excluding cases of
trespassing by road users at unmanned level crossings took place and in
the current year from April to 26th July, 2010, 26 such accidents have
taken place. Loss of railway property in these accidents has been

estimated to be Rs. 84.45 crore approximately.
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(c) During the year 2009-10, 64 persons lost their lives and 238
persons suffered injuries in the above 100 consequential accidents.
During the year 2010-11 (upto 26th July), 2 persons were killed and 19
injured iIn accidents excluding cases of trespassing by road users at
unmanned level crossings. This Tfigure does not include casualties in

following three unfortunate incidents:

(i) In the incident of derailment and collision of Jnaneshwari
Express on 28.05.2010 in Kharagpur Division due to sabotage, 150 persons

lost their lives and 165 were injured.

(ii) One person died and 20 were injured due to derailment of
Guwahati Kolkata Garib Rath on 08.07.2010 in Kokrajhar district of Assam

due to sabotage.

(iin) 65 persons lost their lives and 91 were injured in the
incident of rear-end collision of Uttar Banga Express with Vananchal
Express on 19.07.2010 at Sainthia station, which is under investigation

from all possible angles.
Storage facilities for foodgrains

*188. SHRIMATI SHOBHANA BHARTIA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has recently admitted that lack of adequate
and proper storage facilities is resulting in rottening and wastage of

foodgrains;

(b) if so, whether the existing infrastructure in most of the

godowns is not up to the mark for storing foodgrains;

(c) if so, the remedial measures Government proposes to take in this

regard; and

(d) the estimated annual loss of foodgrains due to lack of storage

facilities?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): (a) to (d) There has been a shortage of storage space.
Against the availability of about 425 lakh tonnes of covered storage
space and 176 lakh tonnes in Cover and Plinth (CAP) available with FCI
and State Agencies, the stock of foodgrains in the Central as on 1st
July, 2010 was 578.50 lakh tonnes.
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Damage to the stocks can be caused by rain, floods, cyclone, rodents
and pests and fungus infestation of stocks. Details of damaged stocks for
the last three years and current year and their value is given in
Statement-A

To augment availability of storage capacity, Government has
formulated a scheme for construction of godowns through private
entrepreneurs by FCI. A seven year guarantee was given to the investors,
which has now been increased to 10 years under the scheme. About 134 lakh
tonnes of storage capacity in 16 States has been identified for
construction of godowns under the scheme. Details of the same are given
in the Statement-B (See below). Under this scheme, CWC and SWCs are also

constructing 10.74 lakh tonnes capacity on their own lands.

A proposal has been formulated for creation of 5.25 lakh tonnes of

additional storage capacity in the North-Eastern States.

Other preventive measure taken up the Government for the proper and

safe storage of foodgrains are given in Statement-C.
Statement-A

Value of Damaged Stock of FCl accrued in last four years

2006-07 2007-08 2008-09  2009-10

Quantity Accrued as Non-issuable 0.25 0.34 0.20* 0.07*
Value (in Rs. Crores) 16.43 22.33 13.03 3.63
%age of Non Issuable stock 0.034 0.045 0.022 0.008

* Unaudited figures.

During 2010-11 (upto 31.07.2010), 11,827 MT stock valuing Rs.6.91
crore got damaged.

Statement-B

Storage Capacity for construction of godowns under Guaranteed Scheme
approved by the High Level Committee of FCI

Name of the State Total Storage capacity

finalized (tonnes)

1 2

Kerala 15,000

o1



Karnataka 2,05,000

Andhra Pradesh 2,27,000

52



Tamil Nadu 3,45,000
Maharashtra 99,500
Chhattisgarh 5,000
Gujarat 45,000
West Bengal 5,000
West Bengal (DCP) 1,51,600
Jharkhand 1,75,000
Bihar 3,00,000
Haryana 38,80,000
Punjab 71,25,000
Himachal Pradesh 1,42,550
Jammu & Kashmir 3,61,690
Uttarakhand 25,000
Orissa (DCP) 3,00,000
TOTAL : 1,34,07,340

Statement-C
Preventive measures taken for the proper and safe storage of foodgrains:

(i) All FCI godowns are constructed as per specifications and food grains

are stored by adopting scientific storage practices.

(ii) Adequate dunnage materials, fumigation covers and chemicals are

provided in all the godowns.

(iii) Prophylactic and curative treatments are carried out regularly

and timely for the control of stored grain insect pests and rodents.

(iv) Food grains in "Cover and Plinth®" (CAP) stored on elevated plinths
and wooden crates are used as dunnage material. Stacks are properly
covered with specifically fabricated Ilow-density black polythene

water proof covers and tied with nylon ropes/nets.
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(v) Regular inspections of the stocks/ godowns are undertaken by

qualified and trained staff of FCI.

(vi) The principle of "First-In-First-Out"” (FIFO) is followed so as to

avoid longer storage of food grains in godowns.
Increase in Maoist attacks on railways

*189. SHRI MOINUL HASSAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that incidents of Maoist attack on Railways

are increasing;

(b) if so, the number of incidents that took place in the last two

years;
(c) the areas where the incidents have taken place mostly; and
(d) the remedial measures taken by Railways?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) Yes,
Sir. The incidents of Maoists attack on Railways have increased. The

number of incidents reported during the last two years are given below:-

Year No. of incidents of Maoist attack on Railways
2008 30
2009 60

(c) The areas where the incidents have taken place mostly are given

as under:-

Area State Rai lway Division

1 2 3 4
Kharagpur - Tatanagar West Bengal South Eastern Kharagpur
Purulia - Chandil Jharkhand Adra
Bimlagarh - Kiriburu Orissa Chakradharpur

Midnapur - Bankura

Chakradharpur - Rourkela
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Rourkela - Ranchi

CIC Section (Central Jharkhand East Central Dhanbad
Coalfield India Section) Bihar Mughalsarai
Gomoh - Barwadih

Gomoh - Hazaribagh Road

Gaya - Dehri-on-sone

Koraput - Kirandul Line Chhattisgarh East Coast Waltair
Jamalpur - Kiul Bihar Eastern Malda

Asansol - Jasidih-Jhajha Jharkhand Asansol
Sealdah - Ranaghat West Bengal Sealdah

(d) “"Policing on Railways® is a State subject and prevention of
crime, registration of cases and their investigation and maintenance of
law and order in Railway premises including tracks, bridges, tunnels and
running trains are, therefore the statutory responsibility of the State
Governments concerned which they discharge through their Government
Railway Police (GRP) and Civil Police. Railways bear 50% cost of

expenditure on the Government Railway Police.

However, following measures are being taken by the Railways to ensure

safety of Railway property and safe and secure journey to the passengers.

(i) Nominated trains are escorted by Government Railway Police (GRP) and

Railway Protection Force (RPF) on the vulnerable sections/areas.

(ii) Ministry of Home Affairs, Govt, of India has issued direction to the
State Governments of Andhra Pradesh, Chhattisgarh, Jharkhand, Madhya
Pradesh, Orissa, Bihar and West Bengal to make additional deployment
of Civil Police, Government Railway Police (GRP) and Central Para
Military Forces to avoid attacks on Railway infrastructure and to

avoid any likely disasters.

i) Coordination meeting with State Home Secretaries, officials of

Ministry of Home Affairs, Intelligence Bureau and Railways are held.
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(iv) Coordination meetings are held by the General Managers and Chief
Security Commissioners/RPF at Zonal level and Divisional Railway
Managers and Sr. Divisional Security Commissioners/RPF at Divisional
level with the State Governments and District Administration

respectively.

(v) Railway Board is also keeping close coordination with Ministry of

Home Affairs.

(vi) An Integrated Security System costing Rs. 353 crores has been
approved to strengthen surveillance mechanism over sensitive and
vulnerable Railway stations. In the first phase, it is being

implemented at 202 sensitive Railway stations.
Welfare plan for small and marginal farmers

*190. SHRI SYED AZEEZ PASHA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether a large number of small and marginal farmers continue to

live below poverty line in the country;

(b) if so, the details thereof and the action taken by Government

for welfare of such farmers;

(c) whether Government has identified the number of such marginal

farmers and made any plans to help them; and
(d) if so, the funds earmarked for this purpose in 2010-11?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) to (d) As per
the Agriculture Census 2005-06, there are 12,92,22,237 operational
holdings in the country (excluding Jharkhand), of which marginal and
small operational holdings constitute about 83.29% and the average size
of small and marginal operational holdings is about 0.6 ha, compared to
the average size of all operational holdings of about 1.23 ha. Planning
Commission computes poverty estimates separately for urban and rural
areas. No such estimates are worked out separately for small and marginal

farmers.

National Policy for Farmers, 2007 (NPF) has been approved by
Government with the objective of, inter-alia, improving the economic
viability of farming through substantially improving net income of

farmers. NPF acknowledges preponderance of small and marginal holdings in
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the farm sector and
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places emphasis on increase in small farm productivity, creating multiple
livelihood opportunities through crop-livestock integrated farming
systems as well as agro processing and formation of groups for gaining
efficiency and economies of scale in farming operations for benefit of

small and marginal farmers.

Government has strengthened the farm credit delivery system for
providing credit at affordable rate of interest to farmers. The emphasis
is on providing timely and adequate credit support to farmers, with
particular focus on small and marginal farmers. Under the Agricultural
Debt Waiver and Debt Relief Scheme, 2008, overdue debt of about 3.01
crore small and marginal farmers has been waived in order to address the
problem of their indebtedness and to improve their access to

institutional credit.

Government 1is also implementing a number of plan schemes and
programmes for the benefit of farmers, including small and marginal
farmers. The Department of Agriculture and Cooperation has a budget
provision of Rs. 15042 crore for different plan schemes during 2010-11.
These schemes primarily aim at improving agricultural
productivity/production through provision of quality inputs and extension
services. The guidelines of Rashtriya Krishi Vikas Yojana provide for
assistance for development of land, horticulture and generating
livelihoods for farmers below poverty line and for special schemes for
beneficiaries of land reforms, who are wusually small and marginal
farmers. Under the Revised Macro Management of Agriculture Scheme, at
least 33 per cent of the allocation is required to be made for small,
marginal and women farmers. National Food Security Mission also provides
that at least 33 per cent of funds be allocated for small, marginal and
women farmers. The guidelines for Modified "Support to State Extension
Programme for Extension Reforms Scheme, 2010" provide that at least 50

per cent beneficiaries must be small and marginal farmers.

Further, the guidelines of the Mahatma Gandhi National Rural
Employment Guarantee Scheme have been amended permitting provision of
irrigation facility, horticulture plantation and land development

facilities on land owned by small and marginal farmers under the Scheme.
Implementation of Food for All law

t*191. SHRI NARESH CHANDRA AGRAWAL: Will the Minister of CONSUMER
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AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

toriginal notice of the question was received in Hindi.
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(a) whether Government is contemplating to implement Food for All

Law in the country; and

(b) if so, the nature thereof and by when the same is proposed to be

implemented?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): (@) and (b) As announced by the President in her address
to the joint session of Parliament on 4-6-2009, the Government is
committed to enact a National Food Security Act which, inter-alia,
envisages entitling every family below poverty line to certain quantity
of foodgrains each month at subsidized prices. Details of the proposed
legislation are under consideration of an Empowered Group of Ministers
(EGoM) constituted to consider various issues concerning the proposed law
on food security. Based on directions of EGoM, the draft Bill would be
prepared and the same would be put on the website of the Department for

public scrutiny and comments.
R&D in pharma industry

*192. SHRI SANJAY RAUT: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the present status of research and development (R&D) in the

Indian pharma industry; and

(b) the steps taken or proposed to be taken for the development of
infrastructure facilities with private sector for research and

development?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI M. K. ALAGIRD): (@)
and (b) The role of Government of India is that of a facilitator in
promoting pharma industry, including Research and Development (R&D),
through fiscal and non fiscal measures which impact the pharmaceutical
industry. The following fiscal/non-fiscal measures have been taken in

this regard:

Government is providing various fiscal measures such as weighted tax
deduction @ 150% under section 35(2AB) of Income Tax Act, 1961, and
promoting outsourcing research by providing a proposed weighted deduction
of 125% to companies engaged in Research and Development. Various non-
fiscal measures are being provided by Department of Science and

Technology through Drugs and Pharmaceutical Research Programme of
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Department of Science and Technology and
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Small Business Innovation Research Initiate (SBIRl) of Department of
Biotechnology for promoting Research and Development in Pharmaceutical

Sector.

As per para 22.6.1 of the Modifications in Drugs Policy, 1986
announced in 1994, a new drug which has not been produced elsewhere, if
developed through indigenous R&D would be put outside price control for a
period of 10 years from the date of commercial production in favour of

the Company who undertook the R&D.

Following the creation of new Department in July 2008, the Department
of Pharmaceuticals has initiated action for establishment of two Good
Laboratory Practices (GLP)-compliant Biological Testing laboratories, one
GLP compliant Chemical Testing laboratory and one GLP compliant Large
Animal facility in the country in Public Private Partnership (PPP) mode
for boosting indigenous manufacturing and testing for developing safe,

potent and affordable medicines for the masses.

An initiative has been taken for establishing the Pharmaceutical and
Life Science Incubator at National Institute of Pharmaceutical Education
and Research (NIPER), Ahmedabad with an aim to bridge the gap between
research and industry. It will facilitate entrepreneurs develop, test and
prove the technology by providing services on "one-stop® basis for rapid

implementation of new projects.

National Institute of Pharmaceutical Education and Research (NIPER),
Mohali was established under The National Institute of Pharmaceutical
Education and Research Act 1998. The NIPER, Mohali was declared to be an
institution of national 1importance. The main objectives, inter alia

being:

i) to nurture and promote quality and excellence 1in pharmaceutical

education & research;

ii) to concentrate on courses leading to master®s degree, doctoral and

post doctoral courses and research in pharmaceutical education;

iii) to develop a world level centre for creation of new knowledge and
transmission of existing information in pharmaceutical areas, with
focus on national, educational, professional and industrial

commitments;

iv) to develop a multi-disciplinary approach in carrying out research and
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training of pharmaceutical manpower so that the large interests of

the profession, academia and
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pharmaceutical industry are better served and a pharmaceutical work
culture is evolved which is in tune with the changing world trends

and patterns of pharmaceutical education and research;

v) to act as a nucleus for interaction between academy and industry by
encouraging exchange of scientist and other technical staff between
the Institute and the industry and by undertaking sponsored and

funded research as well as consultancy projects by the Institute;

NIPER, Mohali is now recognized the world over for its quality of
research and teaching. Government has since set up six new NIPERs under
the NIPER Act 1998 as amended from time to time at Ahmedabad, Hyderabad,
Kolkata, Hajipur, Rae Bareilly and Guwahati. At present new NIPERs are

functioning with the help of mentor institutes.

Besides, the Government of India is promoting standards of
excellence, research and development in the field of pharmaceuticals
through other Ministries and Departments like Department of Science &
Technology, Department of Biotechnology, etc., which are working to
create the enabling environment for R&D initiatives by creating the
required infrastructure as well as mechanisms and linkages to facilitate

R&D in Pharmaceuticals.

The Department of Science and Technology has been implementing a Plan
Scheme titled Drugs and Pharmaceuticals Research Programme (DPRP) for
promoting collaborative R&D in drugs and pharmaceuticals sector with the

following objectives:

i) to synergise the strengths of publicly funded R&D institutions and

Indian Pharmaceutical Industry;

ii) to stimulate skill development of human resources in R& for drugs

and pharmaceuticals;
iii) to extend soft loans for Pharma industrial R&D projects;

iv) to enhance the nation®"s self-reliance in drugs and pharmaceuticals

especially in areas critical to national health requirements.

42 state-of-the-art infrastructure for Pharmaceutical R&D have been
created in different premier institutions and Universities on Bio-
availability, Pharmakoinformatics, Regulatory Toxicology, Safety

Pharmacology at NIPER, Mohali, Pharmacokinetic and Metabolic
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Studies,

Regulatory
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Pharmacology & Toxicology, Medium Throughput Screening at Central Drug
Research Institute (CDRI), Lucknow; Transgenic & Gene Knockout Mice,
Clinical Research facility to Stem Cell Technologies and regenerative
medicine, Biosafety Level 4 Laboratory at Centre for Cellular and
Molecular Biology (CCMB), Hyderabad, Bioequivalence, Pharmacovigilance,
New Chemical Entities development, Animal Facility for Indian System of

Medicine, etc. have been created in other Universities and Institutions.

These facilities are utilized for R& by institutions and
pharmaceutical industries including small entrepreneurs. The amount
provided by DPRP to various institutions for establishing state-of the
art research facilities during the last three years i.e. 2007-08, 2008-09
and 2009-10 is Rs. 50.15 crores, Rs 27.20 crores and Rs.18.96 crores
respectively. During 2010-11 Rs. 5.72 crore have been released for such

research facilities.

Council of Scientific & Industrial Research (CSIR) under Ministry of
Science and Technology 1is operating a scheme entitled “New Millennium
Indian Technology Leadership [Initiative (NMITLI) in Public-Private-
Partnership (PPP) mode. It has supported many projects in diverse areas
including Drugs & Pharmaceuticals. It has projects on cancer, diabetes,
psoriasis, lysostaphin, eye-infections, herbal medicines, heart failure,

medical implants etc.

The Department of Biotechnology is implementing the scheme *Small
Business Innovation Research Initiative (SBIRI)" to support biotech
sector Tfor vresearch and development. The Department supports the
activities of the private industry including Pharma industry in the
Project mode. Similarly, the Department has also initiated a scheme on
"Biotechnology Industry Partnership Programme (BIPP)" for high risk,
transformational technology/process development and support is provided
to private industry including Pharma industry for shared major research

facilities around technology platform as core facilities.

Government is thus exploring various avenues to promote standards of

excellence, research and development in the pharmaceuticals industry.
Share of Jharkhand in railway projects

*193. MS. MABEL REBELLO: Will the Minister of RAILWAYS be pleased

to state:
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(a) whether 66 per cent is being charged for railway projects from
the State of Jharkhand as State"s share whereas it is 50 percent in

respect of other States; and
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(b) if so, whether Railways would propose to bring Jharkhand at par

with other States on 50 per cent basis?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) State
Government of Jharkhand had agreed to share two-third cost of six railway
projects falling in the State. The share of State Government in railway
projects is varying from project to project and is being reckoned as per
the commitment of the State Governments. The MOU signed with the
Government of Jharkhand in February, 2002 has since expired and renewal

of the same is under consideration.
Broadgauge between Mayiladuthurai and Tharangambadi

*194. SHRI MANI SHANKAR AIYAR: Will the Minister of RAILWAYS be

pleased to state:

(a) whether a broad gauge connection is proposed between
Mayi laduthurai Junction and Tharangambadi (Tranquebar) in the
Nagapattinam district of Tamil Nadu to establish a train link for tourist
purposes between the Danish Fort at Tranquebar and the Red Fort in Delhi;

and

(b) whether further linkages from Tranquebar to the Hindu shrine of
Thirunallar in Karaikal district of Puducherry, the Muslim shrine of
Nagore Shareef and the Christian pilgrimage center of Velankanni in
Nagapattinam district of Tamil Nadu are planned, to run the proposed
Secular Express connecting all these centres of pilgrimage and others in

Tiruvarur and Thanjavur?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) and (b) A
survey for Mayiladuturai -Karaikal new line via Tarangambadi & Tirunallar
was completed in 2006-07. The cost of construction of 47.32 Km new line
was assessed as Rs. 114.57 crore. Railway has been advised to update the

Survey report.

Broad gauge Qline already exists between Thanjavur-Tiruvarur-
Nagapattinam-Nagore section. The new line from Nagore to Karaikal is
targeted for completion during 2010-11. Work on Nagapattinam-Velankanni
line has been completed and will be commissioned after inspection of

Commissioner of Railway Safety.

At present, there is no proposal to run a train between Delhi and

Mayiladuturai. However, 6175/6176 Chennai-Egmore-Nagore Express runs via
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Mayiladuturai (for Thirukkadaiyur Temple), Nagapattinam (for Velankanni
Church) and Nagore (for Dargah).
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New strategies for minority education

*195. SHRIMATI  MOHSINA KIDWAI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is redrawing its minority education roadmap
to include new strategies after drawing repeated flak from prominent

sections of the Muslim community over key policies;
(b) if so, the details thereof;

(c) whether Government proposes to consult minorities education
panel before bringing any further amendments in the Right to Education

Act; and
(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
and (b) All policies and programmes of the Government, targeted at the
educational advancement of the Minorities, are framed after wide
consultations with community leaders, the academe and other stake-holders
among the Minority communities. For this purpose a permanent mechanism by
way of the National Monitoring Committee for Minorities®™ Education
(NMCME) is in place. NMCME is represented by the Ministers of Education
of the States, Members of Parliament, Secretaries of Education of States,
representatives from Minority communities who have made substantial
contribution in their respective Tfields and representatives of
managements of minority educational institutions. The Standing Committee
of NMCME visits various States and interacts with representatives of the
minority communities to provide feed-back on the status of education
among the minorities, difficulties and problems faced in the
implementation of programmes. The Annual reports of NMCME contain
recommendations to be considered by the Government Tfor educationai
advancement of minorities. Apart from this, the National Commission for
Minority Educational Institutions (NCMEI) also reports on the general
condition of educational attainment of minorities and redressal of
infringement of rights of minorities under article 30 (1) of the
constitution. The annual reports of NCMEl are placed before Parliament

and new strategies are adopted on the basis of this feed-back.

(c) and (d) The Government has held consultations with various

stakeholders on the implementation of the Right of Children to Free and
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Compulsory Education Act (RTE), 2009. Government has received

representations from minority institutions, seeking certain amendments to
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the Right of Children to Free and Compulsory Education Act, 2009.The
Right of Children to Free and Compulsory Education (Amendment) Bill 2010
was introduced in the Rajya Sabha on 16th April, 2010 incorporating the
provision that School Management Committee (SMC) of an aided minority
school constituted under section 21 of the RTE Act: shall function in an
advisory capacity and further that the SMC of an aided minority school
constituted under section 21 will not be required to prepare the School

Development Plan under section 22 of the Act.
Commercialisation of education

t*196. SHRI RAM JETHMALANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is rapid commercialization of

education sector in the country;
(b) if so, Government®s reaction thereto;

(c) whether it is also a fact that the Supreme Court of India has
also expressed its deep concern over commercialization of certain areas

of education sector; and

(d) if so, Government®"s reaction 1in this regard and whether
Government is committed to check commercialization of education in the

country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(d) The Government has consistently held the view that education in India
is not regarded as a commercial activity and all educational institutions
have to be set up in the "not for profit" mode. The National Policy on
Education, 1986 (as modified in 1992) encourages non-governmental and
voluntary efforts in Education, while preventing the establishment of
institutions which intend to commercialize Education. The Policy
envisages that in the interest of maintaining standards and for several
other valid reasons, the commercialization of technical and professional
education will be curbed. An alternative system will be devised to
involve private and voluntary efforts in Education, in conformity with

accepted norms and goals.

At present, private sector participation exists in the funding and
management of educational institutions as long as surplus earned is

reasonable and the same is ploughed back for development
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tOriginal notice of the question was received in Hindi.
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of institution. Several pronouncements of the Supreme Court of India have
also cautioned against commercialization of education, even though
reasonable surplus for institutional development is permissible. The 11th
Plan document as approved by the National Development Council, also
mentions the need to further explore private sector initiatives and
various forms of Public Private Partnerships (PPPs) in the education

sector.

The Government has taken several initiatives to curb
commercialization of education. Section 13 of the Right of Children to
Free and Compulsory Education (RTE) Act, 2009 clearly prohibits
collection of any capitation fee. As regards higher educational
institutions, a legislative proposal namely "The Prohibition of Unfair
Practices in Technical Educational Institutions, Medical Educational
Institutions and Universities Bill, 2010" has already been introduced in

the Parliament.
Implementation of reservation in educational institutions

T*197. SHRI ALI ANWAR ANSARI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether all private and Government educational institutions of
the country are bound to follow the official provisions for granting

reservation under Article 15(5) of the Constitution of India; and

(b) the steps taken by Government so far for implementation of
reservation in private educational institutions of the country under the

93rd Constitution Amendment Act?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@)
and (b) Under Article 15(5) of the Constitution, Parliament as well as
State Legislatures are competent to make laws with special provisions for
the advancement of the weaker sections of society - the Scheduled Castes,
the Scheduled Tribes and the Socially and Educationally Backward Classes
- in matters of access to educational institutions, whether aided or
unaided by the State, other than the minority educational institutions
referred to in clause (1) of article 30. A Central Act, namely, the
Central Educational Institutions (Reservation in Admission) Act, 2006 has
already come into force in respect of publicly funded institutions coming

under the purview of the Central Government.
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Wider consultations are required to evolve consensus or a workable
mechanism for drafting an appropriate legislation for other institutions

coming under the purview of the Central Government.

toriginal notice of the question was received in Hindi.
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Electrification of railway line from New Alipurduar to Dibrugarh

*198. SHRI KUMAR DEEPAK DAS: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has any proposal for electrification of the

railway line from New Alipurduar to Dibrugarh;

(b) if so, the details of the budget provisions and the expected

date of completion of the project; and
(c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) The sanctioned
project of electrification of Barauni-Katihar-Guwahati section, includes

electrification of rail line from New Alipurduar to Guwahati at present.

(b) and (c) Rs.59.22 crores have been allotted to this work during
2010-11 and the project is targeted for completion by March, 2013.

Irregularities in distribution and smuggling of fertilizers

*199. SHR1 RAMDAS AGARWAL: Will the Minister of CHEMICALS AND
FERTILISERS be pleased to state:

(a) whether Government has received reports regarding irregularities

in the distribution of fertilizers in the recent past;
(b) if so, the details thereof;

(c) whether Government has received any reports of smuggling of

fertilizers from India to neighbouring countries during the last year;
(d) if so, the details thereof; and

(e) the details of the steps being taken by the Government to check

such irregularities and make fertilizers available to the farmers?
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THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI M.K. ALAGIRID): (&)
and (b) No, Sir. No such reports of any irregularities in distribution of

fertilizers have been received from the State Governments.

(c) and (d) There are reports of smuggling of fertilizers from India
to neighboring countries. However, these have not been confirmed by the
State Governments. The State Governments have been advised by the
Department of Fertilizers to keep a vigil and to check smuggling of
fertilizers from India to other neighboring countries through land and

sea routes.

Similarly Union Home Ministry has also alerted Border guarding forces
viz., Border Security Force (BSF). Indo-Tibetan Border Police, Assam
Rifles and Sashastra Seema Bal and Coast Guard to maintain strict
vigilance on the borders to curb smuggling of Tfertilizers. Further
Ministry of Home Affairs has also addressed the Chief Secretaries of
Arunachal Pradesh, Assam, Bihar Gujarat, Manipur, Meghalaya, Mizoram,
Nagland, Punjab, Rajasthan, Tripura, Uttar Pradesh, Uttarakhand and West
Bengal to sensitize the authorities concerned to curb the smuggling of

fertilizers into the neighboring countries.

(e) The State Governments, as the enforcement agencies, are
adequately empowered under Fertilizer Control Order, 1985 +to take
appropriate action against any offender who indulges in any Kkind of
malpractices including black marketing. State Government can also
initiate action under para 3 of the Fertilizer (Movement Control) Order,

1973 - against smuggling/illegal export of fertilizers.

Further, the following steps are being taken to make fertilizers

available to the farmers:

(i) Each state in consultation with the fertilizer suppliers is required
to prepare monthly supply plan district wise within overall
availability at state level for ensuring availability of fertilizers

in all parts of the state;

(ii) The movement of fertilizers is being monitored throughout the country
by an on-line web based monitoring system (www.urvarak.co.in) also

called as Fertiliser Monitoring System (FMS).

(i) All possible steps are taken by the Department of Fertilisers to

match the availability of fertilizers with the assessed requirement.
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O

U))

As per provisions contained in para 4 of FCO, 1985 - Every dealer,
who makes or offers to make a retail sale of any fertilizer, shall
prominently display in his place of business - a list of price or
rates of such fertilizers fixed under Clause 3 of FCO and for the

time being in force.

The state governments have been advised (i) to instruct the State
Institutional agencies to coordinate with manufacturers and importers
of fertilizers for streamlining the supplies (ii) to review the
railway rake points in their states and take up the issues with the
Railways for improvements, if any, required to ensure availability of

fertilizers in every nook and corner of the State;

The Government has introduced a Nutrient Based Subsidy (NBS) Policy
in respect of Phosphatic & Potassic Tfertilizers w.e.f. 1.4.2010.
Under the NBS, State Governments have to play more proactive role to
co-ordinate with the manufacturers/importers to tie up supplies of

fertilizers as per the requirement of states;

(vii) Under NBS, Fertilizer companies are required to print Maximum

Retail Price (MRP) along with applicable subsidy on the fertilizer
bags clearly. Any sale above the printed net retail price will be

punishable under the EC Act.

(viii) The resources available for production of fertilizers like Urea,

DAP & NPK are being utilized to the full capacity. The indigenous
production of fertilizers is not adequate to meet the increasing
demand. There has been a gap between the indigenous production of
fertilizer and its demand. The gap between the assessed requirement
and indigenous production is met through imports. Government is
always encouraging production of urea in the country to achieve self-
sufficiency. The Government has announced a new policy on 4th
September, 2008 to attract new investments. The policy is based on
Import Parity Price (IPP) benchmark with suitable floor & ceiling
prices aiming to revamp, expansion, revival of existing urea units
and setting up of Greenfield projects. The policy aims to
substantially bridge the gap between consumption and domestic
production of wurea in next five years subject to adequate
availability of gas at reasonable prices. As a result of this the

production of urea has increased from 200 LMT in 2008-09 to about 211
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LMT in 2009-10. It is expected that the indigenous production of urea
is likely to increase further during 2010-11. Government has also
taken initiatives to encourage indigenous production in P & K sector

by allowing import parity price to the

79



indigenous manufacturers of DAP. Government has also reduced the
custom duty on phosphoric acid from 5% to 2% to enable indigenous
manufacturers of P & K fertilizers to procure this important input at
reasonable price. Government is also encouraging private sector and
public sector companies to explore the possibilities for joint
ventures abroad to ensure uninterrupted supply of fertilizer inputs
to P & K sector.

Targets for freight loading

*200. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of the targets for freight loading for the current

financial year;

(b) whether it is a fact that the revised freight loading targets

for the current financial year are unlikely to be met; and
(c) if so, the reasons therefor?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (&) The freight
loading target for the current financial year i.e. 2010-11 has been fixed

at 944 million tonnes which is 6.31 per cent more than the last year.
(b) No, Sir.

(c) Does not arise.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Excessive use of pesticides

1331. SHRI K.N. BALAGOPAL: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is aware of the potential hazards of the

excessive use of pesticides in agriculture;

(b) if so, the measures taken by Government to minimize the adverse

effects of farm chemicals; and

80



(c) whether Government has taken any steps to make the manufacturers
liable to pay compensation and damages to the affected due to the wrong

practices of the manufacturers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) Yes, Sir. Keeping in view potential hazards of
excessive use of chemical; pesticides, Government of India has adopted
Integrated Pest Management (IPM) as main plank of plant protection
strategy in the country. Department of Agriculture & Cooperation has
established 31 Central Integrated Pest Management Centres (CIPMCs) for
pest/disease monitoring, production and release of bio-control
agencts/bio-pesticides, conservation of bio-control agents etc. and human
resource development in IPM by organizing Farmers® Field Schools (FFSs).
Indian Council of Agricultural Research (ICAR) has also set up National
Centre for Integrated Pest Management (NCIPM) in New Delhi for research
and development of IPM technologies which minimize the use of chemical

pesticides.

(c) Yes, Sir. Provision has been made in the Pesticides Management
Bill, 2008 to make the manufacturers liable to pay compensation to the
affected farmer or person if the pesticide fails to provide the expected

performance or causes any harm.
Suicide by farmers

1332. SHRI K.E. ISMAIL: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that suicide by farmers is still continuing

in several parts of the country;

(b) if so, the details thereof with a Statewise list for last three

years;

(c) whether Government has been conducting some rehabilitation

programme for fanners in suicide-prone districts;
(d) if so, the details thereof, districtwise;

(e) whether the number of suicides of farmers has come down in those

districts where the rehabilitation programmes were conducted; and

(F) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) Number of suicides by farmers due to agrarian
reasons in various States, as reported by the respective State
Governments, during last three years, 1is given in Statement-1 (See

below) .

(c) and (d) From 2006, the Government of India is implementing a
Rehabilitation Package involving financial outlay of Rs. 16978.69 crore
for 31 suicide prone districts comprising 16 districts in Andhra Pradesh,
6 districts in Karnataka, 3 districts in Kerala and 6 districts in
Maharashtra. List of these 31 districts is given in Annexure-11. An
amount of Rs. 18136.59 crore has been released under this package till
31st March, 2010. The Package also includes ex-gratia assistance from
Prime Minister®"s National Relief Fund @ Rs.50 lakh per district for the
distressed families of the deceased farmer. The package 1is being
implemented over a period of 3 years and includes both immediate and
medium term measures with an aim of establishing a sustainable and viable
farming and livelihood support system through debt relief to farmers,
improved supply of institutional credit, crop centric approach to
agriculture, assured irrigation facilities, watershed management, better
extension and farming support services and subsidiary income
opportunities through horticulture, livestock, dairying, TFfisheries etc.
The implementation of the non credit components of the package has been

extended by 2 more years i.e. 30th September, 2011.

(e) and (f) The number of suicides due to agrarian reasons, as
reported by the respective State Governments, in the districts where the

rehabilitation package is being implemented is given in Statement-I1.
Statement-1I

Details of number of suicide by farmers during the last three years due

to agrarian reasons as reported by State Governments

SI.No. Name of the StatePeriod (Date of
report) No. of suicides by
farmers due to

agrarian reasons

1 2 3 4

1. Andhra Pradesh 2007 504
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2008 429
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1 2 3 4
2009 (03.08.2010) 246
2. Karnataka 2007-08 182
2008-09 154
2009-10 (05.08.2010) 114
3. Maharashtra 2007 590
2008 627
2009 503
4. Kerala 2007 68
2008 22
2009 03
5 Tamil Nadu 2007 01
2008 01
2009 Nil
6. Punjab 2007 24
2008 12
2009 18
7. Gujarat 2007 04
2008 01
2009 Nil
8. Assam 03.05.2010 Nil
9. Arunachal Pradesh 25.05.2010 Nil
10. Bihar 23.07.2010 Nil
11. Chhattisgarh 21.07.2010 Nil
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1 2 3 4
12. Goa 04.05.2010 Nil
13. Haryana 29.07.2010 Nil
14. Himachal Pradesh 10.03.2010 Nil
15,  J&K 28.07.2010 Nil
16. Jharkhand 18.06.2010 Nil
17. Manipur 23.03.2010 Nil
18. Meghalaya 28.07.2010 Nil
19. Madhya Pradesh 22.03.2010 Nil
20. Mizoram 05.02.2010 Nil
21. Nagaland 05.05.2010 Nil
22. Orissa 26.07.2010 Nil
23. Rajasthan 17.05.2010 Nil
24_  Sikkim 29.07.2010 Nil
25. Tripura 26.07.2010 Nil
26. Uttar Pradesh 03.05.2010 Nil
27. Uttarakhand 09.03.2010 Nil
28. West Bengal 06.05.2010 Nil
29. Andaman & Nicobar 05.03.2010 Nil
30. Govt. of NCT of Delhi 29.07.2010 Nil
31. Daman & Diu 05.03.2010 Nil
32. Dadra & Nagar Haveli 22.03.2010 Nil
33. Lakshadweep 12.03.2010 Nil
34. Puducherry 24.03.2010 Nil
35. Chandigarh 29.07.2010 Nil
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Statement-11

Farmers® Suicide due to agrarian reasons in the 31 Districts

Identified for Rehabilitation Package

SI. No. Andhra Pradesh 2007 2008 2009
1 2 3 4 5
1. Adi labad 48 12 09
2. Ananthapur 89 83 37
3. Chittoor 24 15 08
4. Kadapa 26 20 10
5. Guntur 22 26 01
6. Karimnagar 56 62 40
7. Khammam 60 12 02
8. Kurnool 87 62 45
9. Mahabubnagar 30 27 14
10. Medak 24 20 21
11. Nellore 02 02 03
12. Nizamabad 16 07 10
13. Nalgonda 10 34 16
14. Prakasam 10 08 01
15. Ranga Reddy 21 22 19
16. Warangal 24 11 02
Maharashtra 2007 2008 2009
17. Akola 51 79 87
18. Amaravati 75 65 43
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19. Buldhana 42 47 39
20. Washim 24 32 25
21. Yavatmal 103 77 37
22. Wardha 43 15 24
Karnataka 2007-08 2008-09 2009-10
23. Hassan 09 17 10
24. Chickmagalore 20 16 04
25. Shimoga 03 0 09
26. Kodagu 09 05 05
27. Belgaum 13 14 05
28. Chitradurga 14 10 08
Kerala 2007 2008 2009
29. Palakkad 05 06 Nil
30. Wayanad 30 Nil Nil
31. Kasargod 02 09 02

Inclusion of more districts under NFSM

1333. SHRI M.V. MYSURA REDDY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that National Food Security Mission (NFSM)
which was initiated in 2007 aims to increase the production of rice,

wheat and pulses by 20 million tonnes per year;

(b) if so, the increased production of rice, wheat and pulses in

2007, 2008, 2009, year-wise and item-wise;

(c) whether it is also a fact that NFSM is being implemented only in
312 districts in 17 States;
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(d) if so, the reasons therefor; and

(e) the details of districts that are going to be added under NFSM

in 2010-11 and by when the remaining districts are going to be covered?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) Yes, Sir. The National Food Security Mission (NFSM)
was launched with effect from rabi, 2007-08 with an aim to achieve
additional production of rice, wheat and pulses by 20 million tonnes by

the end of Eleventh Five Year Plan (2011-12) 1i.e. rice by 10 million

tonnes, wheat by 8 million tonnes and pulses by 2 million tonnes.

The focused and target oriented technological interventions under
NFSM have made a significant impact since its inception which is
reflected by the fact that during the year 2006-07, the production of
rice was recorded at 93.35 million tonnes which increased to 96.69
million tonnes during 2007-08 and to 99.18 million tonnes during 2008-09
showing an increase of 5.83 million tonnes over the production of 2006-07
i.e. prior to inception of the scheme of NFSM. As per the 4th advance
estimate of 2009-10, the production of Rice is estimated at 89.13 million
tonnes. The reduction in production during 2009-10 was due to drought
conditions that prevailed during kharif, 2009 in most parts of the

country.

Similarly, the situation is promising in case of Wheat, wherein its
production during 2006-07 was recorded at 75.81 million tonnes which
increased to 78.57 million tonnes during 2007-08 and 80.68 million tonnes
during 2008-09 showing an increase of 4.87 million tonnes over the
production of 2006-07 i.e. prior to inception of the scheme of NFSM. As
per the 4th advance estimate of 2009-10, the wheat production is
estimated at 80.71 million tonnes i.e. an increase of 4.9 million tonnes

over the production of 2006-07.

As regards Pulses, the production was recorded at 14.20 million
tonnes during 2006-07 which had increased to the level of 14.76 million
tonnes during 2007-08. Although during 2008-09, marginally low production
of pulses was recorded at 14.57 million tonnes, yet it was higher than
the production of 2006-07. As per the 4th advance estimate of 2009-10,

the production of pulses was estimated at 14.59 million tonnes.

(c) to (e)The districts under NFSM have been identified based on
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certain criteria i.e. for NFSM-Rice, those districts which have more than

50,000 ha area under rice and productivity is less
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than the State"s average productivity, were identified; for NFSM-Wheat,
the districts in which irrigation coverage under wheat was more than 50%
and productivity less than State"s average, were identified. The
districts for implementation of NFSM-Pulses were selected based on the
existing large area under pulses, potential for area expansion through

inter-cropping and utilization of rice fallows.

Presently, NFSM-Rice is being implemented in 138 identified districts
of 14 States. NFSM-Wheat 1is under implementation 1in 141 identified
districts of 9 States. After merger of pulses component of ISOPOM with
NFSM from the year 2010-11, the NFSM-Pulses has been extended to all
district of 14 States. In addition, NFSM-Pulses is also being implemented
in 10 identified districts of Assam and 15 identified districts of
Jharkhand from the year 2010-11.

Impact of rainfall on food production

1334. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that experts have predicted below normal

rainfall this year;

(b) if so, whether Government has assessed its impact on food

production;
(c) if so, the details thereof;

(d) whether Government has worked out any contingency plan to meet
shortage, if any, of cereals for supply at fair prices and also to take

care of farmers plight; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (c) No, Sir. Based on the first long range (as on
23.04.2010) forecast issued by Indian Meteorological Department (IMD),
the rainfall during South-West Monsoon in the country as a whole is
likely to be normal; i.e. quantitatively 98% of Long Period Average
(LPA), with a model error of +5%. As per the 2nd revised forecast issued
on 25.6.2010 the rainfall in the country as a whole is likely to be 102%

of LPA with a model error of +4%.
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South West Monsoon rainfall is precious for agriculture production in
India as nearly 65% of Indian Agriculture is rain fed or depends on rain.
Good rainfall in this season would positively influence the area of
sowing under food grain crops and subsequently the food grain production.
This 1is evident from the increased area sown under food grain crops
during the Kharif 2010 i.e. 466.67 lakh ha so far (30.07.2010) compared
to 426.94 lakh ha during the corresponding period of 2009 and 453.72 lakh

ha in the year 2008.

(d) and (e) Contingent crop plan for three different scenarios of the
monsoon like less rainfall, normal rainfall and excess rainfall has been
prepared and issued to all State Governments for iImplementation as per

the requirement of the state.

Under Public Distribution System it is mandated to help both the
producers and consumers of food grains by linking procurement and their

distribution at affordable prices.
Estimated production of foodgrains

1335. SHRI K.V_.P. RAMACHANDRA RAO: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether foodgrains production is likely to be normal this year;
(b) if so, the estimated production;
(c) if not, the likely deficiency;

(d) whether any foodgrains are likely to be imported in case of

deficiency; and
(e) if so, the strategy prepared therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (c) As per preliminary information on the trends in area
coverage under Kharif crops received from State Governments during 2010-
11, the area covered under Kharif foodgrains as on 30th July, 2010 is
about 9% higher than the area coverage during the corresponding period of
last year. Under Normal conditions, higher area coverage is expected to

result in higher production of foodgrains in the country.
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(d) and (e) At present level of allocations under Targeted Public
Distribution System (TPDS) and other Welfare Schemes and based on the
procurement of foodgrains during the last two years and in the current
year, the availability of foodgrains in the Central Pool is likely to be
sufficient and there may not be any need to import foodgrains during the

current.
Encouragement to farmers for cultivation of pulses and oilseeds

1336. SHRI RAMDAS AGARWAL: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has decided to raise Minimum Support Price
(MSP) for pulses and oilseeds to encourage farmers to expand the area

under cultivation for these crops;
(b) if so, the details thereof;

(c) whether Government is importing pulses at a higher price than

that given to our farmers; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) The Minimum Support Prices (MSPs) of Kharif Pulses
and Oilseeds for 2010-11 season have been increased over the respective
MSPs for 2009-10 season. The MSPs of kharif pulses and oilseeds for 2009-

10 and 2010-11 season are given below:

(Rs. per quintal)

Commodity 2009-10 2010-11
Arhar (Tur) 2300 3000
Moong 2760 3170
Urad 2520 2900
Groundnut-in-shell 2100 2300
Sunflower seed 2215 2350
Soyabean

Black 1350 1400
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Yellow 1390 1440
Sesamum 2850 2900

Nigerseed 2405 2450
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For Kharif pulses of 2010-11 season, an additional incentive is also
available at Rs.5/- per Kg for Tur, Urad and Moong sold to procurement

agencies during the harvest/arrival period of 2 months.

(c) and (d) MSPs are in the nature of minimum guaranteed price to
safeguard the interest of farmers. The farmers are, however, free to sell
their produce in the open market in case the market prices rule above the
MSP. Domestic market prices of pulses are ruling much higher than the
MSP. Imports were undertaken at prices lower than the domestic market

prices.
Self Help Groups for farmers

1337. SHRI SYED AZEEZ PASHA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether National Commission on Farmers has suggested for

mobilization and organization of farmers into Self Help Groups (SHGs);

(b) if so, the details thereof particularly in Andhra Pradesh, how

many farmer®s SHGs are formed;

(c) whether Government has included such suggestion in the National

Agriculture Policy;
(d) if so, the details thereof and if not, the reasons therefor; and
(e) whether any funds are given for farmers® NGOs in 2009-107?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (&) to (e) The National Commission on Farmers (NCF), made a
mention of the Self Help Groups (SHGsS) in the context of their role in
issues like food security, credit, seeds, water and soil management,
marketing, group farming, live stock production, fisheries etc. The NCF
has also submitted a Revised Draft National Policy for Farmers along with
its Ffifth and final report which 1is based on the work done and
recommendations made by the NCF since its formation. After consulting the
Central Ministries/Departments concerned and the States/UTs, the
Government has approved the National Policy of Farmers (NPF) 2007 which
incorporated all the suggestions made by NCF in its Revised Draft

National Policy for Farmers in so far as they relate to SHGs.

The NPF 2007 provides for - (i) Encouragement and support to SHGs to
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maintain pedigree animals of Indian breeds of cattle and buffaloes for

exploiting export opportunities; (ii) Provide
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foundation seed of new varieties to SHGs; (iii) Train SHGs in induced
fish seed breeding, production and availability of seed and fish seed
feed; (iv) Put in place appropriate mechanisms so that farmers have
greater control of the market channels and improve profit opportunities
through SHGs; (vi) Support SHGs to export on competitive terms by
spreading awareness of the opportunities available for external
agricultural trade and for value addition; (vii) Promote SHGs at the
production end of the farming enterprise by encouraging groups for
consolidating farming activities and also for improving access to credit;
and (viii) Associate SHGs in Farmers®™ companies registered under the
Companies (Amendment) Act, 2002 as stakeholders and not just as

shareholders.

As per the information provided by the State Government, 227838 nos.
of Rythu Mitra Groups, with small, marginal and tenant farmers as
members, have been formed in Andhra Pradesh. Further, under the Centrally
Sponsored Scheme (CSS) "Support to State Extension Programmes for
Extension Reforms"™ popularly known as ATMA Scheme, 1258 Farmer Interest
Groups (FIGs) have been mobilized in Andhra Pradesh, during the last 5

years. The corresponding figure for FIGs in the entire country is 56133.

The Department of Agriculture & Cooperation has no scheme for

providing funds directly to farmers®™ NGOs.
Allocation of funds under Intensive Dairy Development Programme

11338. DR. PRABHA THAKUR:
SHRI NARENDRA BUDANIA:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether funds are not being released in time by Government under

the Intensive Dairy Development Progamme; and
(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) No Sir. Does not arise.

toriginal notice of the question was received in Hindi.
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Impact of climate change on agricultural productivity

1339. SHRIMATI SHOBHANA BHARTIA:
SHRI N.K. SINGH:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has been unable to properly address the

impact of climate change on the agriculture and food sectors;
(b) if so, the reasons therefor;

(c) whether agriculture and food experts have observed that the
agricultural productivity and food availability in the country is likely

to fall due to climate change in the next few years; and

(d) if so, the steps Government proposes to take to adopt improved

methods to increase agricultural productivity, in view of the threat?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) to (c) No, Sir. Government of India, Ministry of Agriculture
had launched a 'National Network Project on Climate Change (NNPCC)"
during X Five Year Plan with the objective to study the impact of climate
change on agriculture and food sectors including livestock, fisheries,
horticulture and forestry at different Ilocations spread across the
country. The assessment of climate change and its impact on Indian
agriculture is an on-going process and NNPCC is continuing in the present
Plan period also. Though there are no definite and conclusive evidence of
the impact of climate change on agricultural productivity, the studies
conducted under NNPCC indicate inter annual monsoon rainfall variability
and slight change 1in mean annual temperature, which may affect
agricultural production in future. The study also reveals that increase
in temperature reduces crop duration, increases crop respiration rates,
affects the equilibrium between crops and pests, hastens nutrient
mineralization in soils, decreases Tfertilizer use efficiencies, and
increases evapo-transpiration. The increase in Carbon Dioxide is
beneficial for several crops such as wheat, rice, legumes and oilseeds.
However, crops such as maize, jowar, bajra and sugarcane do not benefit

from increase in Carbon Dioxide.

(d) With a view to enhance the agricultural productivity, sustaining

foodgrain production and to address the various issues relating to
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climate change adaptation and mitigation
in the agriculture and food sectors, Government of India, Ministry of

Agriculture has intensified the
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implementation of various programmes/schemes, namely; Macro Management of
Agriculture (MMA), National Food Security Mission (NFSM), National
Horticulture Mission (NHM), Rashtriya Krishi Vikas Yojana(RKVY), Micro

Irrigation (Ml) etc.
Sale of fake seeds

1340. SHRI ANIL MADHAV DAVE:
SHR1 BALAVANT ALIAS BAL APTE:
Will the Minister of AGRICULTURE be pleased to state:

(a) the number of cases of sale of substandard or fake seeds have

been detected in the last five years, State-wise;
(b) the companies involved in the sale of such seeds;
(c) the action taken against those companies;
(d) the size of the organized seeds market in the country; and
(e) the percentage of farmers buying branded seeds from the market?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (c) The information regarding sale of sub-standard seeds
is given in Statement-1 to V (See below). As regards sale of fake seeds,
no such cases have been reported except by Punjab, Haryana and Andhra
Pradesh. Punjab has reported the sale of supply of spurious hybrid Bt
Cotton during 2005-06, 2006-07 and 2007-08. No report of
selling/supplying of spurious seed of Bt Cotton has been received
thereafter from Punjab. FIRs against 11 dealers have been registered and
prosecution has been initiated in the competent court. Government of
Andhra Pradesh reported a few cases during Kkharif 2009 by some
unscrupulous elements against whom suitable action has been taken.
Government of Haryana has reported 5 cases of sale of fake Bt Cotton seed

during Kharif 2010 and FIRs have been lodged.

It is further stated that the States are empowered to take action in
such cases at their level. Adequate provisions are available under Seeds
Act, 1966, Seeds Rule, 1968 and Seeds (Control) Order, 1983 to curb the
sale of fake/inferior seeds. Further, the Inspectors notified under
relevant provisions of these legal instruments have powers to draw the

samples, seize the stock and 1issue “Stop Sale order” in case the
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commodities under reference contravene the provisions of law.

(d) and (e) Both public & private sector produce & sell seeds in
India. According to Industry estimate the total size of the Seed Industry

is about Rs.7500 crores.
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Progress Report of Seed Law Enforcement during 2005-06

Statement-1

7 Chandigarh

SI.No State Total No. of No. of No. of No. of No. of No. of
No. of
of samples samples cases in cases cases cases cases cases
drawn found which stop sale Tfiled in decided by pending where seed
sub- warning order the Court Court of Court forefieted
standard issued issued of Law Law fine/ of Law
imprisionment
awarded
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 10107 231 16 5 101 7 94 2
2 Assam Nil - - - - - - -
3 Andaman Nil - - - - - - -
4 Arunachal - - - - - - - -
5 Bihar 901 113 17 - - - - -
6 Chhattisgarh 1352 16 14 36 - - - -



10

11

12

13

14

15

16

17

18

19

20

21

Delhi

Dadra & Nagar
Diu & Daman
Gujarat

Goa

Haryana
Himachal Pradesh
Jammu & Kashmir
Jharkhand
Karanataka
Kerala
Lakshadweep
Madhya Pradesh

Meghalaya

125

4205

308

3140

501

6807

208

166

12

195

166

337

232

252

102



1 2 3 4 5 6 7 8 9 10
22 Maharashtra 9011 301 - - - - - -
23  Manipur - - - - - - - -
24  Mizoram 1010 135 - - - - - -
25 Nagaland - - - - - - - -
26 Orissa 1501 455 - - - - - -
27  Punjab 2503 305 - - - - - -
28 puducherry 210 4 - - - - - -
29 Rajasthan 3311 131 38 38 13 13 - 0
30 Sikkim 1240 21 - - - - - -
31 Tamil Nadu 16620 1290 1501 1555 295 137 163 6
32 Tripura - - - - - - - -
33 Uttar Pradesh 325 1 51 57 12 8 4 -
34 Uttarakhand 30015 391 - - - - - -
35 West Bengal 2801 51 762 835 - - - -
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Statement-11

Progress Report of Seed Law Enforcement during 2006-07

6 Chandigarh (U.T.)

SI.No State Total No. No. of No. of No. of No. of No. of No. of
No. of
of samples samples cases 1in cases cases cases cases cases
drawn found which stop sale Tfiled in decided by pending where seed
sub- warning order the Court Court of Court forefieted
standard issued issued of Law Law fine/ of Law
imprisonment
awarded
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 20887 727 - - 85 - 77 2
2 Assam - - - - - - - -
3 Andaman - - - - - - - -
4 Arunachal - - - - - - - -
5 Bihar 901 193 17 - - - - -
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1 2 3 4 5 6 7 8 9 10
7 Chhattisgarh 1263 34 - - - - - -
8 Delhi 188 11 1 - 11 02 23 -
9 Dadra & Nagar Haveli (U.T.)- - - - - - - -
10 Diu & Daman (U.T.) - - - - - - - -
11 Gujarat 3141 107 41 - 8 19 12 -
12 Goa 405 - - - - - - -
13 Haryana 2964 77 1 8 - 22 - -
14 Himachal Pradesh 1033 - - - - - - -
15 Jammu & Kashmir 918 16 16 16 16 16 - -
16  Jharkhand 810 95 20 20 - - - -
17 Karnataka 7012 41 21 21 - - - -
18 Kerala 564 93 - - - - - -
19 Lakshadweep - - - - - - - -
20 Madhya Pradesh 4039 1081 843 843 - - - -
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21

22

23

24

25

26

27

28

29

30

31

32

33

34

35.

Maharashtra
Meghalaya
Manipur
Mizoram
Nagaland
Orissa

Punjab

Pondicherry (U.T)

Rajasthan
Sikkim

Tamil Nadu
Tripura
Uttar Pradesh
Uttarakhand

West Bengal

11939

923

1544

260

9400

4418

389

3121

326

135

149

20

794

159

90

226

94

210

902

78

78

322

36
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Statement-111

Progress Report of Seed Law Enforcement during 2007-08

SI.No State Total No. No. of No. of No. of No. of No. of No. of
No. of
of samples samples cases 1in cases cases cases cases cases
drawn found which stop sale filed in decided by pending where seed
sub- warning order the Court Court of Court forefieted
standard issued issued of Law Law fine/ of Law
imprisonment
awarded
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 15581 661 17 5 102 - 99 1
2 Assam - - - - - - - -
3 Andaman - - - - - - - -
4 Arunachal - - - - - - - -
5 Bihar 910 25 18 - - - - -
6 Chandigarh (U.T.) - - - - - - - -
7 Chhattisgarh 884 42 - - - - - -

107



10

11

12

13

14

15

16

17

18

19

20

21

22

Delhi

125

Dadra & Nagar Haveli (U.T.)-

Diu & Daman (U.T.)

Gujarat

Goa

Haryana
Himachal Pradesh
Jammu & Kashmir
Jharkhand
Karnataka
Kerala
Lakshadweep
Madhya Pradesh
Maharashtra

Meghalaya

3096

932

3155

509

6967

51

3998

10763

2 2
33 9
35 -
58 23
5 -
732 732
185 -
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1 2 3 4 5 6 7 8 9 10
23  Manipur - - - - - - - -
24  Mizoram 1001 125 - - - - - -
25 Nagaland - - - - - - - -
26 Orissa 1501 425 - - - - - -
27  Punjab 7504 1809 139 - - - 5 -
28  Puducherry (U.T.) 203 4 - - - - - -
29 Rajasthan - - 15 - - - 124 -
30 Sikkim 1205 17 - - - - - -
31 Tamil Nadu 27950 1430 483 1155 402 242 160 -
32 Tripura - - - - - - - -
33 Uttar Pradesh 3755 68 23 7 5 2 2 -
34 Uttarakhand 337 1 - - " - - - -
35. West Bengal 3031 418 887 863 - - - 485
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Statement-1V

Progress Report of Seed Law Enforcement during 2008-09

SI.No State Total No. No. of No. of No. of No. of No. of No. of
No. of
of samples samples cases in cases cases cases cases cases
drawn found which stop sale Tfiled in decided by pending where seed
sub- warning order the Court Court of Court forefieted
standard issued issued of Law Law fine/ of Law
imprisonment
awarded
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 14570 579 17 4 105 - 91 2
2 Assam - - - - - - - -
3 Andaman - - - - - - - -
4 Arunachal - - - - - - - -
5 Bihar - - - - - - - -
6 Chandigarh (U.T.) 709 21 17 - - - -

7 Chhattisgarh -
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1 2 3 4 5 10
8 Delhi 110 2 - -
9 Dadra & Nagar Haveli (U.T.)- - - -
10 Diu & Daman (U.T.) - - - -
11 Gujarat 3011 32 19 -
12 Goa 891 - - -
13 Haryana 3205 33 - -
14  Himachal Pradesh 479 - -

15 Jammu & Kashmir - - - -
16  Jharkhand - - - _
17 Karnataka 7015 67 52 -
18 Kerala 51 4 -

19 Lakshadweep - - - -
20 Madhya Pradesh 3693 750 750 -
21 Maharashtra 1107 187 - -
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22

23

24

25

26

27

28

29

30

31

32

33

34

35.

Meghalaya
Manipur
Mizoram
Nagaland
Orissa
Punjab
Puducherry(U.T)
Rajasthan
Sikkim

Tamil Nadu
Tripura
Uttar Pradesh
Uttarakhand

West Bengal

1005

1607

7571

205

1205

26878

3951

401

3009

127

455

1810

15

1450

91

421

176

17

501

23

512

507

124

152

509
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Statement-V

Progress Report of Seed Law Enforcement during 2009-2010 (Tentative)

SI.No State Total No. No. of No. of No. of No. of No. of No. of
No. of
of samples samples cases 1in cases cases cases cases cases
drawn found which stop sale Tfiled in decided by pending where seed
sub- warning order the Court Court of Court forefieted
standard issued issued of Law Law fine/ of Law
imprisonment
awarded
1 2 3 4 5 6 7 8 9 10
1 Andhra Pradesh 11209 232 15 7 97 7 97 3
2 Assam - - - - - - - -
3 Andaman - - - - - - - -
4 Arunachal - - - - - - - -
5 Bihar 887 195 16 - - - - -
6 Chandigarh (U.T.) - - - - - - - -
7 Chhattisgarh 1325 37 - - - - - -
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10

11

12

13

14

15

16

17

18

19

20

21

22

Delhi 191
Dadra & Nagar Haveli (U.T.)-

Diu & Daman (U.T.) -

Gujarat 3211
Goa 417
Haryana 2897
Himachal Pradesh 1122
Jammu & Kashmir 921
Jharkhand 811
Karnataka 7081
Kerala 712
Lakshadweep -

Madhya Pradesh 4197
Maharashtra 11967

Meghalaya -

12

109

490

15

97

59

98

1077

401

15

20

23

841

401

902

10 2
7 18
- 21
8 -
77 77

21

311

35




10

23

24

25

26

27

28

29

30

31

32

33

34

35.

Manipur
Mizoram
Nagaland
Orissa

Punjab
Puducherry (U.T)
Rajasthan
Sikkim

Tamil Nadu
Tripura
Uttar Pradesh
Uttarakhand

West Bengal

917

1579

261

9409

4439

397

3127

133

151

20

795

161

91

93

211
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Alkalinity and salinity in soil

1341. SHRI M.V. MYSURA REDDY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether alkalinity and salinity in soil has increased due to
imbalanced and indiscriminate use of chemical fertilizers and

unscientific use of soil and water resources in the country;

(b) if so, whether Government has ever assessed the alkalinity and

salinity of soil in various States;

(c) if so, the details thereof with a particular reference to Andhra

Pradesh;

(d) how integrated nutrients management programme helps in reducing

the alkalinity and salinity and increase organic farming in the country;

(e) whether there is any other programme, particularly to reduce

alkalinity and salinity, being implemented by Government; and
() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) Yes, Sir. Alkalinity and Salinity in the soil has increased
mainly due to imbalanced and indiscriminate use of chemical fertilizers,
excessive use of irrigation water coupled with low addition of organic
matter, micro and secondary nutrients over the years in many parts of the

country.

(b) and (c) As estimated by Indian Council of Agricultural Research,
an area of about 6.73 million ha. is affected by Alkalinity/Salinity
across the country which includes about 0.27 million ha. in the State of
Andhra Pradesh. The State-wise details are given in Statement (See

below).

(d) Government of India, Ministry of Agriculture is promoting
Integrated Nutrient Management through balanced and judicious use of
chemical fertilizers in conjunction with organic manures for improving
soil health and its productivity under the Centrally Sponsored Scheme on
National Project on Management of Soil Health and Fertility (NPMSHF) in
the country. The components of NPMSHF scheme include setting up of Static

Soil Testing Laboratories, strengthening the existing Soil Testing
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Laboratories, setting up mobile soil testing Ulaboratories, promoting
organic manures, soil amendments in acidic soils and distribution of
micro-nutrients, setting up of new fertilizer quality control
laboratories and strengthening the existing fertilizer quality control

laboratories.
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(e) and (f) Government of India, Ministry of Agriculture is also
implementing a Centrally Sponsored Programme on Reclamation and
Development of Alkali and Acid Soils (RADAS) through Macro Management of
Agriculture (MMA) Scheme, across the country. The programme aims at
reclamation and development of area affected by alkalinity and acidity by
application of soil amendments followed by green manuring and scientific

cropping partem and crop rotation.
Statement
State-wise extent of area affected by Alkalinity /Salinity in India

(Area in lakh ha.)

SI. No. Name of State Extent of area affected by Alkalinity/Salinity
1 Andhra Pradesh 2.74
2 Andaman & Nicobar Island 0.77
3 Bihar 1.53
4 Gujarat 22.21
5 Haryana 2.33
6 Karnataka 1.50
7 Kerala 0.20
8 Madhya Pradesh 1.40
9 Maharashtra 6.07
10 Orissa 1.47
11 Punjab 1.52
12 Rajasthan 3.75
13 Tamil Nadu 3.68
14 Uttar Pradesh 13.69
15 West Bengal 4.41
Grand Total (Lakh ha) 67.27
Grand Total (Million ha) 6.73

Source: Central Soil Salinity Research Institute (CSSRI), Karnal, Haryana National

Remote Sensing Agency (NRSA), Hyderabad and National Bureau of Soil Survey and Land
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Use Planning (NBSS&LUP), Nagpur.
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Organic farming

t1342. SHRI RAGHUNANDAN SHARMA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether incentive schemes are being run by Government for

development of organic farming in the country;
(b) if so, the details thereof; and

(c) the details of amount sanctioned and released under above-

mentioned schemes, State-wise and proposal-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (c) Yes, Sir. Under National Project on Organic Farming
(NPOF) incentives are provided for establishment of organic inputs
production units, awareness creation and publicity etc. Incentives are
also provided for development of organic farming under other schemes like
Rashtriya Krishi Vikash Yojana (RKVY) and National Horticulture Mission
(NHM). The details of fund released scheme-wise and State-wise during

2009-10 are given in Statement (See below).
Statement

State wise fund release under various schemes for

Organic Farming during 2009-10

S.No. Name of the State Fund release under various schemes (Rs. in
lakh)
NPOF NHM RKVY

1 2 3 4 5

1 Andhra Pradesh - 306.00 -

2 Arunachal Pradesh - - 5.00

3 Assam - - 129.29

4 Bihar - 169.83 1808.86

5 Chhattisgarh - 901.00 875.00

6 Delhi - - -
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7 Goa 3.00 5.10 -
8 Gujarat - 66.97 293.91
9 Himachal Pradesh - - 310.52
10 Haryana - 274.64 -
11 Jharkhand - 25.50 -
12 Karnataka 8.00 752.25 763.00
13 Kerala 1.00 - -
14 Madhya Pradesh - 488.75 -
15 Maharashtra - 1.28 -
16 Orissa - 89.25 104.44
17 Punjab - 637.50 -
18 Rajasthan 28.08 105.23 2272.00
19 Sikkim - - 835.00
20 Tripura 40.00
21 Tami Inadu - 23.71 -
22 Uttrakhand 1151.34
23 Uttar Pradesh - 152.24 -
24 West Bengal - - 977.55
25 Central Agency: NPC, Delhi 9.00 - -

TOTAL 49.08 3999.25 9565.87

Quality education and aid for Madarsas

1343. SHRI RAASHID ALVI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether Government is going to declare a scheme for providing

quality education in Madarsas;
(b) if so, by when; and

(c) how many Madarsas have been granted financial aid in the last

three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) 'Scheme for Providing Quality
Education in Madarsas™ (SPQEM) is already in existence with effect from

October 2008.

(c) State wise number of Madrasas provided financial assistance

during the last 3 years, is as follows:-

(Rs. in lakhs)

SI. State 2007-08 2008-09 2009-10

No. No. of Amount No. of Amount No. of Amount

Madarsas released Madarsas released Madarsas released

1 2 3 4 5 6 7 8

1 Andhra 81 48.60 73 39.6
Pradesh

2 Assam - - 500 360

3 Bihar 111 79.92 - -

4 J&K - - - -

5 Orissa 145 104.4 151 108.72

6 Madhya 889 75.11 979 350.64 329 561.35
Pradesh

7 Maharashtra - - 4 2.87

8 Kerala - - 425 291.03

9 Tripura 127 45.72 127 45.72 129 374.18
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1 2 3 4 5 6 7 8

10 Uttar 4178 3010.54 3217 4479.3 1356 3190.47
Pradesh

11 Tamil Nadu - - - -
12 Chattisgarh - - 191 112.92
13 Chandigarh - - 1 0.36
14 Karnataka - - - -
15 Uttarakhand - - - -

16 Jharkhand 5531 3364.29 5668 5791.1 164 497.18

Comparative production of rabi and Kharif crops

1344. SHRI  K.V_.P. RAMACHANDRA RAO: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Rabi production this year was as per the targets;
(b) if not, the details thereof, and

(c) how does the rabi production compare with the Kharif production

this year?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS) : (@) to (c) Yes, Sir. Against the target of 113.95 million
tonnes, total production of foodgrains during Rabi 2009-10 is estimated
at 114.36 million tonnes (4th Advance Estimates). The details of
estimated production of major crops during Rabi and Kharif seasons along

with the targets for Rabi 2009-10 are given in the table below:

(Million Tonnes)

Crop Targets Rabi Estimated Rabi Estimated Kharif
Production Production Production

1 2 3 4

Rice 14.50 13.22 75.91

Wheat 79.00 80.71 -

Coarse Cereals 10.45 10.14 23.63

Pulses 10.00 10.29 4.30
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Foodgrains 113.95 114.36 103.84
Oilseeds 12.20 9.27 15.66
Sugarcane 340.00 277.75
Cotton* 26.00 23.94
Jute# 10.20 10.70

* Million balses of 170 kg each
# Million bales of 180 kg each

Note: Sugarcane, Cotton and Jute are not grown in Rabi season.
Allocation of funds to Jharkhand for green revolution

1345. MS. MABEL REBELLO: Will the Minister of AGRICULTURE be

pleased to state:

(a) the funds allotted to the State of Jharkhand out of Rs. 400

crore earmarked in the budget for the Eastern sector green revolution;
(b) the components of these funding, and

(c) the measures to oversee that these funds are properly utilized

and yield the desired results?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS) : (a) Rs. 29.60 crores.

(b) State Level Sanctioning Committee (SLSC) has approved following

interventions for being funded out of the funds allotted to the State:

S.No. Activity Amount (in lakhs)
1 2 3
1 Construction of irrigation and Rain Water 617.9

Harvesting structure

2 Intensive cultivation of rice in 17 non-NFSM 1275.62
(National Food Security Mission)

districts
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3 Intensive Cultivation of Pulses in remaining 9 non- 345.32
NFSM Pulses districts- slow replacement of upland

rice with pulses.

4 Maize & Wheat Development Programme-MMA 411.19
(Macro Management of Agriculture) pattern of assistance

for maize and wheat for reducing yield gaps.

5 Soil amendments - basic slag. 240.0
6 Bridging knowledge Gaps/Training 70.27
ToTAL 2960.3

(c) Following arrangements have been made for ensuring proper

utilization of funds and getting desired results:-

(i) State Level Sanctioning Committee (SLSC) reviews the

implementation of Projects.

(ii) A State Level Monitoring Team (SLMT) has been constituted by the
Government of India headed by an Additional Secretary in the Department
of Agriculture & Cooperation. Other members of this SLMT are Vice
Chancellor, Birsa Agriculture University, Ranchi, nominee of Central Rice

Research Institute, Cuttack and other expert members.
(iin) A District Level Committee has also been set up.

(iv) Other safeguards include audit by CAG and submission of

Utilization Certificate by State Government.
Project to enhance production of pulses

t1346. MISS ANUSUIYA UIKEY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether in view of shortage of pulses, Indian Council of
Agricultural Research has submitted a project to Government for

increasing its production;

(b) if so, the time when the project was received by Government and

the details thereof; and
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tOriginal notice of the question was received in Hindi.
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(c) whether Government would consider for implementing this

important project and the time by when it would be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) No Sir. This Ministry has not received any project from
Indian Council of Agricultural Research (ICAR) for increasing production

of Pulses.
(b) and (c) Question does not arise.
Scheme for rural women employment

1347. SHRI TARIQ ANWAR: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether there is any scheme under which women belonging to rural

areas could be employed in animal husbandry and dairy sector; and

(b) if so, the details of those schemes which would be helpful for

them?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) Even though under the Departmental schemes, a large number
of women are employed, there is no scheme exclusively for women belonging

to rural areas.
(b) The Question does not arise.
Functioning of NRAA

11348. SHRI KAPTAN SINGH SOLANKI: Will the Minister of AGRICULTURE be

pleased to state:
(a) the current status of National Rainfed Area Authority (NRAA);

(b) whether this authority remained indifferent towards unirrigated

areas of the country except Bundelkhand;

(c) if so, whether Government has prepared any action plan about

widespread functioning of the authority; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) The National Rainfed Area Authority (NRAA) was setup by

Government of India in 2006 to ensure
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tOriginal notice of the question was received in Hindi.
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holistic and integrated development of Rainfed areas in the country. The
Authority is presently serviced by Ministry of Agriculture. An outlay of
Rs. 123 Crore has been made for implementation of the activities of the

Authority during the X1 Plan.

(b) The Authority is providing technical inputs at the policy level
for the holistic development of rainfed areas in the country. As far as
Bundelkhand region is concerned, the area is basically rainfed and the
NRAA has been assigned the responsibility for providing technical support
and in monitoring and supervision of the Special Package for drought

mitigation in the Bundelkhand region of Uttar Pradesh and Madhya Pradesh.

(c) and (d) The Authority has much broader mandate for sustainable
development of rainfed areas of the country. The mandate assigned to NRAA

is given in Statement.
Statement
Mandate of National Rainfed Area Authority (NRAA)

1. To prepare a perspective plan, outlining the national strategy and
road map for holistic and sustainable development of rainfed farming

areas.

2. To evolve common guidelines for all schemes of different Ministries
including Externally Aided Projects (EAPs) for development of Rainfed

/ Dry land Farming systems.

3. To coordinate and bring convergence within and among agricultural and
wasteland development programmes being implemented in rainfed areas

of the country.

4. To identify rainfed areas in different States which need priority
attention and prepare watershed development programmes for integrated
natural resource management, in consultation with States, focusing on
multi dimensional crop, livestock, horticulture, agri-pasture

integrated systems and programmes for landless farming communities.

5. To identify gaps in input supply, credit availability, dissemination
of appropriate technology and other vrequirements relevant for

development of rainfed areas.
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6. To guide the implementing agencies on priority setting and monitor

the specific interventions required.

7. To develop plans/programmes for capacity building of Centre/State

Government functionaries in rainfed areas.

8. To suggest modalities to strengthen National and State Level
Institutions concerned with Rainfed/Dryland areas, and establish

institutional linkages with prioritized watersheds.

9. To monitor disbursement of rural credit/ insurance cover/safety net

programmes developed for rainfed areas.

10. To set the research agenda including a critical appraisal of on-going
programmes and promote diffusion of required knowledge for integrated

farming in rainfed areas to district and lower level authorities.

11. To evaluate the effectiveness of completed watersheds and concurrent

evaluation of on-going programmes.
NAFED"S assistance to coconut growers

1349. SHRI MOHD ALI KHAN: Will the Minister of AGRICULTURE be

pleased to state:
(a) whether NAFED plans a brand push for coconut;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) NAFED has reported that in association with Coconut
Development Board (CDB), they have opened an outlet at Cochin on 18th
June, 2010 for marketing of coconut and other value added products on
trail basis. Initially, it has been planned to market coconut virgin oil,
desiccated coconut powder, coconut milk powder, coconut chips, tender
coconut water, ball copra etc. These products are being procured from the
CDB aided processors, certified by CDB and being sold in their brand
name. Depending upon the financial viability of the project, NAFED may
launch these products 1iIn its own brand, provided the response is

encouraging and economically viable.

(c) Question does not arise.
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Suicide by farmers

1350. SHRI MOHD. ALI KHAN: Will the Minister of AGRICULTURE be

pleased to state:
(a) whether suicides by farmers are taking place;

(b) if so, the details thereof during the last three years; State-

wise;
(c) the actual reasons therefor; and

(d) the steps being taken to stop such farmers® suicides in each

State by giving them incentives to improve the farming?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) and (b) Details of number of suicides by farmers due to
agrarian reasons in various States, as reported by the respective State
Governments during the last three years, is given in Statement. [Refer to

the statement appended to Answer to USQ No. 1332, Part (a) and (b)]

(c) As reported by the State Governments and revealed in some
studies conducted earlier, the causes of suicides by farmers are manifold
including personal and other reasons. Some of the suicides have been
attributed to crop failure, indebtedness, drought and socio-economic
reasons. However, the Veeresh Committee (in the context of the Karnataka
Farmers® suicide) has rightly concluded that connecting the spate of
suicides directly to any single cause would be erroneous. Suicide is
strictly a personal decision and the post suicide search for causes gives
only circumstantial evidence Typical social factors like family support,
failure of social institutions, habits, alcoholism, social security,
introvert nature and intra Tfamily problems are some of the critical
social 1issues that have affected the victims to take such an extreme

step.

(d) The Government is implementing a Rehabilitation Package covering
31 districts in 4 States i.e. Andhra Pradesh (16), Maharashtra (6),
Karnataka (6) and Kerala (3), since the year 2006 to address the problem
of agrarian distress. It has been decided by the Government to extend the
period for implementation of the non credit components of the

Rehabilitation Package by 2 more years i.e. September 30, 2011.
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The Government has implemented the Agricultural Debt Waiver and Debt
Relief Scheme, 2008 benefitting about 3.69 crore Tfarmers involving an

estimated amount of Rs.65,318.33 crore. The
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Government has also enhanced the interest subvention for timely repayment
of crop loans up to Rs. 3 lacs from 1% to 2% for the year 2010-11. Thus,
the effective rate of interest for such farmers who repay their loan in

time will be 5% p.a.

For the overall development of agriculture and allied sectors,
assistance is being provided to farmers through central schemes such as
Rashtriya Krishi Vikas Yojana, National Food Security Mission, National
Horticulture Mission etc. A sum of Rs 300 crore has been earmarked to
organise 60,000 "pulses and oil seed villages" in rain-fed areas during
2010-11 and to provide an integrated intervention for water harvesting,
watershed management and soil health, to enhance the productivity of the
dry land farming areas. The Government has also amended the Guidelines of
the Mahatma Gandhi National Rural Employment Guarantee Scheme in July,
2009 permitting provision of irrigation facility, horticultural
plantation and land development works on land belonging to small and
marginal farmers under this Scheme. During the last 5 years, the Minimum

Support Prices (MSP) of major cereals have been increased substantially.
Construction of cold storages

1351. SHRI KUMAR DEEPAK DAS: Will the Minister of AGRICULTURE be

pleased to state:

(a) the number of cold storages in the country till 2009, State-

wise;

(b) whether it is a fact that farmers of States like Assam need more
facilities of cold storages and there is growing demand of facilities of
cold storages in places like Barpeta Road, Kharupetia etc. where plenty

of vegetables are grown every year; and

(c) if so, the details of plan of Government to promote construction
of more cold storages with at least 90 per cent Government subsidy for

backward States like Assam?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) The state-wise number of cold storages in the country as on

31st December, 2009 is given in Statement (See below).

(b) and (c) Yes, Sir. Assistance is provided under various schemes

for construction of cold storages in the States including Assam. Under
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the scheme of Horticulture Mission for North East and
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Himalayan States, back-ended capital iInvestment subsidy is provided for
creation/modernization/expansion of cold storage/controlled atmosphere
storages @50% of the cost of project with a cost ceiling of Rs.6000/MT up
to 5000 MT capacity for cold storages and a cost ceiling of Rs.32000/MT
for 5000 MT capacity for Controlled Atmospheric storages.

National Horticulture Board is also implementing a scheme "Capital
Investment Subsidy for Construction/Expansion/Modernization of Cold
Storages and Storages for “Horticulture Produce®, under which credit
linked back-ended subsidy is provided @40% of the capital cost of project
in general areas and @55% of the capital cost in case of Hilly and

Scheduled Areas for a maximum storage capacity of 5000 MT per project.

There is no plan of Government to promote construction of more cold
storages with at least 90 per cent Government subsidy for backward States

like Assam.
Statement

Statewise details of cold storages in the country as on 31/12/2009

SI. State/ UT Total No. Total capacity
No. (in MT)
1 2 3 4

1. Andaman & Nicobar Islands (UT) 02 210
2. Andhra Pradesh 290 900606
3. Arunachal Pradesh 01 5000
4. Assam 24 88068
5. Bihar 246 1147041
6. Chandigarh (UT) 06 12216
7. Chattisgarh 69 341885
8. Delhi 95 126158
9. Gujarat 398 1267304
10. Goa 29 7705
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1 2 3 4

11. Haryana 244 393121
12. Himachal Pradesh 18 19858
13. Jammu & Kashmir 19 42869
14. Jharkhand 45 170148
15. Kerala 193 58105
16. Karnataka 170 407165
17. Lakshadweep (UT) 01 15
18. Maharashtra 466 546748
19. Madhya Pradesh 197 808052
20. Meghalaya 03 3200
21. Nagaland 02 6150
22. Orissa 101 291039
23. Pudducherry (UT) 03 85
24. Punjab 422 1345193
25. Rajasthan 110 324226
26. Sikkim 01 2000
27. Tamil Nadu 148 238536
28. Tripura 11 29450
29. Uttar Pradesh 1589 10118000
30. Uttarakhand 15 68499
31. West Benqgal 463 5682000

TOTAL : 5381 24450652

Development of horticulture

t1352. SHRI RUDRA NARAYAN PANY: Will the Minister of AGRICULTURE be

pleased to state:

toriginal notice of the question was received in Hindi.
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(a) the details of funds allocated to various States particularly to

Orissa for the development of horticulture during last three years;

(b) the details of proposals pending with Government in this regard

pertaining to various States and particularly to Orissa; and

(c) the steps taken by Government for the development of

horticulture in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) to (c) The Department of Agriculture & Cooperation is
implementing two Centrally Sponsored Schemes, viz (i) Technology Mission
for Integrated Horticulture Development for North Eastern and Himalayan
States (TMNE) which has been renamed as Horticulture Mission for North
East and Himalayan States (HMNEH) and (ii) National Horticulture Mission
(NHM) in remaining States and Union Territories for the holistic
development of horticulture sector in the Country by adopting an area

based regionally differentiated cluster approach.

Under both the schemes, funds are provided to the States for
development of horticulture based on Annual Action Plan (AAP) and AAP
2010-11 for all the States including Orissa have already been approved.

No proposal relating to AAP including Orissa is pending.

State-wise details of financial assistance provided to various States
under NHM & HMNEH schemes including Orissa during each of last three
years and allocation for current year 1is given 1in Statement-1 and

Statement-11 respectively.
Statement-1|

State-wise details of Funds Released under National Horticulture Mission

during 2007-08 to 2009-10 and Allocation during 2010-11.

(Rs. in Lakh)

S. No. States/UTs 2007-08 2008-09 2009-10 2010-11
Release Release Release Allocation

1 2 3 4 5 6

1 Andhra Pradesh 7836.94 12968.39 9566 .59 12375
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Bihar 269.72 3122.48 2435.17 4500
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1 2 3 4 5 6
3 Chattisgarh 6252 .41 3000.00 6000.00 11500
4 Goa 3.19 100.45 150.00 500
5 Gujarat 1954.24 3531.83 2521.32 7400
6 Haryana 6476.49 3300.31 5600.00 8100
7 Jharkhand 781.00 5000.00 3084.00 5000
8 Karnataka 8571.05 12536.88 8001.67 13200
9 Kerala 6147.73 7517.29 8388.38
10 Madhya 5537.49 6000.00 3545.00 9000
Pradesh
11 Maharashtra 13224.97 13021.70 9173.20 15000
12 Orissa 3812.16 2341.00 3500.00 6500
13 Punjab 2409.99 1412.48 2578.00 5000
14 Rajasthan 5673.19 4097.71 2500.00 7000
15 Tamil Nadu 8536.82 9688.00 6180.00 13000
16 Uttar 9425.90 6372.78 9143.38 12500
Pradesh
17 West 681.82 607.20 5188
Bengal
18 Delhi - - - 0
19 Lakshdweep 29.90 0.00 135.50
20 A &N 0.00 0.00 200.00 400
Islands
21 Puducherry 33.25 99
Total 87625.01 94618.50  74211.58 144785.88
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Statement-11

State wise details of Funds released under Horticulture Mission
for North East and Himalayan States from 2007-08 to
2009-10 and allocation for 2010-11.

(Rs. in Lakh)

2007-08 2008-09 2009-10 2010-11
Release Release Release Allocation
1 2 3 4
A. Mini Mission-I
1. NRC, orchids for NE 440 500 400 700
states including Sikkim
2. CITH, Srinagar for 296.99 200 200 500
Jammu & Kashmir
3. CPRI, Shimla for 150 100 200 500
Himachal Pradesh
4. VPKAS, Almora 365 200 200 500
for Uttarakhand
B. Mini Mission - 11
1. Arunachal Pradesh 2830 1765 1492 2700
2. Assam 2680 3675 3743 3500
3. Manipur 2228 2500 3029 3450
4. Meghalaya 2700 2862.5 1932 2900
5. Mizoram 3095 3050 3500 3300
6. Nagaland 2500 2450 3950 3700
7. Sikkim 3110 2675 3428.2 3050
8. Tripura 2400 1700 3000 2800
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9. Jammu & Kashmir 2000 1815 1700 3000
10. Himachal Pradesh 2400 2100 1589 2950
11. Uttarakhand 2839.94 2000 1700 2950

Service charges & 266 .35 145.12 58.93 324

other Project based

proposals
C. Mini Mission - 111

SFAC and NHB for NE 1175 801.95 400 1800

& Himalayan states

D. Mini Mission - IV 700 600 2050 1376

GRAND TOTAL 32176.28 29139.57 32572.13 40000.00

"Root (Wilt)" disease in coconut

1353. PROF. P.J. KURIEN: Will the Minister of AGRICULTURE be

pleased to state:

(a) since how long the research on the “root (wilt)" disease of

coconut is going on in the country;
(b) whether the real causes of the disease has been found out;
(c) if so, the details thereof;

(d) whether any remedy for the “"root (wilt)" disease has been found

out so far;
(e) if so, the details thereof; and
() if not, the action Government proposes to take?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) Research on root (wilt) disease of coconut was initiated in
1947 under the Central Coconut Research Station at Kayamkulam and was
intensified after the formation of Central Plantation Crops Research

Institute (CPCRI) in 1970 under ICAR.
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(b) Yes, Sir. The causal organism to the disease was identified as

phytoplasma, which is a phloem bound sub-microscopic organism.

(c) the etiology of the root (wilt) disease of coconut was
established that the causal organism, phytoplasm, is transmitted by plant
vectors (Proutista moesta and Stephanitis typical) which was confirmed
through dodder plant inoculation and molecular detection techniques. The
CPCRI has also developed a sero-diagnostic (ELISA) test for early

detection of the disease.

(d) to (F) The remedial measures recommended are planting of disease
resistant coconut varieties (viz. Kalparaksha and Kalpasree and Kalpa
Sankara), production and distribution of disease free planting materials
from mother palms identified from hot-spot diseased areas, integrated
nutrient practices, and integrated leaf rot disease management practices.
Large scale field demonstration of integrated root (wilt) disease
management practices has been conducted which has shown 91% increase in

yield of diseased palms.
Distress sale of coconut

1354. PROF. P.J. KURIEN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is aware that coconut growers in Kerala are
selling their products at "distress sale”’ owing to very low price in the

market;

(b) if so, the action taken by Government to save the coconut

farming in Kerala; and
(c) the steps proposed to be taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) Sir, there is no “distress sale® by coconut growers in
Kerala owing to low price in the market because coconut is not a
perishable product. "Distress sale®" takes place for fruits/vegetables
which are perishable in nature and have short shelf life which is not the
case with coconut. Moreover, monthly average price of coconut with husk
in Thiruvananthapuram market, Kerala during 2010 1is Rs.4683/- per
thousand nuts as against Rs.4176 per thousand nuts in 2009 which is given

in Statement (See below).
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(b) and (c) Government of India regularly announces Minimum Support
Price (MSP) for
both milling and edible grade ball copra and also for de-husked coconut

sufficiently in advance to the
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procurement season. Details of MSP for last three years for ball and

milling copra and de-husked coconut is given in Statement (See below).

NAFED 1is the Central Nodal Agency for undertaking procurement of
Oilseeds including milling/ball copra & de-husked coconut under Price
Support Scheme (PSS) at the MSP declared by the Govt, of India.
Procurement of de-husked coconut under PSS has been undertaken in Kerala
through the State Level Supporters/Procurement Societies also which are
having required infrastructure for converting de-husked coconut into

milling copra as per FAQ standards.

NAFED has procured 21145 MT and 19990 MT of milling copra @ Rs.44500
per MT for the crop season 2009 and 2010 respectively and has also
procured 15000 MT and 19611 MT de-husked coconut @ Rs. 12000 per MT for
the crop season 2009 and 2010 respectively. Further procurements of

milling/ball copra & de-husked coconut are in progress.

Price of coconut has started showing signs of improvement and it is

expected that during forthcoming festival season (Onam) it would improve

further.

Statement

Monthly Average price of coconut (with husk ) at
Thiruvananthapuram market (Rs. per 1000 nuts)

Months/Year 2009 2010
1 2 3
January 5096 4250
February 5250 4533
March 5000 4694
April 4300 4773
May 4000 4800
June 3850 5045
July 3788
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August 3550
September 3750
October 3750
November 3750
December 4030
Average 4176 4683

Minimum Support Price (Rs. per quintal)

2008 2009 2010 Increase in Percentage

MSP 2009 increase
& 2010
over 2008
COPRA Milling 3660 4450 4450 790 21.6
Ball 3910 4700 4700 790 20.2
De-husked Coconut 988 1200 1200 212 21.5

Crops insurance scheme

t1355. SHRI ASHK ALI TAK: Will the Minister of AGRICULTURE be pleased

to state:

(a) the Tfunds provided to the State of Rajasthan under crop

insurance scheme during the year 2009-10; and

(b) whether Government proposes to extend crop insurance scheme to
all the crops in order to provide relief to the farmers and if so, by

when?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) Funds provided towards Government of India share under
National Agricultural Insurance Scheme (NAIS) and pilot Weather Based
Crop Insurance Scheme (WBCIS) during 2009-10 in Rajasthan are Rs.66.16

crore and Rs.69.40 respectively.

tOriginal notice of the question was received in Hindi.
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(b) NAIS covers all food crops (cereals, millets and pulses),
oilseeds and annual commercial/horticultural crops, in respect of which
past yield data is available for adequate number of years. Under pilot
WBCIS, perennial commercial/horticultural crops may also be covered
besides the crops covered under NAIS. Pilot Coconut Palm Insurance Scheme

(CP1S) covers coconut palm.
Groundnut milk production

1356. SHRI  VIJAY JAWAHARLAL DARDA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether production of groundnut milk has been started on a

commercial scale;

(b) if so, in which year it was done and progressive adoption in the

years from cut-off date;

(c) whether matching processing technology and equipment has been

developed;
(d) if so, the capacity thereof on daily basis; and

(e) the costing profile per litre as compared to milch cattle milk

conventionally used in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (a) No Sir.

(b) Does not arise.

(c) and (d) Central Institute of Post Harvest Technology (CIPHET),
Ludhiana has developed a process technology that results in production of
improved flavor groundnut milk due to action of lipoxygenase enzyme. The

capacity of the plant is approximately 300 litre groundnut milk per day.

(e) The cost of groundnut milk as compared to milch cattle milk is

given below:

Milch cattle raw milk (fat-6.0%, Groundnut mi Ik
(excluding

solid-not-fat-9.0% packaging cost)
Cost per liter Rs 21.00-22.00 Rs 4.00-5.00
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Production of pulses

1357. SHRI A. ELAVARASAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether domestic production of pulses is short by about 25 per

cent and oilseeds by about 50 per cent compared to the domestic demand;

(b) whether it is also a fact that such shortfall has caused import

of pulses which costs Rs. 30,000 crores annually;

(c) if so, whether Government will initiate action to increase
domestic production of oilseeds and pulses to meet the domestic demand;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS) : (a) As against the projected demand of 18.29 million tonnes of
pulses and 49.35 million tonnes of oilseeds in the country during 2009-
10, their production is estimated at 14.60 million tonnes and 24.93
million tonnes respectively (4th advance estimates). The estimated
production of pulses and oilseeds in the country during 2009-10 is lower

by about 20% and 49% respectively as compared to their projected demands.

(b) to (d) The gap between demand and supply of pulses is met through
imports. As reported by Directorate General of Commercial Intelligence &
Statistics (DGCI1&S), the details of import of pulses in the country

during the last three years are as under:

Year Import of Pulses (Rs. in Crore)
2007-08 5374.94
2008-09 6246 .40
2009-10 9813.37

In order to increase production and productivity of pulses,
Government of India has been implementing National Food Security Mission
(NFSM)-Pulses in the identified districts of 16 States. From 2010-11,
NFSM is strengthened by merger of Pulses component of Integrated Scheme
of Oilseeds, Pulses, O0Oil Palm and Maize (ISOPOM) for ensuring

uniformity in implementation.
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Accelerated Pulses Production Programme (A3P) has been launched under
NFSM-Pulses from Kharif, 2010 for demonstration of Production and
Protection Technologies on Village Level Compact Blocks for enhanced
production of pulses as well as motivating the farmers. Pulses farmers
are also provided assistance under Macro Management Mode of Agriculture

(MMA) Scheme and Rashtriya Krishi Vikas Yojana (RKVY).

New initiative of "Bringing Green Revolution to Eastern India® in six
eastern States is also focused towards enhancing agricultural production
including pulses. Besides, new initiative of "organizing 60,000 pulses
and oilseeds villages®™ 1is being implemented in major pulses growing
States to supplement the efforts of other schemes in enhancing the pulses

production in the dry land areas.
Production and requirement of foodgrains

1358. SHRI NARESH GUJRAL: Will the Minister of AGRICULTURE be

pleased to state:

(a) the estimate of total requirement of foodgrains (wheat and rice)

for the country for the next three years;

(b) whether Government has prepared some estimates of amount of
foodgrains (wheat and rice) required for the Public Distribution System

in view of the proposed Food Security Act; and

(c) the details of expected foodgrains production (wheat and rice)

State-wise, for the next three years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) As per the Working Group of Planning Commission for the 11th
Five Year Plan, the details of projected demand of rice, wheat and

foodgrains for the years 2009-10 to 2011 -12 are as under:

Year Projected Demand (Million Tonnes)

Rice Wheat Foodgrains
2009-10 94 .83 74.26 224 .04
2010-11 96.81 75.80 229.12
2011-12 98.79 77.36 234.26
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(b) The proposed National Food Security Act 1is presently under
examination of an Empowered Group of Ministers (EGoM) constituted to firm
up the provisions of the proposed law. The estimated requirement of
foodgrains (wheat and rice) for Public Distribution System under the

proposed Act would depend upon the final provisions of the Act.

(c) As per working Group of Planning Commission for the 11th Five
Year Plan, the estimated/projected production of wheat, rice and

foodgrains for the years 2009-10 to 2011-12 are as under:

Year Projected Production (Million Tonnes)
Rice Wheat Foodgrains
2009-10* 89.13 80.71 218.21
2010-11 101.26 81.15 233.05
2011-12 104.21 83.61 239.30

* Estimated production as per 4th Advance Estimates

State-wise details of expected/projected production of these crops

have not been prepared.
Adoption of Chinese technology

1359. SARDAR SUKHDEV ~ SINGH DHINDSA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government wants to adopt the technologies which China

uses to preserve its grain holdings; and
(b) if so, the progress made in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) and (b) In March 2006, Ministry of External Affairs,
Government of India and China have signed a Memorandum of Understanding
(MoU) for Cooperation in the Tfield of Agriculture. The MoU aims at
promoting cooperation in the field of agriculture and relevant sub-
sectors. Consultations have been made with Chinese side to cooperate in

the area of grain storage technology.
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Development of Chambal Ravines

t1360. MISS ANUSUIYA UIKEY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Natural Resource Management of Agriculture and
Cooperation, Government of India has received a pilot project of Rs. 50
crores for development of Chambal ravines spread over 25,000 hectare area
in Muraina district from the Department of Farmers Welfare and
Development, Government of Madhya Pradesh vide their letter No. D-

3/7/01/14-3 dated 14th March, 2006;

(b) if so, the current status regarding approval of this pilot-

project and the reasons for such a long delay; and

(c) by when the proposal would be sanctioned and the amount

allocated?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V.
THOMAS): (@) Yes, Sir. A proposal for reclamation/development of Ravinous
area iIn the Chambal basin of Madhya Pradesh with an estimated cost of

Rs.50.00 crore was received in March, 2006.

(b) As per recommendation of National Development Council, the
Centrally Sponsored Scheme on Reclamation of Ravinous Area had been
transferred to State Sector. In view of this recommendation, the State
Government of Madhya Pradesh was advised to approach other financing

agencies for this purpose.
(c) Does not arise.
Non-availability of fertilizers

1361. SHRI PRAKASH JAVADEKAR: Will the Minister of CHEMICAL AND
FERTILIZERS be pleased to state:

(a) whether Government has received large number of complaints of

non-availability of fertilizers in the month of May-July, 2010;
(b) if so, the details thereof; and
(c) the action Government contemplates to address the grievances?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (c) No, Sir. Urea is the only fertilizer
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which is wunder partial movement and distribution control of the
Government. All other fertilizers viz. DAP, MOP, SSP and NPK etc.
are decontrolled/ de-canalized since 1992. The availability of

Phosphatic and Potassic fertilizers is

toriginal notice of the question was received in Hindi.
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decided by the market forces of demand and supply. Union Government
monitors availability of fertilisers at State level. State Governments

are responsible for distribution of fertilizers within the State.

The State-wise and month-wise requirement (demand), availability and
sales of Urea, DAP, MOP and Complex fertilizers during 2010-11 (April~10
to July"10) is given in Statement (See below). As can be seen, the

availability of fertilizers has been adequate.

Further, the following steps are being taken to make fertilizers

available to the farmers:

(i) Each state in consultation with the fertilizer suppliers is
required to prepare monthly supply plan district wise within overall
availability at state level for ensuring availability of fertilizers in

all parts of the state;

(ii) The movement of fertilizers is being monitored throughout the
country by an on-line web based monitoring system (www.urvarak.co.in)

also called as Fertiliser Monitoring System (FMS);

(i) The state governments have been advised (i) to instruct the
State Institutional agencies to coordinate with manufacturers and
importers of fertilizers for streamlining the supplies; and (ii) to
review the railway rake points in their states and take up the issues
with the Railways for improvements, 1if any, required to ensure

availability of fertilizers in every nook and corner of the State;

(iv) The Government has introduced a Nutrient Based Subsidy Policy in
respect of Phosphatic & Potassic fertilizers w.e.f. 1.4.2010. Under the
NBS, State Governments have to play more proactive role to co-ordinate
with the manufacturers/importers to tie up supplies of fertilizers as per

the requirement of states;

(v) All possible steps are taken by the Department of Fertilisers to

match the availability of fertilizers with the assessed requirement;

(vi) Department of Fertilizers and Department of Agriculture &
Cooperation are jointly reviewing fertilizer availability with State
Agriculture department through Video Conferences every week. The
corrective actions, if required, are taken immediately to avoid any

hardships to farmers; and
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(vi) The Department of Fertilizers contacts on phone the officials of
major Tfertilizer consuming states on daily basis to find out any
shortages of fertilizers in any part of the state and the corrective

actions are taken immediately.
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Statement

Statewise and monthwise details of demand, availability and sales of Urea, DAP, MOP and Complex Fertilizers

Kharif 2010

Urea DAP MOP NPK
(Figures in 000 MTS) April 2010
States Require-Availability *Sales *Require-Availability * Sales * Require-AvailabilitySales Require-
Availability *Sales *
ment ment ment ment

1 2 3 4 5 6 7 8 9 10 11 12 13
Andhra Pradesh 30.00 281.45 150.81 50.00 79.87 58.54 20.00 9.65 4.45 50.00 211.27 153.15
Karnataka 45.00 103.33 79.36 64.00 144.55 135.46 28.00 13.09 6.91 89.70 148.88 128.82
Kerala 10.00 0.82 0.91 3.20 4.51 3.49 9.50 5.62 4.75 16.25 16.52 10.48
Tamil Nadu 55.00 47.93 42.48 22.00 15.75 15.66 45.00 4.95 4.93 26.75 39.07 35.71
Gujarat 100.00 150.10 132.25 50.00 72.90 69.91 14.00 22.30 10.37 20.50 61.19 31.90
Madhya Pradesh 30.50 108.02 84.36 10.50 70.92 46.44 1.40 24_22 7.13 18.30 54._49 50.62
Chhattisgarh 180.00 68.49 58.91 110.00 86.12 77.34 32.00 5.89 1.30 19.81 17.96 11.29
Maharashtra 225.00 217.18 194.99 105.00 192.59 188.40 35.00 5.09 2.34 72.00 159.20 150.59
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1 2 3 4 5 6 7 8 9 10 11 12 13

Rajasthan 32.00 64.50 29.88 10.00 11.17 8.37 6.00 12.84 3.92 5.00 3.77 2.92
Haryana 50.00 136.83 111.91 10.00 66.23 65.85 10.00 0.00 0 00 1.00 15.39 9.79
Punjab 60.00 232.90 179.09 20.00 37.40 36.79 8.00 0.00 0.00 6.00 16.86 12.01
Himachal Pradesh2.50 3.64 1.10 0.00 0.00 0.00 0.05 0.00 0.00 2.60 2.05 2.05
Jammu & Kashmir15.29 45.49 45.43 14.06 7.59 7.26 4.80 0.00 0.00 0.00 0.00 0.00
Uttar Pradesh 200.00 373.19 157.07 100.00 109.18 95.72 10.00 3.71 1.98 85.00 250.80 227.96
Uttarakhand 11.00 15.81 12.22 4.80 0.52 0.51 0.70 0.00 0.00 3.00 17.83 15.72
Bihar 75.00 92.71 63.00 15.00 21.63 20.62 5.00 0.12 0.00 10.00 23.78 16.13.
Jharkhand 6.00 11.65 9.05 3.00 8.00 8.00 0.50 0.00 0.00 1.50 4.52 4.08
Orissa 10.00 20.42 1.31 7.00 12.37 5.51 4.00 6.87 2.60 4.00 14.91 7.04
West Bengal 25.20 120.96 85.29 16.50 39.15 36.51 12.32 7.70 3.74 27.30 34.75 31.28
Assam 10.80 46.33 46.12 1.46 1.58 1.58 5.40 5.37 5.25 0.61 0.00 0.00
All India : 1182.01 2145.76 1489.34 618.60 980.76 880.70 253.69 127.43 59.65 461.19 1095.51 903.76

* Includes pre-positioning of stock during March"10 against the requirement of Kharif 10
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Kharif 2010

Urea

(Figures in 000 MTS)

DAP

MOP

May 2010

NPK

States Require-Availability Sales Require-Availability Sales Require-AvailabilitySales Require- Availability Sales
ment ment ment ment

1 2 3 4 5 6 7 8 9 10 11 12 13

Andhra Pradesh 75.00 245.73 50.71 50.00 97.87 78.38 20.00 21.76 9.44 95.00 147.68 84.39
Karnataka 55.00 127 .86 100.09 138.00 87.01 81.14 33.00 24.13 13.90 100.70 99.77 74.99
Kerala 10.50 13.74 11.11 4.00 5.63 5.60 11.85 12.88 9.86 16.75 19.08 15.03
Tamil Nadu 60.00 81.28 74.35 25.00 14.09 12.93 30.00 29.35 23.14  35.75 47.80 44 .91
Gujarat 75.00 126.94 91.80 110.00 70.05 64.80 15.00 19.10 13.23 38.80 66.50 38.22
Madhya Pradesh 59.80 104.46 55.78 78.90 89.71 45.56 4.90 19.68 5.06 29.80 26.70 18.88
Chhattisgarh 60.00 67.28 49.96 20.00 21.08 15.14 10.00 12.75 4._.65 15.21 14.64 7.53
Maharashtra 215.00 241.60 210.78 175.00 159.76 149.81 40.00 43.10 30.51 98.10 121.44 105.04
Rajasthan 55.00 86.35 42.99 23.00 48.59 44 .93 4.20 8.92 1.06 10.50 12.58 11.71
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1 2 3 4 5 6 7 8 9 10 11 12 13
Haryana 100.00 144.43 101.63 40.00 39.63 37.78 5.00 2.65 2.65 6.00 12.03 5.00
Punjab 350.00 358.20 310.86 150.00 109.69 98.20 8.00 0.00 0.00 5.50 10.12 6.80
Himachal Pradesh7.50 5.11 0.11 0.00 0.00 0.00 0.05 0.00 0.00 2.60 2.65 1.10
Jammu & Kashmir25.67 10.83 8.88 14.90 8.73 8.56 5.31 0.00 0.00 0.00 0.00 0.00
Uttar Pradesh 400.00 596.48 333.85 100.00 76.93 61.23 10.00 6.96 5.07 85.00 87.50 53.36
Uttarakhand 23.00 25.58 22.91 7.50 0.01 0.01 3.35 0.00 0.00 4.00 4.76 3.22
Bihar 75.00 125.14 94.19 20.00 23.94 15.40 10.00 10.53 6.21 25.00 30.76 18.95
Jharkhand 9.00 10.49 7.38 5.00 3.40 3 40 1.00 0.26 0.26 5.50 3.60 0.68
Orissa 20.00 56.56 8.22 8.00 21.95 12.75 8.00 8.35 4.56 16.00 22.48 11.85
West Bengal 41.10 93.61 50.32 18.50 20.67 13.54 14.11 25.07 17.73 28.85 62.13 49.36
Assam 15.60 7.02 7.02 1.58 2.66 0.26 7.80 5.49 1.92 0.69 0.00 0.00
All India : 1749.25 2531.22 1635.13 992.26 901.95 749.42 246.49 250.96 149.23 621.95 793.96 552.73

157



Kharif 2010

Urea DAP MOP NPK
(Figures in 000 MTS) June 2010
States Require-Availability Sales Require-Availability Sales Require-AvailabilitySales Require- Availability Sales
ment ment ment ment

1 2 3 4 5 6 7 8 9 10 11 12 13
Andhra Pradesh 250.00 365.45 157.091 75.00 94._29 83.22 35.00 38.67 20.22 135.00 195.93 158.68
Karnataka 115.00 162.49 144 .53 136.00 85.27 81.10 72.00 67.80 45.77 117.60 153.23 136.72
Kerala 18 50 21.76 19.26 4.80 2.77 2.73 22.25 29.95 24 .61 31.25 31.70 26.47
Tamil Nadu 80.00 61.92 55.15 30.00 16.49 15.43 53.00 35.13 28.01 31.25 45.60 4478
Gujarat 140.00 187.11 147.81 110.00 91.83 86.87 20.00 17.02 15.45 38.50 81.39 51.26
Madhya Pradesh 108.40 167.81 127.17 175.60 140.20 109.97 13.30 26.05 8.22 10,00 35.09 29.18
Chhattisgarh 84.50 87.86 65.58 40.00 28.56 24.25 10.00 22.42 17.20 21.96 17.31 16.67
Maharashtra 200.00 263.30 250.21 230.00 126.53 117.88 70.00 67.90 48.90 233.20 197.57 185.61
Rajasthan 95.00 143.46 92.13 66.00 38.09 35.41 3.20 9.08 0 70 13.80 15.56 14.73
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1 2 3 4 5 6 7 8 9 10 11 12 13
Haryana 205.00 200.77 163.86 85.00 73.87 69.73 3.00 9.78 8.52 5.00 19.06 10.16
Punjab 220.00 316.43 272.43 60.00 69.62 62.60 10.00 13.86 10.41 5.50 9.31 6.99
Himachal Pradesh15.00 16.79 14.05 0.00 0.00 0.00 0.20 0.00 0.00 2.60 3.37 3.32
Jammu & Kashmirl17.74 14.15 9.49 14.49 13.09 12.44 4.41 0.94 0.80 0.00 0.00 0.00
Uttar Pradesh 605.00 712.37 396.42 145.00 75.24 59.92 30.00 25.58 7.79 85.00 111.17 73.52
Uttarakhand 28.00 27.72 20.59 6.30 3.93 2.24 0.30 0.21 0.21 5.00 8.13 6.88
Bihar 160.00 150.65 93.85 50.00 23.79 13.48 20.00 17.65 13.85 40.00 26.76 16.45
Jharkhand 21.00 21.48 14.48 12.50 1.69 1.69 2.50 2.72 272 7.00 6.39 4.00
Orissa 25.00 65.06 28.94 30.00 31.90 26.09 20.00 15.39 11.00 30.00 37.96 29.64
West Bengal 74.90 106.03 46.69 42.92 33.14 26.34 17.80 33.77 26.08 39.00 74.61 58.77
Assam 25.20 30.72 27.57 2.23 5.42 2.43 12.60 13.90 7.13 0.98 4.50 4.20
All India : 2508.54 3132.69 2153.72 1322.16 955.72 834.63 423.46 447.83 297.57 858.10 1077.85 880.99
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Kharif 2010

Urea

(Figures in 000 MTS)

DAP

MOP

July 2010

NPK

States Require-Availability Sales Require-Availability Sales Require-AvailabilitySales Require- Availability Sales
ment ment ment ment

1 2 3 4 5 6 7 8 9 10 11 12 13

Andhra Pradesh 300.00 400.72 235.85 150.00 219.77 175.53 50.00 84.85 51.66 260.00 254.48 122.75
Karnataka 190.00 151.23 90.85 142.00 168 26 102.46 33.00 81.07 39.19 109.10 138.26 90.90
Kerala 16.75 22.18 15.42 3.20 5.91 5.19 16.60 25.00 18.54 28.25 34.95 26.16
Tamil Nadu 80.00 68.98 51.26 35.00 28.74 28.13 54.00 47 .36 26.31 33.25 42.71 29.73
Gujarat 250.00 218.83 161.17 90.00 83.38 68.51 21.00 20.01 15.31  41.70 84.03 59.11
Madhya Pradesh 218.90 163.01 101.10 135.00 174.53 134.29 17.50 40.51 23.66 32.30 27.70 24.61
Chhattisgarh 105.75 101.84 62.58 35.00 70.40 57.95 20.00 22.00 13.24 26.19 32.16 22 .36
Maharashtra 240.00 246.38 227.82 210.00 220.61 193.32 60.00 134.80 70 58 189.10 191.43 155.57
Rajasthan 145.00 138.58 85.67 96.00 112.02 100.49 4.10 12.55 6.18 10.00 10.11 8.89
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1 2 3 4 5 6 7 8 9 10 11 12 13
Haryana 230.00 185.26 135.82 65.00 99.88 77.35 3.00 15.66 9.80 5.00 18.63 2.15
Punjab 320.00 280.18 157.27 100.00 92.63 62.17 10.00 28.54 14.00 3.00 14.96 3.08
Himachal Pradesh5.00 13.81 3.01 0.00 0.00 0.00 0.05 0.00 0 00 0.20 0.06 0.00
Jammu & Kashmir 8.22 9.95 5.16 0.00 3.29 0.05 0.00 0.14 0.13 0.00 0.00 0.00
Uttar Pradesh 605.00 713.76 376.00 295.00 252.40 195.33 40.00 39.94 12.20 110.00 127.39 62.11
Uttarakhand 30.00 34.16 21.29 2.75 5.65 3.29 0.15 1.56 1.33 2.00 11.75 5.87
Bihar 180.00 173.23 92.39 60.00 54.10 39.83 30.00 25.34 15.29 40.00 40.18 21.63
Jharkhand 37.00 33.36 15.40 28.50 17.68 10.86 3.00 0.88 0.63 13.50 7.21 4.05
Orissa 100.00 97.81 57.79 50.00 64.02 47.06 30.00 34.45 23.62 70.00 66.36 35.25
West Bengal 98.90 126.27 56.63 90.62 71.31 46.38 36.74 28.03 10.29 105.90 82.48 58.89
Assam 27.60 42 .51 27.48 6.50 10.34 3.18 13.80 13.40 3.47 1.12 0.31 0.31
All India 3208.23 3224.98 1984.54 1600.88 1755.20 1353.65 446.41 659.11 355.76 1086.31 1185.51 736.16

161



Compensation to victims of Bhopal Gas Tragedy

t1362. SHRI PRABHAT JHA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Government is not serious about the

toxic waste generated from Bhopal Gas Tragedy;
(b) if so, the reasons therefor;
(c) if not, the details thereof;

(d) whether Government has any data of victims of Bhopal Gas Tragedy

and the compensation received by them; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) No Sir.

(b) Does not arise.

(c) Out of the 390 MT of stored toxic waste lying at UCIL plant, 40
MT of lime sludge has been disposed off in the Treatment, Storage and
Disposal Facility (TSDF) at Pithampur in June, 2008. Attempts to dispose
off the remaining 350 MT of toxic waste at Ankleshwar in Gujarat could
not fructify. On endorsement by Supreme Court of the decision of the Task
Force that the new incinerator at Pithampur, MP will be made operational
at the earliest after which the wastes can be incinerated in that
incinerator, all the necessary clearances have been given by all agencies
of the Govt. of Madhya Pradesh for operationalisation of the incinerator

at Pithampur on 7th May, 2010.

In addition, the Government has accepted the recommendations of the
Group of Ministers (GoM) and established an Oversignt Committee in the
Ministry of Environment and Forests to provide oversight and support to
the Government of Madhya Pradesh for taking necessary remedial action.
The Government of India has also decided to bear the cost of remediation
in the first instance and claim restitution from the persons/companies
liabale for the damage on the principle of “pollutter pays®. An
application has already been filed in the High Court of M.P. to
expeditiously decide the question of liability of Dow Chemicals Company

and/or other successor to UCC/UCIL.
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tOriginal notice of the question was received in Hindi.
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(d) and (e) The Office of the Welfare Commissioner, Bhopal Gas
Victims, set up under the Bhopal Gas Leak Disaster (Processing of Claims)
Act, 1985 awarded the actual compensation of approximately Rs.3058.44
crore as on 30.6.2010, which comprises approx. Rs. 1548.56 crore awarded
as compensation to 5,74,375 original claimants and an additional
compensation of approx. Rs. 1509.88 crore paid to 5,622,647 of these

claimants on pro-rata basis iIn the ratio of 1:1.
Implementation of new investment policy for fertilizer Sector in Gujarat
1363. SHRI NATUJI HALAJI THAKOR:
SHRI BHARATSINH PRABHATSINH PARMAR:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the new investment policy for the fertilizer sector has

been implemented;
(b) if so, the details thereof, State-wise including Gujarat;

(c) whether the fertilizer industry has responded positively towards

the new investment policy;

(d) if so, the names of the fertilizer units which have revamped
their units including Gujarat Narmada Valley Fertilizer Company Limited

(GNFC), Bharuch, so far;

(e) whether some units have asked Government for assured
availability of gas for their plants of Gujarat State Fertilizers and

Chemicals Limited(GNAC), IFFCO and KRIBHCO, Surat; and
() if so, the reaction of Government thereto?

THE MINISTER of STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) and (c) Policy for New Investments 1in urea
sector and long-term offtake of urea from joint venture abroad has been
implemented vide notification No. 12012/12/2007-FPP, dated 4th September
2008. The fertilizer Industry has responding positively to the New
Investment Policy by initiating investment decision for revamp/expansion

of existing capacities.
(b) and (d) The details are given in the Statement (See below).

(e) and (f) The companies have been regularly requesting the
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Government for either firm allocation of gas at predetermined fixed

prices from domestic gas sources or insulate industry from
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any additional liability arising due to increase in delivered price of
gas by correspondingly increasing the floor prices in the absence of any
commitment on allocation of natural gas at fixed prices. The constraints
indicated are under examination in the Department of Fertilizers and a
proposal for amendments in the New Investment Policy notified on 4th
September 2008 is under consideration to facilitate the investments in

urea sector.
Statement

Implementation of New investment policy for fertilizer Sector in Gujarat.

S.No. State Revamp Expansion (Intend
expansion by firm)

1 Andhra Pradesh NFCL - Kakinada-1&l11
(Revamp completed)

2 Chhattisgarh
3 Bihar
4 Gujarat KRIBHCO-Hazira IFFCO-Kalol
(under revamp)
KRIBHCO- Hazira
5 Jharkhand
6 Madhya Pradesh NFL-Viajipur-1&ll1
(under revamp)
7. Maharashtra RCF-Thal (under revamp) RCF-Thal
8. Karnataka
9. Rajasthan CFCL-Gadepan-1 & 11 CFCL-Gadepan-1 & 11
(Revamp completed)
10. Uttar Pradesh IFFCO - Aonla-1 & 11 TCL -Babrala

(Revamp completed)

IFFCO - Phulpur-1 & IGFL - Jagdishpur
11 (Revamp completed)

TCL-Babrala
I1GFL-Jagdishpur
KSFL(under Revamp)

11. West Bengal
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12. Orissa

Note: In Gujarat State, there is no proposal from GNFC for investment in revamp

project.
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Price control for all essential medicines

1364. SHRI R.C. SINGH:
SHRI D. RAJA:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether Government 1is considering a proposal to bring all

essential medicines sold in the country under price control; and

(b) if so, the details thereof and the steps being taken in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) and (b) The Supreme Court in its interim order
dated 10.3.2003 in SLP(C) No. 366872003 directed the Government, inter
alia, to '"consider and Tformulate appropriate criteria for ensuring
essential and life saving drugs not to fall out of price control and
further directed to review drugs which are essential and life saving in
nature till 2nd May, 2003". As per the directions of the Supreme Court,
the Ministry of Health and Family Welfare reviewed the National Essential
Drugs List 1996 and brought out the National List of Essential Medicines,
2003 (NLEM 2003) Keeping in view the directions of the Supreme Court it
has been proposed in the Draft National Pharmaceutical Policy, 2006 that
basket of drugs for price control would be the essential medicines as
contained in the NLEM 2003 (subject to certain conditions and exemptions)
in addition to the 74 drugs which are at present under price control
under the Drug (Price Control) Order, 1995. The Draft National
Pharmaceutical Policy was submitted to the Cabinet for its approval. The
Cabinet considered the policy in its meeting held on 11.1.2007. It was
decided that the matter may, in the Tfirst instance, be considered by a
Group of Ministers(GOM). The GOM had held four meetings but did not
finalise its recommendations to the Cabinet. After the formation of the

new Government, the GOM has been reconstituted.
GoM on Bhopal Gas Tragedy

1365. SHRI SABIR ALI: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Group of Ministers (GoM) constituted to study the

judgement of the Chief Judicial Magistrate on the issues relating to
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Bhopal Gas Tragedy has submitted its report;
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(b) if so, the details thereof; and
(c) the action Government proposes to take in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c) The recommendations of the Group of
Ministers (GoM) reconstituted on 26th May, 2010 to examine all the issues
relating to Bhopal Gas Leak Disaster including remediation measures and
to make appropriate recommendations regarding relief and rehabilitation
of Bhopal Gas Victims and their families, are given in Statement (See
below). The Cabinet has approved all the recommendations of the GoM with
the modification that "enhanced compensation® recommended by the GoM will

be paid as "ex-gratia“®.
Statement

Compensation to the following categories of claims of victims

and their families may be enhanced as under:

Category Compensation

Death (5295) Rs.10 lakh (less amount already
received)

Permanent disability (3199) Rs. 5 1lakh (less amount already
received)

Cancer cases (about 2000) Rs. 2 1lakh (less amount already
received)

Total Renal Failure Cases (about 1000) Rs. 2 lakh (less amount

already received)

Temporary disability (33,672) Rs. 1 lakh (less amount already

received)

In order to facilitate the payment of this additional compensation an

amount of Rs.650-700 crore may be provided by Government of India.

(ii) CBlI may be directed to put together additional material in
support of the request for extradition and MEA be directed to press the

request for extradition with the US Government.

(i) A curative petition may be filed in the Supreme Court for
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reconsideration of the judgement dated 13.9.1996 by which the charges
under the graver sections of the IPC were quashed and the trial was

confined to the offence under Section 304A;

(iv) A Revision Application may be filed in the High Court under
Section 397 of the Cr.P.C. against the judgement of the trial court

praying that the judgement be set aside and the trial court be
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directed to refer the case under Section 323 of Cr.P.C. to the Sessions
Court to try the case for offences under Sections 304 Part Il, 324, 326
and 429 read with Section 35 IPC.

(v) An appeal may be filed in the Sessions Court against the
judgement of the trial court to correct the errors in the sentences

imposed on the accused under different sections.

(vi) The Attorney General may be requested to examine whether a
curative petition could be filed in the Supreme Court for reconsideration

of the compensation amount earlier settled at US $ 470 million.

(vii) Ministry of Chemicals and Fertilizers and CBI may be
directed to file appropriate applications/motions before the Courts
concerned to expeditiously decide the question of liability of Dow

Chemicals Company and/or any other successor to UCC/UCIL.

(viii) The Gol may approach the Supreme Court to allow takeover of
the BMHRC by the Government of India through the Department of Bio-
Technology and the Department of Atomic Energy. The hospital can then be
strengthened, upgraded and run as a super-speciality and research

hospital.

(ix) ICMR should establish a full-fledged Research Centre in Bhopal
itself in 90 days. An Empowered Committee under the chairmanship of
Secretary, Department of Health and Family Welfare and including other
officers of the Ministries/Departments concerned may be set up to approve
all proposals, including purchases and appointments, relating to the
proposed ICMR Research Centre to facilitate setting up of the Centre

within 90 days.

(x) ICMR should conduct epidemiological studies and clinical

research in areas identified by ICMR including following areas:
(1) Respiratory diseases
(11) Eye-related diseases
amn Cancer
(1V) Total Renal Failure

(V) Genetic disorders
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(V1) Congenital disorders
i Women-related medical issues

[Q400)) Second-generation children related medical issues.
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(xi) Once the reports of NEERI, NGRI and IICT are submitted, they
will be subjected to a peer review by scientists jointly appointed by the
Department of Science and Technology and the Ministry of Environment and
Forests. Department of Chemicals and Petrochemicals and Ministry of
Environment and Forests will also share the main conclusions of the
reports with selected NGOs and invite their suggestions/comments in

writing within a period of 30 days.

i) The responsibility for remediation actions be entrusted to
the Government of Madhya Pradesh. Government of Madhya Pradesh will
suitably empower the Department of Bhopal Gas Tragedy Relief and
Rehabilitation.

xiii) An Oversight Committee will be established at the level of
the Government of India in the Ministry of Environment and Forests.
Minister for Environment, Gol as the chair and the Minister for Gas
Relief, GoMP, as the co-chair. Besides, NEERI, NGRI, IICT and CPCB will
be associated in a suitable capacity. The Oversight Committee will
provide oversight and support to the Government of Madhya Pradesh in

taking the necessary remedial actions.

xiv) Without prejudice to its legal rights to claim restitution,
Government of India will bear the cost of remediation of approximately
Rs. 310 crore in the first instance. Government of India will also take
steps to claim restitution from the persons/companies found liable for

the damage on the principle of "polluter pays".

(xv) The remediation works including disposal of the stored hazardous
residues, dismantling the contaminated structure and remediation of
contamination of water and soil will be taken up and completed by

31.12.2012.

xvi) The Department of Chemicals and Petrochemicals may file an
application before the High Court, Jabalpur, to discharge the Task Force

appointed by the High Court.

(xvii) In the first instance, Rs. 272.75 crore be approved for the
New Plan of Action and funds provided to the Government of Madhya Pradesh

as additional central assistance on 75:25 basis.

Overcharging on fertilizers from farmers in tribal areas
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1366. MS. MABEL REBELLO: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:
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(a) whether it is a fact that fertilizer agencies charge much more

than the MRP rates from the farmers in tribal areas; and

(b) if so, the measures proposed to be adopted to stop fertilizer

agencies from exploiting the farmers especially in tribal areas?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (&) No, Sir. No report of overcharging have been

received by the Department of Fertilizers.

(b) The fertilizer companies have been asked by Department of
Fertilizers to print the MRP as well as the amount of subsidy on each bag
of fertilizer and companies do follow this. The State Governments have
also been requested to ensure that the fertilizers are sold at the MRP
printed on the bags. Any sale above the printed maximum retail price is
punishable under the Essential Commodities Act. This Department has not
received any complaint that a company has not printed MRP while selling

their fertilizers.
Building of fertilizer capacity in Middle East

1367. SHRI SANJAY RAUT: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government has received any report/suggestion to
consider to build new fertilizer capacity in the Middle East, where gas

supplies are abundant and relatively inexpensive; and
(b) if so, Government®"s response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) and (b) The various proposals are under
discussion in Middle East for exploring the possibility of putting up
Ammonia-Urea fertilizer plant in countries like Oman, Saudi Arabia, lran,
Qatar and Kuwait. The Government is continuously following-up the issue
of availability of gas with the competent authorities in the respective
nations. However, no country has till now, given confirmation about

availability/supply of gas at affordable price.
Revival of closed fertilizer units

1368. SHRI N.K. SINGH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:
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(a) whether the Government has been actively considering with an
action plan to revive the closed fertilizer manufacturing units across

the country;
(b) if so, the details thereof;

(c) whether the existing fertilizer units in the country are unable

to meet the demand of urea in the country; and

(d) if so, to what extent revival of the closed fertilizer

manufacturing units will meet this shortage?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) to (d) Government has decided to explore the
feasibility of revival of lhe closed public sector fertilizer units of
the Fertilizers Corporation of |India Ltd. (FCIL) and Hindustan
Fertilizers Corporation Ltd. (HFCL) subject to assured availability of
natural gas, to meet the emerging demand production gap of urea in the
country. The Government has constituted an Empowered Committee of
Secretaries (ECoS) with the mandate to evaluate all investment options
for revival of the closed units of FCIL/HFCL and to make suitable
recommendations for consideration of the Government. The Government has
also decided "in-principle” to consider waiver of all pending liabilities
of
HFCL/FCIL against Government of India Loan & interest subject to

availability of a fully tied up revival proposal for the closed units.

ECoS has already considered various possible investment options for
revival of each of the closed units and decided to recommend the Revenue

Sharing Model, for approval of CCEA.

In view of the interests shown by some PSUs in the Revival of these
closed Units and detailed report with recommendations submitted by
Project Advisor, M/s Delloitte, DOF has decided to call a meeting of ECOS

to seek further necessary guidelines before obtaining approval of CCEA.

In addition, two urea units in the private sector viz. Duncan
Industries Ltd. (DIL), Kanpur and Southern Petrochemical Industries
Corporation Limited (SPIC), Tuticorin are currently closed. SPIC is going
to start very soon and DIL has also shown their interest to start the

plant by 2012-13. Further, the urea unit of Fertilizers & Chemicals
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Travancore (FACT), Cochin is also not in operation as it is uneconomical

to operate.
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Presently urea is being imported to bridge the gap between indigenous
demand and production of fertilizers substantially to bridge the existing

gap between demand and production of Urea in the country.
Smuggling and black-marketing of fertilizers

1369. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of
CHEMICALS AND FERTILISERS be pleased to state the steps taken by the
Ministry to stop illegal smuggling and black-marketing of chemical

fertilizers in the country?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): State Governments have been advised by the
Department of Fertilizers to keep a vigil and to check smuggling of
fertilizers from India to other neighboring countries through land and

sea routes.

Similarly Union Home Ministry has also alerted Border guarding forces
viz., Border Security Force (BSF), Indo-Tibetan Border Police, Assam
Rifles and Sashastra Seema Bal and Coast Guard to maintain strict
vigilance on the borders to curb smuggling of fertilizers. Further,
Ministry of Home Affairs has also addressed the Chief Secretaries to the
Government of Arunachal Pradesh, Assam, Bihar, Gujarat, Manipur,
Meghalaya, Mizoram, Nagland, Punjab, Rajasthan, Tripura, Uttar Pradesh,
Uttarakhand and West Bengal to sensitize the authorities concerned to

curb the smuggling of fertilizers into the neighboring countries.

Under Clause 21 of the Fertilizer (Control) Order, 1985 (FCO), it is
mandatory to print the Maximum Retail Price (MRP) on the bags of
fertilizers and no person is permitted to sell the material above the
statutory/indicative price. The State Governments are adequately
empowered under the provisions of the Fertilizer (Control) Order, 1985 to
check such activities. Any violation of the provisions of the FCO, 1985
attracts penal/administrative action under the Essential Commodities Act
1955/FCO, 1985. State Governments have been advised to prevent such
malpractices and ensure that the farmers are provided with proper quality

of fertilizers at statutory/indicative price.

Department of Fertilizers has written to Chief Secretaries of the

States having international boundaries for initiating action against
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person/persons involved in smuggling of fertilizers with the help of

Central/State enforcement agencies.
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Release of Union Carbide Chairman

1370. SHRI PRAKASH JAVADEKAR: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that controversy broke out recently about
the arrest and release of Union Carbide Corporation Chairman, Warren

Anderson;
(b) if so, the details thereof;

(c) whether it is also a fact that he was flown in a State

Government aircraft; and
(d) if so, the reasons therefor and details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) and (b) After the gas leak, Warren Anderson came
to India on 06.12.1984 and visited Bhopal on 07.12.1984. He was
arrested/taken into custody on 07.12.1984 by the State Police, on the
basis of FIR filed iIn P.S. Hanumanganj, Bhopal. He obtained bail on
furnishing a personal bond of Rs. 25,000 with one surety. Then, he
returned to Delhi on the same day and, shortly thereafter, left the
country. Anderson did not appear before the Court subsequently and he

wilfully jumped bail and violated the bail conditions.

(c) and (d) The State Government of Madhya Pradesh has been requested

to provide the information.
Hiring of godowns by FCI

1371. PROF. ANIL KUMAR SAHANI: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether FCI has hired godowns in places where its owned capacity
was available resulting in incurring of unfruitful expenditure of about

Rs. 1324 crore paid as rent for the past three years;

(b) if so, the details of the places where FCI hired godowns despite

having owned capacity together with the reasons therefor;

(c) whether Government has conducted any study on the functioning
and utilization of godowns by FCI and if so, the details thereof and

measures taken to use 100 per cent owned capacity by FCI; and
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(d) the quantum of wheat and rice lying in open and how much of them

got damaged during last three years?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (&) and (b) Yes, Sir. The Food
Corporation of India has hired godowns at places where owned capacity was
available to accommodate procured stocks due to its owned capacity being
insufficient to accommodate the stocks or due to operational constraints
in the procuring regions. In the consuming areas godowns have been hired
to meet the 4 months requirement of Public Distribution System and other
welfare schemes. The details of the places where FClI hired godowns

despite having owned capacity, due to the reasons given in the Statement.

(c) Yes, Sir. M/s. McKinsey & Co. was engaged by the Government to
conduct a study on FCl including storage utilisation. The following

measures have been taken by FCl to optimally use owned capacity.

(i) During the years i.e. 2005-06 to 2008-09 when the stocks were
low, FCl rented out the excess capacity to optimize the utilisation of

owned capacity.

(i1) Presently, when the stocks are high, efforts are being made to

utilize capacity upto 120% by increasing the height of stacks.

(d) The details of wheat stocks stored under CAP (Covered & Plinth)

are as under:
As on 1st July, 2010

(Figures in Lakh MTs)

Commodity FCI1 State Agencies Total
Wheat 23.08 144 .97 168.53
Rice No rice stocks is stored in CAP

The quantity of wheat stocks damaged (non-issuable) iIn CAP storage

during the last three years are as under:

Year Quantity of Wheat damaged (in MTs)
2007-08 147
2008-09 623
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2009-10 716
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Statement

The places where FCI hired capacity despite having owned

capacity during the past three years

1. North Zone

Region/State District

1 2

Punjab Amritsar
Bhatinda
Chandigarh
Faridkot
Ferozepur
Hoshiarpur
Jalandhar
Kapurthala
Ludhiana
Moga
Patiala
Sangrur
Haryana Kurukshetra
Hissar
Karnal
Rohtak
Uttarakhand Haldwani
Delhi Nil
Himachal Pradesh Nil
J &K Srinagar
up Sitapur
Shahjahanpur

Bareilly
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2

2. West Zone

Rajashthan

Chhattisgarh

Maharashtra

Madhya Pradesh

Moradabad
Aligarh

Al lahabad
Gorakhpur
Jhansi

Kanpur

Vader (Jodhpur)

Dholpur

Raipur
Durg
Bilaspur
Pune
Borivli
Nagpur
Indore
Dhamod
Khandwa
Makshi
Alirajpur
Meghnagar
Khargone
Ujjain
Dewas
Morena

Guna
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Shivpuri
Jabalpur
Katni
Seoni
Lakhnadone
Shahdol
Chhindwara
Mandlabhraghat
Pallari
Garrha
Satna

Rewa

Sidhi
Sagar
Damoh
Narsinghpur
Gadarwara
Bhopal
Itarasi
Betul
Bhind
Lalbara
Katangi
Sonkhutch
Nalkheda
Neemuch

Kalapipal
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3. East Zone

Gujarat

Orissa

West Bengal
Bihar

Jharkhand

4. North East Zone

5. South Zone

Assam
NEF
N&M

Kerala

Karnataka

Sujalpur
Agar
Khilchipur
Tarana
Banapur
Ahmedabad
Baroda

Rajkot

Balasore
Berhampur
Bhubaneswar
Cuttack
Jeypore
Sambalpur

Titilagarh

Nil
Nil

Dimapur

Mysore
Tumkur

Maddur




2

Tami Inadu

Andhra Pradesh

Koppal
Bijapur
Hassan
Bellary
Mettupalyam
Salem
Arkonam
Morappur
Chidambaram
Guntur
Prakasam
Kakinada
Vijayawada
Cuddapah
Kurnool
Nalgonda
Chittor
Nellore
Nizamabad
Srikakulam
Medak
Mahbubnagar
Vizag
Vizianagaram
Warangal
Khammam
T.p-gudem
Adi labad

Karimnagar
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Failure to control price rise

t1372. SHRI RAM JETHMALANI :
SHRI RAVI SHANKAR PRASAD:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether it is a fact that the prices of consumer food items have

been soaring instead of declining;
(b) if not, the reaction of Government in this regard;

(c) whether it is also a fact that Government has assured the
country in and outside the House to bring down the price rise for last

three years; and
(d) if so, the reasons for failure to fulfil the assurance so far?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) On account of
various fiscal and administrative steps taken by the Government over the
last six months, retail prices of most of the essential commodities are

either steady or declining.

(c) and (d) Rise in prices is due to the combined effect of factors
such as, growing demand on account of increase in population and income,
hardening of international prices, changes 1iIn consumption pattern,
diversion of food grains for fuel, adverse weather and climate change,
increase in crude oil prices, hikes in MSP, and increase in freight rates
also have had an impact on the prices of essential commodities. Market
expectations and sentiments play a major role in price rise. Weather
apart from seasonable factors was responsible for the rise in the prices
of fruits and vegetables. Government takes several proactive measures to
moderate the price rise and to ensure that the vulnerable sections of the

society is protected.
Wastage of wheat

t1373. SHRI RAGHUNANDAN SHARMA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of quantum of wheat spoiled since year 2007 till the

current financial year, State-wise;
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(b) the reasons for wheat getting spoiled;

(c) whether Government has taken any action against careless

officials, if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(d) whether Government has considered formulation of a new plan to

check it; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Details of damaged wheat
stocks in FCI godowns from 2007-08 till July, 2010, FCl Region-wise are
at Statement-1 (See below).

(b) Wheat got damaged due to various reasons such as storage pests
attack, leakages in godowns, procurement of poor quality stocks, during

movement of stocks, exposure to rains, flood, etc.

(c) FCl1 officials found responsible for damages to wheat and

proceeded against during last three years are as under:

Year No. of officials proceeded against for

wastage of wheat

2007-08 9
2008-09 5
2009-10 2
Total 16

(d) and (e) For proper handling and scientific storage of wheat and
other stocks of foodgrains in FCl godowns, there are standing guidelines
as given in Statement-11 (See below). These need to be followed strictly
by FCl authorities.

Statement-1

A. Region-wise wheat stock accrued as non-issuable (damaged) for the year
from 2007-08 to 2010-11 (upto June)

(Fig. in tons)

SI._.No. Region 2007-08 2008-09 2009-10 2010-11
(upto June)

1 2 3 4 5 6
1. Bihar 455 6 655 11
2. Jharkhand 46 1 13 0
3. Orissa 0 0 0 0
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1 2 3 4 5 6
4. W.B. 24 84 325 8
5. Assam 52 0 0 0
6. NEF 0 0 0 0
7. N&M 0 0 0 0
8. Delhi 0 0 3 0
9. Haryana 0 16 0 6
10. H.P. 0 0 0 0
11. J&K 0 0 0 0
12. Punjab 0 26 0 0
13. Raj - 4 0 12 0
14. U.P. 9 62 12 34
15. U. Khand 0 0 0 0
16. A.P. 0 0 0 0
17. Kerala 0 7 0 5
18. Karnataka 0 0 0 0
19. T. Nadu 0 1 0 0
20. Gujarat 270 620 785 1
21. Mah . 51 110 173 6
22. M.P. 13 14 28 1
23. C. Garh 0 0 4 0

Total 924 947 2010 72
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B. Damage to wheat stocks in FClI godowns in July 2010
(01.07.2010 to 31.07.2010) as reported by FCI.

States Depots Damaged wheat (tons)
Uttar Pradesh Hapur 9.3

Harduaganj 90

FSD, Roza, Shahjahanpur Damage yet to be
quantified

Orai, Jalaun Damage yet to be
quantified
Rajasthan Udaipur, rail head 8.56
Haryana HSWC, Bani Damage yet to be
quantified
Punjab Khonuri,Sangrur Damage yet to be
quantified
Uttrakhand SWC Gadarpur, Damage yet to be
quantified

Udham Singh Nagar

Statement-11

Steps required to be taken for proper storage, movement and

safe upkeep of foodgrains in FCI godowns:

(i) All FCl godowns should be constructed as per specifications and

foodgrains stored by adopting scientific storage practices.

(ii) Adequate dunnage materials, fumigation covers and chemicals should be

provided in all the godowns.

(i) Prophylactic and curative treatments should be carried out
regularly and timely for the control of stored grain insect pests and

rodents.

(iv) Foodgrains in "Cover and Plinth®" (CAP) storage should be stored on
elevated plinths and wooden crates be used as dunnage material.
Stacks should be properly covered with specifically fabricated low-

density black polythene water proof covers and tied with nylon
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ropes/nets.

(v) Regular inspections of the stocks/godowns should be undertaken by

qualified and trained staff of FCI.
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(vi) The principle of "First-In-First-Out"” (FIFO) should be adopted to the
extent possible so as to avoid longer storage of foodgrains in

godowns.

(vii) Only covered wagons should be used for movement of foodgrains so

as to avoid damages during transit.

(viii) Proper weighment and accounting should be ensured at the time of

receipt and issue of foodgrains.
(ix) Transit losses in rail movement of foodgrains should be insured.

(x) While transporting foodgrains from Depot to Rail head & vice-versa,

escorts should be provided.
Distribution of subsidized foodgrains
1374. DR. T. SUBBARAMI REDDY:
MS. MABEL REBELLO:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether National Advisory Council (NAC) has recommended that
Government should rollout distribution of subsidized foodgrains in at
least 200 poorest disadvantaged districts across the country by April
next year without waiting for the passage of Food Security Bill in

Parliament;

(b) if so, whether it has also been suggested that people living in
the poorest of the poor districts which included naxal affected regions
should get 35 kg. of foodgrains - rice, wheat, millets and pulses at a

subsidized rate of Rs. 3/- per kg; and

(c) if so, whether Government has considered the NAC proposals and

by when they are likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) The National Advisory
Council (NAC) has not made any recommendation to the Government regarding
distribution of subsidized foodgrains in at least 200 poorest
disadvantaged districts across the country by April next year without

waiting for the passage of National Food Security Bill in Parliament.
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(b) and (c) Does not arise in view of reply to part (a) above.
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Import/export of pulses and sugar

1375. SHRIMATI VIPLOVE THAKUR: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the total production of pulses and sugar in the country during

each of the last three years, variety-wise and State-wise;

(b) the total requirement of the pulses and sugar in the country

during each of the last three years, variety-wise and Statewise;

(c) the total quantity of pulses and sugar that has been exported

during the last three years and the current year;

(d) the total quantity of pulses and sugar that has been imported

during the last three years and the current year; and

(e) the details of losses that Government has borne in export and

import of pulses and sugar during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The details of the
total production of pulses, variety wise and State wise during the last

three years is given in Statement-1 (See below).

The details of total requirement of pulses during each of the last
three years; total-quantity of pulses that has been exported and total
quantity of pulses that has been imported is given in Statement-11 (See
below). The data on variety wise and State wise requirement of pulses is

not maintained.

A statement showing state wise total production of sugar in the
country during each of the last three years (October-September) is given
in Statement-I111 (See below). The data on variety wise production of

sugar is not maintained.

The details of total Consumption Export and Import of Sugar is given

in Statement-1V (See below).

(e) Pulses are not imported on Government account. As such there is
no question of loss to the Government. In the case of sugar also there
has been no import/export of sugar on Government account during the said

period. Import/export of sugar was/is undertaken by the sugar
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mills/merchant importers/exporters as per their commercial prudence. As
such the question of losses on account of export or import of sugar

during the last three years and the current year does not arise.
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Statement-1

The details of the total production of pulses, variety wise

and State-wise during the last three years

Production in Lakh Tonnes

States 2007-08 2008-09 2009-2010*
1 2 3 4
Lentils

Uttar Pradesh 3.68 4.6 NA
Madhya Pradesh 2.059 2.68 NA
Bihar 1.29 1.28 NA
west Bengal 0.448 0.32 NA
Jharkhand 0.169 0.15 NA
All India 8.116 9.53 NA
Moong

Rajasthan 4.165 3.732 0.44
Maharashtra 3.72 1.04 1.36
Andhra Pradesh 1.52 1.52 0.75
Bihar 0.942 1.169 1
Gujarat 1.14 0.87 0.7
All India 15.227 10.094 7.33
Urad

Andhra Pradesh 2.5 2.1 2.51
Uttar Pradesh 1.79 1.95 2.26
Maharashtra 3.29 1.09 1.32
Madhya Pradesh 1.657 1.833 1.91
Tamil Nadu 0.738 0.967 1.38
All India 14.571 11.123 12.91
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Tur

Maharashtra 10.83 6.05 9.29
Karnataka 4.85 3.15 2.82
Uttar Pradesh 3.279 2.88 2.64
Gujarat 2.94 2.63 2.42
Madhya Pradesh 2.176 2.584 3.07
All India 30.759 22.65 25.57
Gram

Madhya Pradesh 17.4 27.9 29.8
Maharashtra 11.2 7.7 11.88
Andhra Pradesh 9.1 8.6 8.28
Rajasthan 5.7 9.8 6
Uttar Pradesh 3.8 5.6 5.82
All India 57.5 70.6 73.79

Source: Department of Agriculture & Cooperation

*4th Advance Estimate
Statement-11

Table showing total exports and total imports of pulses

during the last three years.

(Qty in million tonnes)

Year Total requirement@ Total exports” Total Imports”
2007-08 16.77 1.64 2.84
2008-09 17.51 1.36 2.48
2009-10 18.29 0.99 3.50 (prov.)

Source: @ Estimates of the XI th Plan Working Group of Planning Commission, ~DGCIS.
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Statement-111

Statement Showing State-Wise Production of Sugar for the Sugar Season
2006-07, 2007-08 and 2008-09 (October to September)

State Sugar Season Sugar Season Sugar Season
2006-07 2007-08 2008-09
Punjab 5.50 5.34 2.43
Haryana 6.77 5.99 2.29
Rajasthan 0.07 0.06 0.04
Uttarakhand 5.28 4.01 2.23
Uttar Pradesh 83.52 73.20 41.53
Madhya Ptadesh 1.48 1.74 0.49
Chattisgarh 0.21 0.38 0.13
Gujarat 13.90 13.66 10.22
Maharashtra 90.13 90.75 46.00
Bihar 4.83 3.36 2.22
Assam 0.00 0.00 0.00
Orissa 0.65 0.63 0.30
West Bengal 0.04 0.05 0.02
Nagaland 0.00 0.00 0.00
Andhra Pradesh 19.24 13.35 5.92
Karnataka 25.42 28.39 16.75
Tamil Nadu 2421 21.41 15.95
Pondichery 0.55 0.51 0.16
Kerala 0.00 0.00 0.00
Goa 0.19 0.15 0.09
All India 281.99 262.98 146.77

Source: Department of Food & Public Distribution
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Statement-1V

Table showing Consumption, Export and Import of Sugar since

2006-07 to 2009-10 (October - September)

(Unit: lakh tons)

Year Consumption Export Import
2006-07 191 24.90 0.05
2007-08 205 58.23 0.04
2008-09 220 2.17 10.97
2009-10 0.21 30.14
(Oct.2009 to (October 2009-
March 2010) July 2010)

Source: Department of Food and PD.
Decontrol of sugar prices

1376. SHRI PRAKASH JAVADEKAR:
SHRI M.P. ACHUTHAN:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:
(a) whether there is a move to decontrol sugar prices;
(b) if so, the details and reasons therefor; and
(c) if so, how Government proposes to protect the poor consumers?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) A representation has

been received from sugar industry demanding, inter alia, the following:

i. Sugarcane price be related to realization from sugar and direct
realization from by-products on the basis of a suitable formula. Minimum
price protection shall come from Government during years of low sugar

realization;

PDS sugar be procured from the open market;
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iii. Sugar be removed from the purview of Essential Commodities Act;

iv. Sugar be decontrolled and release mechanism be dispensed with.
Further, there shall be no stock holding limits on trade or bulk

consumers.

A decision will be taken only after taking into consideration all the
aspects including availability, price situation, its impact on cane
growers, impact on the consumers of sugar and distribution of sugar
through the Public Distribution System. Government will ensure that

interest of poor consumers is protected.
Wetting of produced foodgrains

t1377. SHRI SATYAVRAT CHATURVEDI: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the quantity of wheat procured by various Government agencies

till-8 May, 2010;

(b) the names of States where foodgrain got wet due to rains from

May, 2010 to now and the quantity thereof;

(c) whether it is a fact that concerned agencies did not make timely

arrangement for tarpaulin; and

(d) if so, the persons found guilty therefor and action taken

against them?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) 209.97 lakh tonnes of wheat
was procured by Food Corporation of India (FCl) and State agencies during

Rabi Marketing Season 2010-11 till 8th May, 2010.

(b) to (d) Some of the Food grains stocks kept in FCI and state
agencies storage points got damaged by rains and floods during July, 2010
in UP, Uttrakhand, Rajasthan, Haryana and Punjab. Details of FCI godowns
and state government agencies where the damage took place are given in

Statement (See below).

For dereliction of duty of FCI officers at Hapur, Orai and

Harduaganj, FCI has initiated action including suspension of 8 officers.

tOriginal notice of the question was received in Hindi.
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Statement

FCl1 godowns and storage centres of State Government agencies where
foodgrains got affected by moisture etc. during July 2010

S_.No. State

Depot/CAP complexes

Details of affected
foodgrains

1.

2.

3.

4.

5.

Uttar Pradesh

Rajasthan

Haryana

Uttarakhand

Punjab

Hapur - FCl1 depot
Orai - FCI depot

Harduaganj (Aligarh) -

FCI depot

Udaipur Rail-head -

FCI stocks

Bani in Sirsa district -

FC1 stocks at SWC depot

Ismailabad in Kurukshetra
district - State Food Dept.
stocks in CAP complex

Gadarpur in Udham Singh

Nagar district - FCl stocks
at SWC godown.

Sangrur FC1 CAP
Complex at
Khonuri
(Shergarh)
Three Punjab
Agro Food
Corpn. CAP
complexes

Ferozpur PUNGRAIN,
Talwandi,

Two Punjab
Agro Food
Corp. Ltd.
CAP complexes
MARKFED CAP

Complex, Zira

30 MTs

Estimated 36 wagons of
wheat unloaded in open
area got exposed.
Estimated damage inside
the godown is about
13-14 MTs.

300 MTs

Being ascertained

Being ascertained

Being ascertained

Being ascertained

Being ascertained
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Demand to remove government control on sugar

1t1378. SHRI RAVI SHANKAR PRASAD:
SHRI RAM JETHMALANI :
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether it is a fact that the demand to remove Government

control from sugar industry is being made by sugar mills;
(b) if so, the details of demands of sugar mills;

(c) whether farmer would be left at the mercy of sugar mill owners

in case these demands are accepted as it is; and

(d) if so, whether farmer®"s representatives would be taken into
confidence before decontrolling the sugar industry, if so, the plan in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir.

(b) The demands include relating sugarcane price to realization from
sugar and direct realization from by-products on the basis of a suitable
formula; minimum price protection of sugarcane to come Tfrom Government
during years of low sugar realization; procurement of PDS sugar from the
open market; removal of sugar from the purview of Essential Commodities
Act; decontrol of sugar; dispensing with the release mechanism and stock

holding limits on trade or bulk consumers.

(c) and (d) No, Sir. Government will ensure that farmers® interest is
suitably protected. Government will take 1into account all aspects
including availability, price situation, impact on cane growers as well
as consumers of sugar, development of sugar industry and fulfilment of

future growth in demand, etc. before taking any decision on decontrol.
Food security to all

1t1379. SHRI RAM JETHMALANI :
SHRI RAVI SHANKAR PRASAD:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:
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tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that it is being contemplated to provide

food security to all citizens in the country;

(b) if so, whether in the course of discussion it has been decided
to distribute 35 kg. foodgrains at Rs. 3 per kg. under food security in

2000 poorest blocks of the country so far;

(c) if so, the facts thereof and whether any time-frame has been set

in this regard to put the system in place; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) As announced by the
President in her address to the jJjoint session of Parliament on
04.06.2009, the Government is committed to enact a National Food Security
Act which, inter-alia, envisages entitling every family below poverty
line to certain quantity of foodgrains each month at subsidized prices.
Details of the proposed legislation are being worked out by an EGoM
constituted to examine various aspects of the proposed law. Based on
directions of EGoM, the draft Bill would be prepared by the Department of
Food and Public Distribution in consultation with the Ministry of Law and
the same would be put on the website of the Department for public

scrutiny and comments.
Shortcomings in PDS

11380. SHRI RAVI SHANKAR PRASAD:
SHR1 RAM JETHMALANI :
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether it is a fact that success of food security related
scheme depends on the working of present public distribution system in

the country;
(b) if so, the reaction of Government in this regard;

(c) whether it is also a fact that several Government appointed
committees have exposed the loopholes in the Present Public Distribution

System to Government over the years; and

toriginal notice of the question was received in Hindi.
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(d) if so, whether it is necessary to reform this system before

implementing the Food Security Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Targeted Public
Distribution System (TPDS) is implemented jointly by Central Government
and State/Union Territory wn Governments with sharing of
responsibilities in this regard. The Central Government has taken the
responsibility for procurement, storage, transportation and bulk
allocation of foodgrains to the States and UTs. The responsibilities for
allocation of foodgrains within State/UT, identification of eligible
Below Poverty Line (BPL) families based on estimates of Planning
Commission, issuance of ration cards to them and distribution of
allocated foodgrains to eligible ration card holders through fair price
shops (FPSs) and supervision of the functioning of FPSs, etc., rest with
the State/UT Governments. Public Distribution System (Control) Order 2001
mandates the State and UT Governments to carry out all required action to

ensure smooth functioning of TPDS.

The proposed National Food Security law envisages entitling every BPL
family to a certain quantity of foodgrains per month at subsidized
prices. The proposed law will also be used to bring about broader

systemic reforms in the PDS.

Evaluation studies on functioning of TPDS got done by the Department,

have revealed certain shortcomings in the functioning of TPDS.

Strengthening and streamlining of TPDS is a continuous process. To
improve functioning of TPDS, Government has been regularly requesting
State/UT Governments for continuous review of lists of BPL and AAY
families; ensuring timely availability of foodgrains at fair price shops;
ensuring greater transparency in functioning of TPDS; improved monitoring
and vigilance at various levels; and introduction of new technologies
such as Computerization of TPDS operations at various levels. In the
Conference of Food Secretaries of States and UTs held on 12th and 13th
July 2010, various resolutions were adopted to further strengthen and

streamline TPDS.

Damage of wheat
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1381. SHRI D. RAJA:

SHRI M.P. ACHUTHAN:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:
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(a) whether it is a fact that huge quantity of wheat was found

damaged by exposure to rain at an FClI warehouse at Hapur in Ghaziabad;
(b) if so, the details thereof;

(c) whether such damages have been reported from so many other

Godowns in the country; and

(d) if so, the total quantity of foodgrains that got damaged due to
stock keeping in the open during the current year and steps being taken

to see that the precious foodgrains are not damaged like this?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) to (d) Stocks of wheat
stored In open areas at Hapur FCI Depot got damaged due to exposure to
recent rains. After segregation and salvaging operations, FCI has

reported a damage of 9.3 tons of wheat.

Damage to wheat stocks in various FCI godowns during July 2010 have

been reported by FCl as under:

States Depots Damaged wheat(tons)
Uttar Pradesh Hapur 9.3

Harduaganj 90

FSD, Roza, Shahjahanpur Damage yet to be
quantified

Orai, Jalaun Damage yet to be
quantified
Rajasthan Udaipur, rail head 8.56
Haryana HSWC, Bani Damage yet to be
quantified
Punjab Khonuri, Sangrur Damage yet to be
quantified
Uttrakhand SWC Gadarpur, Udham Damage yet to be
quantified

Singh Nagar

In addition to damages in July, 2010 stated above, 30 tons of wheat
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got damaged due to stock kept in the open during April to June 2010 in
FC1 depots.

For proper handing and scientific storage of wheat and other stocks
of foodgrains in FClI godowns, there are standing guidelines. These need
to be followed strictly by FCI authorities. As per the guidelines, FCI

has to take these steps:
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(i) All FCl godowns be constructed as per specifications and

foodgrains stored by adopting scientific storage practices.

(i1) Adequate dunnage materials, fumigation covers and chemicals be

provided in all the godowns.

(i) Prophylactic and curative treatments be carried out
regularly and timely for the control of stored grain insect pests and

rodents.

(iv) Foodgrains in “Cover and Plinth® (CAP) storage be stored on
elevated plinths and wooden crates to be used as dunnage material. Stacks
should be properly covered with specifically fabricated low-density black

polythene water proof covers and tied with nylon ropes/nets.

(v) Regular inspections of the stocks/godowns be undertaken by

qualified and trained staff of FCI.

(vi) The principle of "First-In-First-Out” (FIFO) be adopted to the

extent possible so as to avoid longer storage of foodgrains in godowns.

(vii) Only covered wagons be used for movement of foodgrains so

as to avoid damages during transit.

(viii) Proper weighment and accounting be done at the time of

receipt and issue.
(ix) Transit losses in movement of foodgrains by rail be insured.

(x) While transporting foodgrains from Depot to Rail head & vice-

versa, escorts be provided.
Re-introduction of universal PDS

1382. SHRI K.E. ISMAIL:
SHRI D. RAJA:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether Government is actively considering to re-introduce the
Universal Public Distribution System to provide consumers protection

against the food inflation;
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(b) if so, the details thereof and by when the new system will start

functioning; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) With a view to
specifically target poor sections of society for distribution of
subsidized foodgrains (rice, wheat & coarse grains) and sugar, Targeted

Public Distribution System (TPDS) was launched in June, 1997.

Government 1is not actively considering to reintroduce Universal

Public Distribution System as the focus on poor will get diluted.

Further, procurement of huge quantities of wheat and rice to meet the
requirement of Universal Public Distribution System, would result in very
less availability of foodgrains in the market, leading to rise in open
market prices. If the same quantity of foodgrains is distributed equally

among all, then the scale of issue will have to be reduced.

Further, in order to manage the level of food subsidy, the issue
prices of rice and wheat may have to be increased substantially from the
present Central Issue Prices (CIPs) which have not been revised during
the last eight to ten years. This would also mean that BPL and AAY
families would end up not only getting much reduced scale of issue but

also have to pay higher CIPs.
Production and consumption of sugar

1383. SHRIMATI NAZNIN FARUQUE:
PROF. ANIL KUMAR SAHANI:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION

be pleased to state:

(a) whether consumption of sugar has drastically increased from 199
to 230 lakh tones and the production has decreased from 282 to 160 lakh
tones during 2006-07 to 2009-10 and if so, the details/reasons thereof;

(b) the measures taken to boost the production of sugarcane to avoid

dependency on imported sugar;

(c) the details of facilities being given to farmers to persuade

them to grow sugarcane;
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(d) the measures taken by State Governments to recover cane price
arrears from defaulting sugar mills as per the provisions of Sugarcane

(Control) Order, 1966; and

(e) the quantum of outstanding cane price arrears as on 31.7.2010,

State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) The consumption of sugar in
the country estimated to have increased from 191 lakh tonnes (earlier
estimated at 199 lakh tonnes) to 220 lakh tonnes whereas the production
of sugar is estimated to have decreased from 282 lakh tonnes to 185 lakh
tonnes during 2006-07 to 2009-10 sugar seasons. The main reason for
decline in sugar production is reduced acreage under sugarcane as also
more diversion of sugarcane to gur and khandsari wunits reducing

availability of sugarcane for producing sugar.

(b) and (c) The measures taken by the Central Government to boost the
production of sugarcane and Tfacilities given to farmers are given in

Statement-1 (See below).

(d) The Sugarcane (Control) Order, 1966, contains the necessary
provisions for recovery of cane price arrears as arrears of land revenue
from defaulting sugar mills and the powers in this regard are delegated
and vested with the State Governments concerned who have the necessary
field formations. The action taken by the concerned State Governments
under these provisions of the Sugarcane (Control) Order, 1966, against

such defaulting sugar mills is not maintained.

(e) The latest available information on cane-price arrears is as on
31.05.2010 and the State-wise position of cane price arrears during the
current 2009-10 sugar season and earlier seasons is given in Statement-

(I
Statement-1

The Central Government has taken the Tfollowing steps to boost

production of sugarcane in the country:

(a) The Central Government has fixed the Fair & Remunerative Price
(FRP) of sugarcane payable by sugar mills for 2009-10 sugar season at Rs.

129.84 per quintal linked to a basic recovery rate of 9.5% subject to a
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premium of Rs. 1.37 per quintal for every 0.1 percentage point increase
in recovery above that level. Hitherto, the Central Government was fixing
the Statutory Minimum Price (SMP) of sugarcane. This FRP is substantially
higher than the SMP of 2008-09 sugar season which
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was Rs.81.18 per quintal, with an additional premium of Rs.0.90 for every
0.1% point increase in the recovery above 9%. Further, the "Fair &
Remunerative Price®" (FRP) of sugarcane for ensuing sugar season 2010-11
has also been announced at Rs.139.12 per quintal linked to a basic
recovery rate of 9.5% subject to a premium of Rs. 1.46 per quintal for
every 0.1 percentage point increase in recovery above that level.

(b) The Sustainable Development of Sugarcane Based Cropping System
(SUBACS) is one of the components of Centrally Sponsored Scheme (CSS),
namely Revised Macro Management of Agriculture Scheme (RMMA). The main
thrust of SUBACS is on the transfer of improved production technology to
the farmers through field demonstrations, training of farmers, supply of
farm implements, enhancing production of planting materials, efficient
use of water, treatment of planting materials etc.

(c) The Central Government provides concessional loans at an
interest rate of 4% per annum to sugar factories from Sugar Development
Fund (SDF),
inter-alia, for sugarcane development including better irrigation
facilities, improved seed variety, ratoon management etc.

(d) A short term scheme was announced for cane development in the
financial year 2009-10 under which loans of Rs.1.0 to 2.5 crore at 4%
simple interest from the Sugar Development Fund (SDF) were made available
to sugar TfTactories depending upon their crushing capacity, for purchase
of seeds, fertilizers and pesticides etc. to be passed on to the farmers
at the same rate of interest.

Statement-11

Statewise position of cane price arrears during 2009-10 season as well as
earlier sugar seasons as on 31/05/2010

(Rs. iIn Lakhs)

State Cane Price Payable for Arrears of Cane Price
2009-10 Season as On 31/05/2010 or
the latest available date
for season

2008-09 2007-08 & earlier

1 2 3 4
Punjab 3.44 0.00 0.00
Haryana 188.22 0.00 0.00
Rajasthan 228.31 0.00 0.00
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upP 63,742.46 81.46 7,583.56
Uttarakhand 8,764.72 0.00 629.73
Madhya Pradesh 89.58 0.00 1,061.67
Chhattisgarh 0.00 0.00 0.00
Gujarat 3,277.72 0.00 1,197.61
Maharashtra 1,875.49 36.12 2,051.36
Bihar 246.64 19.42 3,552.36
Andhra Pradesh 6,886.14 0.00 3,349.32
Karnataka 18,910.00 2.00 2,624.00
Tamil Nadu 10,856.20 24 .54 215.94
Kerala 0.00 0.00 384.74
Orissa 40.53 0.00 0.00
West Bengal 0.45 0.00 0.00
Puducherry 0.00 0.00 0.00
Goa 0.00 0.00 0.00
All India Total 115,109.90 163.54 22,650.29

Non-lifting of paddy and rice from cellars in Punjab

1t1384. SHRI AVINASH RAl KHANNA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that paddy and rice have still been

kept in "cellars” in Punjab till date; and

(b) whether Government of Punjab was not provided the special train
despite their demand for it and the paddy and rice were not lifted

either; and the efforts being made by Government to address this problem?

toriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) In Punjab region, paddy is
stored in rice shellers premises only by the State Agencies and it is
under the joint custody of millers as well as State Agencies. As on date

approximately 30.5 LMT paddy is lying with State Agencies.

(b) As regards movement of paddy, it is stated that paddy as such is
not moved from Punjab. First paddy is milled by State Agencies and rice
is delivered to F.C.1, which is moved as per demand of deficit region,
vacant storage capacity etc. F.C.1, is continuously making efforts to
evacuate the maximum possible rice stocks from Punjab and during the Year
2009-10 F.C.1, had moved 2159 number of rice specials (approx. 55.05 LMT
) from Punjab to other States. In the first four months i.e. from April

2010 to July 2010, 544 rice special (approx. 13.87 LMT) have been moved.
Allotment of rice to Kerala

1385. SHRI P. RAJEEVE: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has any plan to give more rice to State of

Kerala during this Onam season;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) The Government has
made an additional allocation of 50000 tons of rice at MSP derived price

to Kerala for Onam Festival 2010.

In addition to the above, the Government has made TfTollowing

additional allocations to the State of Kerala:

1. 55818 tons of rice and 48052 tons of wheat at the price of
Rs.8.45 per kg for wheat and Rs.11.85 per kg for rice for all accepted
number of families (AAY, BPL & APL) under TPDS made on 19.5.2010 with
validity period for lifting upto 20th November 2010.
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2. 16319 tons of rice and 4188 tons of wheat per month has been
allocated for APL families at APL issue price on 02.08.2010 from August
2010 to January, 2011.

Fruits and vegetables cooperatives

1386. SHRIMATI VIPLOVE THAKUR: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the State-wise details of fruits and vegetables co-operatives

set up/being set up/proposed to be set up in the country;
(b) the details of employment generated from such co-operatives;

(c) whether the interests of small farmers living in hilly States
like Himachal Pradesh are being protected from the emerging urban retail

outlets by such co-operatives and network of Self-Help Groups; and
(d) if so, the details thereof and the impact of such linkage?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) The Department of
Agriculture and Cooperation (DAC) has informed that no fruits and
vegetables multi state cooperative society has been registered under the
Multi-State Cooperative Societies Act and no such proposal is pending for
registration. However, such Societies might have been registered in the
states under the respective cooperative societies act. DAC does not

maintain information about state level Cooperative Societies.
Food inflation

1387. DR. T. SUBBARAMI REDDY: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether fresh arrival of Rabi crops has helped in checking food
inflation to 16.4 per cent during April, 2010 and the inflation fell over

0.57 per cent from 16.6 per cent in the previous month;

(b) whether experts have also pointed that inflation could fall

further if there is normal monsoon; and

(c) if so, to what extent inflation has been checked so far and
whether the price rise which was on high has been reduced and food

inflation has been under control?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (&) Yes Sir.

(b) Yes Sir.

(c) Due to various Government measures the WPl based inflation of
food articles had declined to 9.67% for the week ending 17.7.2010 from
the peak level of 21% prevailing during the week ending 28.11.2009.

Allocation of foodgrains to Rajasthan under TPDS

1388. DR. GYAN PRAKASH PILANIA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether total foodgrains allocation for BPL, AAY and APL

families in Rajasthan under Public Distribution System has been reduced;
(b) if so, the reasons therefor; and

(c) the quantum of wheat, rice, sugar and kerosene supplied under

Public Distribution System to Rajasthan during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) Allocations of
foodgrains to all States/Union Territories (UTs) under the Targeted
Public Distribution System are made @ 35 kg. per family per month for
Below Poverty Line (BPL) families including Antyodaya Anna Yojana (AAY)
families on the basis of 1993-94 poverty estimates of the Planning
Commission and March 2000 population estimates of Registrar General of
India or the number of families actually identified and ration cards
issued to them by State/UT Governments, whichever is less. Accordingly,
allocations of foodgrains for BPL and AAY categories are made @ 35 kg.
per family per month for all accepted 24.31 lakh BPL/AAY families in

Rajasthan.

Allocations of foodgrains to 64.36 lakh APL families in the State are
made depending upon the availability of stocks of food grains in Central
Pool and past offtake. No reduction has been made 1in the total

allocations of foodgrains to the State since 2007-08.

Significantly, over and above the normal monthly allocations of
foodgrains made to the State of Rajasthan under TPDS as indicated above,

the Government has made the following additional allocations:-
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Special adhoc additional allocation of 177340 tons of wheat at MSP
based price for January and February 2010 for all accepted number of
BPL/AAY/APL families.

Special adhoc additional allocation of 20000 tons of rice and 130739
tons of wheat at the price of Rs.8.45 per kg for wheat and Rs.l1 1.85
per kg for rice for all accepted number of families (AAY, BPL & APL)
under TPDS on 19.5.2010 with validity period for lifting upto 20th
November 2010.

20000 tons of rice and 130739 tons of wheat on 22.07.2010 at the
price of Rs 11.85 per kg for rice and Rs. 8.45 per kg for wheat.

25744 tons of wheat and 6436 tons of rice per month for APL families
at APL issue price from August 2010 to January 2011.

25354 tons of wheat per month at MSP based issue price from October
2009 to May 2010 as drought relief allocations.

173864 tons of wheat and 78 tons of rice released under Open Market
Sale Scheme (OMSS) for retail consumers of Rajasthan during October
2009 to March 2010.

The details of the quantum of foodgrains (wheat and rice), sugar and

kerosene supplied to Rajasthan during the last three years are as under:

Foodgrains under TPDS: (in thousand tons)

Year(s) 2007-08 2008-09 2009-10
Allocation 1,274.968 1,364.624 1,945.464
Offtake 1,143.286 1,280.799 1,919.335
Sugar: (in thousand tons)

Sugar Season 2006-07 2007-08 2008-09

Allocation 55.37 97.05 99.30

Kerosene: (in metric tons)
Year(s) 2007-08 2008-09 2009-10
Allocation 398913 398913 398431
Offtake 400254 398263 199030*

* For April to September, 2009
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Village Grain Bank Scheme

1389. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the status of Village Grain Bank Scheme specially in

Uttarakhand;

(b) whether Government is setting up village grain banks during

current Five Year Plan;
(c) if so, the details thereof, State-wise; and
(d) the steps taken to achieve the targets?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Under Village Grain Bank
Scheme, this Department has sanctioned 18,692 Village Grain Banks (VGBs)
to various State Governments till date. The Govt, of Uttrakhand was
sanctioned 55 VGBs during the year 2006-07. The State Government has
reported setting up of 55 VGBs in the State during the year 2009-10.

(b) to (d) During the 11th Five Year Plan period, a target to
establish 12,823 Village Grain Banks (VGBs) has been fixed. Proposals are
requested from State Governments/Union Territory Administrations to set
up VGBs. They are pursued periodically through meetings and in writing
for submission of fresh proposals. During the first three years of the
11th Plan period, 7,219 Village Grain Banks have been sanctioned to 12

States as given in statement.
Statement

Village grain banks sanctioned during the first three years

of the 11th five year plan

SI.No. Name of State Village Grain Banks sanctioned
1 2 3

1. Andhra Pradesh 1628

2. West Bengal 650

3. Bihar 415
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Gujarat

128
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5. Madhya Pradesh 1858
6. Orissa 260
7. Tripura 26
8. Rajasthan 550
9. Kerala 387
10. Uttar Pradesh 781
11. Nagaland 336
12 Manipur 200

Total 7,219

Amendment to Consumer Protection Act

1390. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has any proposal to facilitate and provide
for online Tiling of cases before various forums under Consumer

Protection Act;
(b) if so, whether the Act is proposed to be amended; and

(c) the essential features of the proposed amendments along with the

details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) Yes. There is a
proposal to amend the Consumer Protection Act, which 1is under
consideration in consultation with the concerned Ministries and

Departments.
Shortage of wheat under open sky

t1391. SHRI MOTILAL VORA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the quantum of buffer stock of wheat available with Government

on 30th April, 2010 before the arrival of new wheat crops;
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(b) the quantum of wheat purchased in May, 2010 by Food Corporation

of India and various agencies;

(c) whether Government left most of the wheat purchased this year in
Punjab, Madhya Pradesh, Haryana, Rajasthan and Chhattisgarh under the

open sky;
(d) if so, the quantum of wheat left under open sky; and
(e) the quantum of wet wheat from May, 2010 till date?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (&) A quantity of 337.13 lakh
MTs wheat was available in Central Pool on 30th April 2010. The new wheat
crop arrival started before 30th April and wheat procurement started from

1st April, 2010 in major procuring states.

(b) A quantity of 27.05 lakh MT of wheat was purchased in May 2010

by Food Corporation of India and various agencies.

(c) and (d) As informed by FCl 168.05 lakh tonnes of wheat was kept
under CAP(Covered & Plinth storage as on 1.7.2010.

(e) Instances of foodgrains affected by moisture have come to
notice. Details are given at Statement. [Refer to the statement appended

to Answer to USQ 1377 Part (b) to (d)]
High food inflation rate

1392. SHRIMATI BRINDA KARAT: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether despite declaration of the Prime Minister a few months
ago that the "worst of food inflation is over'”, the food inflation rate

continues to remain extremely high at over 16.5 per cent;

(b) the concrete steps Government proposes to take to curb the food

price rise; and

(c) the reasons for not using buffer stock of over six crore tonnes
of foodgrains rotting in Government godowns to restore the huge cut in
foodgrains allocations to the States for APL sections who have been

wrongly excluded from the Public Distribution System?
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No Sir. The WPl food
inflation had declined to 9.67% for the week ending 17.7.2010.

(b) Government had already taken several fiscal and administrative
measures to contain the inflation which 1is given 1in Statement (See

below).

(c) Buffer stock of rice and wheat is maintained by the Central
Government. Allocation of foodgrains under Targeted Public Distribution
System (TPDS) is made for Below Poverty Line (BPL) and Antyodaya Anna
Yojna (AAY) Tamilies on the basis of 1993-94 poverty estimates of the
Planning Commission projected on the population estimates of Registrar
General of India as on 10.3.2000, or the number of families actually
identified and ration cards issued by the State Governments, whichever is
less. Accordingly, allocations of foodgrains for BPL and AAY categories
are made @ 35 kg per family per month for all accepted 6.25 crore
families iIn the country. Allocations under Above Poverty Line (APL)
category are made depending upon the availability of stocks of foodgrains
in the Central Pool and past offtake. Presently, these allocations range

between 10 kg and 35 kg per family per month in different States/UTs.
Statement

Steps taken by the Government to contain price rise iIn essential
Commodities such as rice, wheat, pulses and sugar are briefly stated

below:
I. Fiscal Measures
(i) Reduced import duties to zero - for rice, wheat, pulses

(ii) Allowed import of raw sugar at zero duty under O.G.L. up to
01.08.2009 by sugar mills (notified on 17.04.2009) extended up to
31.12.2010. Furthermore, import of raw sugar has been opened to private
trade up to 31.12.2010 for being processed by domestic factories on job

basis.

(i) Allowed import of white/refined sugar by STC/MMTC/PEC and
NAFED up to 1 million tons by 01.08.2009 under 0.G.L. at zero duty
(notified on 17.04.2009). Furthermore, the duty free import of

white/refined sugar under OGL has been opened to other Central/State
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Government agencies and to private trade 1iIn addition to existing
designated agencies. The cap on the quantity to be imported upto 31.03.09
has also since been removed vide notification dated 27th November, 2009.
The Government has extended it upto 31.12.2010 without any quantitative

cap.
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11. Administrative Measures

(i) Removed levy obligation in respect of imported raw sugar and

white/refined sugar.
(i1) Banned export of non-basmati rice, pulses (except Kabuli chana).

(i) Imposed stock limit orders in the case of paddy, rice,
sugar, upto 30.9.2010; 1In order to discourage non-household sector
consumers from stockpiling sugar and to ensure adequate availability of
sugar in the open market for actual consumers, the Central Government has
issued a notification dated 22.08.2009 imposing stockholding limit on
bulk consumers: it has been provided that w.e.f 19.09.2009 no person,
establishment, or industrial unit using or consuming more than 10
quintals of sugar per month as a raw material for production or
consumption or use, in any manner, shall keep stock, at any time, sugar
exceeding 15 days of such use or consumption. Further, the stockholding
limit for stocking domestically produced sugar by bulk consumers was
reduced from 15 days to 10 days vide notification dated 05.02.2010, which

came into effect on 20.02.2010 and remain in force for 180 days.

(iv) Using Minimum Export Price (MEP) to regulate exports of basmati

rice ($900 PMT);

(v) Maintaining the Central Issue Price (CIP) for rice (at Rs 5.65
per kg for BPL and Rs 3 per kg for AAY) and wheat (at Rs. 4.15 per kg for
BPL and Rs. 2 per kg for AAY) since 2002.

(vi) Futures trading in Rice, Urad and Tur suspended by the Forward
Market Commission in the year 2007-08 and continues during 2010-11.
Futures trading in sugar were suspended w.e.f. 27.5.2009 upto 30th of
September, 2010.

(vii) Permitted sugar factories to sell processed raw sugar in

the domestic market and fulfil export obligation on ton to ton basis.

(viii) Proportion of sugar production requisitioned as levy sugar
was increased from 10 to 20% for 2009-10 sugar season to ensure adequate

levy sugar supplies under PDS.

(ix) For the month of June, 2010, 17.00 lakh tons of non-levy sugar

have been made available which includes 12.80 lakh tons of normal non-
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levy sugar and 3.70 lakh tons of
sugar processed from imported raw sugar during April, 2010. Estimated

availability out of imported
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white/refined sugar during the month is about 0.50 lakh ton. Besides,
levy sugar quota of 2.08 lac tons also been released. Thus, for the month

of June, 2010, 19.08 lac tons of sugar have been made available.

(X) An additional allocation of wheat/rice @10 kg/family/month of
January and February 2010 has been made to the accepted number of AAY,
BPL and APL ration cards. This is iIn addition to existing allocation
while the wheat will be allocated at MSP price; rice will be allotted at

MSP derived price.

(xi1) Specific ad hoc additional allocation of 30.66 lakh tons of food
grains has been made for all cardholders wef 19.5.2010 with validity for
lifting up to 20.11.2010 @ of Rs.8.45 per kg for wheat and Rs. 11.85 per

kg for rice.
i) OMSS interventions:

(a) Allocation to State Governments under OMSS (Domestic) for
release of 20.00 lakh tons of wheat was made to check inflationary trends
in food economy from October 2009 to March 2010. The State/UT Government
were asked to distribute wheat released under OMSS(D) to household

consumers and small processors of wheat.

(b) In addition to above, a quantity of 10 lakh MTs wheat was
also allocated for sale to bulk consumers through open tenders by FCI
from October, 09 - March, 10. Another 10.88 lakh tons of wheat from the
expected savings from retail allocations was allocated for bulk consumers

through tender sale.

(c) In order to check inflationary trend in prices of Rice, a
quantity of 10.0 lakh tons of rice was allocated during October 2009 to

March 2010 to State Governments for distribution to retail consumers.

(d) On 18.1.2010, NAFED was allotted 37400 tons of wheat and
17000 tons of rice from the un-lifted quantity of OMSS allocations to
State Governments. Similarly, NCCF was allocated 32684.21 tonnes wheat

and 11000 tons rice for sale to retail consumers.

(e) On 16.2.2010, another allocation of 5 lakh tons of wheat
was made for tender sale to small processors by FCI. High Level Committee
of FCI has formulated guidelines for tender sale to small processors. The

reserve price fixed for tender sale of wheat to bulk consumers undertaken
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FCI. The total wheat allocation under OMSS now in 35 lakh tons, and total

rice allocation is 10 lakh tons.

xiv) The Government also contemplating bringing legislation on

Food Security.
(B) Medium Term Measures:

In the medium term, Government has taken initiatives such as the
National Food Security Mission (NFSM), Rashtriya Krishi Vikas Yojna

(RKVY) to improve production and productivity in agriculture.
Universalization of PDS

1393. DR. T.N. SEEMA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the name of the States in the country that have introduced
statutory rationing for essential commodities through Public Distribution

Shops; and

(b) whether Government would take steps to implement universalized
Public Distribution System for essential commodities in all States of the

country?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (b) Targeted Public
Distribution System (TPDS) is implemented jointly by Central Government
and State/Union Territory wn Governments with sharing of
responsibilities in this regard. The Central Government has taken the
responsibility for procurement, storage, transportation and bulk
allocation of food grains to the States and UTs. The responsibilities for
allocation of food grains within State/UT, identification of eligible
Below Poverty Line (BPL) families based on estimates of Planning
Commission, issuance of ration cards to them and distribution of
allocated food grains to eligible ration card holders through fair price
shops (FPSs) and supervision of the functioning of FPSs, etc., rest with

the State/UT Governments.

Food grains (rice and wheat) @ 35 kg per family per month are
allocated to the State/UT Governments to 6.52 crore accepted number of

BPL families, including 2.43 crore Antyodaya Anna Yojana (AAY) families
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for distribution at subsidized prices through Fair Price Shops. Depending
upon their availability in Central pool, food grains are also allocated

to Above Poverty Line (APL) families.
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Presently, the allocations for APL category range between 10 and 35 kg of

food grains per family per month.

There is no proposal to implement universalized Public Distribution

System in the country.
Price hike due to increase in prices of petrol and diesel

1394. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that prices of essential commodities like
food grains, edible oil, pulses, vegetables and fruits have registered

spiraling rise due to recent hike in petrol and diesel prices;
(b) if so, the details thereof;

(c) whether action has been taken to control and check relative
price rise of all commodities due to hike 1in diesel prices by

wholesellers, retailers and shopkeepers; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (&) No Sir. The prices of
essential commodities like food grains, edible oil, pulses, vegetables
and fruits have not registered spiraling rise due to recent hike in

petrol and diesel prices.
(b) to (d) Does not arise.
Expenditure on transportation of food grains

t1395. SHRI DHIRAJ PRASAD SAHU: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether huge expenditure is incurred on transportation of food

grains first to storage godown and then to distribution outlets;
(b) if so, the details thereof during last three years, year-wise;

(c) the quantum of  food grains pilferaged during their

transportation and storage and the price thereof; and

tOriginal notice of the question was received in Hindi.

235



(d) the measures taken by Government to stop such wastage and loss

of food grains?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (@) and (b) The food grains
procured by Food Corporation of India (FCI) are issued for Targeted
Public Distribution System (TPDS) and other welfare schemes directly from
the storage godowns of the Corporation. The concerned State Governments

incur transportation cost thereafter till distribution outlets.

However, FCl 1is required to transport the stocks from procuring
States to the consuming States. The cost incurred for such transportation

during the last three years are as under:

(Rs. 1n crore)

Years Amount
2007-08 3338.56
2008-09 (Provisional) 3014.48
2009-10 (Revised Estimates) 3241.34

(c) As informed by FCI, the quantum of food grains pilfered during

their storage and its value during the last three years is as under:

(Qty. in MT/ Value in Rupees)

During Storage

Year Qty. of Loss Value of Loss
2007-08 97.85 895766
2008-09 1.15 17422
2009-10 3.42 486227

(d) The remedial measures taken by FClI to minimize pilferage of food

grains are given in Statement.
Statement
Steps taken by FClI to minimize pilferage of food grains

Following remedial measures have been taken by the FCI to minimize
pilferage of food grains:

1. Physical measures like installation of barbed wire fencing of the

boundary walls, provision of street lights for illumination of
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godowns and proper locking of the sheds have been taken to secure the

godowns.
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2. Security staff of FClI as well as other agencies like Home Guards,

Special Police Officers are deployed for safety of the stocks.

3. Deployment of CISF and State armed police has been done at some

depots which are vulnerable.

4. Security inspections as well as surprise checks of the depots are
also conducted from time to time at various levels to detect and plug

the security lapses.

5. Lodging of FIRs with the Police when pilferage comes to notice in

addition to departmental action where necessary.
Compulsory procurement of food grains from small and medium farmers

1396. SHRIMATI T. RATNA BAI: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is proposing policy for compulsory Government

procurement of food grains from small and medium farmers;
(b) if so, the details thereof;
(c) the aims and objectives of such proposal; and
(d) the views of the States and farmers in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Government procures
food grains (wheat, rice and coarse grains) conforming to uniform
specifications at Minimum Support Price (MSP) from the farmers through
Food Corporation of India (FCl) and State agencies procuring on behalf of
FCl1 for the Central Pool. Procurement of food grains 1is open ended
wherein all the food grains offered by farmers including small and
marginal farmers at MSP and conforming to prescribed specifications are
procured. Farmers have a choice to sell it to FCl/State Agencies at MSP
or to sell in the open market. There 1is no proposal for compulsory

Government procurement of food grains from small & medium farmers.
Rottening of wheat and peas in Rajasthan

1397. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether Government is aware that hundreds of tonnes of wheat and
peas belonging to Food Corporation of India and National Cooperative
Consumers Federation meant for BPL people under PDS continue to rot in

Rajasthan;

(b) whether Government has sought report from the concerned

authorities; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) As per the reports
received from Food Corporation of India(FClI) and National Cooperative
Consumers FederationfNCCF), 8.56 tons wheat of FCI and 1500.52 tons
imported yellow peas of NCCF got damaged at the railway yard Udaipur due
to rains in first week of July, 2010. For these damages, FCl has to
recover loss from the handling and transport contractor and NCCF has to

recover it from the Insurance Company.
Free and compulsory education for girls at college level

t1398.SHRI DHIRAJ PRASAD SAHU: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has any proposal to provide free and

compulsory education for girls at college level;
(b) if so, the details thereof;
(c) the procedure being formulated in this regard; and
(d) by when the decision is likely to be taken in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@)
No, Sir. There is no proposal to provide free and compulsory education

for girls at college level at present.
(b) to (d) Do not arise.
Clearance for setting up of I11I1Ts

1399. SHRI ISHWAR SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

toriginal notice of the question was received in Hindi.
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(a) whether Government had earlier prepared a Public Private
Partnership (PPP) model for setting up of 30 Indian Institutes of
Information Technology (111Ts) with a funding pattern of 85:15 between

Government and the industry;

(b) whether Government has sought clearance of the proposal from

Expenditure Finance Committee for its inclusion in the Eleventh Plan; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The Government of India has a scheme of
setting up 20 new Indian Institutes of Information Technology (111Ts)
under Public Private Partnership (PPP) mode, in the X1 Plan. The cost of
new I1ITs will be shared by the Central Government, State Governments and

private partners.

(b) and (c) Yes Sir. The proposal includes the mode of financing of
the Institutes, phasing of recurring & non-recurring expenditure and

recruitment of faculty & non faculty etc.
Coaching centres

t1400. SHRI MOHAN SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is considering closing coaching/ training
centres helping in preparation for medical and engineering entrance

exams, if so, the basis thereof;

(b) whether Government has made changes in entrance examinations for

medical and engineering, if so, details thereof;

(c) whether Government has prepared legal draft to ban iInstitutes

related to coaching, if so, details thereof;

(d) whether Government is considering bringing about uniformity in
mathematics and science syllabus throughout the country, if so, whether

all State Governments have been convinced; and

(e) whether Government is considering to bring uniformity in higher
education throughout the country and whether Constitutional arrangements

have been made for this?
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tOriginal notice of the question was received in Hindi.
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(c) The Ministry does not maintain data on coaching centres in the
country. There 1is as of now no law or vregulation regulating the
functioning of such centres. However, steps have been taken from time to
time to reform engineering entrance exams like I1IT- Joint Entrance
Examination System (JEE) with a view to reduce dependency of engineering
aspirants on coaching centres. Under the present 11T- Joint Entrance
Examination System only those students who secure at least 60% marks in
the Standard XI11 Examination are eligible for admission to the 11Ts so
that the marks obtained in the qualifying Board Examination are given due
weightage. Efforts are being made to promote classroom teaching and
learning by adopting uniform syllabus in Science and Mathematics prepared
by the Council of Board of School Education in India in both class XII as
well as in the All India Pre Medical/Pre Dental Entrance Examination and
All India Engineering Entrance Examination conducted by the Central Board

of Secondary Education (CBSE).

(d) Yes, Sir. In a meeting of Council of Boards of Secondary
Education in India (COBSE) held on 16th February, 2010, attended by 21
Boards unanimously decided to adopt uniform syllabus prepared for Science
and Mathematics subject at senior secondary level. Boards have also
agreed for 5-10% variation from Core Curriculum. Core Curriculum was also
placed before the Central Advisory Board of Education (CABE) in its
meeting held on 19th June, 2010

(e) No, Sir. However, as a part of an effort to bring uniformity in
higher education throughout the country, UGC has prepared model curricula
for 32 subjects at undergraduate and postgraduate level. UGC has

requested all universities to adopt the Model Curricula.
Members of NCMEI

1401. SHRI SABIR ALI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that National Commission for Minority
Educational Institutions(NCMEl) is over-burdened and there is a need for

more members in the Commission to dispose off the pending work; and

(b) if so, what steps are being taken to solve the problem?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)

Yes, Sir.

(b) The National Commission Tfor Minority Educational Institutions
(Amendment) Bill 2010, passed by Lok Sabha, to provide for inter-alia,
increase in the number of Members from 2 to 3, has been introduced in

Rajya Sabha.
Admissions against seats reserved for OBCs

1402. SHRI M.P ACHUTHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that increased number of seats provided for
27 per cent reservation for OBCs for admissions to central educational
institutions got transferred to general category for want of suitable

candidates from backward classes;

(b) if so, the number of seats provided under this category and
transferred to general category later on in JNU, Delhi and Delhi

University during the years 2008-09, 2009-10 and 2010-11; and
(c) Government®s reaction to this situation?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(c) The Government, 1in accordance with the direction of the Hon"ble
Supreme Court in the matter of IA No. 3 of 2008 in Writ Petition (Civil)
No. 35 of 2007, has issued-instructions vide OM No. 1-1/2008-(111)-U.1(A)
dated 17th October, 2008 to all the Central Educational Institutions
(CElIs) to ensure that seats reserved for OBCs are filled by other
eligible students only if they are vacant after admitting all eligible
OBC students i.e. after excluding creamy layer as per OM No. 1-1/2008 -
U.1(A) dated 13.10.2008. CEls were also asked to ensure that maximum cut
off marks of OBCs are not kept lower than 10% from the cut off marks for

general category candidates as directed by the Hon"ble Court.

According to information provided by University Grants Commission
(UGC), the details regarding no. of seats provided under OBC category and
transferred to general category later on in Jawaharlal Nehru University

(INU), Delhi and Delhi University are as under:-
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Name of Univ.

University of Delhi Jawaharlal Nehru university
Year No. of No. of No. of
No. of
seats seats seats seats
provided transferred to provided transferred
under OBC general under OBC to general
category category category category
2008-09 4897 (925 for Nil * 256 54

Univ. Deptt and
3952 for Delhi colleges)

2009-10 9778 (including 1722 (1580 for 410 75
Delhi Colleges) Delhi Colleges
and 142 seats
for Univ. Deptt.)

2010-11 Since the process of admission is not complete yet in respect of
year

2010-11, the required information for the same is not available.

* As admission for 2008-09 were over before the orders of the Hon"ble Supreme Court
of India became available 2136 seats (361 for University Deptt. and 1775 for Delhi

Colleges) remained unfilled and were not transferred to the general category.

Education through English medium in government schools

1t1403. DR. PRABHA THAKUR:
SHRI NARENDRA BUDANIA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether there is increasing trend among common public to get
their children educated through english medium, so that, in future their
children could get jobs in any private or Government sector by having

knowledge of this global language;

(b) whether keeping in view the sentiments of the Public, Government
has considered to provide facility of education through english medium to
the students of Government schools on their demand, as is being provided

in private english medium schools;

244



(c) whether Government found it necessary to consider it, if so, the

details thereof; and

tOriginal notice of the question was received in Hindi.
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(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(d) National Curriculum Framework for School Education (NCF), 2005
advocates a multi-lingual approach to schooling from the outset. It also
states that within the first eight years of school education, it should

be possible to achieve basic English language proficiency.

Education being a concurrent subject, most of the schools come under
the purview of the State Governments, and it is for them and the school
management to choose medium of instruction for the schools. Schools
affiliated to Central Board of Secondary Education have either English or
Hindi as medium of instruction. Kendriya Vidyalayas have both English and
Hindi as medium of instruction, whereas Jawaharlal Navadoya Vidyalayas

have English and regional language as medium of instruction.
Seats in Central Schools

11404. SHRI SATYAVRAT CHATURVEDI :
SHRI MOTILAL VORA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has decided to increase
seats in Central schools with a view to give admission to maximum number

of children in them;
(b) if so, the percentage of seats increased in every school;

(c) whether seats have also been increased in Central schools being

run in tents; and

(d) if so, whether only poor children have been admitted on the

increased seats?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
and (b) Keeping in view the demand for seats in Kendriya Vidyalayas
(KVs), 585 more sections with capacity of 40 each have been added to the
existing KVs for 2010-11 session by Kendriya Vidyalaya Sangathan (KVS).
Orders have also been issued by KVS to open 71 more new KVs during 2010-

11 session, thus adding to the capacity by 355 more sections.

tOriginal notice of the question was received in Hindi.
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(c) No Kendriya Vidyalaya is being run in tents.
(d) Does not arise.
Proposal for holding single entrance test for IITs

1405. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has proposed to hold a
single entrance test for admissions into various Indian Institutes of

Technology of the country;
(b) if so, the details thereof;

(c) whether it is also a fact that various IITs have opposed the
proposal and opined for retaining Joint Entrance Examination (JEE)

System;
(d) if so, the details thereof;

(e) whether Government has arrived at a final decision on the issue;

and
() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (f) The Committee appointed under the
chairmanship of Prof. D. Acharya to explore the possibility of replacing
the Joint Entrance Examination with a Single Entrance Test has not
submitted its report to this Ministry. This Ministry is not aware of the
rejection of the Single National Entrance Test by the Indian Institutes

of Technology.
Employment of untrained teachers

1406. SHRIMATI SHOBHANA BHARTIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware that a large number of untrained
teachers are being employed in the country at the primary and upper

primary levels;

(b) if so, the facts and the details thereof;
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(c) whether several State Governments have been employing teachers

without any professional training;
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(d) if so, whether Government and NCTE proposes to lay down the
minimum qualification for teachers at the elementary schools level and

also to provide mandatory professional training; and

(e) if so, whether Government proposes to take any step in this

regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHR1 KAPIL SIBAL): (a) to
(e) As per District Information System for Education (DISE) 2008-09, the
percentage of professionally trained teachers in Government schools in
the country is 85.79. A State-wise statement of the distribution of
professionally trained teachers 1is given 1in Statement (See below).
Section 23(1) of the Right of Children to Free and Compulsory Education
(RTE) Act, 2009 provides that any person possessing such minimum
qualifications as laid down by an academic authority authorized by the
Central Government, by notification, shall be eligible for appointment as
teacher. The Government has issued a notification authorizing the
National Council for Teacher Education (NCTE) to lay down the academic
qualifications for appointment as teacher. Further, Section 23(2) of the
RTE Act lays down that where a State does not have adequate institutions
offering courses or training in teacher education, or teachers possessing
minimum qualification are not available in sufficient number, the Central
Government may, if it deems necessary, by notification, relax the minimum
qualifications required for appointment as a teacher, for such period,
not exceeding five years. The proviso to Section 23(2) of the RTE Act,
2009 lays down that a teacher who, at the commencement of the RTE Act,
does not possess the minimum prescribed qualifications shall acquire such

qualifications within a period of five years.
Statement

State-wise details of professionally trained teachers in

Government Schools in the country

SI.No. State Percentage Distribution of Professionally

Trained Teachers

1. Andaman & Nicobar 99.55
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Andhra Pradesh 98.53

Arunachal Pradesh 23.49
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1 2

4. Assam 49.74
5. Bihar 40.92
6. Chandigarh 99.90
7. Chhattisgarh 67.37
8. Dadra & Nagar Haveli 99.84
9. Daman & Diu 99.37
10. Delhi 99.37
11. Goa 97.38
12. Gujarat 99.62
13. Haryana 96.48
14. Himachal Pradesh 99.86
15. Jammu & Kashmir 76.71
16. Jharkhand 88.21
17. Karnataka 97.96
18. Kerala 98.90
19. Lakshadweep 100.00
20. Madhya Pradesh 83.40
21. Maharashtra 99.57
22. Manipur 38.65
23. Meghalaya 46.20
24. Mizoram 77.33
25. Nagaland 27.16
26. Orissa 82.20
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27. Pondicherry 99.05
28. Punjab 97.39
29. Rajasthan 93.26
30. Sikkim 33.61
31. Tamil Nadu 99.21
32. Tripura 43.92
33. Uttar Pradesh 95.67
34. Uttarakhand 96.88
35. West Bengal 79.06

India 85.79

Concerns of Muslims about Right to Education Act

1407. SHRI SYED AZEEZ PASHA:
SHRI D. RAJA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware that the Muslim minority has

expressed their concern about the Right to Education Act; and

(b) if so, the details of their concern about the Act and

Government®s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Government has received
representations from minority organizations regarding certain provisions
of the Right of Children to Free and Compulsory Education (RTE) Act, 2009
including the provision relating to constitution and function of School
Management Committee under the RTE Act. The Right of Children to Free and
Compulsory Education (Amendment) Bill, 2010 was introduced in the Rajya
Sabha on 16th April, 2010 incorporating the amendment that the

provision of School Management Committee (SMC) of an

252



aided minority school constituted under section 21 of the RTE Act shall
function in an advisory capacity and further that the SMC of an aided
minority school constituted under Section 21 will not be required to

prepare the School Development Plan under Section 22.
Inclusion of Mid-Day-Meal scheme under National Food Security Bill

1408. SHRIMATI MOHSINA KIDWAI :
SHR1 MAHENDRA MOHAN:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has recommended for the Mid-Day-Meal scheme

to become part of the proposed National Food Security Bill;

(b) if so, whether any response has been received from the Ministry

of Food in this regard;
(c) if so, the details thereof;

(d) whether the scope of the Mid-Day-Meal scheme would be extended;

and
(e) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
Department of Food & Public Distribution had invited the views of the
Department of School Education & Literacy for including the Mid Day Meal
Scheme in the proposed National Food Security Law. This Department
replied in the affirmative as it would ensure better commitment from all

participants in implementation of the Scheme.
(b) No, Sir.
(c) Question does not arise.
(d) and (e) No such proposal is pending in the Ministry.
Central grants for SSA

1409. SHRI KANJIBHAlI PATEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to refer to answer to Unstarred Question 2554
given in the Rajya Sabha on 11th December, 2009 and state:
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(a) the amount spent by Government towards grants to States under
sharing pattern for Sarva Shiksha Abhiyan (SSA) during Eleventh Five Year

Plan, Year-wise; and
(b) what is the ratio of above to GDP in terms of percentage?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Total year-wise Central grants
released to States/Union Territories for implementation of Sarva Shiksha
Abhiyan (SSA) programme during XIth Plan and their percentage in relation

to Gross Domestic Product (GDP) at factor cost at current prices are:

Year Central releases GDP %age value between
(in lakh) (in lakh) Central releases & GDP
2007-08 1142626.87 454098700 0.2516
2008-09 1260481.82 522865000@ 0.2411
2009-10 1278107.89 579126800* 0.2207

@quick estimates *advance estimates

Source: National Account Statistics, 2010
Setting up of NCHER

1410. SHRI ISHWAR SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the impediments being faced by Government over setting up of a

National Commission for Higher Education and Research (NCHER);

(b) whether Ministry of Health and Family Welfare and Bar Council of
India have expressed reservations over setting up of such a Commission;

and
(c) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(c) The Government has constituted a Task Force to aid and assist the
Government in drafting a Higher Education and Research Bill. The Task
Force is in the process of giving final shape to the Bill after taking
into consideration the views of all concerned, including statutory bodies

such as the Bar
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Council of India. Formal inter-Ministerial consultations would be held
with other Ministries of the Government; including the Ministry of Health
and Family Welfare, after the “draft® of the proposed Bill is made

available by the Task Force.
SAARC University

1411. DR. JANARDHAN WAGHMARE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the SAARC University has started functioning;
(b) whether the admission process has started; and
(c) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHR1 KAPIL SIBAL): (a) to
(c) The South Asian University has started the admission process in May,
2010 for the academic year 2010-11. The University will start functioning
with the commencement of its first academic session in the last week of
August 2010. The University has invited applications for admissions to
the initial two courses that were offered for 2010-11, namely, Master of
Arts in Development Economics and Master of Computer Applications. The
deadline for receiving applications for admission to the academic year

2010-11 is over.
NUEPA estimates for requirement of teachers

1412. SHRI R.C. SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that as per the estimates prepared by the
National University of Educational Planning and Administration (NUEPA),
5.1 lakh additional teachers are required to maintain pupil-teacher ratio
as prescribed under the Right of Children to Free and Compulsory

Education Act, 2009;

(b) whether it is also a fact that there is an urban-rural imbalance

in teacher availability; and

(c) if so, the plan Government has to maintain pupil-teacher ratio

so as to achieve the objectives of free education to children?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
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(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.
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(b) and (c) States have been advised to redeploy teachers so that the
school-wise Pupil Teacher Ratio is achieved. It is the duty of the
appropriate government and local authority to ensure that the Pupil-
Teacher Ratio as specified in the Schedule of the Right of Children to

Free and Compulsory Education Act is maintained in each school.
Exploitation of teachers in private schools in NCR

1t1413. SHRIMATI KUSUM RAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the official procedure for opening private play/pre-nursery/K.G.
and middle schools and with which authority®"s approval these schools are

being run;
(b) the total number of such schools being run in NCR;

(c) the annual average amount Government gets out of the total

amount of fees/other expenditure charged by private school operators;

(d) whether the teachers working in these schools are economically

exploited;

(e) whether Government proposes to convert these schools to
Government schools in order to provide employment to educated unemployed

persons; and
() if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
Education is a concurrent subject and school education is primarily
within the purview of the State Governments. It is for the concerned
State Governments to lay down the procedure for opening of schools. In
case of Delhi, Government of NCT Delhi has informed that the procedure
for recognition of schools is governed by the Delhi School Education Act
and Rules, 1973. As per Section 49 of Delhi Education Act every private
school seeking recognition has to make an application to the appropriate
authority. Conditions for recognition are mentioned in Section 50 of the
Act. Anyone intending to establish a new school needs to give an
intimation in writing of the intention alongwith certain particulars that
are mentioned in Sec 44(2) of the Act, and which includes details of

infrastructure and financial resources, the stage of education, the
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composition of the Managing Committee, admission procedure, and the

facilities proposed to be provided. Director (Education) Municipal

tOriginal notice of the question was received in Hindi.
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Corporation of Delhi, and Director (Education) New Delhi Municipal
Council approve recognition in respect of schools upto primary level
under their jurisdiction. Director (Education) Government of NCT Delhi
approves recognition in respect of all schools which are middle and above

level throughout Delhi.

(b) Government of NCT of Delhi has informed that there are 1989

recognized schools functioning in Delhi.

(c) Government of NCT of Delhi does not get any amount from the fees

charged by the private schools.

(d) Government of NCT of Delhi has informed that no such complaint

has been received by them in this regard.

(e) and () No such proposal is under consideration of Government of
NCT of Delhi.

Basic facilities in Central Schools

1414. SHRI PARVEZ HASHMI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has conducted any survey on availability of
basic facilities in Central schools in the country during the last three

years;
(b) if so, the findings of the survey, State-wise;
(c) if not, the reasons therefor;

(d) whether most of Central schools in the country, particularly in
Uttar Pradesh and Bihar do not have proper toilets and drinking water

facilities; and
(e) if so, the steps taken by Government to redress the problem?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(c) No, Sir. As on date, all Kendriya Vidyalayas (KVs) functioning in the

country have basic facilities like water supply, electricity & toilets.

(d) and (e) Kendriya Vidyalaya Sangathan (KVS) has informed that all
KVs have toilet and drinking water facilities. KVs functioning in
permanent buildings have proper facilities. However, for KVs running in

temporary buildings, toilets and drinking water Tfacilities as per
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standard building norms may not be available in some cases. In case of

KVs running in temporary building in Uttar Pradesh and Bihar, KVS has

written to the State Governments & other sponsoring agencies to transfer

land to enable, construction of permanent building.
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Basic facilities in schools

1t1415. SHR1 BHARATSINH PRABHATSINH PARMAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that as per the latest position, schools in
various States of the country particularly in tribal, backward and rural

areas lack basic facilities like building, drinking water, toilets, etc.

(b) whether it is also a fact that the basic objective of new

education policy could not be achieved;

(c) whether any assessment regarding the position in this respect

has been made, State-wise;
(d) if so, the findings thereof; and
(e) the effective measures taken so far in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(e) Sarva Shiksha Abhiyan (SSA) 1is being implemented to universalize
elementary education iIn accordance with the policy parameters of the
National Policy on Education, (1986/92) in all areas of the country,
including tribal, backward and rural areas. A Statement showing State-
wise availability of basic infrastructural facilities 1in elementary

schools is given in Statement (See below).

Districts with large infrastructure gaps, i.e. districts with a gap
of over 3,000 classrooms, and districts with a ratio of primary schools
to upper primary schools exceeding 3:1, are classified as Special Focus
Districts (SFD) under SSA. In order to enable these districts meet their
infrastructure gaps, SSA provides for relaxation of the normal ceiling of
33% on civil works, and provides upto 50% of the total outlay for
construction of civil works in a particular year®s annual plan, provided
that the overall ceiling of 33% is maintained for the SSA programme as a
whole. In the year 2010-11, SFDs have been sanctioned 13,356 primary
school buildings, 5893 upper primary school buildings, 1,56,838

additional classrooms, 78,863 toilets and 5448 drinking water facilities.

Rashtriya Madhaymik Shiksha Abhiyan (RMSA), which aims at
universalizing access to secondary education, is being implemented from

2009-10. This scheme also focuses on areas with a concentration of SC, ST
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and Minority populations for opening schools. Under the RMSA programme,

toriginal notice of the question was received in Hindi.
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2478 new/upgraded secondary schools have been sanctioned. Strengthening
of 7355 existing Government schools has also been sanctioned in 2009-10,
which includes provision for separate toilet blocks and drinking water
facilities in 4912 schools. Further under the Girls® Hostel scheme, 425
hostels in 11 States have been sanctioned so far. Under another scheme
for setting up of 6000 Model Schools at Block level as benchmark of
excellence, 434 Model schools in Educationally Backward Blocks have been

sanctioned.
Statement

Statewise availability of basic infrastructural facilities in Elementary

schools
S_No. State School Drinking Common

Buildings Water Toilet
1 2 3 4 5
1 A & N Islands 98.61 98.61 95.56
2 Andhra Pradesh 96.55 85.59 61.45
3 Arunachal Pradesh 99.52 63.30 25.79
4 Assam 99.94 65.34 30.27
5 Bihar 85.16 85.32 57.19
6 Chandigarh 99.44 100.00 40.11
7 Chhattisgarh 92.13 88.74 4416
8 D & N Haveli 100.00 93.83 42 .21
9 Daman & Diu 100.00 100.00 89.90
10 Delhi 100.00 100.00 52.82
11 Goa 98.40 97.70 61.10
12 Gujarat 98.92 90.24 73.10
13 Haryana 99.23 96.99 94 .80
14 Himachal Pradesh 99.83 94.10 50.86
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1 2 3 4 5
15 Jammu & Kashmir 98.46 78.66 35.27
16 Jharkhand 91.29 71.70 40.92
17 Karnataka 99.50 82.73 83.29
18 Kerala 99.21 97.73 82.88
19 Lakshadweep 100.00 100.00 76.92
20 Madhya Pradesh 97.03 92.69 74.20
21 Maharashtra 97.38 87.70 77.14
22 Manipur 99.06 76.58 51.44
23 Meghalaya 96.53 50.61 32.82
24 Mizoram 99.47 80.64 81.71
25 Nagaland 100.00 75.15 79.88
26 Orissa 97.93 83.33 57.15
27 Pudducherry 99.57 99.71 99.28
28 Punjab 99.33 97.32 89.17
29 Rajasthan 98.11 91.96 48.65
30 Sikkim 99.65 87.50 98.69
31 Tamil Nadu 100.00 100.00 66.74
32 Tripura 99.95 77.77 70.47
33 Uttar Pradesh 99.28 97.58 92.65
34 Uttarakhand 98,90 87.23 85.55
35 West Bengal 99.96 82.71 74.34
All States 97.32 87.77 66.84
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Pendency of cases in NCMEI

1416. SHRI MOHAMMED ADEEB: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is a huge pendency of cases in

the National Commission for Minority Educational Institutions (NCMEI);
(b) if so, the details thereof and the reasons therefor; and
(c) the steps being taken to solve the problem?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(c) During the last 5 years (2005-2010) 8276 matters were registered with
the National Commission for Minority Educational Institutions (NCMEI),
out of which 7284 have been disposed off and the number of pending
matters is 992. A legislative proposal to amend the NCMEI Act, 2004 (2 of
2005) to provide for, inter-alia, one additional Member is before

Parliament.
Objections of minorities to Right to Education Act

1417 . SHRI MOHAMMED ADEEB: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it has been pointed out by various sections of

minorities that Right to Education Act is not in their favour;
(b) if so, the details in this regard; and
(c) the action being proposed in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The Government has received
representations from minority institutions on various issues relating to
the Right of Children to Free and Compulsory Education (RTE) Act, 2009,
including the provisions on constitution and functions of the School

Management Committee under the Act.

The Right to Free and Compulsory Education (Amendment) Bill, 2010 was
introduced in the Rajya Sabha on 16th April, 2010 incorporating the
provision that School Management Committee (SMC) of an aided minority

school constituted under section 21 of the RTE Act shall function in an
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advisory capacity and further that the SMC of an aided minority school
constituted under Section 21 will not be required to prepare the School

Development Plan under Section 22 of the Act.
Bordia Committee for harmonizing SSA and RTE

1418. SHRI B.S. GNANADESIKAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Bordia Committee set by Government to harmonize the
Sarva Shiksha Abhiyan (SSA) and the Right to Education Act has suggested

Government to increase the Central share;
(b) if so, the details thereof;

(c) whether Government will propose to increase the Central share

under SSA and RTE Act from the present level;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Yes, Sir. The Bordia Committee
has recommended a revision in the sharing pattern between the Central and
State Governments for implementation of the provisions of the Right of
Children to Free and Compulsory Education (RTE) Act, 2009 through the
Sarva Shiksha Abhiyan (SSA) programme.

(c) to (e) The Government is considering a revised fund sharing
pattern between the Central and State Governments for implementation of

the revised RTE-SSA programme.
Fake mark-sheets

1419. SHRI SANJAY RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has received any report recently on the
investigation made by CBlI on fake mark-sheets, particularly in

Maharashtra;

(b) if so, the details iIn this regard and Government"s response

thereto;
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(c) whether CBI has recommended to store mark-sheets in tamper-proof
electronic format to avoid further fake mark-sheets incidence in the

country; and
(d) if so, Government"s response thereto?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
and (b) Yes, Sir. The Central Bureau of Investigation (CBl) has reported
1576 cases of fake Degree/ Mark Sheets/Provisional Certificates in the
State of Maharashtra. Accordingly, after the enquiry letters were issued
to the Director General of Police, Maharashtra, Mumbai requesting to
direct the concerned Police Stations to register FIRs in respective
Jurisdictional Police Stations. The University authorities were
instructed to lodge complaints in respective Police/ Stations so that

investigation take place.

(c) and (d) The Government has already initiated action even before
the advisory from the CBI referred to in part (c) of the question, to
create a National Academic Depository through an Act of Parliament. A

draft legislation has been circulated for consultations.
Shortage of premier educational institutions

t1420. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a Tfact that there is a shortage of premier

educational institutions in the country;
(b) if so. the details thereof;

(c) whether it is a fact that 1100 new universities and 13000 new

colleges are required across the country; and
(d) if so, the action plan of Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(d) To raise the Gross Enrolment Ratio from the present 12.4%
(approximately) to 30% by 2020, as per an estimate, over 27000 additional
colleges and over 24000 technical colleges will be required. The National
Knowledge Commission had estimated that 1500 universities would be

needed, whereas the
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present number of university level institutions is 504. A nmix of
initiatives, in stepping up public investments, encouraging not-for-
profit private participation and public-private-partnerships, is the

strategy towards capacity expansion in higher education.
Multiplicity of entrance examiniations for higher education

1421. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that a meeting of State Education Ministers

was held recently;
(b) if so, the details thereof;

(c) whether they reached any consensus on reducing the multiplicity

of entrance examinations for higher education; and
(d) if so, how much time it will take for its implementation?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(d) Yes, Sir. A Conference of State Education Ministers® was held on 18th
June, 2010. In the Conference, a child centric vision of education
including higher education was shared with States. In particular, States
were exhorted to join hands in reducing the multiplicity of entrance
examinations for entry to higher education as also the need to develop a
core curriculum in schools for the subjects of science and mathematics,
without in any manner restricting or affecting the authority of States in

prescribing syllabi and conducting examinations.

The need to establish a National Institute for Assessment and
Evaluation; giving weightage to be accorded to performance in Class-XII
in entrance tests for professional and other courses; extending the
system of Comprehensive and Continuous Evaluation for assessment of
students upto Class-X; enunciating a National Vocational Education
Qualification Framework and promoting value education are some of the
other important issues that were discussed in the Conference of State

Education Ministers.
Establishment of central university in Darjeeling

11422. SHRI SAMAN PATHAK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the reasons for pendency of the proposal for establishing a

Central University in Darjeeling;

(b) the problems in establishing Central University in Darjeeling;

and
(c) by when this university is likely to be established?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(c) As approved by National Development Council, during the XIth Five
Year Plan period 2007-12, the Central Government has established, through
Central University Act 2009, 16 new Central Universities in all such
states (except Goa) as do not have a Central University. Since in West
Bengal there is already a Central University, namely, Visva-Bharati at
Santi-Niketan, it has not been possible, at this stage, to accede to the

request for establishment of a Central University in Darjeeling.
Admission of students in IITs

1423. MS. SUSHILA TIRIYA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a number of students have lost their

admission to 1ITs a day before they were to deposit their fees;
(b) if so, the reasons therefor; and
(c) the steps being taken to safeguard the future of these students?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) to (c) Some candidates who did not
qualify in the Architecture/Design aptitude test were inadvertently
allotted B.Arch and B.Des courses in the Joint Entrance Examination (11T-
JEE) 2010. Most of the affected candidates have been allotted seats based

on their original choice sheet and seat availability.
Proposal to amend RTE Act

1424. MS. SUSHILA TIRIYA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is a proposal to amend the Right
to Education Act;
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(b) if so, the reasons therefor;

(c) whether it is also a fact that schools have been protesting

against automatic promotions; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Government has received
representations from (a) organizations working for the welfare of the
children with disabilities and (b) minority institutions, seeking certain
amendments to the Right of Children to Free and Compulsory Education
(RTE) Act, 2009. The Right of Children to Free and Compulsory Education
(Amendment) Bill 2010 was introduced in the Rajya Sabha on 16th April,

2010 incorporating the following amendments to the RTE Act:

i. Inclusion of children with disabilities in the definition of
“child belonging to disadvantaged group® in clause (d) of section 2 of

the RTE Act.

ii. Inclusion of children with cerebral palsy, mental retardation,
autism and multiple disabilities under the proviso to Section 3 (2) of

the RTE Act, 2009.

iii. Provision that School Management Committee (SMC) of an aided
minority school constituted under section 21 of the RTE Act shall
function in an advisory capacity and further that the SMC of an aided
minority school constituted under section 21 will not be required to

prepare the School Development Plan under section 22 of the Act.

(c) and (d) The Govt. has received representations on the provisions
of the RTE Act relating to no board examination and no detention till

completion of elementary education.
Schools in Assam

1425. SHRI KUMAR DEEPAK DAS: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that students of hundreds of lower primary
and middle schools (ME, LP, MV) in Assam which were opened with requisite
permission are not getting Mid-Day-Meal and free book facilities till

date;
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(b) whether it is also a fact that teachers of these schools, are

not getting even minimum wages; and

(c) if so, whether Right to Education Act can give specific relief

on such matters for its proper implementation?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@) As
per the information furnished by the Government of Assam, Mid Day Meal
(MDM) and Free Text Books are being provided to the children studying in
Government/Provincialised and Tfinancially assisted non-provincialised

educational institutions (L.P. and Upper Primary Schools).

(b) In the provincialised schools, teachers are being paid salary by
the State Government. The salaries of non-provincialised LP/ME/MV school
teachers are not being paid by the State Government. However, a State
Plan Scheme has been implemented for providing financial assistance to
the recognized non-provincialised ME/MV schools and L.P. schools on the

basis of seniority, need and performance.

(c) Under the Right of Children to Free and Compulsory Education Act
(RTE), 2009, all children shall have the right to free & compulsory
education in a neighbourhood school. The Act, inter-alia, provides that
no child shall be liable to pay any fees, charge or expense which may
prevent him/her from pursuing and completing elementary education. With
regard to salary of teacher, the RTE Act provides that the salary and
allowances payable to, and the terms and conditions of services of

teachers shall be prescribed by the appropriate Government.
Opening of new Kendriya Vidyalayas in Orissa

1426. SHR1 RAMA CHANDRA KHUNTIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the number of new Central Schools being opened in Eleventh Five

Year Plan;

(b) whether it is a fact that 113 Central Schools are being opened

in this financial year;

(c) the total number of new Kendriya Vidyalayas sanctioned for

Orissa for the year 2010-11; and
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(d) whether a new Central school is being opened at Jajpur Road,

District Jajpur, Orissa?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) 107 Kendriya Vidyalayas (KVs)
have been approved for opening during the remaining part of the 11th Plan
i.e. 2010-11 and 2011-12. Order for opening of 71 of these has been
issued by Kendriya Vidyalaya Sangathan on 10.7.2010.

(c) and (d) 11 KVs have been sanctioned for opening during 2010-11 in
the State of Orissa including a KV at Jajpur.

Mid-Day-Meal scheme in aided schools

1427 . SHRI THOMAS SANGMA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any instruction have been issued to the effect that
Government aided schools, Education Guarantee Scheme (EGS) Alternative
and Innovative Education (AIE)/Non-Formal Education (NFE) centres be

covered under Mid-Day-Meal Scheme (MDMS);
(b) if so, the details thereof;
(c) the number of Government-aided schools, EGS/AIE/NFE centres;

(d) the number of Government aided schools, EGS/AIE/NFE centres that

are providing a regular hot cooked meal;
(e) whether Government is aware of any gap in coverage; and
() if so, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@)
and (b) Instructions have been issued to cover all children studying in
classes 1-VIIl in Government, Government aided and Local Body Schools,
Education Guarantee Scheme (EGS) and Alternative and Innovative Education
(AIE) centres including Madarsas and Maqtabs supported under SSA and
schools being operated under the National Child Labour Project (NCLP)
under the National Programme of Mid Day Meal in Schools (NP-MDMS).

(c) to (F) The Programme Approval Board (PAB) for Mid Day Meal Scheme
for the year 2010-11 approved all 11,65,966 Government, Government aided
and Local Body Schools, 82,111 EGS/AIE
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centres, 9385 Madarsas/Maqtabs and 5794 NCLP schools as proposed by the
State Governments and Union Territories for coverage under MDMS along
with number of children and working days. It was clarified to the
States/UTs that the PAB approval on above numbers is only for the purpose
of estimating Central Assistance under MDM Scheme, every student
attending the institutions, eligible to be covered under the scheme, will
be served Mid Day Meal on all school days. In the event of any increase
in these numbers, if the State Government/UT Administration finds that
the available resources are not adequate, it may approach Government of

India with evidence for enhancement of the same.
Anti-ragging mechanism

1428. SHRI N.K. SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is aware that ragging is still prevalent in

our educational institutions throughout the country;

(b) if so, whether the anti-ragging mechanism which was considered a

year ago has not been put in place;

(c) if so, whether Government in consultation with States proposes

to bring in a legislation to tackle it; and
(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) No
information on incidents of ragging was being maintained centrally prior
to the launch of the National Anti-Ragging Helpline on 20th June, 2009
under the "UGC Regulations on Curbing the Menace of Ragging in Higher
Educational Institutions, 2009". Based on information obtained from the
National Anti Ragging Helpline established by the University Grants
Commission (UGC), 409 complaints on ragging have been registered through

the Helpline.

(b) The Government has issued directions to regulatory bodies to
implement major recommendations made by the Committee headed by Dr. R. K.
Raghavan to 1look into the issue of ragging and suggest means of
prevention in educational institutions. The Government has also requested
the Chief Secretaries and Directors General of Police of all State

Governments/Union Territories to comply with the directions of the

275



Hon"ble Supreme Court of India.
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The University Grants Commission has notified, on 17th June, 2009,
its regulations namely "The UGC Regulations on Curbing the Menace of
Ragging in Higher Educational Institutions, 2009". The All India Council
for Technical Education (AICTE) Medical Council of India(MCI) and Dental
Council of India have also notified anti-ragging regulations on 01-07-
2009, 3-8-2009 and 13-08-2009 respectively. Pharmacy Council of India has
issued the guidelines to curb the menace of ragging in pharmacy
colleges/institutions. UGC"s regulations are binding on universities as
well as institutions affiliated thereto, institutions such as the Indian
Institutes of Technology which do not come under purview of the UGC or
under any of the statutory councils have also been advised to adopt the

UGC regulations with appropriate modifications.
(c) No, Sir.
(d) Does not arise.
Educational loans

t1429. SHRI SHREEGOPAL VYAS: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it 1is a fact that a National Education Finance

Corporation (NEFC) has been created for providing educational loans; and

(b) if so, the details of the loan assistance provided in different

States by this corporation?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
and (b) There is a proposal under consideration for establishment of
National Education Finance Corporation (NEFC) for providing loans for
infrastructure development and expansion of educational institutions, as

well as refinance facility for educational loans.
UGC guidelines to universities

1430. SHRI Y.P. TRIVEDI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether University Grants Commission (UGC) has issued new set of
guidelines for Universities to be followed while granting temporary or
permanent affiliation to colleges and recognized educational

institutions; and
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(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
and (b) Yes, Sir. University Grants Commission (UGC) has notified the UGC
(Affiliation of Colleges by Universities) Regulations, 2009 in order to
regulate and standardize the process of granting affiliation to Colleges
by the Universities. The same 1is available on the UGC website
http:/www.ugc.ac.in/policy/AffiliationofCollegesbyUniversitiesregulation.
pdf.

South Asian University

1431. SHRIMATI T. RATNA BAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether South Asian University is to start functioning in

August, 2010;
(b) if so, the details thereof like the courses offered; and
(c) the funds allocated and released so far for it; and

(d) the views of the experts and the academics in this regard to

expand such universities in all the States, especially in Andhra Pradesh?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@)
Yes, Sir. The South Asian University will start functioning with the
commencement of its Ffirst academic session in the last week of August

2010.

(b) The process for admission started in May 2010 when the
University invited applications for admissions to the initial two courses
that were offered for 2010-11, namely, Master of Arts in Development
Economics and Master of Computer Applications. The deadline for receiving

applications for admission to the academic year 2010-11 is over.

(c) Funds allocated so far for the South Asian University is US$
239.93 million payable over the period 2010-2014. Funds released so far
is US$ 0.756 million.

(d) As per the decision of the South Asian Association for Regional
Cooperation (SAARC), the main campus of the South Asian University is

being established in New Delhi and provision has been made for
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establishing specialized and/or multi-disciplinary centers of the
University in other SAARC Member Countries. Being a University for the
whole South Asian region, other campuses in India are not presently

envisaged.
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Legislation for foreign educational institutions

1t1432. SHRI ALI ANWAR ANSARI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government is bringing any legislation to allow foreign

educational institutions to run their institutions in the country;

(b) if so, whether under the proposed legislation educational
institutions currently operating in the country can figure in the
definition of foreign educational institutions through coordination or by

making an agreement with them; and

(c) whether Government has made provision of reservation in the
proposed legislation for Scheduled Castes/Scheduled Tribes and Other

Backward Classes?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) to (c) A legislative proposal for
regulating entry and operations of foreign educational institutions in
India has been introduced in Parliament on 3rd May, 2010. Provisions of

the Bill can take effect only subject to approval by Parliament.

A non-discriminatory approach has been envisaged in the proposed
legislation and Foreign Educational Providers shall have national
treatment in the application of all laws as are applicable to private

educational institutions in the country.
Children and schools covered under Mid-Day-Meal scheme

1433. SHRI RAASHID ALVI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of schools covered under Mid-Day-Meal scheme;

(b) the total number of children getting benefit of the scheme in

the country; and

(c) the break-up of the food items, both for primary and upper

primary children, component-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (&)
For the year 2010-11, all 12.63 lakh institutions proposed by States/UTs

have been approved for coverage under Mid-Day Meal Scheme.
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(b) For the purpose of allocation of resources, the Programme
Approval Board of Mid-Day Meal Scheme has approved provision of benefits
under the Scheme for 7.97 crore children at primary stage and 3.39 crore
at upper primary stage making a total of 11.36 crore children. The State
Govemments/UT Administrations have been advised to provide mid-day meal
to all children attending the eligible institution on all school days
irrespective of the approved numbers and to approach the Government of
India for additional resources in the event of any increase in the
approved number of children and/or school days. They have also been
advised to share this with all field functionaries to ensure providing

mid day meal to all children attending school on all school days.

(c) The food norms with effect from 1.12.2009 for primary and upper

primary classes are as under:

S.No. Items Quantity Per Day
Primary Upper Primary
1. Foodgrains (Wheat/Rice) 100 gms 150 gms
2. Pulses 20 gms 30 gms
3. Vegetables (leafy & others) 50 gms 75 gms
4. Oil & fat 5 gms 7.5 gms
5. Salt & Condiments As per need As per need

Applications for grant of deemed university status

1434. SHRI RAASHID ALVI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Central and State universities in the country;
(b) the number of private universities in the country;

(c) the total financial assistance and grants made in the last five

years; and

(d) the number of pending applications to declare institutions

deemed-to-be universities?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to
(d) According to University Grants Commission (UGC), there are 42 Central
Universities, 258 State Universities and 64 Private Universities in the
country as on 31st July, 2010. An amount of Rs. 17,758.42 crore has been
released as financial assistance and grants to Central Universities,
State Universities and institutions deemed to be Universities in the last
five years from 2005-2006 to 2009-2010. There are 234 pending
applications from institutions as on 31st July, 2010 to declare such

institutions as institutions deemed-to-be universities.
National Teachers Award

t1435. SHRI DHIRAJ PRASAD SAHU: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the criteria adopted for selection of teachers to give national

teachers award on 5th September of every year;

(b) the number of teachers awarded with the national teachers award

every year;

(c) whether Government has any proposal to give out-of-turn

promotion to awardee teachers;
(d) if so, the details thereof; and

(e) the facility or encouragement being provided to awarded

teachers?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@)
The details of the criteria adopted for selection of teachers for the

National Award are given in Statement (See below).

(b) At present, the number of awards is 374. However the actual
number of teachers awarded in a year depends on the recommendations by
the State Governments, Union Territories and other sponsoring

Organizations. On 5th September, 2009, 301 teachers were awarded.
(c) and (d) There is no such proposal with this Ministry.

(e) The following facilities are available to awardee teachers:

toriginal notice of the question was received in Hindi.
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Awardee Teachers are entitled to 50% concession in second class while

traveling by rail.

They are eligible to receive travel grant for self and spouse to
travel anywhere in India once in 5 years under a scheme of National

Foundation of Teachers Welfare (NFTW).

Some States/UTs/Organisations provide for 2 years®™ extension in

service beyond the age of superannuation for the awardee teachers.

Statement

Conditions of eligibility of teachers for consideration for the awards

1.

Classroom teachers with atleast 15 years regular teaching experience
and Headmasters with 20 years of regular teaching experience and who
are actually working as teachers/headmasters in recognized
primary/middle/high/ higher secondary schools only shall be
considered. Teachers who are teaching upto class VIII should be
considered in the category of Primary School Teachers and those
teaching classes IX-XIl, 1in the category of Secondary School
Teachers. For teachers promoting Integrated Inclusive Education the
eligibility will stand reduced from 15 years cf classroom teaching
experience to 10 years of service and from 20 years for Headmasters
to 15 years if they are to be considered for awards in respect of

Inclusive Education.

Normally retired teachers are not eligible for the award but those
teachers who have served a part of the calendar year (atleast for
four months i.e. upto 30th April in the year to which National Award
relates) may be considered if they fulfill all other conditions. The
service vrendered on re-employment after attaining the age of

superannuation will not count as eligible service.

Teachers whose names were recommended last year or before can be
considered again if they are still otherwise eligible and are

recommended by the State Government/Union Territories.

Educational Administrators, Inspectors of Education, and the staff of

training colleges are not eligible for these awards.

Only those teachers, having requisite years of teaching experience,
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as mentioned at SI_.No.l above, on 31st December of the preceding year

of the Award, will be, eligible to be considered for the award.
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Development of cottage industry

1t1436. SHR1 ANIL MADHAV DAVE: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government has formulated any new policy with regard to

development of cottage industry on labour based technique;
(b) if so, the details thereof;
(c) by when the said policy is likely to be implemented; and
(d) the target for coverage under this policy?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) to (d) The Government (in the
Ministry of Micro, Small and Medium Enterprises) during 2008-09 and 2009-
10 has approved the Tfollowing six new schemes for development and
promotion of the khadi and village industries sector through the Khadi

and Village Industries Commission (KVIC) for implementation:

(i) "Prime Minister"s Employment Generation Programme (PMEGP)"™ for
creation of additional employment opportunities through establishment of
micro enterprises. The Scheme is being implemented through the KVIC as
the single nodal agency at the national level. At the State/Union
Territories level, the scheme is implemented through Tfield offices of
KVIC, State/Union Territory Khadi and Village Industries Boards (KVIBs)
and District Industries Centres (DICs) with involvement of Banks. Under
this Programme, entrepreneurs can establish village industries, by
availing margin money assistance from the KVIC/KVIBs of States & Union
Territories/DICs and loans from implementing public sector scheduled
commercial Banks, selected regional rural Banks and co-operative Banks,
etc., for projects with a maximum cost of Rs. 10 lakh each in the
service/business sector and up to Rs.25 lakh each in the manufacturing

sector.

(ii) Scheme for "Enhancing Productivity and Competitiveness of Khadi
Industry and Artisans'" with the objective, inter alia, to make khadi
industry more competitive with more market-driven, profitable production
and sustained employment for khadi artisans and related service providers
by replacement of obsolete and old machinery and equipment and repairs

to/renovation of existing/operational machinery and equipment, extend an
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evenly balanced and need-based support in all areas of Khadi activities

viz. production, distribution, promotion and capacity building.
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(iin) Workshed Scheme for Khadi Artisans to provide financial
assistance exclusively to khadi spinners and weavers belonging to below

poverty line (BPL) category for construction of worksheds.

(iv) Scheme for Strengthening of Infrastructure of Existing weak
Khadi Institutions and Assistance for Marketing Infrastructure® to assist
identified weak khadi institutions so as to enable those institutions
regain their status and revive their potential for re-employment, and
improving marketing of khadi products through development of marketing
infrastructure, including renovation of selected sales outlets of khadi

institutions, on a limited basis.

(v) Market Development Assistance (MDA) Scheme on production of
khadi for implementation with effect from 01.04.2010 by KVIC during 2010-
11 and 2011-12, which envisages financial assistance @ 20% of production
value on khadi and polyvastra which will be shared among artisans,
producing institutions and selling institutions in the ratio 25:30:45.
Under the new system of MDA, sales are expected to be evenly spread
throughout the year, the institutions will have the flexibility to use
the assistance in improving the outlets, products, giving incentive to

customers, etc.

(vi) Khadi Reforms and Development Programme funded by the Asian
Development Bank with provision for setting up of a marketing
organization through private participation, including market development
like market survey, design, inputs, brand building, khadi mark,
promotion; etc., opening of 20 new sales outlets in metropolitan cities
and State Capitals and renovation and modernization of around 1200 sales

outlets.

The details of targets set by KVIC for these six schemes for year

2010-11, are given below:

Name of the Scheme Budget Allocation Target
1 2 3
PMEGP Rs.906 crore Generation of
additional
employment
opportunities
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for 5.97 lakh persons

Workshed Scheme for Khadi Rs.20 crore 8000 artisans would be

Artisans covered during 2010-11.
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Scheme for Enhancing Rs.21 crore
Productivity and
Competitiveness of Khadi

Industry and Artisans

Scheme for Strengthening Rs.5 crore
of Infrastructure of Existing

weak Khadi Institutions and

development

Assistance for Marketing

infrastructure,

Infrastructure

outlets.

MDA Scheme on Production Rs.159 crore
institutions

of Khadi and Polyvastra

Khadi Reforms and Rs.192 crore

Development Programme

60 projects are proposed

for 2010-11.

Assisting around 30
identified weak khadi

institutions and

of marketing

including renovation of

10 selected sales

All the eligible

engaged in production and
marketing of khadi are
proposed to extended MDA

assistance.

50 selected khadi

institutions are

proposed
to be extended
assistance so as to
become self reliant.
Cost overrun iIn certain railway projects
1437. DR. MANOHAR JOSHI: Will the Minister of RAILWAYS be pleased
to state:

(a) whether execution of several ongoing railway projects are

getting delayed resulting in huge cost overrun;

(b) if so, the details of such projects and the reasons for the

delay in their execution, zone-wise;
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(c) the details of funds spent so far on these projects;

(d) the details of the ongoing projects for which funds are not

sanctioned since last two years; and
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(e) the steps taken by Railways to expedite the execution of these

projects to check any further cost escalation?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (d) At present, Railways have about 327 ongoing projects under new
lines, gauge conversions and doublings across the country with a huge
throwforward of about Rs. 98,000 cr as on 01.04.2010. Due to limited
availability of resources, projects have long gestation period. The
targets for the projects are generally fixed on yearly basis based on the
availability of resources and the progress made. Many of the projects get
completed in phases. The main reasons for delay have been paucity of
funds, delay in land acquisition and forestry clearance, failure of
contracts and contractors, adverse law and order conditions and other
market forces affecting the progress. Ongoing projects undergo cost
escalation on account of delays as above and change in the standard of
construction & technology, scope of work, inflation, etc. No fixed time
frame for completion of all the projects is feasible in such a scenario.
So far about Rs. 36,000 crores have been spent on these projects. There
are no projects for which funds have not been sanctioned for the last two

years.

(e) To expedite completion of projects, a number of initiatives have
been taken to generate additional resources through non-budgetary
measures like Public-Private Partnership, funding by State Governments
and other beneficiaries. Besides, to reduce delays on account of land
availability, security issues and forestry clearances, etc meetings with
State Officials are held from time to time. Contract conditions have been
modified to bring in efficiency iIn contract management, and field units

have been further empowered.
Public Private Partnership for railway projects

11438. SHRI KALRAJ MISHRA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Passur Railway Station constructed with Public Private
Partnership (PPP) of Mahendra World City and Southern Railway has proved

to be a model station with regard to cleanliness and arrangements;

(b) whether Government 1is going to implement Public Private
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Partnership in other parts of the country also; and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Mahindra World City Developers Ltd have undertaken modernization of
Parnur railway station on Southern Railway at their own cost for
augmenting passenger amenities for rail users who are predominantly
employees of various industries/organizations in the adjoining area
developed by them. This work has not been undertaken under PPP. The

arrangements and cleanliness at Parnur station are considered adequate.

(b) and (c) Appraisal and approval of PPP projects on Railways are
done in accordance with the procedures laid down by Ministry of Finance.
In addition, in certain areas such as operation of container trains,
operation of special freight trains, liberalization of wagon investment
scheme, investment in port connectivity and other works etc., Ministry of
Railways have notified policies based on which potential investors can

participate in these schemes.
Shortage of manpower iIn security wing

1439. SHRI P. RAJEEVE: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that there is a serious manpower shortage

in security wing of Railways;

(b) if so, whether it has become one of the reasons for the

increasing number of train accidents; and

(c) whether Government has taken any steps to fill up these

vacancies with a time bound programme?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) No, Sir.

(c) Arising of vacancies and Tilling of posts is a continuous
process. Vacancies arise due to normal retirement, voluntary retirement,
deaths, promotions, etc. Recruitment process to fill up the vacancies in

the RPF, as also the 5134 posts sanctioned recently, is already underway.
Expansion and modernization of railway stations in Maharashtra

1440. SHRI GOVINDRAO WAMANRAO ADIK:
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SHRI SANJAY RAUT:
Will the Minister of RAILWAYS be pleased to state:
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(a) whether a number of proposals were announced during the last two
rail budgets for expansion and modernization of railway stations in

Maharashtra under Model and Modern station schemes;
(b) if so, the details thereof; and

(c) the time by when the work on the said projects is likely to be

started and completed, project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (c) No, Sir. However, 378 stations, including 50 stations in the
State of Maharashtra were identified during 2009-10 for development as
Adarsh stations. Further, 94 stations, including 6 stations in the State
of Maharashtra, were announced during the Railway Budget 2010-11 for

development as Adarsh stations.
Wagons for transportation of salt from Kutch region of Gujarat

1441. SHRI KANJIBHAI PATEL: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the State Government of Gujarat has
represented to the Ministry to allot wagons two days in a week as ODR

days for transportation of salt from Kutch region in Gujarat; and
(b) if so, the decision of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Yes Sir.

(b) Western Railway has nominated two days in a week i.e. Wednesday
and Saturday for allotment of rakes as per oldest date of registration of
indents at all stations on Western Railway which includes stations in

Gujarat State.
Lack of railway network in North-Eastern states

1442. DR. JANARDHAN WAGHMARE: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government is aware of the fact that all the North-

Eastern States have no railways; and

(b) if so, the plans Government has to link them with each other by

railways?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Yes, Sir. All State capitals of the North East Region are
proposed to be connected by Railway Lines wherever feasible. Two State
capitals are already connected by rail lines i.e. Guwahati (Dispur) and
Agartala. Further works have been taken up for connecting State capitals
of Manipur, Mizoram, Nagaland, Arunachal Pradesh and Meghalaya. For
Sikkim, new line upto Rangpo has been taken up and the proposal of

Rangpo-Gangtok new line has been processed for necessary approvals.
Rail projects in Rajasthan

11443. SHRI NARENDRA BUDANIA:
DR. PRABHA THAKUR:
Will the Minister of RAILWAYS be pleased to state:

(a) whether demand to link Ajmer and Kota with other main cities by

rail route is pending for many years;

(b) whether there is need of laying railway line and initiating rail

facility immediately upto Kota via Nasirabad Kekri, Sarwad and Bundi;

(c) whether this rail route will be very useful and thousands of
people deprived of rail facility on the above entire route will be

benefited;

(d) if so, whether Government proposes for laying railway line and

initiating rail facility immediately on this route; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (e) There have been demands to have a direct rail link between
Ajmer and Kota. The survey for this new line was completed in 2007-08.
However, the proposal was not considered. As announced in Railway Budget
2010-11, an updating survey for this new line project has been taken up.
After updating survey, the proposal will be processed through Planning

Commission for necessary approval.
Lack of passenger facilities in Duronto Express

11444 . SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI :
Will the Minister of RAILWAYS be pleased to state:
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(a) whether it is a fact that 14 passengers on Duronto Express going
form Delhi to Ernakulam had fallen ill after taking the morning

breakfast;

(b) whether it is also a fact that there is an arrangement of just
25 bed-roll for 72 passengers in sleeper class and there 1is no
arrangement of blankets, bed sheets, pillows and towels in A.C. Coach of

Duronto Express;

(c) whether it is necessary to mention about blanket, bed-roll etc.

in Duronto train while booking for the ticket;

(d) whether passengers are facing difficulty for not having such

provision in the reservation form; and

(e) if so, the steps being taken by the Government to remove the

difficulties of passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) There was an incident of food poisoning in Nizamuddin-Ernakulam
Duronto Express on 17.5.2010 at Kozhikode, 19 passengers were

hospitalized and 11 required OPD treatment.

(b) No, Sir. All passengers of AC class coaches are provided with
complete bed rolls. As far as sleeper class passengers are concerned, the
bed rolls are supplied on demand. Space has been earmarked on the sleeper

class coaches for stacking of bed rolls.

(c) Only sleeper class passengers of Duronto Express trains are
required to indicate the requirement of bed rolls while booking their

tickets. Bed roll includes blanket.
(d) No. Sir.
(e) Does not arise.
Incidents of theft in trains

1445. SHRI M.P. ACHUTHAN:
SHRI K.E. ISMAIL:
Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that the instance of theft and drugging of

passengers to rob them in the passenger trains have increased recently
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particularly in the south bound long distance trains;
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(b) if so, the details of such cases reported in the months of May-

June-July this year; and

(c) the measures being taken to ensure safety of passengers and

their luggage in the moving passenger trains?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) The information is being collected and will be laid on the

Table of the Sabha.

(c) Prevention of crime, registration of cases, their investigation
and maintenance of law and order in Railway premises as well as on
running trains are the statutory responsibility of the State Police,
which they discharge through Government Railway Police (GRP) of the State
concerned. As such the cases of crime on Railways are reported to,

registered and investigated by the Govt. Railway Police.

However, to provide better security to the traveling passengers in
trains and passenger areas, Railway Protection Force is deployed to
escort important trains to effectively supplement the efforts of the

State Governments in controlling crime on the Railways.

The following measures are being taken for the security of

passengers:

1. 1275 trains are escorted by RPF daily on an average, in addition

to 2200 trains escorted by Government Railway Police of different States.

2. An Integrated Security System consisting of electronic
surveillance of vulnerable stations through CCTV Camera Network, access
control, Anti-sabotage checks has been approved to strengthen

surveillance mechanism over 202 vulnerable Railway stations.

3. Regular coordination meetings are held with State Police at all
levels to ensure proper registration and investigation of crime by

Government Railway Police (GRP).

4. Public awareness against crime like Drugging of passengers is

done through regular announcements at stations and in trains.
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5. An amendment is under examination in the RPF Act to enable RPF

to deal with the passenger related offences more effectively.
Realisation of dues by IRCTC from food catering companies

t1446. SHRI SHREEGOPAL VYAS:
SHR1 ANIL MADHAV DAVE:
Will the Minister of RAILWAYS be pleased to state:

(a) whether IRCTC has received payment from all food catering

companies;

(b) if not, the number of companies which have not yet made payment
along with the amount due from each of them and the details of such

trains;

(c) whether all the above mentioned matters have been investigated

into; and

(d) if so, whether any action has been taken against the persons

responsible for this?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (d) The information is being collected and will be laid on the

Table of Sabha.
Facilities for Physically challenged passengers

1447 . SHRIMATI. NAZNIN FARUQUE:
PROF ANIL KUMAR SAHANI :
Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has any data regarding total number of
physically challenged passengers travelled in long distanced trains
during 2009-2010;

(b) if so, the details thereof and if not, the steps taken to

maintain the information henceforth;

(c) whether there is no provision for ramp etc. in railway coaches
for easy ingress and egress for physically challenged passengers in

trains;

toriginal notice of the question was received in Hindi.
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(d) if so, the steps taken to change the coach design accordingly;

and

(e) whether there is any proposal to provide wheel chairs with
attendant and ramps for physically challenged passengers to enable them

to reach railway platform easily?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) The number of orthopedically handicapped/paraplegic persons
travelling on concession tickets iIn reserved segment during the year

2009-2010 is approximately 9.84 lakh.

(c) and (d) Indian Railways have been manufacturing passenger coaches
with specially designed compartments & toilets for wheel chair borne
passengers. Facilities for ramp etc. for ingress/egress are not available

in the current designs of coaches.

Instructions already exist for provision of wheel chairs at stations.
This facility is provided, duly escorted by coolies (on payment) as per
present practice. Moreover, Zonal Railways have also been advised to
provide free of cost "Battery Operated Vehicles for Disabled and Old Age

Passengers® at railway stations through commercial publicity route.

All major railway stations have been provided with ramps at
exit/entry. Ramps and pathways have also been provided at the end of the
platforms at all major railway stations to facilitate inter-platform
transfer for physically challenged passengers. Provision of ramps at

remaining stations is undertaken by Railways in a phased manner.
Train accidents

1448. SHR1 GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:
Will the Minister of RAILWAYS be pleased to state:

(a) the number and details of train accidents occurred during last

one year;

(b) the details of number of people killed/injured in these
accidents along with the amount of compensation given to the dependents

of deceased;
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(c) whether any inquiry has been ordered into these accidents;
(d) if so, the outcome thereof; and
(e) the steps being taken to prevent such accidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) During 2009-10, 100 consequential train accidents including 9
Collisions, 80 Derailments, 5 Manned Level Crossing accidents, 2 cases of
Fire in train and 4 Miscellaneous accidents took place on Indian
Railways. These figures do not include incidents of trespassing by road

users at unmanned level crossings.

(b) 64 persons lost their lives in these accidents and 238 persons
suffered injuries. An amount of Rs.265.81 lakh (approx.) has been paid as

compensation to the victims of accidents during the year 2009-10.

(c) and (d) Each and every consequential train accident is enquired
into either by the Commissioner of Railway Safety or Departmental Enquiry
Committee depending upon the severity of the accident. Out of 100
consequential train accidents in 2009-10, 15 have been enquired into by
the Commissioner of Railway Safety and the balance 85 by the Departmental
Enquiry Committees. Findings of the Commissioner of Railway Safety and
Departmental Committees are examined by the concerned departments of
Indian Railways for compliance as deemed feasible, and necessary action

is taken.

(e) Safety is accorded the highest priority by Indian Railways and
all possible steps are undertaken on a continuing basis by the Railways
to enhance safety. These include timely replacement of over-aged assets,
adoption of suitable technologies for upgradation and maintenance of
track, rolling stock, signaling and interlocking systems, safety drives,
greater emphasis on training of officials and inspections at regular
intervals to monitor and educate staff for observance of safe practices.
Safety devices introduced to prevent accidents include provision of Anti-
collision Device (ACD), Train Protection and Warning System (TPWS), Block
Proving Axle Counters (BPAC), Auxiliary Warning System (AWS), LED Signals
and Vigilance Control Device (VCD), etc.
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Berths in trains allocated under various quotas

1449. SHRI PRABHAT JHA:
SHRIMATI KUSUM RAI:
Will the Minister of RAILWAYS be pleased to state:

(a) the number and percentage of berths out of total berths in
trains allocated under various quotas like HOR/VIP, Parliament House,

defence, foreign travellers etc., class-wise and zone-wise;

(b) the criteria for determining the HOR quota in a train in

different divisions;

(c) whether Government has curtailed the HOR/VIP quota in some

trains recently;
(d) if so, the details thereof division-wise; and
(e) the reasons for reduction in HOR quota by Railway Board?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Details indicating the class-wise and Zone-wise daily average total
number and percentage of berths available on Indian Railways under
different types of quota viz. General, Emergency, Defence, Foreign

Tourists, Parliament House, etc. is given in Statement (See below).

(b) Allotment as well as review of various types of reservation
quotas including Emergency Quota is done by Zonal Railways concerned

depending upon the demand pattern and availability of accommodation.

(c) Adjustments in all types of reservation quota is a continuous

exercise.
(d) Centralised data in this regard is not maintained.

(e) Adjustments in reservation quota are done by Zonal Railways and

not by Railway Board.

toriginal notice of the question was received in Hindi.
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Statement

Details of berths in trains allocted under various quotas

(Figure based on 1st quarter of Financial Year 2010-11)

SI. Zonal 1A 2A 2S 3A 3E cc EC FC SL

Total

No. Railways No. % No. % No % No. % No. % No. % No. % No % No % No %

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

1 Central 260 6.9 3971 8.3 17316 11.3 11367 8.7 120 15.43394 6.7 O 0 113 4.6 51826 9.3 88367 9.3
2 Eastern 149 4 2049 4.3 10813 7.1 5857 4.5 0 0 3122 6.2 48 2.4 123 5 28249 5.1 50410 5.3
3 East Central 176 4.7 2509 5.2 3855 2.5 6971 5.3 0 0 2074 4.1 O 0 0 0 31143 5.6 46728 4.9
4 East Coast 98 2.6 1420 3 5166 3.4 5657 4.3 0 0O 1575 3.1 O 0 33 1.3 17875 3.2 31824 3.4
5 Konkan 28 0.7 201 0.4 1727 1.1 685 0.5 0 0O 102 0.2 O 0 0 0 2029 0.4 4771 0.5
6 Northern 1204 32.1 12015 25.1 29285 19.1 32703 25 308 39.619539 38.6 1468 73.1 197 7.9 10152918.219824820.9
7 North Central 63 1.7 742 1.6 4552 3 1471 1.1 0 0 1272 2.5 61 3 0 0 8678 1.6 16839 1.8
8 North Eastern 126 3.4 1631 3.4 4582 3 3540 2.7 0 0 1015 2 48 2.4 104 4.2 21780 3.9 32827 3.5
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

9 Northeast Frontier 53 1.4 1330 2.8 4289 2.8 4127 3.2 O 0 701 1.4 O 0 124 5 17451 3.1 28073
3

10 North Western 101 2.7 1767 3.7 2427 1.6 4917 3.8 0 0 1024 2 46 2.3 2 0.1 23564 4.2 33847 3.6

11 Southern 485 12.9 6233 13 23027 15 15639 12 0 0O 4518 8.9 87 4.4 831 33.5 79196 14.213001713.7

12 South Central 258 6.9 3406 7.1 9468 6.2 8096 6.2 0 0O 2445 4.8 O 0O 114 4.6 46576 8.4 70363 7.4

13 South Eastern 161 4.3 1938 4.1 12896 8.4 5807 4.4 0 0 2563 5.1 39 2 62 2.5 24012 4.3 47479 5

14 Southeast Central 31 0.8 1050 2.2 3095 2 2117 1.6 O 0 250 0.5 O 0O 188 7.6 13005 2.3 19734
2.1

15 South Western 161 4.3 2467 5.2 7301 4.8 6874 5.2 0 0O 2082 4.1 87 4.4 86 3.5 30025 5.4 49083 5.2

16 Western 317 8.4 4324 9 7792 5.1 13075 10 350 45 4551 9 122 6.1 477 19.2 50544 9.1 81552 8.6

17 West Central 80 2.1 782 1.6 5499 3.6 1883 1.4 0 0 428 0.8 O 0 29 1.2 10205 1.8 18907 2

TOTAL : 3752 100 47833 100 153091 100 130784 100 778 100 50655 100 2008 100 2484 100 557687 100 949071 100

No. - Daily Average number of berths/seats.
% - Percentage of total berth/seat potential of that class.

Source: Data Ware House developed by Centre for Railway Information Systems (CRIS)
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Train accidents

1450. SHRIMATI KUSUM RAL: Will the Minister of RAILWAYS be

pleased to state:

(a) the number of train accidents occurred since May, 2009 till

date;
(b) the number of persons died in these accidents, accident-wise;

(c) whether Uttarbanga Express rammed Vananchal Express in West

Bengal on 19th July, 2010;
(d) if so, the details thereof; and
(e) the amount of compensation paid to kins of victims?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) The number of consequential train accidents, i.e. collisions,
derailments, manned level crossing accidents, fire in trains and other
miscel laneous accidents during the period May, 2009 to July, 2010 and the

number of persons died and injured in these accidents is given below:

Type of accident Number of Accidents Number of persons died
Collision 10 38*
Derailment 96 15*

Manned Level Crossing 4 3

Fire in trains 2 -
Miscellaneous 4 1

ToOTAL : 116 57*

* This Ffigure does not include deaths in following three unfortunate incidents: (i)
In the incident of derailment and collision of Jnaneshwari Express on 28.05.2010 in
Kharagpur Division due to sabotage, 150 persons lost their lives, (ii) One person
died due to derailment of Guwahati -Kolkata Garib Rath on 08.07.2010 in Kokrajhar
district of Assam due to sabotage, (iii) 65 persons lost their lives in the incident
of rear-end collision of Uttar Banga Express with Vananchal Express on 19.07.2010 at

Sainthia station, which is under investigation from all possible angles.

(c) and (d) Yes, Sir. On 19.07.2010 at 02.05 hrs., while the train
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No.3404 Dn. (Bhagalpur-Ranchi) Vananchal Express was Jleaving from
Platform No.4 of Sainthia station of Howrah Division of Eastern Railway,
3148 Dn. (New Cooch Behar-Sealdah) Uttar Banga Express collided with it

from
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the rear. In this incident, 65 persons lost their lives, 45 suffered
grievous injuries and 46 others suffered simple iInjuries. Statutory
inquiry into the above incident is being conducted by the Commissioner of

Railway Safety, Eastern Circle and its report is awaited.

(e) Ministry of Railways has ordered payment of ex-gratia of Rs.5
lakh to the next of kin of each deceased, Rs. 1 lakh to each grievously
injured and Rs. 50,000 to each simple injured. Employment to one member
of the family of the deceased persons has also been announced.
Compensation shall be additionally payable to the next of kin of each
deceased and injured passenger on the basis of claims filed by them in

the Railway Claims Tribunal and decree passed by the Tribunal.
Black-marketing in sale of tatkal tickets

1451. SHRI RAJKUMAR DHOOT: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that media iIn its sting operation in May-
June, 2010 telecast, brought out bungling and black-marketing in sale of
Tatkal tickets by touts in connivance with railway officials in Delhi,

Kolkata, Mumbai etc.;
(b) if so, the details thereof;
(c) whether Government has looked into and investigated the matter;
(d) if so, the details thereof and action taken thereon; and

(e) the steps taken to prevent recurrence of the incidence and to

streamline the procedure?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) One channel telecast a report in the last week of May 2010
that the tatkal rail tickets are being cornered by touts and that the
Indian Railway Catering and Tourism Corporation Limited (IRCTC) website

is Inaccessible to the normal users when the booking opens at 0800 hours.
(c) VYes, Sir.

(d) and (e) Investigations made revealed that a substantial quantum
of reserved accommodation in tatkal quota was being booked through the

web agents of IRCTC. With a
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view to easing the availability of Tatkal tickets to normal users

through the internet, access to Travel
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Agents/Web-Service Agents/Web Agents of IRCTC to tatkal booking through
e-tickets has been withdrawn between 0800 hours and 0900 hours on all
days. Apart from this, regular and surprise checks are conducted by
Commercial and Vigilance Departments in association with Railway

Protection Force at all reservation centers to curb illegal activities.
Commercial utilization of surplus railway land

1452. SHRI RAMDAS AGARWAL: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of the vacant land area available with the Railways

as on date;

(b) whether it is a fact that Railways has identified 1.12 lakh

acres of unused railway land for commercial purposes;
(c) if so, the names of the sites identified for the purpose;

(d) whether Railways has decided to develop that land through
public-private-partnership (PPP) model; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (e) Indian Railways have approximately 10.65 lakh acre of land.
About 90% of this land is under Railway"s operational and allied usages.
Total vacant land, which is approx. 1.13 lakh acre comprises the land
bank. The first charge on utilization of this land bank is for Railways”
own development works such as doubling, gauge conversions, yard re-
modeling and traffic facility works, freight corridors as well as for
servicing the track and other infrastructures. In addition, Railways plan
to utilize its land bank, wherever feasible for setting up
infrastructural works etc. Vacant railway land and air space not required
by Railways for its iImmediate future operational needs is utilized for
commercial development, wherever feasible. In this regard, Rail Land
Development Authority (RLDA) has been set up by Railways through the
Railways (Amendment) Act, 2005 to undertake commercial development. RLDA
follows lease models where railway land is leased on long term basis for
30-45 years on payment of upfront lease premium or spread over a period
of time. So far, 135 sites measuring 3761 acres have been entrusted to

RLDA for commercial development.
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Details of sites entrusted to RLDA for commercial development is as

under:

Adilabad, Aurangabad, Ajmer (2 sites), Amritsar (2 sites), Ballyghat,
Bangalore City, Bangalore Cantonment Railway Station, Bansdroni Station,
Bareilly City, Belgharia, site between Central Station and M.G. Road,
sites between Shyambazar and Sovabazar & between Tollygunj Station &
Rabindra Sarabor, Bhavnagar (7 sites), Bhilai (3 sites), site between
Bidhannagar-DumbDum, Bokaro (2 sites), Borabanda, Budge-Budge, Budhlada,
Central Station (07 sites), Chandigarh (2 sites), Chandni Chowk station,
Chennai, Clutterbuckganj, Delhi (5 sites), Gaya, Guntakal (2 sites),
Guwahati (13 sites), Gwalior (2 sites), Kanpur (2 sites), Halishahar,
Hingoli, Hyderabad (3 sites), Jamnagar, Jodhpur, Kanchrapara, Karimganj,
Katra, Lucknow (3 sites), Maninagar (2sites), MTP(Chennai), Mudkhed,
Mumbai, Nagapatinam, Naktala Station, New Alipurduar, New Cooch-behar,
New Garia Station, New Jalpaiguri (5 sites), Pattukoti, Raipur (2 sites),
Rajkot (10 sites), Raxaul, Salem, Secunderabad (6sites), Shahamatganj,
Shyambazar (3 sites), Siliguri (6 sites), Tatanagar, Thane, Tolly gunj
station, Vijaywada,Villipuram, Visakhapatnam (2 sites); Washim.

Rail projects in Rajasthan

1453. DR. GYAN PRAKASH PILANIA: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of ongoing and new railway projects and the surveys

in Rajasthan during the last five years and the current year;

(b) the progress regarding the completion of said projects as on

date;

(c) the details of the funds allocated for the said projects and

spent till date, project-wise;

(d) the time by when the said projects are likely to be completed;

and

(e) escalation in cost due to delay, project-wise and accountability

thereto?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 E. AHAMMED) :
(a) to (d) A. Status of ongoing and new Railway Projects in the State of
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Rajasthan during the last Five years and the current year is given as

under:
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Statement

Rail Projects in Rajasthan

S.No. Name of the Project Anticipated Expenditure Outlay for Progress and Target Date of Completion
Cost up to 2010-11 (TDC), wherever fixed
2010-11 March, 2010 (Rs in
(Rs. in crores) (Rs. 1in crores)
crores)
1 2 3 4 5 6
New lines
1. Ajmer-Pushkar (31.4 kms) 106.2 65.29 40 Overall physical progress-70%. TDC-2010-
11
2. Bangurgram-Ras (27.8 kms) 144 .57 0.01 50 Overall physical progress-1%.
3. Dausa-Gangapurcity (92.67 kms) 410.08 110.9 30 Overall Physical Progress-26%.
4. Ramganjmandi-Bhopal (262 kms) 1225.9 126.3 40 Overall physical progress-25%.
Ramganjmandi-
Jhalawar (26.5 kms) targeted for
completion

in 2010-11.
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5. Kolayat Phalodi (111.39 kms) 172.73 171.54 0.25 Completed & commissioned.
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1 2 3 4 5 6
Gauge Conversion
6. Ahmedabad-Himmatnagar- 742 .88 3.78 30 Final Location Survey for Himmatnagar-
Udaipur (299.2 kms) Udaipur completed. Detailed estimate
prepared.
7. Ajmer-Phulera-Ringus-Rewari 294.97 Kms. 770 713.82 51.40 Completed & commissioned.
8. Bhildi-Samdari (223 kms) 490 461.64 24 Completed and inspection of Commissioner
of Railway Safety completed.
9. Dholpur-Sirmutra with ext. up 622._41 - 2 New work included in Railway Budget
to Gangapur City (144.6 kms) 2010-11. Preliminary activities have
been
taken up.
10. Gwalior-Sheopurkalan ext. up 1176.1 - 2 New work included in Railway Budget
2010-
to Kota (284 kms) 11. Preliminary activities have been
taken
up-
11. Jaipur-Ringus-Churu & Sikar- 653.54 2.25 30 Detailed estimate sanctioned.
Loharu (320.04 kms)
12. Sadulpur-Bikaner & Ratangarh- 695 579.7 100 Ratangarh-Bikaner (141.06 Km) - Overall

Degana (394.35 kms)
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Sadulpur-Ratangarh (100.65 km) &
Ratangarh-Degana (152.64 Km) completed.
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13. Shriganganagar-Sarupsar (116kms) 258.59

14. Suratpura-Hanumangarh- 449
Shriganganagar (240.95 kms)

15. Agra Fort-Bandikui (311 kms) 215.84
16. Ajmer-Chittaurgarh-Udaipur incl. 566
commissioned.

MM for extn. from Udaipur to
been

Umra (11 kms) (311 kms)
2010-

17. Phulera-Jodhpur-Pipar Road-Bilara 47.2
(41.14 kms)

18. Rewari-Sadulpur (141 kms) & 734
Sadulpur-Hissar (70 kms) (211 kms)

Doubling

19. Abu Road-Sarotra Road (23.12 kms) 103.94
2010-

20. Alwar-Harsauli (34.86 kms) 90.79
11.

72.97

0.5

213.96

527

46.95

691.32

65.75

320

64.50

30

0.50

0.50

0.25

10

15

Overall physical progress-51%.

Detailed Estimate sanctioned.

Completed & commissioned.

Ajmer-Udaipur Completed and

Mavli-Nathdwara parallel BG line has

approved as part of the project. TDC-

11.

Completed & commissioned.

Completed & commissioned.

New work included in Railway Budget

11. Preliminary activities taken up.

Overall physical progress-80%. TDC 2010-



21. Bhagat Ki Kothi-Luni (28.12 kms) 97.36 0 4 New work included in Railway Budget
2010-11. Detailed Estimate prepared.
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1 2 3 4 5 6

22. Dausa-Bandikui (29.04 kms) 85.34 80.25 5.09 Overall physical progress-90%. TDC-2010-

11.

23. Jaipur-Dausa (61.28 kms) 148.38 123.13 25 29 kms Completed. TDC-2010-11.

24. Harsauli-Rewari (39.35 km). 110.95 72.28 37 Overall Physical Progress-57%. TDC-2010-

11.

25. Kesavganj-Swaroopganj (26.48 kms) 92.3 0 4 New work included in Railway Budget
2010-11. Preliminary activities taken

up-

26. Sarotra Road-Karjoda (23.59 kms) 115 0 4 New work included in Railway Budget
2010-11. Preliminary activities taken

up-

27. Swaroopganj-Abu Road (25.36 kms) 105.68 0 4 New work included in Railway Budget
2010-11 Preliminary activities taken up.

28. Jaipur-Phulera (54.75 kms) 124.5 121.77 2 Completed & commissioned.

Railway Electrification

29. Bina-Kota (309 kms) 199.49 190.83 2.58 TDC: 2010-11

322



B.Surveys completed since 2005-06 and surveys in progress in Rajasthan are as under:

S.No. Name of the Surveys

Length (in kms)

Cost (Rs. in crore)

1 2 3 4
Surveys completed

1. Phulera to Merta Road new line 153 283
2. Bari Sadari-Nimach new line 50 130
3. Loharu-Bhiwani new line 64 100
4. Jaisalmer-Kandla new line 562 991
5. Ajmer-Kota new line 145 587
6. Tonk-Deoli new line 62 210
7. Anupgarh-Kolayat via Khajuwala new line 200 441
8. Ujjain -Jhalawar-Ramganjmandi new line 190 860
9. Jhunjhunu-Pilani new line 20 55.01
10. Amarpura (Jorasi)-Chirawa via Tathwari and Singhana new line 70 162.09
11. Bilara-Bar new line 52 139
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1 2 3 4
12. Anupgarh-Khajuwala-Jaisalmer-Ramgarh new line 485 914
13. Pushkar-Merta Road new line 59 234
14. Mavli-Marwar gauge conversion 183 810
15. Alwar-Bandikui doubling 60.37 202.83
16. Mawali-Bari Sadri new line 82 132.53
17. Bhiwadi-Rewari new line 27 163
18. Ratlam-Banswara-Dungarpur new line 177 2083.97
19. Ajmer-Palanpur doubling 354 1379.87
Surveys taken up

1. Rewari-Palwar-Khurja new line 115

2. Himmatnagar-Khedbrahma gauge conversion with extension up to Abu Road 120

3. Samdhari-Phalodi new line 137

4. Bilara-Bar new line 52

5. Ajmer-Sawaimadhopur via Tonk new line 180
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

Churu-Nauhar via Taranagar new line
Bina-Kota doubling

Ajmer-Kota new line

Deoli-Tonk-Sakatpura new line
Sardarsahar-Ratangarh GC

Bypass line at Rewari from Alwar-Sadulpur
Bharatpur-Deeg.-Kama-Kosi new line
Jhansi-Sawai Madhopur via Shivpuri. Sheopurkalan new line
Bhiwani-Loharu-Pilani-Churu new line
Hanumangarh-Sardar Shahr new line
Jaisalmer to Sanu via Hamira new line
Jaisalmer-Barmer new line

Nokha-Sikar new line

Baran-Shivpuri new line

Bari Sadri-Neemach new line

70

283

145

45

90

311

144

198

55

144

180

150

48
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(e) Railways have a huge throwforward of ongoing projects with
limited availability of resources, as a resuit of which projects take
long time in completion. This results into increase In cost of projects
due to escalation and other reasons including change in standards of
construction and technology, scope of the work and conditions of the

areas etc. during the intervening period.
Sale of expirty date eatables at railway stations

1454. SHRI PARVEZ HASHMI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government is aware of the fact that cakes, biscuits,
beverages of expiry dates are being sold at railway stations in U.P. and

Bihar;

(b) whether Government has received any complaints in this regard

and if so, the details thereof; and
(c) the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No, Sir.

(b) No, Sir.
(c) Does not arise.
Setting up of new divisional HQs at Surat

1455. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government has any proposal for establishing and setting
up some new divisional railway headquarters, during the current financial

year, zone-wise;
(b) if so, the details thereof;

(c) whether new railway divisional headquarter to be set up at Surat
in Western Railway will include Bharuch-Valsad Vapi Nandurbar railway

stations; and
(d) if so, the time by when this proposal to be considered?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
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(a) No, Sir.
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(b) Does not arise.

(c) There is no proposal to set up a new railway divisional

headquarter at Surat in Western Railway.
(d) Does not arise.
Online railway examination

t1456. SHRI OM PRAKASH MATHUR: Will the Minister of RAILWAYS be

pleased to state:

(a) whether in view of the plight of all the railway stations and
trains because of conduct of examination on the same day across the
country, Government 1is exploring any other alternative to get the
recruitment exam for various posts in the railways conducted at various

centres across country; and

(b) whether Government has any proposal for conducting these
examinations online in view of recent scandals in the railway recruitment

examinations?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No, Sir.

(b) No, Sir. However, after receipt of reports of leakage of
question papers, it has been decided to carry out technical audit of the

system of examination.
Forged tatkal tickets

1t1457. SHRI OM PRAKASH MATHUR: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government is aware of exposure of a scam a few days ago
involving railway personnel in Jodhpur and Pali districts of Rajasthan

making forged Tatkal tickets;

(b) the number of such cases have come before the department and the
number of employees arrested in this connection and the action taken

against them; and

(c) whether Government is going to take any concrete step so that

the common passenger may avail the facilities of Tatkal Scheme?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) No case of making of forged tatkal tickets involving railway

personnel in Jodhpur and Pali districts of Rajasthan has come to notice.

(c) Regular and surprise checks are conducted by Commercial and
Vigilance Departments in association with Railway Protection Force at all
reservation centres to curb illegal activities. Besides, access to Travel
Agents/Web-Service Agents/Web Agents of Indian Railway Catering & Tourism
Corporation Limited (IRCTC) to Tatkal booking through e-tickets has been
banned between 0800 hours and 0900 hours on all days to help the common

passengers in booking tatkal tickets through the internet.
Medical facilities in long distance trains

1458. SHRI B.S. GNANADESIKAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has set up medical facilities in long

distance trains as was announced earlier;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Yes, Sir.

(b) A doctor with a paramedic staff has been provided in each of the
Duronto trains as a Pilot Project. In addition to this, all passenger
carrying trains are provided with First Aid Boxes and Augmented First Aid
Boxes have been provided with the Train Superintendents of
Rajdhani/Shatabdi Express trains and Guards of nominated trains. The
front line staff viz. Train Superintendents, Train Conductors, Traveling
Train Ticket Examiners, etc. are also trained in rendering First Aid.
Trains can also make unscheduled halts, if necessary, at the stations en-
route, in emergencies. The Station Masters have details of doctors,
clinics and hospitals, both Government and Private in the vicinity of the

station, so that their services could also be availed, in emergencies.

(c) Does not arise.
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Anti-Collision Device

1459. SHRI TARIQ ANWAR: Will the Minister of RAILWAYS be pleased

to state:

(a) whether despite tall claims of modernizing its system to make
rail travel safer, Railways has been dragging its feet on introducing

anti-collision device; and

(b) if so, the reasons therefor and the time by when railways is

considering to provide this system to check collision of trains?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) The Anti-Collision Device (ACD), developed by Konkan Railway
Corporation Limited (KRCL) has been in service trials as pilot project on
1736 Route Kilometers of North East Frontier Railway (NFR). Based on
experience on NFR, specifications for ACD have had to be revised to
improve efficiency, reliability and availability of ACD. The improved
version of the ACD to revised specification is now to be developed by
KRCL for service trials on three zones, viz, Southern, South Central and
South Western Railways, covering 1600 Route Kkilometers that include
multiple line & electrified sections. KRCL is expected to finish the

exercise by October 2010.

Further installation of ACD on Indian Railway will be planned, based
on performance evaluation of equipment with improved specifications, on

Southern, South Central and South Western Railways.
Doubling of Konkan railway track

1460. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Konkan Railway Corporation has any proposal to double

the existing Konkan Railway track;
(b) if so, the cost involved in the project;

(c) whether the Corporation has approached Government for loan or

financial assistance in this regard; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No, Sir.

(b) to (d) Do not arise.
Increase in thefts and drugging in trains

1461. SHRI  ISHWARLAL SHANKARLAL JAIN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that there is increase in instances of

thefts and drugging of passengers in trains;
(b) if so, the details thereof for the last three years; and

(c) the action Government is taking for safety of passengers and

their baggage?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) The information is being collected and will be laid on the

Table of the Sabha.

(c) Prevention of crime, registration of cases, their investigation
and maintenance of law and order in Railway premises as well as on
running trains are the statutory responsibility of the State Police,
which they discharge through Government Railway Police (GRP) of the State
concerned. As such the cases of crime on Railways are reported to,

registered and investigated by the Govt. Railway Police.

However, to provide better security to the traveling passengers in
trains and passenger areas, Railway Protection Force is deployed to
escort important trains to effectively supplement the efforts of the

State Governments in controlling crime on the Railways.

The following measures are being taken for the security of

passengers:

1. 1275 trains are escorted by RPF daily on an average, in addition

to 2200 trains escorted by Government Railway Police of different States.

2. An Integrated Security System consisting of electronic
surveillance of vulnerable stations through CCTV Camera Network, access
control, Anti-sabotage checks has been approved to strengthen

surveillance mechanism over 202 vulnerable Railway stations.
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3. Regular coordination meetings are held with State Police at all
levels to ensure proper registration and investigation of crime by

Government Railway Police (GRP).

4. Public awareness against crime like Drugging of passengers is

done through regular announcements at stations and in trains.

5. An amendment is under examination in the RPF Act to enable RPF

to deal with the passenger related offences more effectively.
Development of railway stations as model stations

1462. SHRI MOINUL HASSAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that Railways declares some stations as

model stations;
(b) if so, what are the details in this regard;
(c) how many stations have so far been declared as model stations;

(d) how may stations have actually been developed as model stations

so far; and

(e) the names of those stations which were declared to be developed
as model stations during the last year and have actually been developed

as such?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (e) Model station scheme is an old scheme under which 594 stations
were identified between 1999 and 2008 for the purpose of development as
model stations. So far, 450 stations have been developed. No station has
been identified during 2009-10 to be developed as model station. However,
378 stations were identified during 2009-10 for development as Adarsh

stations.
Train accident at Sainthia

1463. SHRI MAHENDRA MOHAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether a large number of persons killed and injured when the
Sealdah-bound New Cooch Bihar-Sealdah Uttarbanga Express rammed into

Bhagalpur-Ranchi Vananchal Express from behind at the Sainthia station on
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(b) if so, whether the preliminary investigations into the causes of

accident has since been ascertained;
(c) if so, the details thereof;

(d) whether any compensation to the next of the kin who killed and

to the injured passengers has since been announced and given; and

(e) if so, the details thereof and steps taken by Government to

prevent such accidents?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Yes, Sir. On 19.07.2010 at 02.05 hrs., while the train No.3404 Dn.
(Bhagalpur-Ranchi) Vananchal Express was leaving from Platform No.4 of
Sainthia station of Howrah Division of Eastern Railway, 3148 Dn. (New
Cooch Behar-Sealdah) Uttar Banga Express collided with it from the rear.
In this incident, 65 persons lost their lives, 45 suffered grievous

injuries and 46 others suffered simple injuries.

(b) and (c¢) The cause of the incident is under investigation from all
possible angles. Statutory inquiry into the above incident is also being
conducted by the Commissioner of Railway Safety, Eastern Circle and its

preliminary report is awaited.

(d) and (e) Ministry of Railways has ordered payment of ex-gratia of
Rs.5 lakh to the next of kin of each deceased, Rs. 1 lakh to each
grievously injured and Rs. 50,000 to each simple injured. Employment to
one member of the family of the deceased persons has also been announced.
Compensation shall be additionally payable to the next of kin of each
deceased and injured passenger on the basis of claims filed by them in

the Railway Claims Tribunal and decree passed by the Tribunal.

Safety is accorded the highest priority by Indian Railways and all
possible steps are undertaken on a continuing basis by the Railways to
enhance safety. These include timely replacement of over-aged assets,
adoption of suitable technologies for upgradation and maintenance of
track, rolling stock, signaling and interlocking systems, safety drives,
greater emphasis on training of officials and inspections at regular
intervals to monitor and educate staff for observance of safe practices.
Safety devices introduced to prevent accidents include provision of Anti-

collision Device (ACD), Train Protection and Warning System (TPWS), Block
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Proving Axle Counters (BPAC), Auxiliary Warning System (AWS), LED Signals

and Vigilance Control Device (VCD), etc.
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Mancheswar compartment repairing factory

1464. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that there is no substantial investment in

Mancheswar compartment repairing factory till today; and

(b) considering the huge requirement of new compartments and goods
wagons whether Railways has any proposal of new compartment building

factory at Mancheswar, Bhubaneswar in Orissa?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No, Sir. Modernization of workshop is an on going process. Over the
last 10 years various works aggregating to about Rs. 38 crore have been

approved for Mancheswar workshop.
(b) No, Sir.
Train running from Howrah to Indore

1t1465. SHRI RUDRA NARAYAN PANY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether a train has been running from Howrah to Indore in the

name of "Shipra Express® for years;
(b) if so, the details thereof;

(c) whether it is a fact that there has been a demand for years to

make it run on daily basis;
(d) if so, by when this demand would be met; and
(e) 1if not, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Yes, Sir. At present, 9305/9306 Shipra Express (tri-weekly)
is running between Indore-Howrah.

(c) Yes, Sir.

(d) and (e) At present, there is no proposal to increase the
frequency of 9305/9306 Indore-Howrah Shipra Express (tri-weekly) due to

operational and resource constraints.
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Insurance cover in railways

1466. SHRI S.S. AHLUWALIA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether insurance cover is taken by Railways for its immovable

and movable assets, including for its goods and passenger traffic;

(b) if so, details of types of insurance taken indicating names of
insurance companies, value of insurances and the amount of insurance

premium paid annually in respective case since 2004-05, year-wise; and

(c) the details of cost incurred on account of compensation for
loss/damage of goods and death and injury of passengers since 2004-05,
year-wise, indicating the claims outstanding, if any, as on 30th June,

20107

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):

(a) Insurance cover was taken by the railways for passenger traffic only.

(b) and (c) The details of names of the Insurance Companies and
premium paid for Rail Passenger Insurance Scheme since 2004-05 and cost
incurred on account of compensation for death/injury of passengers in

train accidents & untoward incidents are as under:

Year Name of Amount Amount Amount No. of
Insurance Co. of Premium of Paid for Cases
paid (Rs. in Compensation Compen- Pending
Crore) paid for sation Before
death/ injury Claims for RCT

to Passengers Loss of
in train Booked
Accidents goods

(Rs. in Crore) (Rs. in

Crore)
1 2 3 4 5 6
2004-05 United India 37.93 30.44 12.39 25511
Insurance Co. Ltd.
2005-06 -do- 42 .23 28.02 15.83 25933
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2006-07 Reliance General 39.11 43.05 13.50 27778

Insurance Co. Ltd.

2007-08 ICICI Lombard 34.72 66.51 9.92 31382

General Insurance

Co. Ltd.
2008-09 - 112.15 6.40 33554
2009-10 - 140.73 13.99 33532
2010-11 - 59.21 2.73 35610

(Upto June®10)

No insurance cover has been taken after 20.9.08. However, payment of
compensation to the victims of train accidents or untoward incidents does
not get affected whether insurance cover is there or not. The insurance
cover bought from general insurers is an internal mechanism to get

reimbursement of the compensation paid by the Railways.
Railway network in Andhra Pradesh

1467. SHRI NANDI YELLAIAH: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Andhra Pradesh has the railway network of 18.8 route
kms. per 1000 sq. kms. and is thus the least rail connected State among

other major States;

(b) the comparative State-wise details in this regard, indicating

the total route kms., area (sq. kms.) and route kms. per 1000 sq. kms.;

(c) the reasons for not sanctioning any new line/train in Andhra

Pradesh during the last five years; and

(d) the names of new lines/trains proposed for Andhra Pradesh during

the current year?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) As on 31.3.2009, the railway route length (route Kkilometres)
per 1000 square kilometres of area in Andhra Pradesh is 18.85 kilometres

which is very close to the all Indian average of 19.47 route
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kilometres per 1000 square kilometres. A comparative State-wise details
indicating area in route kilometres, area (square kilometres) and route

kilometres per 1000 square kilometres are given below:

S. No. Name of State Route Area Square Route
Kilometres kilometres Kilometres
as on per 1000sq
31.3.2009 kms. of area

1 2 3 4 5

1 Andhra Pradesh 5184.85 275069 18.85
2 Arunachal Pradesh 1.26 83743 0.02
3 Assam 2283.71 78438 29.11
4 Bihar 3514.90 94163 37.33
5 Chhatisgarh 1185.76 136034 8.72
6 Delhi 182.48 1483 123.05
7 Goa 69.00 3702 18.64
8 Gujarat 5328.26 196024 27.18
9 Haryana 1553.05 44212 35.13
10 Himachal Pradesh 285.01 55673 5.12
11 Jammu & Kashmir 238.77 222236 1.07
12 Jharkhand 1967.98 79714 24.69
13 Karnataka 3006.86 191791 15.68
14 Kerala 1050.20 38863 27.02
15 Madhya Pradesh 4949.08 308000 16.07
16 Maharashtra 5601.71 307713 18.20
17 Manipur 1.35 22327 0.06
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1 2 3 4 5

18 Meghalaya 0.00 22429 0.00
19 Mizoram 1.50 21081 0.07
20 Nagaland 12.85 16579 0.78
21 Orissa 2385.41 155707 15.32
22 Punjab 2133.41 50362 42.36
23 Rajasthan 5854.48 342239 17.11
24 Sikkim 0.00 7096 0.00
25 Tamil Nadu 4106.85 130058 31.58
26 Tripura 151.40 10492 14.43
27 Uttar Pradesh 8702.75 240928 36.12
28 Uttarakhand 344 .91 53484 6.45
29 West Bengal 3890.29 88752 43.83

Union Territories

1 Andaman & Nicobar Islands 0.00 8249 0.00
2 Chandigarh 15.70 114 137.72
3 Dadar & Nagar Haveli 0.00 491 0.00
4 Daman & Diu 0.00 112 0.00
5 Lakshadweep 0.00 32 0.00
6 Pondicherry 11.10 479 23.17

All India 64014.88 3287869 19.47

(c) and (d) Introduction of trains is not done on the basis of State
boundaries but on the basis of traffic pattern, operational feasibility

and availability of resources.

During last 5 years i.e. from 2005-06 to 2009-10, 8 new line projects
falling fully/partly in Andhra Pradesh have been taken up. During 2010-
11, new line from Bhadrachalam Road to Sattupalli Mines has been included

in the Budget.
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Release of funds for rail projects

1468. SHRI NANDI YELLAIAH: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government of Andhra Pradesh has been repeatedly
requesting to release Rs. 150.00 crores for the year 2009-10 for
Kotipalli-Narsapur (57.21 kms) railway project which had been sanctioned
in 2000-01 and for which the Government of Andhra Pradesh has already

agreed to share 25 per cent of the cost of project;
(b) if so, the latest position in this regard;

(c) by when the remaining Central share in this project is likely to

be released; and

(d) the reasons for delay in releasing the Central share for this
project which is mainly to improve connectivity with central DELTA while

reducing distance between Kakinada and Narsapur?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) Request from Government of Andhra Pradesh has been received
for allotment of funds for the project. The Project is at initial stages
and expenditure of Rs. 9.41 crore have been incurred upto March, 2010. An

allocation of Rs. 15 crore has been provided for 2010-11.

(c) and (d) Funds would be released on yearly basis depending upon
availability of resources and keeping in view the progress of the

project.
Construction of rail over-bridge

1469. PROF. ANIL KUMAR SAHANI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the traffic coming from North Bihar to Patna on National
Highway No.77 have to wait for hours at railway crossing at Hajipur to

Ram Dayalu Nagar;

(b) if so, whether there is any proposal to construct rail over

bridge at this crossing;

(c) if so, by when the same would be constructed; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Yes, Sir.

(b) to (d) The work of the said Road Over Bridge (ROB) comes under
National Highway Development Programme and is already sanctioned. NHAI
(National Highway Authority of India) is constructing the complete ROB.
The work is at planning stage. The Railways will only be doing the

supervision work for the Railway portion.
Facility to senior citizens and pregnant women

t1470. SHRI Y_.P. TRIVEDI: Will the Minister of RAILWAYS be pleased to

state:

(a) whether railway administration can allow senior citizens and
pregnant women to use the coach meant for handicapped persons all time in

a day in local trains of Mumbai;

(b) if so, whether Railways would issue notification concerning

central, western and harbour local trains at the earliest; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No, Sir.

(b) Does not arise.

(c) Handicapped compartments are reserved only for persons with
disability 1i.e. physically handicapped persons, total blind persons,
total deaf and dumb persons, mentally retarded persons and cancer
patients, etc. If senior citizens and pregnant women are permitted to
travel iIn handicapped compartments, it will cause inconvenience to the
handicapped and will be resented by them. Moreover, separate
accommodation is already being earmarked for ladies in suburban trains.
Accommodation is also being earmarked for senior citizens in suburban

trains during non-peak hours.
Laying of new railway lines

1t1471. SHR1 ASHK ALl TAK: Will the Minister of RAILWAYS be pleased to

state:
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(a) the length of new railway lines in kilometers to be laid during

the year 2010-11;

(b) whether Government proposes to convert Udaipur-Ahmedabad Iine

into broad gauge line; and
(c) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) 1021 kilometers of new line has been targeted for completion during

2010-11.

(b) and (c) The gauge conversion of Ahmedabad-Himmatangar-Udaipur
(299.20 km) has already been included in the Budget 2008-09. Target for
completion has not been fixed. * Work will progress as per availability

of resources.
Conversion of narrow gauge line into broad gauge

1472. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that many narrow gauge railway lines in

Gujarat have not been converted into broad gauge; and

(b) if so, whether these narrow gauge lines would be converted into

broad gauge?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) As on 1.4.2010, Gujarat has 784 Km. of narrow gauge lines out
of which gauge conversion has been taken up for 161 Km. The conversion of
metre gauge/narrow gauge line iInto broad gauge is being done in a
progressive manner. Vision 2020 entails conversion of all metre

gauge/narrow gauge lines except some of the heritage lines.
Train service between Kapurthala and Delhi

1473. SHRI AVINASH RAI KHANNA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government knows that Rail Coach Factory is situated in

district Kapurthala, Punjab;
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(b) whether it is a fact that no train runs from Kapurthala to New

Delhi, although railway track is already there;

(c) whether Government is planning to explore the possibility to
start a direct train from Kapurthala to Delhi or to extend the route of

train running from Jalandhar to Delhi to Kapurthala;
(d) if not, the reasons therefor; and
(e) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Yes, Sir.

(b) to (e) Yes, Sir. While there is no direct train service between
New Delhi and Kapurthala, Delhi is well connected to Jalandhar by 36
pairs of trains. The distance between Kapurthala and Jalandhar is 21 km
and convenient trains are available between them. Introduction of a
direct train service between Delhi and Kapurthala or extension of the
trains to Kapurthala is not feasible at present due to operational and

resource constraints.
Quality and quantity of food served in trains

1474. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of RAILWAYS

be pleased to state:

(a) whether it is a fact that registered Indian Railway caterers and
IRCTC are subletting their license to other small caterers whereby

quality and quantity of food served in trains are becoming sub-standard;
(b) if so, the details thereof;

(c) whether Railways has appointed Quality Control Inspectors to
check the quality and quantity of food served in North Eastern region

bound trains specially in Rajdhani Express;
(d) if so, the number of cases registered by them;

(e) whether disciplinary action has been taken against the guilty;

and
() if not, the reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
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(a) No, Sir.
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(b) Does not arise.
(c) Yes, Sir.

(d) 260 cases has been registered in North Eastern region bound

trains in 2009-10.

(e) Yes, Sir. In 140 cases the licensees were counseled and warning

was issued In 110 and in 10 cases fines were imposed by IRCTC.
(f) Does not arise.
Railway projects running behind schedule

1475. SHRI PARIMAL NATHWANI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether 145 Railway projects are running behind schedule by many

years with a cost overrun of about Rs. 43,000 crores;

(b) if so, the details of projects running behind schedule for more
than 20 years, 15 years and 10 years separately with cost overrun in each

case;

(c) how Government proposes to accelerate completion of these

projects; and
(d) the number of these 145 projects located in Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (c) At present, Railways have about 327 ongoing projects under new
lines, gauge conversions and doublings with a huge throwforward of about
Rs. 98,000 cr as on 01.04.2010 across the country. Due to limited
availability of resources, projects have long gestation period. The
targets for the projects are generally fixed on yearly basis based on the
availability of resources and the progress made. Many of the projects get
completed in phases. The main reasons for delay have been paucity of
funds, delay in land acquisition and forestry clearance, Tfailure of
contracts and contractors, adverse law and order conditions and other
market forces affecting the progress. Ongoing projects undergo cost
escalation on account of delays as above and change in the standard of
construction & technology, scope of work, inflation, etc. No fixed time

frame for completion of all the projects is feasible in such a scenario.
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Out of 327 ongoing projects, 4 projects are more than 20 years old, 6
projects are more than 15 years old and 66 projects are more than 10

years old.
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To expedite completion of projects, a number of initiatives have been
taken to generate additional resources through non-budgetary measures
like Public-Private Partnership, funding by State Governments and other
beneficiaries. Besides, to reduce delays on account of land availability,
security 1issues and forestry clearances, etc meetings with State
Officials are held from time to time. Contract conditions have been
modified to bring in efficiency in contract management, and field units

have been further empowered.

(d) 7 new line, 1 gauge conversion and 10 doubling projects are in

progress in the State of Jharkhand.
Construction of road over bridges in Karnataka

1476. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of the road over bridges (ROBs) which are under

construction in the State of Karnataka as on date;

(b) whether Railways proposes to construct more ROBs in the State of

Karnataka;
(c) if so, the details thereof; and
(d) by when the pending proposals would be decided?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) Five road over bridge (ROB) are under construction in the State of

Karnataka.

(b) and (c) Railways plan to construct 46 more ROBs in the State of

Karnataka. These are at various stage of planning and tendering.
(d) No, Sir.
Increase in incidence of theft and robbery in trains

1477. DR. T.N. SEEMA: Will the Minister of RAILWAYS be pleased to

state:

(a) whether frequent incidence of theft and robbery are taking place

in the Southern Railways;

(b) if so, the details thereof;
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(c) the number of cases that have been reported;

(d) whether it is fact that passengers were harassed and suffered

from food poisoning due to some anti-social people;

(e) if so, the number of cases of food poisoning reported in the

train; and
() the steps taken by Government for the safety of the passengers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (e) The information is being collected and will be laid on the

Table of the Sabha.

() Prevention of crime, registration of cases, their investigation
and maintenance of law and order in Railway premises as well as on
running trains are the statutory responsibility of the State Police,
which they discharge through Government Railway Police (GRP) of the State
concerned. As such the cases of crime on Railways are reported to,

registered and investigated by the Govt. Railway Police.

However, to provide better security to the travelling passengers in
trains and passenger areas, Railway Protection Force is deployed to
escort important trains to effectively supplement the efforts of the

State Governments in controlling crime on the Railways.

The following measures are being taken for the security of

passengers:

1. 1275 trains are escorted by RPF daily on an average, in addition

to 2200 trains escorted by Government Railway Police of different States.

2. An Integrated Security System consisting of electronic
surveillance of vulnerable stations through CCTV Camera Network, access
control, Anti-sabotage <checks has been approved to strengthen

surveillance mechanism over 202 vulnerable Railway stations.

3. Regular coordination meetings are held with State Police at all
levels to ensure proper registration and investigation of crime by

Government Railway Police (GRP).

4. Public awareness against crime like Drugging of passengers is

done through regular announcements at stations and in trains.
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5. An amendment is under examination in the RPF Act to enable RPF

to deal with the passenger related offences more effectively.
Setting up of women RPF unit

1478. SHRI K.N. BALAGOPAL: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government is aware that cases of harassment of women in

trains are getting increased;

(b) if so, the steps taken by Government for the safety and security

of women passengers; and

(c) the measures taken by Government to implement the budget
proposal of setting up of separate women RPF unit and to increase the

recruitment of women in RPF?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) and (b) No Sir. However, to ensure safety of women passengers various

measures have been taken:

(1) Important mail/express trains, ladies special trains are

being escorted by RPF/GRP;

(2) train escorts staff are sensitized to give top priority to

security of women passengers;

(3) surprise checks are conducted by senior Officers to ensure

that instructions are followed diligently by train escort staff;

(4) special drives are conducted and action is taken as per
provisions of the Railways Act against male passengers travelling in

ladies compartments;

(5) wherever considered necessary, special all women teams have

been constituted for ensuring security of women passengers.

(c) (1) 12 Mahila companies are being set up to cater to the
security of women passengers. In all future recruitments for the posts of
Constable and Sub-Inspector in RPF, 10% vacancies are being earmarked for

ladies;

(2) To further strengthen RPF, 3 RPSF Battalions (including one

Mahila Battalion) have been sanctioned.
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MEMU train service for southern zone

1479. SHRI K.N. BALAGOPAL: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the proposed Ernakulam-Kollam-Ernakulam MEMU service
which has figured in the railway time table for the southern zone would

be extended to Thiruvananthapuram;
(b) if so, the time-frame for this to come into effect; and

(c) whether any time-frame 1is finalized for the commissioning of

MEMU service at Kollam and the delivery of the rakes?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) No, Sir.

(b) Does not arise.

(c) Railway Budget announcement are given effect during the course

of the financial year.
Permission for legal proceedings against corrupt officers

1t1480. SHRIMATI MAYA SINGH: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that Central Vigilance Commission and
Central Bureau of Investigation have sought Ministry®"s permission for

legal proceedings against corrupt officers;

(b) if so, the number of such officers against whom permission for

action has been sought during last three years;

(c) the types of cases involving such officers, regarding which

permission has been sought; and

(d) the vreasons for delay 1in granting permission for legal

proceedings?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 E. AHAMMED):
(a) The role of CVC 1is only advisory in nature. However, the Central
Bureau of Investigation seeks the permission of Railways for sanction of

prosecution of officers after investigating the case.

toriginal notice of the question was received in Hindi.
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O) 2007 2008 2009

09 17 16

These figures are for the period January to December i.e. Calendar

year

(c) Types of cases 1involve demanding and accepting illegal

gratification, disproportionate assets, and financial impropriety.
(d) Normally there is no delay in granting sanction of prosecution.
Bharuch-Dahej rail line

1481. SHRI NATUJI HALAJI THAKOR: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has agreed to include Bharuch-Dahej rail line

into current Railway Budget of 2010-11 and made provisions of funds;
(b) if so, the details thereof;

(c) the time limit fixed for the implementation of the project and
gauge conversion of Bharuch-Dahej line on agreement between GMB-DAHEJ SEZ

Limited, GNFC Adani and RVNL;

(d) if so, the time limit fixed for implementation of the project;

and

(e) whether the project also covers the facility of double stack

container agreement as part of the dedicated freight corridor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED):
(a) to (d) Rs.125.01 crore has been provided for Bharuch-Samni-Dahej
gauge conversion project in Railway Budget 2010-11. The project has been

targeted for completion during 2010-11.

(e) Bharuch-Dahej rail line is not a part of Western Dedicated
Freight Corridor Project. However, the Lline has been identified as a
feeder route of Western Dedicated Freight Corridor. The section for the

present will be for single stack container running.
Setting up of steel plants in H.P.

1t1482. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of STEEL be

pleased to state:
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tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that Government is going to set up two new
steel plants in Himachal Pradesh for which special committee members have

been selected;

(b) if so, the details of the members along with the date by which

these plants would be ready and become operational;

(c) whether the original and permanent residents of Himachal Pradesh
"Himachali Bonafied" would get preference while providing employment in

these plants; and

(d) if so, the extent of preference to be given to them and if not,

the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAl PRATHAP):
(a) to (d) Steel Authority of India Limited (SAIL) has planned to set up
one TMT Bar Mill at Steel Processing Unit (SPU) at Kandrori District
Kangra in Himachal Pradesh with a capacity of 1,00,000 tonnes per annum.
The project is under execution and the expected date of completion is by
first quarter of 2012. The possibility of setting up an additional SPU in

Himachal Pradesh is being explored.

A three member Committee had been constituted comprising of
representatives from SAIL, Government of Himachal Pradesh and
Confederation of Indian Industry to examine inter-alia activities towards
expanding the manufacturing base of steel products in the State of

Himachal Pradesh.

As the Steel Processing Unit is at initial stage of execution, it is
premature to comment upon the preference in employment to be given to any

category.
Rehabilitation of indigenous and tribal people

1483. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of STEEL be

pleased to state:

(a) whether any concrete steps have been taken for steel capacity
expansion and achieving cost effectiveness so that in the coming decade
substantial reduction in operating and raw material cost is achieved when

the capacity is estimated to rise 110 mtpa by 2019-20;

(b) if so, whether the vrehabilitation of indigenous and tribal
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people, as iron ore mining is
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done in economically backward States like Chhattisgarh, Orissa, Jharkhand

etc., is adequately taken care of; and

(c) whether it is a fact that displaced tribals in Jharkhand mining

operations had to resort to agitation to protect their rights?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAl PRATHAP):
(a) Based on the progress of steel expansion capacity projects, being
undertaken by the major steel investors and as per the information
furnished by the respective companies, the total steel production
capacity iIn India is expected to be 120 million tonnes by December 2012.
As far as the technology, operation methods and type of products is
concerned, the details of these are decided by the individual companies

based upon techno-commercial considerations.

(b) and (c) The information is being collected from the respective

State Governments and will be laid on the table of the House.
Depletion of iron-ore reserve

1484. DR. RAM PRAKASH: Will the Minister of STEEL be pleased to

state:

(a) whether it is a fact that our mineral reserves of iron-ore are

depleting day-by-day due to heavy export from the country;

(b) whether it is also a fact that there is tremendous increase seen

in last ten years for export of iron-ore from the country; and

(c) the plans Government is formulating to protect reserves of iron-

ore in the country?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHR1 A. SAl PRATHAP):
(a) Yes, Sir. It is a fact that our mineral reserves of iron ore are

depleting due to its heavy export from the country.

(b) Yes, Sir. The export of iron ore from the country has increased
from a level of 37.49 million tonnes during 2000-01 to a level of 117.37
million tonnes during the year 2009-10.

(c) The Government has decided that conservation of 1iron ore
resources of the country is of paramount importance and the same may be

achieved by taking recourse to appropriate fiscal measures. Presently, an
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export duty of 5% is leviable on iron ore fines whereas 15% export duty

is leviable on other varieties of iron ore.
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Decrease in demand of steel

1485. SHRI PARIMAL NATHWANI: Will the Minister of STEEL be

pleased to state:
(a) whether there is a decline in demand for steel in the country;
(b) if so, the details of demand and supply for last three years;
(c) the reasons for the fall in the demand for steel;

(d) whether this has an adverse effect on the working of steel

industry;

(e) the details of increase in import of steel during the quarter

April-June 2010; and

() the reasons for increase iIn imports inspite of decline in demand

for steel?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAl PRATHAP):
(a) and (b) Demand for steel is denoted by consumption of finished steel.
There has been no decline in consumption of finished steel in the country
during the last three years. Data on consumption and production of

finished steel iIn the country during the last three years are given

below:
Finished Steel (in million tonnes)
Year Consumption Production
Quantity % change Quantity % change
2007-08 52.12 11.4 56.08 6.8
2008-09 52.35 0.4 57.16 1.9
2009-10* 56.48 7.9 59.69 4.4

Source: Joint Plant Committee (JPC); *=provisional
(c) Does not arise.
(d) No, Sir.

(e) The details of import of finished steel in the country during

the quarter April -June, 2010 are given below:
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Period Finished Steel Import (in million tonnes)

April-June 2010* 2.76
April-June 2009* 1.52
% change 81.6

Source: Joint Plant Committee (JPC); * = provisional

(f) The reason for increase in imports of steel is that the growth
in consumption of steel has been increasing at a much higher rate than
the growth in production. In the quarter April - June, 2010, production
has grown at a relatively lower rate of 3.7% than consumption which has

grown at 12%.

12.00 NooN
PAPERS LAID ON THE TABLE
Reports and Accounts (2008-09) of HAL, Pune and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHR1 SRIKANT JENA): Sir, I lay on the Table:

I. (1) A copy each (in English and Hindi) of the following papers,
under sub-section (1) of Section 619A of the Companies Act,

1956:

(a) Fifty-fifth Annual Report and Accounts of the
Hindustan Antibiotics Limited (HAL), Pune, for the
year 2008-09, together with the Auditor®s Report on
the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

(b) Review by Government on the working of the above

Company .

(c) Statement (in English and Hindi) giving reasons for
the delay in laying the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 2834/15/10]

(MR. DEPUTY CHAIRMAN in the chair)
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I. Notification of the Ministry of Human Resource Development.

Il1. Reports and Accounts (2004-05, 2007-08, 2008-09) of \various
Councils/Centre/Institutes/Authority/Educational organizations NIT"s,

SSA and Shiksha Mission and related papers.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Sir, |

lay on the Table:

1. A copy (in English and Hindi) of the Ministry of Human Resource
Development (Department of Higher Education) Notification No.
A.U./Comm. Sec./Uni.Coll./1140/2008, dated the 13th September,
2008, amending the Statutes of University of Allahabad, to
substitute certain entries in the original Notification, under
sub-section (2) of Section 44 of the University of Allahabad

Act, 2005. [Placed in Library. See No. L.T. 3111/15/10]
Il1. A copy each (in English and Hindi) of the following papers:

(i) (@) Annual Report and Accounts of the Bihar Education
Project Council (Bihar Shiksha Pariyojna Parishad),
Patna, for the year 2004-05, together with the

Auditor®s Report on the Accounts.
(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the
papers mentioned at (i) (a) above. [Placed in Library.

See No. L.T. 2733/15/10]

(ii) (@) Annual Report and Accounts of the Indian Council of
Philosophical Research (ICPR), New Delhi, for the year
2008-09, together with the Auditor®s Report on the

Accounts.

(b) Review by Government on the working of the above

Council.

(c) Statement giving reasons for the delay in laying the

papers mentioned at (ii) (@) above. [Placed in
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Library. See No. L.T. 2746/15/10]
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(a) Annual Report and Accounts of the Indian Council of
Historical Research (ICHR), New Delhi, for the year
2008-09, together with the Auditor®s Report on the

Accounts.

Review by Government on the working of the above

Council.

Statement giving reasons for the delay in laying the
papers mentioned at (iii) (&) above. [Placed in

Library. See No. L.T. 2744/15/10]

Annual Report and Accounts of the Centre for Studies
in Civilizations for implementation of the Project of
History of Indian Science, Philosophy and Culture, New
Delhi, for the year 2007-08, together with the

Auditor®s Report on the Accounts.

Review by Government on the working of the above

Centre.

Statement giving reasons for the delay in laying the
papers mentioned at (iv) (@) above. [Placed in

Library. See No. L.T. 2740/15/10]

Annual Report of the Indian Institute of Science

Education and Research, Bhopal, for the year 2008-09.

Annual Accounts of the Indian Institute of Science
Education and Research, Bhopal, for the year 2008-09

and the Audit Report thereon.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying the
papers mentioned at (v) (a) and (b) above. [Placed in

Library. See No. L.T. 2745/15/10]

Annual Report and Accounts of the North Eastern
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Regional Institute of Science and Technology (NERIST),
Itanagar, Arunachal Pradesh, for the year 2008-09,

together with the Auditor®s Report on the Accounts.
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(C))

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying the
papers mentioned at (vi) (@) above. [Placed in

Library. See No. L.T. 2741/15/10]

(a) Annual Report of the National Institute of
Industrial Engineering (NITIE), Mumbai, for the year

2008-09.

Annual Accounts of the National Institute of
Industrial Engineering (NITIE), Mumbai, for the year

2008-09 and the Audit Report thereon.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying the
papers mentioned at (vii) (@) and (b) above. [Placed

in Library. See No. L.T. 2742/15/10]

(a) Annual Report and Accounts of the Sant Longowal
Institute of Engineering and Technology (SLIET),
Longowal, Punjab, for the year 2008-09, together with

the Auditor®s Report on the Accounts.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying the
papers mentioned at (viii) (a) above. [Placed in

Library. See No. L.T. 2739/15/10]

Annual Report and Accounts of the Orissa Primary
Education Programme Authority (OPEPA), Bhubaneswar,
for the year 2008-09, together with the Auditor"s

Report on the Accounts.

Statement by Government accepting the above Report.
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(c) Statement giving reasons for the delay in laying the
papers mentioned at (ix) (&) above. [Placed in

Library. See No. L.T. 2738/15/10]
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Annual Report of the Sardar Vallabhbhai National

Institute of Technology, Surat, for the year 2007-08.

Annual Accounts of the Sardar Vallabhbhai National
Institute of Technology, Surat, for the year 2007-08
and the Audit Report thereon, under sub-section (4) of
Section 22 of the National Institute of Technology

Act, 2007.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying the
papers mentioned at (x) (a) and (b) above. [Placed in

Library. See No. L.T. 2825/15/10]

Annual Report and Accounts of the Dr. B.R. Ambedkar
National Institute of Technology, Jalandhar, for the
year 2008-09, together with the Auditor®s Report on

the Accounts.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying the
papers mentioned at (i) (&) above. [Placed in

Library. See No. L.T. 3112/15/10]

(a) Annual Report and Accounts of the National
Institute of Technology, Agartala, for the year 2007-
08, together with the Auditor®s Report on the

Accounts.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying the
papers mentioned at (xii) (a) above. [Placed in

Library. See No. L.T. 2826/15/10]
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(a) Annual Report and Accounts of the Sarva Shiksha
Abhiyan (SSA), Uttarakhand, Sabhi Ke Liye Shiksha
Parishad, Dehradun, for the year 2008-09, together

with the Auditor®s Report on the Accounts.
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(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the
papers mentioned at (xiii) (@) above. [Placed in

Library. See No. L.T. 2834/15/10]

(xiv) (a) Annual Report and Accounts of the School of
Planning and Architecture (SPA), Bhopal, for the year
2008-09, together with the Auditor®s Report on the

Accounts.

(b) Review by Government on the working of the above

Institute.

(c) Statement giving reasons for the delay in laying the
papers mentioned at (Xxiv) (&) above. [Placed in

Library. See No. L.T. 2743/15/10]

(xv) (a) Annual Report and Accounts of the Rajiv Gandhi Shiksha
Mission, Chhattisgarh, Raipur, for the year 2007-08,

together with the Auditor®s Report on the Accounts.
(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the
papers mentioned at (xv) (&) above. [Placed in

Library. See No. L.T. 2827/15/10]

Notifications of the Ministry of Consumer Affairs, Food and Public

Distribution

Report and Accounts (2007-08) of FCI, New Delhi and related papers.

. Statement giving reasons for not laying Report and Accounts of J&K

HPMC, Srinagar for the year 1994-95 to 2008-09.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND THE MINISTER
STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION (PROF. K.V. THOMAS): Sir, I lay on the Table:

1. (a) A copy (in English and Hindi) of the Ministry of Consumer

371



Affairs, Food and Public Distribution (Department of

Consumer Affairs) Notification No. S.O. 1480
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(E), dated the 18th June, 2010, amending Notification No.
S.0. 3267 (E), dated the 22nd December, 2009, to substitute
certain entries in the original Notification, under sub-
section (6) of Section 3 of the Essential Commodities Act,

1955. [Placed in Library. See No. L.T. 2717/15/10]

(b) A copy (in English and Hindi) of the Ministry of Consumer
Affairs, Food and Public Distribution (Department of
Consumer Affairs) Notification No. G.S.R. 551 (E), dated
the 23rd June, 2010, amending Notification No. G.S.R. 632
(E), dated 2nd September, 2009, to substitute certain
entries in the original Notification, under sub-section (4)
of Section 83 of the Standards of Weights and Measures Act,

1976. [Placed in Library. See No. L.T. 2716/15/10]

(1) A copy each (in English and Hindi) of the following papers,
under sub-section (2) of Section 35 of the Food Corporation

Act, 1964:

(a) Annual Report and Accounts of the Food Corporation of
India (FCI), New Delhi, for the year 2007-08, together

with the Auditor®s Report on the Accounts.

(b) Review by Government on the working of the above

Corporation.

(c) Statement (in English and Hindi) giving reasons for
the delay in laying the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 2709/15/10]

I11_. A copy each (in English and Hindi) of the Statement giving

reasons for not laying the Annual Report and Audited Accounts of
the Jammu and Kashmir Horticultural Produce Marketing and
Processing Corporation Limited (J&K HPMC), Srinagar, for the
years 1994-95, 1995-96, 1996-97, 1997-98, 1998-99, 1999-2000,
2000-01, 2001-02, 2002-03, 2003-04, 2004-05, 2005-06, 2006-07,

2007-08 and 2008-09, within the stipulated period. [Placed in
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Library. See No. L.T. 2715/15/10]
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Report of CAG for the year ended in March, 2009

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): Sir, | lay on the Table, under clause (1) of article 151 of the
Constitution, a copy each (in English and Hindi) of the following

Reports:

(i) Report of the Comptroller and Auditor General of India for the year
ended March, 2009: Report No.11 of 2010-11: Union Government
(Indirect Taxes Central Excise) (Performance Audit) - Performance

Audit on | Excise Duty on Pharmaceutical Products.

(ii) Report of the Comptroller and Auditor General of India for the year
ended March, 2009: Report No.12 of 2010-11: Union Government (Defence

Services) Army and Ordnance Factories; and

(iii) Report of the Comptroller and Auditor General of India for the
year ended March, 2009: Report No.15 of 2009-10: Union Government
(Indirect Taxes - Customs) (Performance Audit) - Performance Audit on
natural or cultured pearls, precious or semi-precious stones,
precious metals, metals clad with precious metal and articles
thereof, imitation jewellery, coin (Chapter 71 of Customs Tariff

Heading).

NOMINATION TO PANEL OF VICE-CHAIRMEN

MR. DEPUTY CHAIRMAN: I have to inform the House that Shri Tariq Anwar

has been re-nominated to the Panel of Vice-Chairmen.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: 1 have to inform the House that the Business
Advisory Committee at its meeting held on the 5th August, 2010, has

allocated time for Government Legislative and other Business as follows:

SIl. No. Business Time Allotted
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1.

2 3

Consideration and passing of the Mines and Minerals Four Hours

(Development and Regulation) Amendment Bill, 2008.
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2. Consideration and passing of the State Bank of Three Hours

India (Amendment) Bill, 2010, as passed by Lok Sabha.

3. Consideration and return of the following
Appropriation Bills relating to the following

Demands, after they are passed by Lok Sabha:-

(a) Supplementary Demands for Grants (General) Two Hours
for 2010-11.

(b) Supplementary Demands for Grants (Railways) Two Hours
for 2010-11.

(c) Supplementary Demands for Grants (Jharkhand) Two Hours
for 2010-11.

4. Consideration and passing of the Jharkhand Two Hours
Panchayati Raj (Amendment) Bill, 2010 (to

replace Ordinance), after it is passed by Lok Sabha.

MOTION FOR ELECTION TO THE COURT OF THE
ALIGARH MUSLIM UNIVERSITY

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Sir, 1

move the following Motion:

That in pursuance of item (xxiv) of clause (1) read with clause (2)
of Statute 14 of the Statutes of the Aligarh Muslim University
appended to the Aligarh Muslim University (Amendment) Act, 1981, in
terms of Section 28 thereof, this House do proceed to elect, in such
manner as the Chairman may direct, one Member from amongst the
Members of the House to be a member of the Court of the Aligarh
Muslim University in the vacancy caused due to the retirement of
Shrimati Mohsina Kidwai from the membership of Rajya Sabha on the

29th June, 2010."

The question was put and the motion was adopted.
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STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Ffirst report

of department-related Parliamentary Standing Committee on Agriculture

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND THE MINISTER
OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): Sir, on behalf of Shri Sharad Pawar, |
make a statement regarding status of implementation of recommendations
contained in the First Report of the Department-related Parliamentary
Standing Committee on Agriculture on Demands for Grants (2009-10) of the

Department of Agriculture and Cooperation.

Status of implementation of recommendations contained in the
second report of department related Parliamentary Standing

Committee on chemicals and fertilizers

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): Sir, 1 make a statement regarding status of
implementation of recommendations contained in the Second Report of the
Department-related Parliamentary Standing Committee on Chemicals and

Fertilizers (2009-10) of the Department of Fertilizers.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF
STATE IN THE PRIME MINISTER®"S OFFICE; THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ
CHAVAN): Sir, | rise to make a statement regarding Government Business in

the Rajya Sabha during the week commencing Monday, the 9th August, 2010.

1. Consideration of any item of Government Business carried over from

today"s Order Paper.

2. Consideration and passing of the following Bills, as passed by Lok
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Sabha: -
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(i) The Land Ports Authority of India Bill, 2010.

(ii) The Security and Insurance Laws (Amendment and Validation) Bill,

2010.
(i) The State Bank of India (Amendment) Bill, 2010; and
(iv) The Energy Conservation (Amendment) Bill, 2010.
3. Consideration and passing of the following Bills:-

(i) The Foreign Trade (Development and Regulation) Amendment Bill,

2009.

(ii) The Mines and Minerals (Development and Regulation) Amendment

Bill, 2008; and
(i) The Foreign Contribution (Regulation) Bill, 2006.

4_ Consideration and return of the following Appropriation Bills, after

they are passed by Lok Sabha:
(i) The Appropriation (No. 4) Bill, 2010; and
(ii) The Jharkhand Appropriation Bill, 2010.

5. Consideration and passing of the New Delhi Municipal Council

(Amendment) Bill, 2010, after it is passed by Lok Sabha.

GOVERNMENT BILL

The Central Educational Institutions (Reservation in Admission)

Amendment Bill, 2010

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Sir, |
beg to move for leave to introduce a Bill to amend the Central

Educational Institutions (Reservation in Admission) Act, 2006.
The question was put and the motion was adopted.
SHRI KAPIL SIBAL: Sir, 1 introduce the Bill.

MR. DEPUTY CHAIRMAN: We now take up the Special Mentions.
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SPECIAL MENTIONS*

Demand for naming any existing or upcoming airport as

Dr. B.R. Ambedkar Airport

SHRI AMBETH RAJAN (Uttar Pradesh): Hon. Chairman, Sir, there are 17
international airports, including 3 JVCs, 8 customs airports and 81
domestic airports in our country. All these airports are named after many
national leaders, State leaders and other historical figures. But, 1 am
constrained to state that out of these airports, both international and
domestic, none of them are yet to be named after an iconic figure of this
counry, Baba Saheb Dr. B.R. Ambedkar, who was the founding father of our

Constitution.

It is important to mention here that Dr. Ambedkar was the Ffirst Law
Minister of the Independent India and he is still a role model for many
people belonging to all walks of life. Taking into account of his
valuable service to the society and this country, he was awarded India“"s

highest Civilian Award, Bharat Ratna in the year 1990.

Recently, a new terminal has been inaugurated in the Delhi
International Airport. So also, so many new airports are coming up in

various parts of the country.

So, it is my earnest appeal to the Government, through this august
House, to keep the name of Bharat Ratna Dr. B.R. Ambedkar to the newly
inaugurated terminal in the Delhi International Airport or to a new

upcoming airport at Mumbai which will be a befitting tribute to him.

Demand to take action for complete conversion of the

National Highway No.42 into a four-lane highway

A FgaREor aifr (3TN - HEle, 3T & HeX Feh h HIA @ SHeAl, o
¥ HGAR dH S aTd AT TSAE HEAT 42, AT A Th Sl W@ § Ud Fiepias
TAITRRY TSIy | qiREH 3T & GIUThg HolqY TUT AT h FERicdeh ISl Heh &
T T8 TIPSR 1 SHS A-TY 30 JSHAET & el URd H 3E WUe & H
JiteeiRTor &1 W@T & UsT & Fs REEl H Aededr 1 FUfa 79 g F FROT FF 9T
A S g o 39 30 TSR &1 SEIAT R 1 U FITUT F AR sEA 39 A
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20,000 ¥ SIET dTEaAT Hl AERHT giar gl &feih 5,000 ¥ A®F T: ok arel, 5000 &
’AF g 3ryar 3if¥e TFe arel, 300 ¥ 3OF HRAT

*Laid on the Table of the House

383



Td 100 & 3¥&F ¢oR Tel«l & FROT qUiRAT, o 9T U9 IR 9fegdm aed, foad 3
IeAr g FA §, W & § wfad g €1 ufafee #1g 7 #$ ghean wed &1 2010
& g 180 Al & 3Hex 178 9 goead udl §, oo or 79 @l A g g §, 133
ST AR ¥ A e gU § U 124 @1 A §U El 2003 ¥ 2005 & 4, @ @ &
ey, o RurE & sl T AR F g ¥ 7eg o & sfaew §1 @ adf &
SHS 4-o FafISe qAIT S & AT A S @ E 39 9faT wedA # o w$ aR @ Awr
H 3o SN YA gl dw H AR W W & UARES gEd Saeuyde  Wieee
(.. 9.9.) & @Y Wor & 58 aRASEn # for @ § 3R ggd 9d & A &
3 & @ 110 Fheldiey & W& H 4-o fafdrse far sean vd 3iEfer e} & fov o
U T S| $6 & §d UIes Weee Rt @LALIR.) @S ST @8,
T o dET ST A &, ool THA AT & 1 SN W § AR 3T FEr o7 W@ B
gl &l o« faflse 57 ToART & 3o @ "paved shoulders®™ TFG= T STTT -
TE AT IOl Bl A H WHER A AT ol § T R TG IeA dEqr 42 &
FYOT 4-olelleoT 1 H1F gReT forar S

Demand to impose penalties on telecom operators not complying with the

terms and conditions of the spectrum allocation in the country

SHR1 RAJEEV CHANDRASEKHAR (Karnataka): Sir, our vast nation is,
presently, witnessing a revolution in telecommunication sector and new
technologies are forthcoming every now and then. This sector is expanding
very fast. However, 1 wish to draw the attention of the House to recent
news reports about some telecom companies offering to return their
licenses against a refund of license fees paid by them, which will be a

setback to this revolution.

This is clearly unacceptable. These operators are under contractual
obligations to invest and rollout services. Therefore, Government must
impose a punitive fee/penalty on them for failure to discharge their
obligations. Also, Government must allot surrendered spectrum to new
operators through an auction process only, which will realize higher

prices.

These operators got licenses in January, 2008 at far below market
prices. The Government, while 1issuing these licenses without any

tender/auction process, had cited "increase in competition” as the
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rationale, to reduce tariffs and ensure that rural telephony objectives

of the country were met.
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However, subsequent Government decision to allow M&As across the
board in the sector is iIn sharp contrast to this rationale, because it
will lead to reduction in level of competition, eventually prices and

take us back to the cartelization days.

These operators are clearly using this tactic to get a relaxation on
these M&A norms, where they are not obligated to invest or roll out

services.

This twin Government policy objectives of increasing competition and
realizing the maximum value for the spectrum must be adhered to, with no
compromise. The operators must pay penalty as per their contractual

obligations, if they fail to invest and roll out services.
1 urge the Government to take A serious note of this matter.

Demand to take effective steps for transfer of assets to the State of

Himachal Pradesh under the State of Punjab Reorganization Act, 1966

ot A FAR (RATIE o) : FEd, Hafew wOMAed @Rl R THR A fA&er
Rar ar a1 & a5 doe Yodes wfUfEEH - 1966 & IGER RAME ydw O3S
HEFR G & A 7 ALIEIAT R Feg THR 36 oY #F 9dd TsAr - 9o,
gRATOT 3R TS A ST @ § Reg 360 aF w1 Aoy 7€ g grr g A
Fafed =T e@RT fou v Ay #1 afr @A g g g 3R ReEme geer i Sterar
RIfdaT &1 avqd: Rame geur # Io7 # wIftd goid o Hi ool IRAs=3i 7 a”e
gfderd Ao fasiell, TUEIARA SEEar & MR W aRFedfcadl # 7.19 gfaerd 1 fFwar
3R dome e g @ # @ 2.5 ufawa & amielr 5@ aREH ¥ 3eER & § @@
AFAST T WHFR o RAffed #Fal W TFg-ad7g W 3o/ § dfhd P el aRomA
IS @ e G GU Bl FGA WHER A FH A N e & AU sTUaA e 7
T gt 1 A SR 7 Id 29 3T F Th AU A heg THER A AT dag H
gafad At B Sodh gell IR AT A H s AFEC F SIAAT F OATH F g B
1 g fean deme qedien fAfes HHe Z@RT S IR FeA g 3R SH FeE &
feoe & fRaATae & g6 o @ifgrl Reame wer & a6, e & SleT, v F genrt
AT 353, el Yer g8, use & gaRl A gugren I’ ofhd 9F Rew, S wEe A HEr
oar fF RAme Sy & Feer @Ry, 3o dF TsT A AL ATl Feg WHR K 9 TG
aHeT faaRee g1 RAme # 3§ AJAER fAee & Fg faH W Bl s Ry §
& AR 3af 7 Feg @R AT @ = o)
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Demand for laying of adequate railway network in Punjab

st wfyarer IW We () : AQlGT, Yoe H Yede @1 fSder ffwar g@enr afke
g7, 3N WHR Ag X W ¢ R g g@ & ard § 6 3gaw 3R AN e @ifgy &
Wd ¥ Slse &S oEvoT e goie 7 B oS f, 3 v dd o @ I o Weq Few
& gl & gfd S AT W §, FH WelEE H Ao A & FolU TS Ao H W HelEe
& 50 yfaerd REAr sl &1 397 el 36 Wioide & 99 & a3 ghR QIREIRE
SET @ ST & Ugd UMY Tk A SN AW, 3T FS o IS PRERR F IR,
UaTIRIe N AET ST T YIS oiseT o o i S g &, iR Ig AT Tgd &
X A {8 U §l uore F A Y@ F mr e daR aar g, ol off fRelr oo
H e feshe €T ahsT ENTI gHfAT e HET W AR ¥ fIUR A gU sA Al @
AT ol AR

Request to despute the RPF personnel on the trains from Patna junction to

Mocama and Patna junction to Gaya in Bihar

AN oefa e (FER) : #AglcT, Year SR ¥ AT Ud YeaT Sl I I-™r S
XS T AW Gl § SEH WA A Sgd WA gl ¥l e F el Yewmisai werch
g, 399 P P et ot B9 & S5 Srar & 31 chain pulling 3R& T & &gl off
% &ar &1 3WEd o Sl A R R & GIT g9 f AGE AG W gl $EF ey
#, # IfFdd &9 § F.IR.TA. TAR TE AR.A. UG, & HAgifacers § Bar i 59
W R e 1 ImearEe A 3R Il wEr g T 5§ W FIE A W Fed
g1 3R FE cuaedr W dr foT A s gemel A oRar & @iy eeil &1 g e §Ha
g g

FEleT, N.IRN.TH. AT HT Fegar a7 b ol IR.N.vh. Fr agl @ ger foar maw
2l 57 At ot F I A F R Tod &1 e & AEN, U R s gomet & &
# de-ure ofr gl @l B

ﬁ:ﬁsv%%ﬁﬁa%aﬁuﬁﬁﬁﬂ@ﬁmm{%msmmﬁ
HIHAT Td Ueal S ¥ I & &€ W o &1 ¢ & v ak w tod geen & &
SGEAT T AT d1fh oer &k &aT & ATAT FX Tkl

Concern over the danger posed to residents of Birsinhpur Pali in district
Umaria of Madhya Pradesh by the underground blasts being done

for mining of coal in the region

At ITYSAT 3FF (ALY W) : Heled, H 35U TV 3oo@ & ALIH  Fheg WHR
wtmﬁmmamﬁé%mwmr$mﬁm%ﬁﬁm$mﬁrmmmm
mmaﬁa:qﬁﬂaﬁgv%lmm;ﬁaﬁmaﬁﬁsﬂmwmm
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HAIT IS Welel Il culel & AT faehe T Hgel H gars & e &1 A
AT PRI Telel Ul IR Tgd & W g w0 W g1 Geet F wger @eree &
T o fawwe fFar Smar &, ag $aem dfgaer & @ar § F 3§ 3w Rua, AfR,
afesie, #sh, Yo, Ao godife AT g G @ wHidd g W g1 Wi A ag-ag

X 3 S ¥, Y Ao PR H G 3cUeeT g oS ¥ T o Re wiger @ere &
FFOE g@NT /U o W AEwie ¥ 997 A= & d@edr gl

ALY WY A TG FIen T H FEGA H AL HRSE Td Secdde # ¢,
St e gfEar &1 A & IR o s F Fgen gew §, 3 geaed 36 e
& geml

¥qud, # 38 Fed & ACIA ¥ HRY FEAT A § F ey & Ay wnfda wrer
e # faewe ufkar & Efa srar waAca R S, aife s 98 Seerfe 7 @l s
PR F HET o H T HIIT Teldl & T HiFell Fedell F Jedred it #e g8
H URH AT S0

MATTERS RAISED WITH PERMISSION

Atrocities on An Adivasi Girl

N Toehfy woe (Rer) - W, # audr el ¥ ve R Awer % awe
mmg’l ... (cgauwT) . ..

A TH.TH. IEdaiadr (FIRTS) : N AT F AW GGT 3611 S Hehel &2
.. (CUAYUA) . .. FAT 7T I & AYT IgT 36T a2

AN sygsmafa - A6, g8 Ry #ter 1 #@Her 3o @ 8

At Torehfa woE 0 W, A T 9gd § AgcdqOT Fel HIR WA IO qE IET g
qfReal darrel & AR & H 15 HeT H T INfearll oS A S« ;A F Th IHeH H
W%@W@,Wﬁﬁdﬁﬁ%%gﬁ%wmmﬁmw
AT SU| ... (FaUe) ... T 90 #Xh 3§ gART AT ... (SFaUT) . . . ugagr—ré’r
HgcaqUl Harel gl ... (SgaUE). ..

SHR1 PRASANTA CHATTERJEE (West Bengal): Sir, can he authenticate it?
---(Interruptions)... I have also enquired it. No such incident has taken

place. Without authenticating it, he cannot say it. ...(Interruptions)...
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AN T gAg - T VAT FY ST | 82 ... (SHaURT) . ..
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SHRI SITARAM YECHURY (West Bengal): Sir, this cannot go on record.

--.-(Interruptions)...
st TS yoE - TE FAT G RIS gem? ... (GaU). ..

st Iumefa : TeEfa ude S, A 30 W dfeside W W B FIT AT s

authenticate F{7?
At o yag - W, A FE WE 6 FA IS aH A L. (FHIUR). . .

N ymguEfa : FAET, G YT FgeAT N A g, oAl FAT JT S

authenticate F{A?

Mt ToEfa gwe ;e W, Far #H 9 authentication & &l T E:"\’?
. (FgEuT) . . .

AN sgwamafa : FET, authenticate AT 3T 10 §, ofehel 39T 319
signature & Sl Y9 ... (SAUWT) ... 3T Ugol 3 authenticate & ¢ I,
a9 difew| ... (cHau) . ..

TF AT WG : 39 W privilege & SMuam|

st 3gwEsfy : 3T authenticate & & EIfAT|

A Ty guE ;- g S RS # s A ¥ ... (SgauED) . ..

st 3gwHafd : 3T authenticate & ¢ oV, §i H Siflv ... (SHTEURT). . .
AN AT g9E - T, IE IEER H AT § ... (STIYUA). ..

AN IgFHIfT : FWIR AT ST SEf g, Hon. Members from West Bengal has
raised an objection that it has to be authenticated.

---(Interruptions)...

AN TIANT gHIE - T§T ST SdeT a1d gl §, FIT I authenticate & I §?

MR. DEPUTY CHAIRMAN: If you authenticate it, | will allow it. If you

don"t authenticate it, I will not allow it. ...(Interruptions)...

st Toeifa 9E : WX, I authenticated AT § ... (SFaUR). ..

AN 3TN - TYF ST FE ST §, 3T authenticate a& & STl 3T &Y
/YT 3T W@ &, I8 authenticated g, Ig 3T @st ¢ fGw 3N BT AFaR & 3or
WIST ... (cFaUwT) .. .
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it Toefa e : W, AT A T AT TG 30 & W ... (SEAUR) ...
AN sgmwsmfa @ 39 orge ¢ v 3R R dFaR & 3o1 ifo|

Re: Cloud burst in Leh

At Tofta yar@ & (WeR) : uwemla S, Imel o o & Uh IR TG §S R,
30 §AG dd Afed & 1 @eaar wgl ANl IS geg cloud burst & RO 9 H TH
HAFY A g & AR 100 & 3RF AT W A€ § A’ AT F A dhSt ot ad ge E
oE H gas U W Sl 9 qHFE g3 § WER TAE W @ P, Al Few AR H
aifer & g Ff A qff e & FHee A I 38 cloud burst & FROT Tg ST XA
§ &, A S ol wfad gU ¥, AN U Hdeem 3% @Y §| TN B RE F Ted
FRIf & T & TR &1 Fgder faar s e

off R aat (Feg yern) @ # I 5w AT & @y geeg A g
ot Fewrer A GeR wew) ¢ A IO F W AN F @Y FEeg F gl

At wefa v (ReR) ¢ Iwwemefa S, #H U @Ae 3BT dRaT §
..(cHauT) ... 39 Jer St off AHer ar g, Fm @t oo fomew od §
.. (cgaUT) . . .

st IggeAfd : 39 IE contentious issue Jg AJ 3oBU| dgl S o1 BT &,
38 ggi ¢ 3o AUl Y AY a1 FRAU| YR AHAT 3o A wARE a8 o,
WWW%ZWObjectionW@%%WWauthenticateHﬁgﬂ
gl

AN wefa g@e : FHST authentication #&T g3m g7

s 3qwafad : Authentication & Adeld Jg § & e sEh @@ SFAcy o
wfe, # S R soT @ §, A WG &, #F 90 e I gEH oEd o €, 39 @ A
IS authenticate #&, QT 0 & FHOeT W I@T T39m|

A geefa yarg @ # fog T &

At .U, HEQAfadr (FRTS) : AT @ Al &l IR YR H $S oI § A
&, W o g @ g A @R ST g, o 3@ #A, along with the
transcription, authenticate & ¢l @il ol TAT =g § b 39« s fe&am|

ot sqwsmafy : F aE FE W g ... (FWAUM). .. JeENd TEE S, 3§ HTER H
Hdr g =wfgwl 39 3T A
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CLARIFICATIONS ON STATEMENT BY MINISTER
Violence in Jammu and Kashmir

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, the Hon. Home
Minister has made a Statement before this House on 4th August, 2010. The
Statement broadly gives a list of events and some very serious
developments which have taken place since the 11th June this year. It
does not reflect the enormity of the seriousness of the situation and
what roadmap the Government has in mind for resolving the current impasse

that is taking place.

Sir, we get an impression that the situation is slowly slipping out
of control. And, it is clear from the Home Minister"s statement, as also
various pieces of information that we are getting from media
organisations, as also the citizens of the Valley, that in the last few
months, particularly in the last two years, there has been a significant
change in the strategy by both, the ISI, various agencies across the
border, as also the separatist forces who act at their behest in the
Valley itself. Sir, earlier, the strategy used to be to have illegal
infiltration into the Valley and other parts of the country to indulge in
acts of sabotage, acts of terrorism, blasts, killings, destruction of
public property, etc. 1 think, somewhere, in the strategic thinkers
amongst those who are the handlers across the border and their friends
within, there seems to be a realisation now that the global acceptability
for these kind of events does not exist. Even domestic support, when
incidents of this kind take place, starts reducing and vanishing. Also,
Sir, in the last 20 years, two decades, our own security forces, our own
intelligence network has also been considerably strengthened and we have
dealt with large number of these incidents, and, therefore, if | may,
without meaning to be arrogant about India®s potential, say that the
potential of Indian State itself was increasingly becoming more powerful
in tackling these incidents of sabotage. The changed strategy, therefore,
appears to be that instead of these individual acts of terror and

violence, instigate people for the purposes of mob violence and this
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entire strategy of mob violence, which has taken effect in the Valley
since 11th of June, when some efforts were also made two years ago when
they tried to create a controversy on the issue of pilgrim facilities in
the Amarnath Yatra. But, gradually, it has been building up since then in

the last two years.
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From young children to women, youth, elderly people, are all being
trained in acts of sabotage by way of stone pelting and mob violence
wherein large crowds collect. Sir, women are organised by several
separatist groups. The name of Dukhtaran-e-Millat 1is being regularly
mentioned. Regarding school children, there have been incidents which
have been reported that when they go to their schools, besides textbooks,
their bags are also filled up, by some vested interests, with stones and
the target is public property, the target is security forces. The Home
Minister, in his statement, has mentioned that more than 1200 security
personnel have already been injured. Now, the entire strategy appears to
be that somehow indulge in these acts of mob violence and provoke the
security forces, damage public property. Now, after all, public property
has to be protected, human life has to be protected. And, every time, a
defensive action is taken by our security forces, obviously, in a
confrontation of this Kind, lives will be lost. Even innocent lives will
be lost. The Home Minister has rightly said that we sympathise with all
those who have lost their lives even if they were a part of the agitating
crowd because we do not want even a misled citizen of India to meet his
end in this manner. Now, the entire strategy appears to be that through
these acts of mob violence, instigate violence, create tension and then
use the emotive content of that confrontation in order to spread it

further.

Sir, today, we are faced with a situation where, as 1 said earlier,
that our security forces, our local police, our CRPF, our other security
forces, were actually, for the last two decades, tackling individual acts
of terror and violence. This is a new situation which has emerged today.
Unfortunately, and 1 say this with a sense of deep regret, even when
efforts are being made by separatist groups to escalate the situation,
and we had evidence of it which was broadcast by national television
where handlers across the border are informing the so-called organizers
of this mob violence, as to what the start point of the protest would be,
as to what actions they are to take, they were even measuring the size of

the crowd which was collecting for these particular purposes. Therefore,
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how do we handle a situation of this kind? What has, unfortunately,
happened is that the political parties, which operate in the Valley
within the political framework of India®"s democratic polity, have,
unfortunately, taken a back seat. Their ability to reach out to the

people in a situation of this
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kind has somehow suddenly got diluted. Also, Sir, there is a reasonable
sense of worry that we have, as to what is the preparedness of both our
intelligence agencies and our security agencies to deal with this new
situation which is now emerging where mob violence as a substitute to the
isolated terrorist attacks is now the strategy of the separatist groups.
The biggest worry, Sir, is that today, the State Government within the
Valley, and this 1is the information which we are getting, has

increasingly got alienated from the people.

In the two other parts of the State, that is, Leh Ladakh and Jammu,
there is a huge amount of anger as these two regions have a feeling that
they suffer from having been discriminated against historically. And,
today, these two are feeling helpless as the entire concentration of the
State and the country is on the Valley, and within the Valley, where
large parts of our national resources are spent, and this kind of a
situation has taken place. | mean no personal disrespect to any
individual, but I am given to understand that forget the State, the Home
Minister has to ask his own party, the Chief Minister 1is getting
alienated even from his own party and even from his own alliance
partners, and that is one of the reasons that the activity of the
mainstream political parties within the Valley, 1 can understand his
opponents in the PDP, who at times are making contradictory statements,
probably want the State Government to go. But, today, even within the
ruling alliance, the activity of all these parties which function within
the framework of India"s democratic polity in reaching out to the people
has somehow got diluted and they are not making conscious efforts to do
that. Whereas we have to prepare our intelligence and our security
network to face a situation of this kind, we have also to be prepared to
get together all the nationalist forces within the Valley for their
politics so that they don®"t themselves get alienated from the people and
are able to reach out to the people directly. When all this was
happening, and as | said, this has been gradually building up, there is a
deep sense of disappointment also. What have we done, as far as the

Government of India is concerned? We experimented with new ideas every
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time without realizing whether those experiments will bring any return
home or not. You had a political alliance with one group for six years.
Then you switched over to a political alliance with a rival group. This
kind of alliance hopping by a national party itself we thought perhaps is
the political situation. But it has paid no dividends. The Prime Minister

went there
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around three years ago. He went recently also, just before the violence
started. And, without considering the consequences of what he was going
to do - there is no difficulty if you say that we stand for economic
development, we stand for jobs, we stand for human rights - he thought
that a round table conference and some working groups were a solution.

Just consider what happened.

You constituted a Working Group to again work out a constitutional
relationship between India and the State; the rest of the country and the
State. The manner it went on was a complete farce. We got a retired judge
of the Supreme Court for this. | say it with utmost respect for him. The
Group hardly met. For twenty-two months, it did not meet. And suddenly
without discussing it with the Group, without discussing it with the
mainstream political parties, he produced a report. Who wrote the report
nobody knows. Were these fTarcical experiments to be done with India®s
most sensitive area? Then we were told that this was a kind of autonomy

document.

You then had a situation where the Home Minister has been maintaining
what we have "silent diplomacy,” which is on, for the last few months.
What has the “silent diplomacy® produced? Who are we talking to? |1
presume the kind of people we are talking to as a part of “silent
diplomacy®™ or "quiet diplomacy." The "quiet diplomacy®” has been going on
for over a last few months. Because we are not finding the persons who
are partners across the table in the quiet diplomacy. You are even going

amongst the people in a situation of this kind which exists today.

Sir, before I come to the immediate issues involved in it, there are
a few worrisome things. | would urge the Home Minister that while dealing
with a situation of this kind, the Government of India certainly must not
have a knee-jerk or panic reaction. We must realise this-my party has
always believed it, and | have no hesitation in reasserting it even if
many other parties don"t agree—that our historical vision, or how the
State"s problems were to be resolved, was at fault. We started with a

situation where we felt that, let us give them a separate status, it
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will please the people.®” Please, stand up and honestly analyse this.
Sixty-three years after independence, is the separate status journey
moving towards separatism? Or is it moving towards integration? Has your

vision been historically proved right or wrong? Therefore, every time

there is a problem of this kind, the solution
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which is suggested is that let us make a few more concessions; as it is
you have authority over security, defence, external affairs,

telecommunications, currency, and four or five areas of this kind.

Political parties within the valley may have their own compulsions.
They speak in terms of pre-1953 status; they speak in terms of self-rule;
and they speak in terms of autonomy. They have the freedom to advocate
what they honestly believe in. But at the end of the day, are we going to
go back to a situation where the Supreme Court of India has no
jurisdiction or where the Election Commission has no jurisdiction?
Therefore, when you decide how to deal with this, let there be no knee-
jerk reactions, because you have to find a long-term solution. What did
the President Musharraf, the former head of Pakistan, say after he went
to London? This was a worrisome statement. We want somebody in the
Government of India to clarify that this was not correct. In London, he
said on Track-11 we had almost come to a settlement on Kashmir. Now
Track-11 can be a step away from Track-1, but it cannot be diametrically
opposite to Track-1. Track-1 has visible diplomacy. What was the
settlement that he was talking about. I only hope what he said was not an

accurate version of what transpired.

Therefore, Sir, in a situation of this kind my queries to the hon.
Home Minister or clarifications on the statement are: Does the Government
of India have specific information that this entire change of strategy is
being engineered from across the border and the handlers of this changed

strategy of the separatist are across the border?

Secondly, there also seems to be some churning out of leaders within
the separatist groups. Therefore, as a part of this churning out within
the separatist groups, you have new leaders, who have suddenly emerged,
who are leading the current agitation. And, therefore, if some of them,
who have been traditionally involved in pro-Pakistan and separatist
activities in the Valley, suddenly start giving statements one day which
seem to be more conciliatory, is it a case of change of heart? 1 am

particularly referring to Ali Shah Gilani®s statement made yesterday. Is
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it a change of heart or is it part of a concerted strategy that these

statements have been made?
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Thirdly, Sir, would the Home Minister acquaint us with the extent to
which violence has speared across the State and what steps the Government
of India and our security forces are going to take to make sure that this

mob violence comes to an end?

Finally, Sir, 1 hope, his answer 1is in the negative. When the
situation is at such a sensitive point, no kind of political packages -
and the kind of things which are mentioned in those political packages -
be envisaged at this stage by the Government of India because packages of
this kind will only indicate the weakness of the Indian State.
Suggestions which are made are like dilute the border across the PoK
which may become an option of legitimate infiltration; dilute the
provisions of the Armed Forces (Special Powers) Act which will cripple
the Armed Forces who are trying to save the sovereignty and integrity of
India; take away the land meant for army cantonments. Your Tformer
partner, PDP, even goes to the extent of suggesting that allow both the
currencies of both the States. And then, of course, there is the famous
President Musharraf®s suggestion that the Government of India has never
accepted, irrespective of the party in power, to lose control of an area
and go in for some kind of joint administration and control. Sir, I hope
that there is no such proposal to make any concession of this kind
because any concession made at this stage will Tfurther dilute the
sovereignty and further make the separatists realise that their dreams
are, at some point of time, realisable. Unless you give a clear strong
signal from India that forget this being crystal-gazing or forget this
being a distant dream, it"s an impossibility. India will never compromise
or bargain on its sovereign territory. It"s only in that situation that
you can go and negotiate from a position of strength rather than from a

position of weakness. Thank you.

MR. DEPUTY CHAIRMAN: Honourable Members, this is for clarifications
on the statement. The Leader of Opposition has his own prerogative. But,
don"t take it as a discussion. ...(Interruptions)... It is not a sort of

discussion.
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SHRI S.S. AHLUWALIA (Jharkhand): It is very important. Sir, this
subject cannot be taken up in this session for discussion. So, this is a

sort of discussion.
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MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, already a statement has been
made. Yes, it is an important subject. That is why, we are departing from
the regular clarification rule. But, 1 want to remind the Members that

don"t take it as a discussion or debate. Now, Shri Saif-ud-Din Soz.

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Sir, 1 express my deep
anguish on the situation that is prevailing in the Kashmir Valley. See
the deaths that have occurred during the last 20 days including
youngsters. It"s a colossal waste of property. Education system is in a
shambles, and people there have suffered great frustration in spells of
curfew and strikes. This is no occasion to describe the misery that the
people of Kashmir have suffered in detail. Now, while 1 stand to seek
some clarifications from the hon. Home Minister, I will ask: Will it be
too much to expect that this House responds to the miserable situation
which prevails not only on the ground but also dangerously in the mind of
the young generation who have seen nothing but violence all these years
of turmoil? 1 would request the Leader of Opposition also to care to
understand and appreciate the content of my appeal. If this august House
cares for my appeal, then it could support my suggestion that a Group of
Parliamentarians, from all parties, may visit Kashmir soon and talk to a
cross section of society besides visiting the bereaved families. It is,
then, possible to understand better the perception of the Chief Minister,
His Excellency, the Governor, and different segments of civil society.
The people of Kashmir - this august House will, certainly, try to agree
with me - deserve a message of compassion more than any package for
economic well-being. Around this time, we should all be feeling to send a
powerful message of irreclusiveness and togetherness, cutting across

party lines. That is my appeal. Thank you, Sir.

SHRI SITARAM YECHURY (West Bengal): Thank you, Sir. With a deep sense
of anguish at the situation in Kashmir and with a sense of anger that we,
somehow, seem to appear impotent in dealing and settling with this issue,
I want to seek certain clarifications. It is very difficult, Sir, not to
say something before 1 raise certain questions, and that is connected

with the fact that the hon. Home Minister®"s statement begins from the

406



incidents that have taken place from the 11th of June. Now, the 11th of

June incidents did not happen all of a sudden. There was a built-up to
it, and in the built-up to it, various things were happening which were

noticed by all of us and the fact that there
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was no reaction to that and no anticipation that this is going to lead up
to this. That itself is very worrisome. ...(Interruptions)... Yes, there
are all sorts of information about cross-border support that they have
received from the people who are not interested in the integration of
Kashmir with India. The issue that needs to be addressed is, essentially,
the capacity of people to enlarge the area of alienation between the
people of Kashmir and India. How are we going to bridge that? The
solution, Sir, does not - and that is apart from agreeing with the hon.
Leader of the Opposition on many other things, but, on one aspect, 1 will
have to disagree with him - lie in abrogating the provisions of Article
370. The solution lies, actually, in implementing it properly. The lack
of its implementation has led to the alienation, and keeping that in
mind, we have to understand, Sir, that it took nearly six months after
the general indications that have come for an all-party meeting to be
called in Kashmir. It is only after a month and 22 days, since these
incidents began, that you have the Chief Minister issuing a statement!
The political initiatives that we are all talking about and all that, at
the moment, 1 think, can wait. What is actually required is to generate
the confidence and remove that feeling of alienation. One important
element of alienation is the role of our Army. I do not wish to undermine
the role of our Army; they are doing a yeoman service in the integrity of
our country. I mean, on that, there is no dispute. But whatever issues
are whipping up the sentiments of alienation in Kashmir will have to be
addressed, and, therefore, in this context, | think, the statement that
the Army Commander - this is a clarification 1 would seek from the Home
Minister - has made to declare the Armed Forces Special Powers Act, what
is the reaction of the Central Government and how are we going to address
this? At a time when there is a resentment building up saying that
civilian deaths are increasing in the hands of Armed Forces, yes, there
is utmost provocation; the strategic paradigm has shifted; the strategic
paradigm is no longer the individual attacks of terror, but in order to
incite mobs to violence; this has been happening; we have seen, this

happened in the Amarnath Yatra period, two years ago; we have seen this
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happening even today - in such a situation, the most important thing is
to show restraint, but, at the same time, to gain the confidence of the
people as well. My party has been seeking, Sir, for a long time, since

all these disturbances began, a solution;
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we want - 1 fully endorse Prof. Saif-ud-Din Soz"s suggestion - an all
party delegation to be sent to Kashmir immediately, as soon as possible.

And, there, the clarification I want to have is....
A TH.TwW. IEeafadr @ 39 Fg NI, o agh dg g

At Warer Agh - a6, H safov @ @ E:'\ we are not going; you are
right. 1 understand. You are absolutely right. At the time of Amarnath
Yatra also we all went there if you remember. Then the people came to
talk to us. Now the point is to tell them that India is with them. We
have to tell the people of Kashmir, "We are with you and you are with
us''. The whole political spectrum in India, not just the Government, all
of us, 1is there together to solve this problem, to overcome this
alienation and to give them the confidence, "Yes, you have this future
there and we are all there to support you'”. We will all go there; we will
sit there; we will tell them that whoever wants to come and meet us,
please come. We will listen to everyone and we will generate that
confidence. It is not as though we are going to come out with any great
proposal. The proposals are there. The question is to create confidence

among the people.

My last clarification is this. The Home Minister, in the concluding

para 9, has stated and 1 quote:

"Once peace and order are restored, | am confident that we can
explore the possibility of reactivating the political process that holds

the key to solutions'.

My point is that the process of restoring peace and order required
the political process to go along simultaneously. It can®"t be one after
the other. Therefore, in order to restore peace and order, it is
necessary for the political process to begin and that should begin with
an all-party delegation visiting Kashmir, and from there you start the
political process and then your process of restoration of peace and law
and order. 1 think that both must go simultaneously. That is what I urge

upon him. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Let him seek clarifications. When the Minister

replies, he will definitely consider it.

SHRI SITARAM YECHURY: On the last occasion, when we went at the time
of the Amarnath Yatra, it was the then Home Minister who carried the all-

party delegation. That could work. You
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could work out your strategy, what could be the best. There is merit in
first Members of Parliament going and subsequently the Government
stepping in. There is also merit in the Government taking the lead and
the Members of Parliament going later. 1 would suggest that first let the
political process begin without the Government. Let Members of Parliament
from all parties go first and generate the confidence amongst the people,
and then the Government could step in on the basis of that. 1 think that
would be a better strategy. So, that is what 1 will, therefore, suggest.

Thank you.

SHRI D. RAJA (Tamil Nadu): Sir, the whole country is anguished at the
situation that is prevalent in the State of Jammu and Kashmir. The Home
Minister®s statement makes very clear the dimension of the crisis in the

State.

Sir, as far as my party is concerned, we believe in the political
process that can bring a solution to the problems of Jammu and Kashmir
State. | hope the Government should reassure that everything possible
will be done under article 370 of the Constitution. The question of full
autonomy needs to be addressed and also regional autonomy to the three

regions, Jammu, Kashmir and Ladakh can be considered in this process.

Having said that, 1 would like to ask the Home Minister and the
Government, with due respect to the security forces: What is our attitude
in applying the Armed Forces (Special Powers) Act? In the case of
Manipur, the Armed Forces (Special Powers) Act is not applied in Imphal
city, if 1 am correct. It is not applied in Imphal city, but it was
applied outside Imphal city. Why can"t you think of such a thing in the
case of Srinagar City? The Armed Forces (Special Powers) Act need not be
applied in the State of Jammu and Kashmir for experiment because the
security forces need not be in the streets of Jammu and Kashmir State.
Sir, the situation is grave. Women are pelting stones. 1 don"t draw any
parallel from the history of the world. 1t definitely reminds me of the
situation once prevailed in West Asia. The Palestinian women and children

pelted stones at the tanks of Israelis. Now the children are being
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killed; the women are being killed. As Prof. Soz has pointed out, there
is colossal loss to the property. We should think radically to change the

situation. | think the Armed
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Forces can vacate the streets of Srinagar. There are many ways to control
the people. I do not want to call them as mob. 1 differ from some of my
colleagues calling them mob. They are people of Jammu and Kashmir. There
are several methods to control the people when they agitate. Water
cannons can be used; rubber bullets can be used. Now straightaway firing
at the people, 1 do not think that can bring the people with us and it
will help us to build confidence measures with the people of Jammu and

Kashmir.

So, Sir, 1 think, the Armed Forces (Special Powers) Act will have to
be relooked. Should it apply to the entire State? | think the Srinagar
City can be kept out of the purview of this Act, as has been done in the
case of Imphal. Then, Sir, negotiations will have to continue. Under
article 370, the State must be reassured full autonomy. And there we can
consider the regional autonomy to three regions. Finally, 1 tend to agree
with what Prof. Soz has said. An all-party delegation can go there in
order to win the confidence of the people of Jammu and Kashmir and to
identify with them and they should also identify with us. When Shri
Shivraj Patil was Home Minister, there was a Delegation to Jammu and
Kashmir and there was a good response. | think there is a need for
political process and the people of Jammu and Kashmir should understand
that the whole country is concerned with their problems and is willing to
address their problems and the whole country is with them. There, 1
think, the political process is must and the political process should
begin by reassuring that the problems of Jammu and Kashmir will be

addressed under article 370. Thank you.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, we share
the concern of the Government towards the escalating unrest in the Valley
and also understand the restraint it has to adhere in restoring the
issue. The Minister®s statement says, "The Central Government initiated a
"quiet dialogue® with key political groups and individuals. | had hoped
that the dialogue would open a window of opportunity to activate the
political process in order to find solutions. However, that dialogue was

interrupted on 4th December, 2009, when there was an attempt on the life
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of Shri Fazl-ul-Haq, a leader who favoured dialogue, and he was seriously
injured.” The problem now which is going on is not by militants for the

statements says, ""There is reliable intelligence that some armed
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militants may have mingled with the crowds'”. So it is "by the people*
means, only a quiet dialogue could resolve the issue. What 1is the
Government doing? Whether the atmosphere is congenial or not, you should
have a quite dialogue. Why has it not been restarted after December, in
these eight months? 1Is it not the right time to initiate a quiet
dialogue? I would like to know from the hon. Minister, before mooting the
idea of sending an all-party delegation, whether it is on the
Government®"s agenda to convene an all-party meeting to discuss and
resolve the issue. 1 would also like to know the composition of the
Unified Command in Srinagar. | would like to know whether it is similar
to that one in Naxal affected areas, which comprises a retired Major

General or it is different one. Thank you.

&t Tl gwee (FER) @ 3w S, 3l g% S ad =e §, & e A
differ &A1 gl HAR TH FHI Sfoeicd Pl ST ATl T@T & odT JeaR H a1 A I
W, TA ¥ doaR Yol & Al 30T T8 HAX A § WS @I gl §H TgT BioT &
experiment ¥ & &l §H Safal ded ¢ T WEHR & FHclidsw gl bl terrorists g2
Jg & goR H o E gef, dFS 7 gef 3R g Faw @ WS §1 &F BT & §a W
IgT Med-TTEAT FIAA FT T HIAT X I &1 BIoT & & FH gl & T Ig giam o
f S civilian §, 3@ W &0 3R AU IF & & & S terrorists §, 3@
ST o9 T fAeaT TOW 8T faard glar &1 30e e @1 fAear Rer ar g1 S FRan
& W P, 39 FAS ¥ FoNEAd dedl @ gol 8T T §1 Sicol Wigd o 81 FEl o sHe
9IS ITeRNEArdl dcdl 1 §1Y & dehdl gl 3TeRNEdral dedl &l &Y & §ehdl §, olfdhe T
gH 0l FRag Y, SEY deaardy deal @ 3R g Badr sme?

el SR A5 SIS T ATFHST AT, o T issue AT, O issue & FW Tl TeATT
Gl| TSI @il AT issue §? TSH §3T basic e ¢ & & @ &A1 St & Sietar agd &
F S sa Efy oer AN ST W &, 9= AR o7 W §, 98 issue FAT £? Issue FAF
g0 & § &F ©F civilian 1 %F encounter § AR AT 1 59 T AW & #ART
T, O 3HF WA AT FSF W 3R] 9 T T5F W 3R, df FoT 386 F 3T 3¢
AlcdaAT ¥ & HIA R, S 3Th [h AT 3Tk IRAR & aen F Fesd F1 FF A,
39 wier @ @RI forar 3R fAely ol & wa #r Fofder S fhar g9 w6 Ao &
g faffer fhaer feel a& @erm ¥ S 39 AT AR AT E, I 39 AT IR FHAATIAR
civilian §I 3 ®5 terrorist =8l & W, & 3o o9 & T &, S & T HER
S gl gH 3 W A ¥ g, o
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FIHR F I3 a3 TRAT & FER sFdIR Uil g &1 fSaem F28R F terrorists &
IR H §d™T AT §, I§ vested interests & NN F FH gl Terrorists F AH W
agﬁ@ﬂ?ﬁ@rfﬁﬁ—flﬁﬂﬂ?ﬁglmﬁﬂaﬁterroristswﬁm,Wﬁ?ragﬁﬂ
ST Fr ST WA g Seel| g 9 a1d &l T FHST= Fr HaeThar &l

AN sgwafa : AT S, 39 oA ST
»ﬂrmﬁmqmam:m,ﬁwmg'l

FafaT # TN e dEaT § 6 §H SH Well & TOCHT § A a@er AUl
humanitarian point of view ¥ @ AIRUI 37T T 3FAT Hr g7 H I & W ¢
ORI &r §&AT 7 o9 o @ &1 Hpst F HEAm H S8 o W §1 Fl attack & @ E?
gAR URER &7 $I$ e ART Swen 3R g7 39+ funeral & SMG, aF = g5 = FT
HOFR AL §? T q@ AR 3 SR ATl A 4 IEAA F IR e feam, ar
FT $HF SIdIT H HYF G Cenfeed oA 7@ g AT MR qEdr Aer AE g T 3w
i WY Firing F&F A9 A AR F @E v & AR §2 IR 3@ e H Fa g
walr, ar ol gy A IFI-IF @ arem @ &

5T Th political will, 3ToT @ & 3MATHRAT gl §1 AdT & I feor gl
afgul I bureaucrats ¥ U /AT &, ofhed adT F g e g T 9 dF g7
Gl & FHF G oFl, d¥ dh HWAR A TATAT solve g dlel A4 § IR 7 & I®
3eelolel Tohel dTell &1 STTIIT g AR fh 50 W WHR o o g ¥ WdeaT ogaFd Hr
g, 3@ oEs A W&R, S o AN AT §, 3% A Uiss & o s\ o W W
siosy 7 fFET AT &1 T A1 FTar 3FH Mg F AL Sl one AR iy de F gear a6
g, 3O AR HWaT H &N @Rl

st TR redt (3T 9e2w) : T, IRET & TH W -
IR el s SHeEaT
EHITEd! gHITEdr gHIAEA

R 3 g H Sewid &, o T FEAR F, T FAR Bl Afhd W, IS d@
Soeeld SfEeofH Sl g ¥l 3o O g & FAR IR W, wag Ao 63 Al 7 3
Bl & ST ORI Th HEA A 40-45 AT AR AU, FAd 17 gea § IR S 37
WA, 316 A H Al 1 g1 Fg Fear &1 f@awg g
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W, # 93 e § g AR TeT ¥ qpel e § & A S gEieT gAR Fgl
g W@ g, 98 o 8 & W B, Afd sHer Sexeidd sElae @ gl W@ 8?7 98 3N e
ST TS @ W@ gl W, 3 Tesies e & Whell SeRd @1 ToHT IR §, Ban Ki-
moon I %gl &l The Home Minister would have definitely gone through this
statement. He has voiced concern about the prevailing situation in the
“Indian Occupied Kashmir®. He does not consider Kashmir to be a part of
India. So, he has talked about the prevailing situation in the "Indian
Occupied Kashmir® and called for further resumption of Indo-Pak composite
dialogue. We are unable to resolve whatever is happening in Kashmir,

according to the Secretary-General of United Nations. He says that we
cannot do it without the consent of Pakistan. §H UIfehedle & T §1d e

gselt, @l g FHAR B FHEN F WA FX TR §| TE TG HRIH I {1 FH IS
WA Yo Fed F & FER Regeaer &1 Redm &, s8@ #47 G 999, 9 dF qEl H
el F FH TG TS 6T [GATGe| dIiREdlel & TFoist of 3 I fGoT wger & Sor &
FEAR T BYU a9 dF SF A @ Fhell, SIF dF UMhecdll & T a7t gl
Ig 1 9@ H TS S @I gl A F Iea] egHe TScH ST Hlemhitae
# W §; the Home Minister must know this f& 30 F-HIRT & 3 GHoged
RIR RS N G ) B

At sywemafa @ T FARMAeRE gfow L. (sgEuwE)... FARMRE qBT
.. (FHauw). . .

AN g sredt : W, 819 AP T AW gger FawTsT I§ § F: what shall be

the impact internationally?

IR Aw dFs FARMPFAT §: The Home Minister has said in his statement
that the Government of Jammu and Kashmir is actively considering a number
of political and administrative measures that would help restore
normalcy. The Chief Minister, while affirming his commitment to take
certain political and affirmative measures, has made it clear that the
current cycle of violence would have to end before he can take the
initiative. Sir, my question is: what kind of initiative are you taking?
Are you sure that these initiatives will help resolve the situation? The
primary concern is that there should be peace in Kashmir. This is not the

time to blame any political party. The party that is ruling Kashmir
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today, was ruling Kashmir in yesteryears with your help. Today, it is
ruling with our help. It is not the question of who is responsible. The

basic thing is, peace should be there in Kashmir.
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1.00 P.M.

MR. DEPUTY CHAIRMAN: Shri H. K. Dua. I request all Members to be

brief.

SHRI H. K. DUA (Nominated): Sir, there is, certainly a sensitive
situation in the valley and the Home Minister®"s statement has a welcome
hint of starting a political dialogue with “political groups and

individuals”. The dialogue was disrupted, unfortunately, last December.

It is just not a law and order situation. There is an urgent need for
political dialogue with various elements in the State across the broad
spectrum. I would like to know who is going to talk and when the dialogue
is going to start. | am asking this also in the context of the previous
promises we have made to the people of Kashmir, P.V. Narasimha Rao
onwards. He had said sky is the limit for giving autonomy to Kashmir. Mr.
Vajpayee, when he was the Prime Minister, said that there will be talks
but "= Od & gRRX #"| Dr. Manmohan Singh has been repeating the promise
of autonomy and the talks. The Jlast time that he spoke about the
dialogue, and a quiet dialogue, the Home Minister did not rule out the
question of autonomy. Will the political dialogue he has in mind pick up

the threads from where it had been left last time?

AN AgFAg AT (GeR W) - W, gF AfATex agg & Reas & s 3R 3m@eR?
ﬁ%ﬁ%m%m?ﬁﬁ:mm%mm%,@mw?lm,m
W%mm,mmﬁﬁmm,maﬁ—a—aﬁﬁmsﬁwm

A symamafa - 3T FARTBRE & g

ot Agrae I @ A % FARMBRA & W1, W AT FE Heh Aol g3 Ar A
..(W)...a‘ga’qgmmﬁ;...(mm)...

AN Iqgsmafy : FARMRRT a1 7Y, o gl

M AgFAg FT ;- FA REAr R Swem qur Sl gifeede gen AR Fla Regedre
gIeT? AR &1 IHaTH o ge g e fhar o1 % 9 ReqEaer & 30| 9@ egeer o
A 1966 #H 3Hel9e H TE der AT fh A el HA A ool W F e FgT el 3R
Age @ T deA A U fF AP Tear & ARG @ T4 WA §HA 3 AW Hegeol FH
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et |rel el # @1l gg gfAdie ggel gt S e HWHAR & WY Ig 8 @ 8 b a8l &
SeEl A IS o FET Uk 3R YA A AR F o@r o T gl H B e o & @y
Tg FEeTl R § L.

A sgwemafa - 3T o G JfST, FARMSTE g
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ot TorEhfa o - W, FEAR aifedl w1 vk gegRd T g1 98 Sl A g geal
SETE &1 98T & Th TTURU-HT el W = Tlole=l g I & J8 Sl H U aod
# AR feam A AR 3EF Sg F geAw g g H g AN SN F F IE I@ FHA § F
FT 56 GARAT & FIg AR FAT FE AT A T§ Fao AAET Ao F§ Aen ar?

W, q@l a1 FE & F §AR USA.IN.W. W@Ed o wel & ggl 9w T & $U A
YRR @A §, A9 Ig A eer g3 R 3 ueR @ w@d ¥, 3 ¥ A Fer R 3 e
7 @d Bl W, #H g & Fea wear § Th g6 GHEAT F dgh & emar FA AR A
GO FAMUE g1 oT 6 AR a¥ &, W 9¥ & gedl B AR-AR & g For feAwr e
3§%h dI¢ 3T Ge Fed & [ g4 g@ gl FE * Sl HUA F@l gedl A ARG F fav,
innocent AT # AR & T R 3R T e o a 9@ a1 & 399 AS 3dFady
G ART AT, HWHR S5 B HE I H P 6T ART I @ 3T SR 3§ W AR
Hifoe for @7 alelr & 3ramar F15 gEwr o I a7 o I agr & Ul @ o F W
hd A A AG A Fohd A? T H I@ar T gl

M Swa. @agh (@F AR wER) - W, #Y der-@r A AT because |

represent Jammu & Kashmir.

# sgmamafa - 319 clarifications gfovl

At Sh.wed. @A : W, # clarifications & &9 W@ gl 8 AT 7 Fer &
& g7 #=AR A political process Y& HWN IR Ig AT g& HIRN AR W T FHelr
2l 1947 ¥ Tg political process dol Y&l 2l Between the States and Centre, HT%
agreements g gl g 85 IE W § fF 397 agreements & FIAT §H g3, STl AT
3-131'I’H§31T T gRar T da1 g S 3R FE mistrust F 9@ @ AT PR @l FS
Parliamentary Delegation, 5 i &7 Ir ARTEE W, ar wwa & T8
credibility gl §, &9 UTJER A&l H You have to offer something other
than talks. 1947 @ 910 9 W@ &, dfthed S & § Fo fAchear @fgul 9 3ered,
1953 I, SI& AT 3Iegee] ToIR-U-3MoH &, 37¢ depose fham I Ae FWHAR 340 &3
stature AT 3798 &3 following F osT future H =g WM, AAfFaT 3R Govt. of
India & oFT F 3R aoig F security of India R Rg ¥, IR Ig ITIdHhgHT gr
.. (cFauT) . . .

*Not recorded
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o suwamafa : WU, 39 clarifications i@Vl There is no time for all

this.

M Shwd. Wagh @ 3T 7R A Bee 3weh a@ wga AfGw, e # swEr e
Al §, ofthed Tg Th AW issue § F TH W A aelen &, FIF sH W @M1 gA A€
Fed § & 39 o R A A, TG 30 Regra F o9 93 v F § a3 gg
Yot FAT T §2 &4 g8l o S 3o g1 A 3R 3¥ autonomy & Eele 3H dEd Sl
3 NST A FCRT ST Hhal AT @l A T H ST H9W Ggell €T Ig gem & 309
autonomy H gl HSU| Heol Ideide o T IGaidic d over the last 57 years Sit

off SRauRa o §, 3o dles & aa AT ar ARIE 39 919 W 87 PS &A1 9|

gall a9 I & & Govt. of India % gfed, security agencies 3R
intelligence agencies W ag?r Faer rely &t &1 59 political process @ &
B a1 3T 3O & A ¥ ST R A FeT ool A g, ol g o gev IR gAA oW
S Hr R FL Security Forces H T v AT &1 Ig Ul A FER & 8T
g, 39 ¥g R Hoh F @ @ gl Security Forces ;N Y & Ted #$ criticism
gered g & Sy, Ig faeper blasphemy & X AW S g1 dg off & ofor & S
points score & & AT, 33U ACR & de & fav ar Rt 3R #wae & fow
IS F HH AT g1 ol AN constituency F geld TG A HAA a1d H o 7
garr =T fF crowd # militants §, 3wgi0 BRR fRar gd fAfawex a©e o ot a8 Far
¢ & crowd & militants 8d g ®e i S g7 AH & briefing a1 handout
&, 3T 38 3T d& T8 mention g7 fRAT &1 #F & A4 H 37 incident & SR
# mention AT 3R independent sources ¥ AT @R &I AT FHr| 1 am inclined
to presume, FifF 3Tohel M g9 A AT 3T §, ofhd 3PR militancy & &%
FE F militant § O arae 3t Aear 3| g8 gTod Saer WUE ¥ 3R 98T security
forces and Police sdsit =6l &f & @ 38 situation & tackle & Uil sdF AT
District Magistrate 3R District Superintendent of Police o Raasc &I |
3T HAR H AT oIl FT Fg HhdC el ¢ o 3ol cantonment § fAeshoralr &1 deiae
W o # 3wt Algg § 3R normally a8 Mwerd § 3R sEE g XA W B Ad
A H Ig 4 A F Wodh sk 9w By & Fa Reare #wer 921 Normally,
District Magistrate # Raare W AT @A 3mdr & 3R law and order
situation & 8 god XA &l &9 Ye gA ATy @ee a@ #ed § & crowd #
militants 8d &, it becomes a sort of their duty. Armed Forces Special
Power Act % dgd 835 FEead ¥ FW & ogd & fhar off AfhaR & ggf o= 3R

intervene &
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FT SRAIR &l T§ FAS A A A o T TR T AR IS ST FIA-T-FTA g AT
TR § o e AT w1 F= fower gsar §1 3 g8 &Y g A FIA-U-§1 TR §
3T 39K local administration request &Il &, d 3@ 3T &l god el AT
| x@T g FET BT 8, Hooh » Tl o REX H gar &, o Tg w4 AT g wr g A g
mm#wﬁﬁmﬂ@ﬁ?ﬁﬁmmw&m%crowdﬁ
militants §? 1 & BT I & A Fe AE RNE g0 g2 qW, T & IR
Parliamentarians a1 politicians &1 #1$ delegation ST § @ & &1 offer &2
% talks ¥ Fo €T TN, Tg 3614 clear F faam §1 g7 1947 & 3@ T talks
X @ &, agreements & o X g F feAT, talks # A a1 & & g1 I g

SHRI Y.P. TRIVEDI (Maharashtra): Mr. Deputy Chairman, Sir, thank you
very much for giving me this opportunity to speak on this issue. The
situation in Kashmir seems to be perennial. There are times when there is
peace, but some incident takes place, and suddenly, there is violence,
largely inflamed by forces from across the border. The situation, if not
alarming, is certainly quite serious. What is the need of the hour is
that the entire House, the entire country is behind the Government
cutting across all the party lines. We believe that the Governments hand
should be strengthened. What should be attitude of the Government, what
should be the policy of the Government, political solution is one thing,
but the first and the primary duty of any Government is to maintain law
and order. What is the need of the hour, according to me, is twin-fold.
We need action of the sturdiness of Abraham Lincoln who said that "in
spite of violence we will see to it that there is no further division or
there is no further bifurcation.” Attitude of Abraham Lincoln should be
adopted in the first instance. The second thing which is the need of the
hour is what Mahatma Gandhi did when he want Nokhali. A delegation from
all of us, from this House should go there, should sit there, talk with
people, inspire confidence in their minds and whatever is the problem,
you should try to understand that. For all this, 1 think, the Home
Minister should be assured that the entire House cutting across all the

party lines is behind his action. Thank you.

wErR gEed e Rew (dom@) - symemdfa s, oar & gar @ifdat & wer &
PRHR FT AW AT § FAeh, Ffed 1947 § & ol W@ & AR 3T S gl &, 9§ R &
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v ¥, 9¢ § 9ea} @
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T WY A 3 W A & IR A A 3H W Thoe gl H g Fgel A § &
Teel df SEd X b qfEd 3R RGEde & T A F aqhd @ gl S gAn anh
A @gr R A e faER Ao, gur A Rl §U o 99 A AT 3N 3l et fob H
W AT W 919 FTA A §, AfPT 38§16 FS Al g W 31, AAARA g 30
€, gl PR B g, AfRT 3N dF Fo A g3, dfew 9w F AT AR A Welor
3 T &l AT IE G ¢ T S ged A FURA & AT v Hfer ot Afder geng smel
# die wET & TR & W@y g 6 9wl W owsh wifedt & wH. A F wh SeleRe e
ARTI dgel U 3Hfer arél Afdar gt =nfRw, 6% a1 S Hwer gam =wifRwl

gal a1 # F§ FEar wEar § 6 FAR & dfsd o gger & 3 qw §, Al eh
@ @1 98T W €1 98 TF W 39 W EHel AT T, aife F g ¥ I oe, o
sga & @ AR vl N g & F 3a% o Fe RU AV W W TG oA & @ B
TR & R T TR TR & T RBw o gel & g AW @ der gHem dgaw 3R wehar
# faegre od § 3R AT & T@ems A€ §, 3o o agl & fehrore T ifrer g W@ gl
ﬁmmgﬁssﬁmﬁmﬁﬁwwsﬁwaﬁémméﬁ?

# w5 off Fdew s aear § 5 oo & fAfEd & Rttt sga s g § ek
IJg 91d 8F AT TeT Sed &1 2 3997 FHER F militants ¥ ®S AT §, FAT
AR gl ¥ HS O e §, HifE gt o ad afeeds @ gedr g1 & e
FARTHHA Tg o =g § 6 dome & A.wA. gAR gH Al dee @ B T 3R
3egiel del AT TR 3T 39 TS & TH off 3R gANY ST para military forces §,
39T 3T modernize &, IG AT A modernize =Igr a=pr, ar ufa IR @«
greftl wifFrearsT & gome & AR #:EAR F terrorists 3T & W ¢ sAfaT F S agar
§ & @41 gfed #1 modernize A HT WIHR HT S AR g7

SHRI SITARAM YECHURY: Sir, I have only one point to make. 1 want the
hon. Home Minister to keep in mind that the holy month of Ramadan is
coming. So, before that whatever initiative is to be taken should be

taken.

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Mr. Deputy
Chairman, Sir, 1 have heard the hon. Members, who have sought
clarifications on my Statement that was made day before yesterday, very
carefully. 1 am grateful to the hon. Leader of the Opposition as well as

all other
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leaders who have joined me in expressing our deep sense of regret and
anguish at the loss of lives in Jammu and Kashmir. Sir, the problems of
Jammu and Kashmir are problems that have remained with us since 1947. It
was not my intention when making a Statement to lay out a road map to the
solution of those problems. It could not have been done in a Statement
that describes the current situation nor is it possible to deal with
those problems while replying to clarifications on that Statement. The
statement was intended to capture the current situation, how we intend to
deal with the current situation and, therefore, with your permission,
Sir, 1| should be very happy to answer questions that pertain to the
current situation. Sir, it is often forgotten that beginning 2004 and up
to the middle of this year, except the year 2008, Jammu and Kashmir has
not witnessed serious civilian strikes. 1 underline the word “civilian”.
We have had incidents involving terrorists and infiltrators on the
border, maybe even inside the border, but, if you leave that out, the
State has been largely peaceful and there has been no civilian unrest
since 2004. Sir, 2008 was an exception when the Amarnath Yatra triggered
a controversy and lives were lost. In fact, a hundred lives were lost
that year. But, otherwise, 1 think, it is well to remember that very,
very few lives were lost in those years. In 2005, it was actually one, in
2006 it was six, in 2007 it was two and in 2009 it was only seven. |1
think, in large measure or at least in substantial measure the fact that
there was no civilian unrest in Jammu and Kashmir is owing to the policy
pursued by the UPA-I Government and the * policy that was pursued by UPA-

Il beginning May 2009.

The Amarnath strife was a separate issue and | don®"t wish to go into
that now. 1 do not think raising issues like abrogate Article like 370,
do not offer a political solution to the Jammu and Kashmir issue or send
more paramilitary forces, send in the Army, 1 think, this is not the
policy of the UPA Government and with great respect to the Leader of the
Opposition, some of these demands were articulated in a memorandum
submitted by the principal opposition party to the Prime Minister

yesterday, we beg to differ. This is not the approach that we should
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adopt for Jammu and Kashmir. Jammu and Kashmir acceded to India under
very unique circumstances. That is why on my first visit to Jammu and
Kashmir after 1 took over as Home Minister | said, "this is a unique
problem. There is a unique history to the problem and therefore, we must

put our heads together to find a solution, a
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unique solution to this unique problem®. That is what | said. Be that as
it may, | think, it is important to win hearts and minds in Jammu and
Kashmir. The fact that there is no civilian strife for five out of six
years gave me a lot of encouragement when 1 embarked upon the path of
quiet dialogue. The quiet dialogue did yield results. Between May and
December 4, 2009, there was hardly any civilian strife. | am not
attributing it entirely to the quiet dialogue. But, certainly, the quiet
dialogue contributed to the fact that there was, largely, peace and order
in Jammu and Kashmir. The dialogue was interrupted on December 4, as |
said in my statement, when Fazal-ul-Hag Quereshi, a moderate leader who
favoured dialogue, was very seriously injured. Since then, | confess, we
have not been able to resume the quiet dialogue. But, it is my intention

to do everything possible to resume the quiet dialogue.

Sir, it is true that Pakistan appears to have altered its strategy in
influencing events in Jammu and Kashmir. 1 do not think there is any let
up, as such, in Ffiltration nor is there any let up in sending militants
into the Valley. But, as the hon. Leader of the Opposition pointed out,
our capacity to deal with infiltration and militancy is, certainly, much
higher today than what it was a few years ago. Our intelligence is,
certainly, better equipped. And, therefore, we have been able to foil
these designs. Sir, it is possible that there is an altered strategy. It
is possible that they believe that relying upon civilian unrest will pay
them better dividends. But, 1 am confident, if we are able to win the
hearts and minds of the people of Jammu and Kashmir, even those designs

can be foiled.

Sir, there are a number of issues which deserved to be addressed. The
most important is, our own pronouncements and our own promises to the
people of Jammu and Kashmir. The larger issue of solving the problem of
Jammu and Kashmir, the problems that are raised by Pakistan, is a larger
issue. We will keep that aside for the time being. But, there are our
Government®s pronouncements and our own promises to the people of Jammu
and Kashmir in that part of Kashmir which is with India. And, | think, it

is important that we deliver on our promises and we follow-up on our own
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pronouncements. There is intense debate on these issues, as they should
be. There is an intense debate in the country. There is an intense debate
in many fora, including Parliament. There is intense debate within the
Government too and that is only to be expected. In a coalition

Government, intense

432



debate is to be expected. But, 1 have not yielded on the argument that
Government must deliver on the promises that were made, the Government
must follow-up on the pronouncements that were made. One amongst them is
the Armed Forces (Special Powers) Act. | cannot brush aside other points
of view. But, it will be my endeavour to work with everyone else and find
a way In which we can deliver on our promise on the AFSP. Likewise, we
have said that we would like to reduce the presence of security forces if
conditions improve. In fact, we did it in 2009. A significant number of
armed forces personnel were moved out of the valley. A significant number
of paramilitary forces personnel were also moved out of the valley. When
the situation warrants, we may have to send more forces. But, when the
situation warrants, we may have to withdraw the forces too. And, that is

the policy of the Government of India.

Sir, the UN Secretary General did not make the statement attributed
to him. In fact, it was made by one of his staffs who happens to be a
national of Pakistan. The UN Secretary General®s office has flatly denied
any such statement. In the immediate short-term, this is an area in which
I agree with the Leader of the Opposition and many others, we must bring
to an end the violence on the streets of Jammu and Kashmir. 1 think it
requires firm action by the security forces as well as the Government of
Jammu and Kashmir reaching out to the people. It is not my purpose to
find fault, to apportion blame, but 1 think some lessons have been
learnt. 1 think the Government of Jammu and Kashmir is now reaching out
to the people. The Chief Minister has visited the injured people in the
hospitals. Ministerial delegations have been sent to various district
headquarters. We have advised the Government to ensure that the District
Magistrates and other civilian officials are more visible, more present
and more accessible to the people. In the last 48 hours, there has been a
declining trend of incidents. 1 am not saying that this is the beginning
of the end of violence, | hope it is sincerely. There is, certainly, a
declining trend, but there is no comfort in the fact that there is only
one death a day. Even loss of one life diminishes all of us. The loss of

one life diminishes the credibility of governance in this country, but it
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is my sincere hope that our appeal, the appeal made by all the hon.
Members belonging to all sections will be heeded by the people of Jammu

and
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Kashmir. Sir, there was a period in 2004-05 when the streets of Jammu and
Kashmir did not hear the word “azadi". On the contrary, youth came and
said, "we want an MBA programme in the University. We want an 11T to be
established here. We want an 1IM to be established in Jammu and in Sri
Nagar.”™ It is unfortunate that those voices have been muted and the
voices of azadi or Quit India have been raised. But 1 sincerely hope that
this is only a passing phase and we will hear the voices of young
Kashmiris saying that their destiny lies with India and that they want to
be part of India. I am sure that the voices that we heard in 2004, 2005
and 2006 will be heard once again on the streets of Jammu and Kashmir.
The immediate task is to restore law and order. No Government can allow
the law and order to collapse. That means, the Government has collapsed.
So, we have to restore law and order. The Security Forces have acted, as
I said in my Statement, with a great degree of restraint. Over a thousand
security personnel have been injured. And, they have been injured in the
eye; they have been injured in the head; they have been injured in other

sensitive parts of the body.

Stones have been thrown by crowds running into a few thousands and if
a few thousand stones are raining on police post or a platoon, you can
imagine the kind of injury which they will suffer. 1 think they have
acted with restraint. They have used lathis, they have used tear gas;
then, they have used rubber bullets. In fact, some of the deaths have
occurred because the rubber bullets can also kill if they hit a wrong
spot in the body. Pushed to the bitter end, they have used the regular
bullets too and they have killed. We continue to advise our security
forces to act with restraint, but security forces, as 1 said in my
Statement, have to act not only in self-defence but also to protect
police stations, police outposts and Government offices. So, we will
resume the political process. The answer to the problem of Jammu and
Kashmir lies only through the political process and only through dialogue

with all sections of the people.

Sir, we will resume the political process. Yesterday, we received a

message that an All Party Delegation from Jammu and Kashmir wishes to
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call on the Prime Minister and 1 am happy to say that the Prime Minister
has agreed to receive the All Party Delegation. We hope the delegation
will come soon. In fact, we will be very happy to receive the delegation

even as early as Monday.
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Secondly, we are contemplating convening a meeting of leaders of
political parties in Parliament. The date and time will be fixed by the
Prime Minister®s Office. We will let you know. So, let us meet here
first, and, certainly, we will take on board your suggestion that a
Parliamentary Delegation should visit Jammu and Kashmir. All this is part
of reactivating the political process. Simultaneously, | have once again
pressed upon all our interlocutors in Jammu and Kashmir that 1 am willing
to resume the quiet dialogue. What happened on December 4 was indeed a
rude interruption but we have to get over that. We have to pick ourselves
up, we have to find the courage that allowed us to hold a dialogue
earlier, and | sincerely hope that moderate leaders will resume their

dialogue with the Government of India.

IT Mr. Gilani®s statement of day-before-yesterday marks a shift in
his position, 1 do not know, but iIf it marks a shift in his position, 1|
think, we should welcome that shift in his position. | think we should
accept at face value his statement until the contrary is proved. | don"t
think there is any reason to doubt people®s statement. If it is a shift
in his position, | would welcome that shift in position and | would be
very happy if Mr. Gilani also joins the group of leaders that wishes to

hold a dialogue with the Government of India in one form or the other.

Sir, there are some good signs. This year up to the 3rd of August, we
have had 5,10,781 tourists visiting the State. That is a larger number
than last year. This year until the 3rd of August, 4,11,407 yatris had
darshan at Amarnath shrine. Last year the total number until the end of
the yatra was 3,92,000 and we still have another 17 days for the yatra to
conclude, and I think that the number will cross 5 lakhs. So, there is
something else happening in Jammu and Kashmir also that, the people of
that State are welcoming the yatris, are welcoming tourists, people who
depend upon tourism for their livelihood, people who depend upon the
yatra period for earning their income for the rest of the year, those who
supply ponies, those who supply food and those who carry the dollies. 1
think there is something else also happening in Jammu and Kashmir, a

story that is somehow not reflected in our discourse or in our media. So,
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while, unfortunate events have happened on the streets of Jammu and

Kashmir, something else is also happening in Jammu and Kashmir.
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It is important that the cycle of violence must come to an end, and,
let me conclude, Sir, by once again warmly thanking all hon. Members and
appealing to the people of Jammu and Kashmir, especially, young men and
women, especially parents. Please work with us and put an end to this
current cycle of violence so that we will pick up the threads, we will
reactivate the political process and we will through dialogue find
solutions that will bring equity, justice and honour to all sections of

the people of Jammu and Kashmir.

MESSAGE FROM LOK SABHA
The Appropriation (No. 4) Bill, 2010

THE SECRETARY GENERAL: Sir, 1 have to report to the House the
following message received from the Lok Sabha, signed by the Secretary-

General of the Lok Sabha:

"in accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, 1 am directed to enclose
the Appropriation (No. 4) Bill, 2010, as passed by the Lok Sabha at its
sitting held on the 5th August, 2010.

The Speaker has certified that this Bill is a Money Bill within the

meaning of article 110 of the Constitution of India."
Sir, 1 lay a copy of the Bill on the Table.
MR. DEPUTY CHAIRMAN: The House stands adjourned till 2.30 p.m.

The House then adjoumed for lunch at thirty-five

minutes past one of the clock.

The House re-assembled after lunch at thirty-nine

minutes past two of the clock,
THE VICE-CHAIRMAN (SHRI KALRAJ MISHRA) in the Chair.
PRIVATE MEMBERS® BUSINESS
Resolution to constitute an environment adaptation and mitigation fund

SHRI N.K. SINGH (Bihar): Thank you, Sir. 1 had, while making an
intervention on the last occasion on this subject, made some suggestions

for the constitution of a fund for mitigation and adaptation on
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environmental challenges. In that first intervention of mine, 1 had given

an overall global
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framework of why we needed such a fund, what the costs are likely to be
and what are the various dimensions on account of adaptation and
mitigation problems. And, in addition to financing a technology, we
needed to take a holistic view of the entire issue. In today"s
intervention of mine, Sir, | wish to concentrate on two basic problems.
First, how to raise the money? From what sources? And, to recall that,
one of the principal objectives of the Environmental Adaptation and
Mitigation Fund is to move away from inefficient highly polluting energy
intensive industries. Second, how to spend the money? This goes beyond
merely the normal question of expenditure, but into the deeper question
of how to make the governance of this fund multi-disciplinary,
complementary and catalyst to the efforts of the private sector which is
capable of keeping pace with the emerging science and technology on this

issue.

I want to be clear about the scope of what 1 am discussing here
today, Sir. This is not a fund to address every challenge of environment.
It is not, because those challenges are far more complex. What 1 am
focusing on today is how we can best use innovative public finance
mechanisms to both push people away from unsustainable practices and pull
new technologies and practices that are more sustainable and support the

adaptation effort of the Government.

Let me also say that while making the suggestions, 1 am conscious of
the broad inequalities of the economy, namely, the large parts of the
country don"t have access to energy at all, and, therefore, there must be
a Tloor level of minimum energy availability in any effort which we
design. Let me also just remind your, Sir, that estimates which have been
made, globally speaking, on what it would cost for mitigation and
adaptation efforts to bring the green house emission to levels which are
considered safe on current scientific estimates, they would require an
investment of two hundred billion dollars to one trillion dollars per
annum. These estimates can increase if, for instance, the scientific
community comes to the conclusion that the present levels of projected
reduction in green house emission should be more aggressive in order to

really deal with the environmental challenges.
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Let me now directly go to the important question which I had raised:
How to raise the money for the Environmental Adaptation and

Mitigation Fund in India? Clearly, Sir, the first and the one
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obvious source is to have a carbon tax in order to promote low carbon
intensive activity. This creates a push for cleaner technology. We
already have energy cess on coal to start with. So, what I will discuss
is how to complement and supplement this broad measure of cess on coal in
other dimensions. This Environment Adaptation and Mitigation Fund would
complement the coal tax by focusing more on downstream fuel use,
specially highly-polluting fuels as well as fuel use for upper income
groups. Some other revenue streams to tap these, which are consistent
with this approach, are these. First, a diversion of cess on aviation
turbine fuel. We clearly harmonise this across the States to reduce
distortions, but one option is to keep the level the same while diverting
some part of their accrual of this aviation turbine fuel cess towards the
Environmental Adaptation and Mitigation Fund. This, Sir, is also quite
consistent with the recommendations of the global discussion of tax on
air travel. Second, taxing small fossil-fuel power generation, including
smaller captive power plants. This 1is actually inefficient power
generation and is, unfortunately, encouraged by the current electricity
policy scenario. Raising the cost of substitutes for an efficient public
network would create more pressure Tfor faster improvement in the
electricity sector. Third, a surcharge on per capita energy usage above a
certain level. This would only hurt the more elite class, and, therefore,
it would protect the poor. This would preserve the access to electricity,
such as it is, for essential needs, but would also encourage those who
can afford to trim their electricity bills by investing in more efficient

electricity appliances.

The modalities of applying this need to be worked out, given the
concurrent jurisdiction over electricity policy and state dominance in

setting electricity prices.

Fourth, increase taxes on lower-grade (higher emissions) fuel. This
would also encourage the introduction of higher-grade fuels, which in
turn opens up possibilities for increased use of existing cost-effective
technologies to reduce emissions Tfrom mobile sources. India cannot

currently take advantage of advances in automobile engine filters and
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emission-reducing parts since low-grade fuel damages these components.
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The funds from these sources, cesses, also need to be supplemented by
general budgetary support for ‘“‘pulling”™ greener technologies and
practices and for accelerating adaptation. Fortunately, this year, the
Finance Minister®s Budget had a whole chapter on what additional
budgetary support the Government proposes to give which can supplement

the garnering of resources from these special sources.

Overall, faster development is the best adaptation to climate change.
We all know that includes investing in skills, knowledge, better
infrastructure, etc., which can really alter the economy"s present
pattern. Funds can be further leveraged by ring-fencing and creating a
non-lapsable fund of a corpus to enable borrowing against the future

revenue stream from these special sources which 1 have proposed here.

I will give just two examples of such non-lapsable funds. One is the
Central Road Fund. Another is the International Finance Facility. It
enables Government and enables borrowers to hypothecate and borrow
against future revenue stream to meet current expenditure. The fund
should also have legal clearances to accept international funds. Setting
up of this fund could help attract more external funds by providing
funders with some assurance of the purposes for which monies would be

used.

Sir, | now come to my second question. It is: How to spend the money?
What is the best way in which this corpus, which is thus created, can be
put to the most efficient use? In this context, 1 first propose setting
up of a Public Sector Challenge Fund to support the additional costs of

making current infrastructure more sustainable.

This initiative would allow Ministries and other bodies to apply for
additional funding, vresources additional to what the budget has
allocated, to convert standard projects to state-of-the-art projects. It

will be a kind of incentivising existing projects.

Additional fiscal resources are necessary for public infrastructure
investment both for retrofitting — most of them have been retrofitted,

you know that — and new ones, agriculture research and development and
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extension, health care (dealing with new disease vectors arising out
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of climate change), and protecting public goods such as ecosystem linked

with conflict and social tensions connected with climate change.

With this structure, in which "additionality” is built into the
application process, it may also be possible to garner revenues Tfrom
carbon markets. As we know, the state of carbon markets is uncertain
given pending revision in 2012, but it seems that any new regime will
certainly continue these Kkinds of "above-and-beyond-business-as-usual®
initiatives. This Fund, which 1 have proposed today, would play an

important role in channeling these funds for projects in India.

This institutional design will help us leverage large infrastructure
funds rather than just replace them, and the application process will

ensure that the projects have "owners® and are more likely to succeed.

Secondly, 1 propose a programme of Publicly Backed Guarantees (PBGs)
to support research, development, and deployment of technologies or
develop new ones in the energy, water supply, agricultural, forestry, and
livestock. You will notice that 1 am requesting Publicly Backed
Guarantees instead of subsidies. The advantage of Publicly Backed
Guarantees is that they can be designed to keep the strength of market
incentives and entrepreneurial insight while at the same time leveraging
public funds to jumpstart the market. Basically, the public sector has to
play an important role given the fact of risk of private investment. But
we require synergy between both public and private efforts. There are,
therefore, several kinds of initiatives from Publicly Backed Guarantees
which are especially relevant. First, Publicly Backed Guarantees for
asset finance to encourage financial institutions to lend to small
businesses for upgrading them to cleaner technology. Right now, access to
finance is a barrier for many small businesses and their efforts to
upgrade, and we want to remove this barrier because the significant
impact for many of these small businesses could be large. The initiative
could include public guarantees for loans for, say, auto conversion kits,
technology upgrades for brick makers, bakers, laundries, etc. — reducing

emissions from the millions of high-emissions small industry sources and
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mobile sources.

Second 1is, Publicly Backed Guarantees for international technology
transfer ventures. This fund that 1| am proposing could work with existing

multilateral agencies and export finance agencies in
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countries with technologies relevant to India to create a floor on the
risk of deploying and adapting a technology. A committee of technology,
financial sector and governance experts should be formed to design an

initial set of such mechanisms.

Sir, 1 also propose for the consideration of the Government the
launch of something that 1 call an “inducement prize® outlined in the
National Action Plan on Climate Change. We need to be creative in
supporting innovation for new energy sources and energy efficiency. One
cutting-edge mechanism for funding innovation is inducement prizes. We
all know that. It sets target specifications for technology, invites
competitors to produce it and competes for a prize of Government-led
scaling or Government contract. The National Programme on Improved
Biomass Cookstoves, for example, is contemplating running an inducement
prize for improved stoves as a public health measure which could have

climate co-benefits by reducing black carbon and methane emissions.

1 also propose to allocate a part of this proposed fund to be set
aside for further inducement prizes. Sir, we must invest in creating
monitoring and measurement infrastructure to effectively implement
incentives for efficiency. Pricing policies that encourage efficient use
of energy, water, agriculture and other natural resources, for example,
will be essential for encouraging, adaptation, and, as a consequence, of
course, mitigation. But, these require investments - in better
documenting hydrology for being able to assign and price water rights, in
metering and redesign of electricity supply to ensure a politically
sustainable shift to a new equilibrium of higher payment for better

services, etc.

Building institutions for greenhouse gas accounting that enables more
efficient and targeted policies to efficiently reduce carbon house gas
emissions is imperative to deal with this challenge. In this way, the
fund invests in its own future, in the institutional underpinnings for
becoming more effective. Carbon taxes and the variants which 1 have

described are generally seen as an easier and cheaper form of regulating
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greenhouse emissions than cap and trade mechanisms because of relative
ease of implementation and monitoring. This is important in a developing
country like India in which carbon house gas accounting process is still

nascent, and it can be difficult to track both actions and outcomes.
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However, Sir, market-based mechanisms like cap and trade are
generally more effective at ensuring that mitigation is undertaken in the
most cost-efficient way. Carbon tax is also vulnerable to political
manipulation. It raises revenues from a source chosen by policy makers
and to be given to a source chosen by policy makers. There are,
therefore, the opportunities for manipulation - choosing what to tax,

choosing how to spend and choosing on what to spend.

So, we need to build up the underpinnings for being able to credibly
implement market-based mechanisms. This means strengthening the ability
and incentives to measure and account for carbon gas emissions. This
proposed Environment and Adaptation Mitigation Fund will, therefore,
support the development of three important objectives. First is,
development of emission factors customised to the Indian context, to
improve accuracy of accounting and reporting following global standards.
Second is, development of a common registry and reporting mechanisms to
encourage companies that are already accounting to contribute this
information to public databases. Third and the most important is,
capacity building for greenhouse emission accounting. Sir, | also propose
to set apart a portion of the Fund, once it is created, for supporting
the ongoing efforts of the Ministry of Environment and Forests and the
Pollution Control Boards to upgrade their environmental monitoring

networks.

Overall, the Environment Adaptation and Mitigation Fund governance

has to be built in potential for new mechanisms to be proposed over time.

1 propose that the Fund to be overseen by a Board of Governors from
public and private sectors, with a rotating membership, clear criteria

for joining and a transparent selection process.

This will enable the Fund to be nimble as an incentive mechanism. It

can add programmes as needed as science and technology evolves.

In conclusion, Sir, for the reasons which 1 mentioned, 1 beg to move
this Resolution for the constitution of an Environment Adaptation and

Mitigation Fund.
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The key features of the Fund, in short, are that the funding sources
include proceeds from targeted cesses that also create incentives to

reduce emissions; general budgetary resources, which
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can then be leveraged through creative public finance; external resources

flow related to global sustainability.

The initial Fund activities are designed to ensure the use of the
Fund to activate public sector activity by offering funds to support
moving beyond business as usual, activate private innovation through
innovative public finance and build the institutional capacity to track

outcomes and target incentives more effectively in future.

The Environment Adaptation and Mitigation Fund governance is designed
to allow the Fund to evolve as a coordinating force over time, which is

essential for a fast-changing and wide-ranging policy action.

This, Sir, is an inescapable necessity to finance the huge cost that
individual and society will inevitably have to bear both for adaptation
in short term and mitigation where outcomes inevitably have a long
gestation period. In the absence of an innovative financing mechanism,
mere reliance on traditional sources is inadequate and unpredictable.
Adaptation activities are necessary to enable an orderly transition to
mitigate the adverse effects of climate change facing the communities and
sectors and enable adaptive response. Mitigation, of course, involves a
whole slew of measures affecting different facets of life and enabling
gainful economic activity to continue while reducing carbon emission. |
would urge the Government to accept this Resolution in the hope and
belief that based on best international practices and given the enormous
repercussions it has on the present and future generation we need to move

away from business as usual and traditional approach.

Small boutique funds from incremental sources are well behind the
compelling necessity curve. We need an integrated approach. 1 have given
some ideas on the necessity, the sources of financing, the deployment of
the resources, monitoring outcomes and the governance structure for the

Fund.

Let us, Sir, make a reasonable beginning. 1 very much hope and expect
that the Government would rise to the challenge, the challenge of our

time, the compelling challenge in our face, and constitute an Environment
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Adaptation and Mitigation Fund for the reasons and objectives which 1

have outlined for the consideration of this House both today and in an
intervention which 1 had an opportunity to make on an earlier occasion.
Thank you.
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3.00 P.M.

THE VICE-CHAIRMAN (SHRI KALRAJ MISHRA): Dr. T. Subbarami Reddy. He is

not there. Shri E. M. Sudarsana Natchiappan.

DR. E. M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Thank you, Mr. Vice-
Chairman, Sir. | rise to speak on the Resolution moved by a very reputed
former Revenue Secretary of Government of India and present Rajya Sabha
Member, Shri N. K. Singh. After his presentation in the last session and
also in this session, we can easily expect that he is going to come out
with a very good literary work which can be followed by the developing
and underdeveloped countries so that they can meet the requirements of
the renewal energy and also learn how to promote research and technology
development. At the same time, they can know how to mobilize the
financial resources for meeting the situation. 1 hope, Mr. Singh is
having the experience of being a Consultant in IMF also. Therefore, his
suggestion, with all his experience, is very useful for us to meet the
situation. Sir, 1 would like to suggest that the Indian situation is much
different from the Vedic days. We are people who loved the nature, who
lived with the nature and who never hurt the nature. Our life was like

that.

But it is only subsequently, when the other countries started to
invade India and tried to change the culture of Indian people, that we
started to deviate from our Hindu culture and, in the name of
development, we sacrificed many things of the nature and also hurt the
nature. Now, we are really suffering due to that. We have got polluted
water; the mineral water, which was once a rich man"s property, has now
become a normal usage of the middle class people too. Even it has gone
down to the level of villages where you cannot get water other than the
bottled water. Similarly, even our vegetables were, earlier, based on
natural manures. With the propagation of pesticides and fertilisers, we
started deviating from getting it from our own natural manures. We have
started using fertilisers only. Today, we have reached a new situation

that has compelled to go back to the old method of using the natural
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manures. We can go away from using the fertilisers. We have to create a
balanced situation. That is why 1 feel that if we empower the local
people in villages and urban areas too, they will know how to solve their
own problem, but we are not giving them their own powers which were taken
away from them. We are not ready to give constitutionally-accepted new

powers
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to them. We want to show that as a carrot and stick policy; since you are
getting a Panchayat Raj, you have got the rights to decide yourself; you
will get it; you will get it, but wait for some time! Similarly, in urban
areas, we are not following certain things which are happening in western
countries where they have got their own accounting system of managing
their resources and having the community discipline and other things. But
even, here, we want to follow the colonial system of administration,
rather than the management, or we want to allow the people to decide
their own fate by their own democratic process. Sir, we are going on
reducing the power of a common man; we are going on taking away their

powers and the community powers in the name of development.

Now, we have reached a situation from where nobody can save us from
any natural catastrophe. Naturally, we are losing all our natural wealth,
including the minerals. We are losing the forests; we are losing the
environment; we are losing our health. Everybody, from an ordinary person
to a rich man, is spending more of his money not on food, but on the
medicines. There used to be a situation where educational institutions
used to come up very well. On health aspects, institutions used to come.
Now, only the nursing homes and hospitals are coming. A huge industry of
medicine is coming. A huge sum of money is stolen from the ordinary
person®s packet. Not only that; they are selling their own property to
save themselves and their children from the environment catastrophe. This
is the situation. In such a situation, we have to think how much we can
extract from our own natural resources; more so, we have also got
renewable resources. | would like to concentrate on the solar energy.
"Surya Namaskaram®™ is the system of praying to the almighty by the
Hindus. The Sun God is going to protect me the whole day; the Sun God is
the super most power to my eyes, and, therefore, it is going to protect
me, this is how every Indian starts his day. But are we utilizing the sun
fully? Are we utilizing the solar power fully? There is the very
wonderful UPA-I11 Government which has propagated the Jawaharlal Nehru
Solar Mission. It is a very successful programme, which has been mooted.

Sir, they started thinking about one megawatt or five megawatts, but they
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have not started working on whether a consumer can be made a producer.
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We should borrow ideas which are good. Mahakavi Bharathi used to say:
wherever there is knowledge, you bring that here and utilize it for the
welfare of the people. The Germans are utilizing it. They have done it in
a big way. They have installed solar panels in every house. The
Government is subsidizing it. The energy produced in every house there is
taken to the National Grid. Whatever energy is produced through solar
panels in every house, that is taken to the National Grid every day. They
are paid six times more than the normal price. At the same time, they can
utilize that energy for their own purpose also. They are benefited in two
ways. Firstly, in this way, the consumer becomes the producer. That is
what should be done in India. In India, people live in remote villages.
For going from one village to another village, we need to travel a
minimum of 25 kilometres. If we lay electricity wires from one village to
another village, the transmission cost and the loss itself will come to
more than 40 to 45 per cent. This is simply for putting up some lamps at
certain places. That is not for providing electricity for 24 hours a day.
The farmers are not able to plough their Tfields because there is no
electricity. Electricity is available for only five to six hours. Our
poor villagers are not getting that benefit. So the solar energy needs to
be utilized properly. Even our own science and research institute at
Jodhpur has developed a project. | have also seen a presentation made by
a Government agency where it was shown that by putting up even a small
panel, half-horse power to one-horse power, at places where wells are
available, power can be generated and it can be utilized for 24 hours.
Why shouldn®"t we make it fully subsidized for agriculturists and farmers?
Instead of putting up electricity lines for taking electricity to
villages and incurring a loss of 40 to 45 per cent in transmission cost
itself, these power panels can be provided to them. If you produce panels
in large number, it would cost you less. These panels can be prepared
with the help of the private sector and the public sector and then they
can be distributed to every household. They can produce electricity by
utilizing these panels. They can utilize it for the community and they

can utilize it for the neighbourhood also. If we are able to do it, then
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the money that we are spending in the name of making available
electricity to the ordinary citizen, that can be easily saved. Shri N.K.
Singh, was talking about it theoretically. | have a very ordinary way of
looking at the issue. We need to promote research. It is not that if you

have good buildings and instruments then only you can promote research.
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Sir, we are also following the system of the Western countries, where
you have to formulate things logically and data-wise. But poor villagers
of our country are having a lot of research-oriented minds, and they are
doing it. We are having our own Departments to develop these research
minds at the village level, and we are also awarding them annually. But
many of the research-minded people are not educated enough to suit the
modern society. When 1 was a Member of the Standing Committee on
Environment and Forests, | had the opportunity to visit many of the
laboratories throughout India. We have to praise Pt. Jawaharlal Nehru;
how visionary he was! He made a huge investment on these laboratories.
But the Directors of these laboratories and scientists say that these
laboratories are being utilized only for presentation of Papers in the
Western countries and for getting better posts there, rather than serving
the local people, whose tax money is set apart for these laboratories in
every Budget. | asked them: How many patents have they got registered in
each and every laboratory when we are spending so much of money? They
only say, it is only one or two. Otherwise, they say, "We are presenting
Papers in the international fora. They are utilizing our services and
getting awarded for themselves.” We are not coming forward with more and
more patents, when we are, otherwise, spending so much money on our
centres. The time has come when they are made accountable. When we are
giving them the Budget grant of Rs.20 crores every year, they have to at
least earn Rs.25 crores by way of patent registration and from other
proceeds. Otherwise, that grant has to be stopped, and the same can be
utilized for betterment of the ordinary people. We are only spending more
and more money of the Exchequer for betterment of research work in these
laboratories. Instead we can encourage the private sector which is doing
a good amount of research and capturing new markets because they are
market-driven. They want to bring new research materials so that they can
meet the growing needs. Even, the small cell phone, which was started as
a tool to transmit voices, has now become a full-fledged internet-
facilitated computer in the hands. It can transmit pictures immediately;

it can transmit videos; it has got several other features which can be
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very easily passed on to other people. This was all done within a period
of five years because of continuous research by the private sector. When
Apple comes with a lI-phone, then, Nokia starts its research and Siemens

also start its research. They are competitive because
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they want to improve their market share. Therefore, Sir, we have to think
about diverting our money to villages, to those people who are getting
the minimum of education, but who are research-minded. That research mind
has to be tapped. The human potentiality, which is available in the

remote parts of the country, is not at all tapped.

The Chinese are tapping that energy in the fullest possible way. On
the one hand, they are modernizing their country and, on the other hand,
they are fully utilizing human resources in every aspect. That is why
they are now becoming a super power. But the Americans could not tap that
resource properly. Even for their military, they are borrowing from other
countries. 1 recall having read in some news journal of the U.S. that
they are spending huge sums of money for lobbying. Like, to make a rogue
State an acceptable State, lobbying goes on with the Congress people and
other legislators. For everything, they need lobbying. But here, we need
a lobbying for making solar energy as a part of man®"s existence.
Similarly, we have to see to it that fertilizer is replaced by manures.
But then what will happen? Big industries, which are manufacturing
fertilizers and pesticides, would lobby against it, and they will say

that this is not the correct way to increase production.

Sir, 1 would also like to stress upon the developmental aspect. Here
again, | would only have to argue on the basis of the potentiality of the
people, who have only studied up to XIl standard in their own vernacular
languages, be it Tamil, Telugu or Malayalam. When they come to higher
studies or professional courses, they have to pay huge amounts. In Tamil
Nadu, during Shri Kamraj®s period, it was made free. Subsequently, Dr.
Kalaignar has also made it free up to the college level. In Andhra
Pradesh, students are reimbursed the fees that they pay in professional
colleges. This had been done by Shri Y. S. Reddy. Subsequently, Shri
Rossaiah has also done it. So, if we want to have development, we should
see to it that students in rural area are given free -education,
especially in research. They are so intelligent that they adapt
themselves to every situation very easily. But we are not encouraging

them to come up to that level. We are utilizing only their physical
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energy. We are utilizing them only for manual work. They keep going to
countries in the Gulf, iIn Arab countries and in Europe, even to Malaysia

and Singapore, mainly for manual work, but not for mental work. Now, of
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late, we have been seeing the phenomenon of USA and many European
countries outsourcing their work to companies in India, companies in
south India which are providing their services at very cheap rates. The
young boys and girls who graduate from colleges are able to adapt
themselves, just after a month®"s training, to various jobs including
software development and so on. Such is the energy of the common man.

That energy is now being tapped again.

Previously, our professionals used to go to foreign countries. Now,
people even at the Bachelor degree level are going abroad. They are going
to foreign countries as very, very cheap labour wherein they are paid a
minimum of 2000 dollars monthly; here, we give them just Rs.2000. Even if
they give Rs.20000, even then, there is a profit of Rs.25,000 per head.
That 1is the situation in India. Therefore, we may not adopt their
development model, but we have to have this type of a situation. Give
power at the local level. Help them. Give more aid to them. Give them
more guidance. Show the world how it is working. For example, we enacted
one of the best laws for utilizing research and whatever patent or
copyright is created at the village level, the community would share the
profit. 1 would like to know how many villages are being benefited by
that. At the international level, it has been one of the best laws
enacted by this Parliament. But are we utilizing it? Do we have the time
to see whether this particular provision is being properly utilized at
the village level? How many community people were being benefited by
taking away such natural herbs which were available. Our Tfindings on
herbs have been utilized by multi-national companies. They give them
different names, different colours and then sell them back to us again.
The same thing happened during the colonial rule of the British. They
took away all our knowledge, our raw materials, put it in the lanka
charan and brought it here to the same market and sold everything to the
same Indians. Similar things are happening here. The Government should
think that we must concentrate on the masses rather than the people who
have already been lured by money to invest in foreign countries. We are

very happy that huge amounts of money are being diverted from public
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sector undertakings in different names and our own people are purchasing
many of the companies. Even today, | saw some US gas company was bought.
We are very happy and proud that now Indian corporates are buying UK
companies, European and American companies. We are very proud of that.

But, at the same time,
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are we doing the same thing for our own Indians? They are starving. They
are going out of the country. There is an assessment that from Tamil Nadu
alone, every year, ten lakh people are migrating to foreign countries in
search of jobs. Such is the situation. How are we going to solve this
problem? Therefore, when we talk about environment, it means we are
talking about carbon accounting and everything else, which is the
creation of the western knowledge, the creation of the western culture.
No doubt we are benefited for some time; at the same time, we should not

forget our own culture, our own nature which brought us to this level.

India is a very, very great country. It has got natural resources and
human resources which can be utilised for hundreds of years if we get a
proper leadership at the district-level and at the national level. 1 used
to say that every Member of Parliament should feel proud to be in the
highest position in India. People cannot even dream to be a Member and
sitting here, which is one of the highest positions in India. We must
constantly inquire whether we are doing our jobs as a Member of Lok Sabha
or Rajya Sabha so that the same situations available in Mumbai or Delhi
or Kolkata are created for our own villages. Are we planning like that?
Are we bringing money in their hands? Are we showing a path to them? Some
Ministers have occupied the seat of Lok Sabha Membership for Tfifteen
years, twenty years. But, they have not done even a small thing in their
constituencies. Here is our Member, Shri Mani Shankar Aiyar. 1 can quote
him. He is a man who has done a lot in his constituency. He was defeated
in the recent Lok Sabha elections. But, he has done many things even
sitting in the opposition or in the ruling benches. In whichever Ministry
he was, he has done something in his constituency. That is the greatness

about him.

Similarly, Sir, whatever programmes we are making at the national
level should go to the people. We need not boast ourselves being very
resourceful people at the international fora. But, finally, what is the
national development we have attained? In which way are our resources
utilised? Are they utilised properly? That is the question that we need

to answer ourselves.
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The Resolution aims to create a situation by which we can address the
challenges. Though the modern terminology 1is used, “environment
adaptation and mitigation fund®, 1 would like to suggest that we have got

a huge money as sovereign fund. We are not utilizing it. Now, I am told

that some
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funds may be utilised for the corporate needs and other needs. But, at
the same time, Sir, | request that sovereign fund needs to be utilised to
see to it that the villages are developed, the Gandhian dream or Rajiv
Gandhi®s dream comes true, they become self-sufficient villages, they
really attain the Rama-Rajya, the real Swaraj or the Grama-Rajya where
there would be researches in place, where the environment is looked
after, where there would be comprehensive development, where the
scientific knowledge is taught, where something new comes out. If we make
the small units become vibrant, one day we would realise the entire India
developed. Then, internationally the world would project India as the

super-power in every aspect.

M HfAT AT @ (FLT YY) : 3UTHTETE HEIGT, Environment Adaptation
and Mitigation Fund & St a1 3 § 3R 39R @31 o & v 3 59 geda |
e B W E, HY A ¢ R 3 R e awen §, fhaer w5 aem @R 3@ R omd
AT §, B qE S W TG TS § AR FA H TR § AR @, RaERis a o,
& S 3o o @E, Sueh e S Aecaqel &, 3E SAEr Agcaqul 3 @Y A A
Tt § TR g7 S §, §H PIFT dod H W W &, &F A6 AT ¥ FHR Fr Uhar
W IFT & W E, &F U F TSH WA R ST TT FAAT & eI IIS-3R&T AL,
e & %ar @d X gw €, dfdd g w9 46 w1 wS gRomE 7E Fehen) FE Fao
safar § HifF @ a0 F HF & @Y gHa A A R § 3R g8t Wi geed
I, FagAe I T @ I &, T TH 0O (YT § OWF IW W P 9 T
gt @Rk, safaw IF S v I 3oT § aF Sga R 2
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W 9gT S § AR IR T @ IR A F v YRIwEE HOT & g gH W R & §
fF I & O T ¥ A Scholl BT §, A & IS { FEA 3cdHold gl gl e
AR U Fls IR.TUS.3. g § SAIAT 7 AW od ¢ f& g, &ar &1 5« I A8 Fgd o
T F6T TeT Sl A Seiell PIsel Scdoid & @1 &, o gA & o § o6 & & @1 &, oA
¥ 3 Fgd ST @ W | W FA@ ARG F @A & ag §, aN g F Rewmweda o
& @g gl g% FAR U AUET FS T Fls AdfeorH Al gl T H A ST ¥ 3mE
FET 5 HRT & IR 30 W FET dos H FASA & o0 THH TH AT HA A
Fanfae ugfd oRa & Refa &6 afgul [eg & a1ffg g7 famn gafdr 3R &7
3H qU HAEAT F TH-UF AT & IR FE AT F FET 389 @ W@ §, e fe @
Jiforasit 3m @1 &, el fhaar e @ 8 3R fred frden @t e @ & 3l dar e
FAg # e FE gedr § R 5ER e FA WG SN WEN ST oI oy A
AR o PNAT ST| 3R §H ST eI ofelaT g ar 1M, 11T 3R sehr ot Iy §eyw §
- 1IFM s off T €, o O g €, O 39 AW & X Foiae dleae §
3R MU AR IR 3% WE ade Gam @ 9 Rf¥aa & suer s @S g oRa 7 o
T @S w5 9 §H 2010 & RR A ARFESr A0 AU 3mer faRg # 3verer-sverer
SEF W ST a6 §A 3T JThsl d FE3eX F T 3N §H Hg §6 T 3MUHN A0 T
g, WE IAUCT F AJH T §, FH Fed Hiwsl F HAG TG [HAT, THA AVET SH UEfd
A Y, 3@ U A AU A F dc Ig ARy Weverar §, FifE iy oifadsr @ s
afdw § g 9w fasest & I fAwen gam g

3 AT, @A & WS ARA H U AE §er fRIr wam wer Ser § R 39 gEAr
TgT ¥ FFYR F SBY, Fifh HGh Theil A FFgl 61 &1 W FFgeX 39 oot weh
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HAT YR A TA. SN, 3R arhr FEU S AT e 3R AR HEgE ol Sd @
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sfFder IS 9 W@ B BEicd g9 ate AR SR IR % X e & fSEied R Sd
gl H

470



ge SR & Th-al el agw @ qw g g, AT afsa d-oe I §, 9 Qe
TeY # A, WA eRY H ARA, Qe Y & ARl I S-S 36 S A A
PFay ¥, 3 79 PEE-PEe & o € AR 3w owgE a8 e § W Fe &
dead TE & R SN 9gd IV feHET R aRk Sqevs AN F AT iRl s §, d e
TH YR & TR d¥C HI HRA & el 3T & & 3N Fad ARG # & 7@r 31 W} 8§, gAN
sfafed o Remda g gl TR NaeThdl & Thdr §, 3 3O wad @ ® 8§,
SHMOT EHAPI $HY O AUl FE o FHEl gH el AR IOET F e IRadT HA A
I &, WO gA HR-4R 3P I Joa e AR IS ¥ gI-ad @ 96 I dR der
BAY Fgd fF 3T & JET W SdT waste &l & cof FI ABFHA waste 3T AW F
faRed, TR T et § FEfa @9 o = § g8 Fad sTev @ WG & F e
ST 378 X o, gHHI oFrdr § allopathy & pathy § rest no pathy. gH&I oeTdl
& S 8 o gl o B &H & qEll 9t & Sleex @ dgd § 9@ S
ST g1 30T AT oRT T@M gl S ¢ uig Ht drel Ugel S 8] ad A, SF q MH
qh g A W A IR gHA d @ § T amgdfew S 9 A€t 8, gt S 9 et
g, gl S M At B, AfkT S ¥, 1 disagree IR SI§ HE FF FwA § F
Tty T el 8 W E ARGl F vAle & s w5 4 +E ¥, $o AWl &
g% 3ldl IS substitute wIE &, ofdhed 30N UETdU-T §, IR 3Ol & & waste
A W &, 3T waste A SF T TFEHAS & FIs AbAeH A8 g1 3 & FROT IR
AT Jgia & W §, IR aee Sgd & W@ §, W 3EEnsvs arex & Rat| yenfad @
W@ &l ¥ ¥ diferdr & X IRadd & FROT & W@ § AR J9 aF gH difedr 7 aRaded
A HEY, TGl I H HRT 3Ihell TEATST AT IIQan| g @ difodr & gefr ot &
TE XA FH HA HE BT T g oA W, e & Wel gH o e W, A g
Y- TAD 3R I & T gHA T yfAd WA § B gHR owIar & R A S A
WE ¥ HT AT ®E A TG SN Ao A AT T & TE A A A W, FE A
AT F &I QT & TE Sk Ag Sl W@T &, g S Redr A Sl W@ § FE S AL el
TRl SN & AEIA § HEC N U AG SEAd §l PE JWY A G W glAar A
et o s & Afdw, 3EF oY F Y A dedar Fed AR S ard gl i fadr
o oToT H S & & IAS Y AG FeAdT gl
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A FEA B oaAcqd gaar & ¢ fhder smdeeler faeg 1 Agea wA drer @AW R,
3HH H TR @ IAEIVT AAH AHA G gl PIIAGIA F AT GHTS[ § T ET Jofarel -
W oEHh W A, TH-Uh FERX W S Fg ® ¥ 6 g aamsh, g Suisl| gaime] gehols
& §& # R elidia & @3y & a3l &1 v Se-ar @Hg & 96 gRed ¥ fe @ A
AT ol aeiarel T@d &1 3Tl Hielg 3ERT T oW § 3R aF dN@-dw W owE W ¥ 6
#1$ Aed 1.5 B TrRER 3PR 38§ qed W &9, o §H 6 YRl W Idige aifd &
HROT FAEAAT gl drel ggell FATST §| Afhed HIS 3ofohl Foial HI AR AT ATl ofer e
AT TH gEX F F H gH W@ ¢ IR addhd ae & v om @ § R @ 3 &
fRreer-feer &Y #¢ ® ¢ & Hed gAd T o, &7 G o, Afhed P 3R G A
W ORI W rEdeereler ST shE BN FE W €, N HdeA g =@mRUl S e
1.5 3t X g9 Swen, forad Sl i eifia axe w6 AR o S 939, el Hagar
H o FASA U, W1 & Bl TR & FW FASAT W §| IR FHSAT 2.0
Bl W &1 7§ A A ¢, WRod B, AT g8 FESlar 1.5 W Al ¥, 98 FHEsiar
2.0 33 9 &1 M P F dcIT ST & § [ S Toligel arfeisr & THATAT HT FHSTS AT
feea ¢, 50 %A & 3 ARG & s ol difeu| Fifdh el St oS &of arel oF &,
¥ IEdeANd §, I IcHBeed §, IAP AU AT FO FIAM & Ael g1 3AW A W
TE ot § fF X fow @e @ @ Sw, &Y v uges @ gt ae, &) v dge @ oar
ST, 3R agdd ForehA B FHeddr § & G| Iegi oW @ @en AR SR
Rfgeeas F 59 J=A7 Or, A =g 90 Ugs Ig el & ' o 3eH R glar Jg
HER S g R Her & AT ger &, g aet v ORI dER A gRy a3 Sl
NS F T, 38 B N T & fow, 35 s X e g, ¥ At X v §, s oww
F g 38 &, N BT FG FS I g Fa,

O IFA AT Afthel SHA! ST oo T HR I TGl H LN, T Tk AT
Agd LT &

REet & i @FAe A U T @ g o9 gd fAde & smwor &ar §, ar
BRI &1 HCAT & ol 30 G5 alsal ool €1 W Fgad & acdd Ig & oRd & o
N Reg F @HT W Teliaed afdfer 3R Fed & TR (At & 9 Aded Fe gsem 3R
g 3T el 9f¥F e @
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AT ISl §l 3R Fg B WST A drell fas 3mar g, o g0 3fex o {4 oo § &
ggd -l dist WY g @ g ol wifge, g @l WS Siisa €1 & Wisee & 9
Pre and post environment cost g S @RVl UF SR WEgH &1 & fav g
fohcell FIeeT 3cdoled # W/ &, 39 dR I manufacturing cost H g S| 3T FR &
3eX AT Fr cost S5 W &, labour S5 W § 3R Saredc A sy A Sz w® 8§,
dfhad environment cost =gl S I &, pre-production environment cost fRdT &Y
WsFC & WY JE ST AU TE U9 @ ST W H fhdem Fee 3cdee @ @ §,
ey o T § O o O & g @ B, o 38 A 99 Siis QfSTl 3§ MRP & 3ieR
37 3 fow 3R 3 @& post production cost Y AE FET @RTl TR TH FR
FAE TSH W Il &Il 9§ PR &8 A AT NG Al dF Feel 3choel N W &, 6
F Scdoid B AR g, W IEH GHSIAT g9, IAh Fls AEIA & E, B
ader FE g1 SR TG i § TR g 3TN # FH Few g, e @ civilization
HT arelr g oS §, # Fel-hel Fraar § & gH fhae SEr AC # WA & I @ e §
3R gAY Non-AC life & Fouell WeH 8 IS gl 3N HRA & fohcen ar Rear &, S
Non-AC # TEdl ¥l 3R @R fded & @1 AC & Igal ofdl G, Sceil fdegd der et &
fav fraelt Fd 3casi gl o Seem, @ F6 & i Fa A6 ¢ 3R ar Bl ar aw
Rl T SHRR ¢ Sven| Foif 98 5§ AT S @ arel 3MeHT A8 &, Sfew T
RS 3T &, T Ros §, a@arh § 3R g8 sl s&d # % W@ E qur 9% 3o S
N FE AL THAT §, TH SAAN-T T & PR FAR TgT TG A @S T T I’ AC ¥
g e, o g R &1 geom AU M g1 9% SAMAU g WM g e AHG H Pre and
post production cost SE ST @RT, TR environment cost HFRT I T8 5T
ﬁv‘&ﬁcostbasetﬁg’flWEWQHWE@H?WW?W%,a’éﬁﬁ?ﬁw
FIF §H consumerism F FH I HHd g, SUNFART H 3G T FSC FEW| S
tobacco & consumption &, cigarettes #I consumption g, 39 SHA cost T
consumption &A FRU| g4 Fg Far a& &, Tawr dar §, @fFw afy o= o &
cigarette 12 ¥TUT & fAodr &, e off AifGw, weaftwel ag 8R-¢R &7 g oerdr
AV FEel H AT TE & T 3HH FE o FE Pre and post production cost SIS SR
EURY

AT @ wge g ¢ fF SN §H EISe F 3HeT balance sheet FoId §, a0 &
environment & 87 balance sheet saf=il TRU| I & <YGTAT, Tfed, TEAT H gl
oRT| TH HfhH §, FE WoACHR FeF §, 3@ 12 HiSem Haw gl sHH balance
sheet FaT F7g Sefell WIRU? @& 3HeX
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S power consumptionﬁm%ﬁmpowerﬁ%ﬂgﬁﬁ%%@%ﬂ?mﬁ
3cH FAT U5 W@ &, H 3 FEA 3cHod B 38F X NS g, A danrear TJg AeH
ggam 6 @ Wfessr fr, z@ @@ ' environment balance sheet T §| 3WR AW
AfST #a 3@ [feser & 3R 8 & A FE W S & goN 95 oene §, dr # 3!
compensate FIIM, 3T 3T 3@ FoF FweM| H carbon trading FF & AUl gl
carbontradingwmqﬁwmﬁlﬁmmﬂwé%ﬁww,EHTEr
qua HRTU| FTel & MR A, # 39 99 3196 qoF F Te o AR et &er s

3T faehfia AR fraeher qeif & 3ex v glar @eT g3 & T ;A ¥ s I A
Tl 3R AS, 3T FHEST A6 @ & O [QR@d g 3MUH carbon trading & AH W 39
gl H ART FAT AT W@ 81 T WU FE ® & P 39 I3 oemn R, qH F& a4 U3
SO, JFEE FIT @ AT §, G-7 nations H W 3 HIH | del Jgi W Sl EIFA &
TFT, el S Tl W M, A 3W W a0 S qedr §, o g Tw o F
foreign delegation ¥ &1d &d &, o W g o &, W R o &, g @r orer
g fr oI ge 3l e ol €1 3R oS, Q@T FAT WA Jefe AT §1 MR China 9@
IRE & IW &F Tal ol §, ofched (933 FI T 987 TS 398 9d Fe ST § dlehd
& WHA Gl bl g1 dAhaaX & SU, o §d FO g SACN| Feel H AT S & &
& gH -39 ofic 9= =BTl S-Wfthe U3 o9 3/3e &X <aaeam &§ @Il gl Ay, &<
TE A BT AU, W@ a9 ANd GEAT @, G AT Wifthe Afder Ao @, @
Wifthe Afdher sitfarsarers g, 3R @ dierx @orced X @M §, IR a8 FE W Gogeued
I AR g, T AR HY HEC HE, olfched U] ABE T & HRUT ARG 3TH
3T GlaR FARME B T §, IR FE W MSH TPl & HRUT el Icdolel & @ &,
7 oorar ¢ dR-dR 3ER S e wAe f v cgawdr @@ gl @il wee &
TSR A€ gl ¥ 8 FE T g Q¥ HAEN & e} AW & & § O wwd g w14
e T &l S W 9E T FROT IAIA Tl & fF G ARG A 3@ fow fomm, 3@a
g @ fow fear, 3a« s@a fow feaml 63 @rer & av §, 3R 6 & F HeX Fhol gl
¢, @ 3% AU Flq FaeE §7 cqawd % F § A Pl FAECE §? R TN A
qE FoAaT § IR FTe-Iwe, AG-IFC FASR AR AT FT FSH AGE F AT I S ar
S IABT fF TEE @@ & 3
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dee TR Us AR fohdell Juar? qure @ & 3HeX AR Wel SToll-Sfelleh 3T9a eeel
RdeT FET 3cHo FX GAT? IE Had T I 6T, e 38 W & e gAN
ﬁ?ﬁ?ﬁﬁﬂﬂﬁﬁlﬂﬁﬁmﬁﬁéﬁq%mmmgwa@ammmﬁ%w
W A F AT HA G AF W A F WU, 3IH FEAT ScHe SA@T @ W@ §, d
SIET 8 @ §, 39 39 Wfhe (GreiisE) Yo w3 & AU $o A Fo ASw g9 e
g 38 IR FT A B TRA § W F IUR W - AR $-aer o wmEr Sier
gl 3-¢FF 3R S-d99 darcar H F F FAR SFIAT TOel F REAT Feen|
SET Fola, G AT dG Folel, IR AT dIG T9| $-CFH FTW o9l dlgq, FAih A9 aeh
§H FE I AgcAqUl el FAG, dF dF cqGEAT Sk AL g

3T A 3N & FEaT § 6 IR W TGS AT H oA W §, IR FH FEA
ool & faed o3 @1 & R s A HAE SR § AR Rl v F U &, 98 Ww ¥
Fag A mfa s F s MF I Fga &, A A w5 @n & Rga g & - a8
e & g d &gt & smufead &, wiveR®® g, af & &g gon & wiftes 3 wg @, @@
Fea & A IS F dea # ufed &, o A wgam dn, eI 3w A, d@ M
swa o e ¥, o F wgem B dea I FF A, @ w0 B oAd, F gER Qew 3§
wgem, o # w9 T§ wE A, S M AH g A, 3@ AW H oS A 3™ ABS ¢,
ag 38 fav@ # FEA 3o @ T Fhl Bl AN FEl §, A IFdA HShAT, BH 39
FarR & ufofafer § S wea € F gt aifa, saRer «oifd) o @i wgar §2 sRa &
RHaET FREIT H osdr § aF 38F ged AR 3GHT NG Fed H Al H AT AT gl I
Rfgemsaea & 3 g7 &8 ® § F ot «ifa, 3aRe «ifd, gogay: «aifal I
Rfgesae &1 I RdaEas 3m JeR 57 U A ALY, G & sdlige arfdes & =
Fhcl &1 SAfAU §F H ARAd e s AR favg & eRIdel W SR AN T FHSA
ggam & This is the right way, follow this. 319 a9 & THT W ik & &0 &
#feT, W iR AFAS g AT FRCI A don 99 ¥ §, g 74 99 ®@ E1 o9 e 97
W@ 8, dr gA crsA fes RAfdemsas I ad X w® 8, fawg & w5 qulr Rfdemsere &
3ieh o &, W W@, SR, & §SIR Al § SEr A gU §1 g ergH eftes Rifdemseree
gl ea o W8 & g o g ® &, 98 @ ¢, & 30 eI WAl g S&-vid et
P I AT, Sgd S STl F FAeed AN gl SN S H Fleill & HeI A g A o
¥ Fedl § & T v Wl T ST W
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SE AT FUI FA A S du A g3 S ueer Weha @17 T Sfe WS AT A
g3l &1 Ue @l I BT Yol & sEd war gen? A wer 6 sEd FE gem 6 3R
JH Th Ao dh S W9 R e ggaer, W@ @ s @ aedh gar aer ar A &
Feer i SF & gur AfFw, dF 3R el FES 3cHel 8GRl U afRd & ¥ F ar
TH e HT & Fho gl W AT & 50 U F 3T S 3ONE Fhell HIe Ic@oll gl &,
ag € gETl FEk AT & e N RIS FAT g FE Mg F gdd §l FEOT B
BIE 3arelr oft off, oftheT 3@d TR ol Y arehd o@el, aeT @@ g, S oRd & Ay
g W g S HEl, R S, 5% WER gauE, AR 7 aifd WER e,
gfear & & gisrel w1 e WHR BN, o H HAW TwhR Fiaa @ HR g7 F2;r
FE? gAY HE W FIST AU §U BT SN T AT G F IeeX Bl oo I, ar A
Fgar a1 fF s AT O, sHA spread effect gl aem &l FlaleaR H gH spread
effect ¢l # Al @1 &1 sl FHAR & 3R I3W FWR & ag Reged= & Ha-dhal &
a@a H fAN TE spread effect 3l arcl &1 8 glar & 3R g ardl &1 off giam @1
anelt S arerd ST A e S @-d, WAl AT S life g9 ¥, T AT AG Fed
X M Fgd F AT I & § F 3R A 3 TF @ F IW A & 3R 3T T9
aIdl T HE A S, @ HH oA § B sellad aifffar @ et g7 S %3 develop &
ST W@ E, &9 390 @or o T giwdr 3R 38 @sT W &F ¥ utilize ot FT U@
39 A el T TAT A, sHF AT Sgd-agd geac

At g qEH (BeR TR 1 UehdG ITAHMIS ARGl ST Heel H Sgd IR
favg w, St aRa & @, ¥ gl & fov AR Rear @1 v §, & @&t & @ 8
gar fagaer @mfr, St el W F, OR-4R 3T qEw &0 o wHRvfag & w9 &
A 3T W@T & 0 arefr, o Ak, e o, # N §F 3 Tea # uegag A e
TEHN| ... (FFAYUTA) ... SIERH A Wed o 560 FAF ois § &1 @ &or gord gor ¢,
gooh @rel, St 98 W g9 | ST &

ygaTedeT (3R FeRTT AA) - Sl g £

st FoIr 9SF ;IS H UAROT Jefdel Ud Ted HY (EAMF)" F SR H dlee &
foT @1 g3 g1 I ScEel ¥ HRA Fed QU g H wAwor F v S gl sere
T %, 35% fAU su% oEn oF O Ry f srawr wen ¥, e e aefiaer & WiEd
W Fh 3R AW Slad vd AT FIA B OGRS W Th| AT sHS IR0ET F FeeT
3cH9e & SR H, TAERUT ¥ IS F
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SR ¥ UG A T Fed §U, HFih gAN WA FH W Ed F He IH &, A Tg deAl
e § o AT @EIAr A S-S fas R, S-Sl f9AE & 9AHR gAR €9 3T,
FAA Yhfd ¥ BSOIE T YE fRATl HGH H 3oedd & AU gHd AqMed & S| IS
fohcel ofr aff &1, 3P 48 T temperature g, @ o #gAT e ed §1 Fexd o,
HITA &, Yipfdeh gaedT & SfsT, AT IR STAC S0, oAfehed §HA IeAhl I FHEH
fRaml OR-4R gEHT goe g e g3 R a &, o 3% ghh AR d8 § A &
T, T EART FAT I @AM 3HbT IROTA FE EIH o Ik cHIwAT BoA- et @
w9l i oRd faswmde U 8, gA4 39 3R W gE fRar ke gAR @ew & Ay
& & or, S g g A Il e wem <& &, St q gfever # wafE @ g% &, o
o g F e Wied W gH § R wew ¥ a9 & §, 3o 9 gewm &
GFATE gAY TF WG T qE BFar fF S oot waieRer & dsors R ow §, F A
3EH A9 REER § 3R ReR-|eR & T 81 gA FWIRT H qJgr, 9 Fererar gar
¢ % @l g & g, oo oW A afe §, 3 ok & & Iw, fawmedle
F IR Ig &9 Iad ¢ fF 30 W 3T & T &, e Al g1 dfea S| 9%
AN gHS H AT ¥, HRI A 3T I P ARSI TEATAT H cHER ik ¥ @ @ifgw
o oRa A & Foeed & AT dOR W & AR 8 A2 W A g TR W@ gAR
qrefr, ad AEd el T W A B ARG H S o 3curee f AW arel aqu g, S @
3ol Rl §, 37 W gH Pls W FT oMU & 37 YT F a¢ SFH o ol US|
3CUIGsT & OTT &1, T el & 1T &, §H 37 W permanent & § HIg VAT ST o9l &
& S Ider FET 3choie O, 3T A # 30 W IERET & 959 R EF U v
s # AT F, W W e @ AT & o aen gHifodt @ fve w6 3R s
HEROT H HE R B g wF @y § @ # e AeIH ¥ AT A oS ¥
Y FEAT AT, S9N faRg A W@ FEAE IS @i §, A HRd BTN ST
AL ¥ @ AT & g O Raer ¥ o5 F v IR §, N9 Idsv, §ed S
FEA H ScHo ar MO g fRar g, e & WO SAEr S & WY %o & 8,
UThfdeh AUl HT S SAET I AS-HUST &, ar A9 gH o T & ST W@
§? 3R T ANTET Y A AR AT F R o FeH WOl IS A e

STl aFd A od gU, # Uh W e F qAdT R qgom, S andd H QAR
& & qU gfaar # #Aeaar & fov or@r gl # vw W S & oaEdd war § 3R
TA.F. g Sl 1 AR oIFd R § fF 98 Th W GEAT H A AT §, S W HRA
& 7 9 g & fow geld 9 g ¥ 5w Rew, S awal
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st @A G (ARTHT Feme) : IUFHETS FQled, UeddG| AW H@eEd St
Seqere o T §, H 3HH RoiR FAAA FAT gl M AT qdaear 7 fFear & @i
ad s § & wh v dea wfEw Rwew @, Ows agd g7 oer gdeer F @ o ¥
fAue @) Ig St yedE orEr I R, H gEe §ASA AT g1 yedEh o A TieqRre
WA aFd S o 91 FE §, a6 Wodd @er ¢ R e f oRfRfa F owerer & e
qgd IR TT UROT A W@ §l g F w5 ARG qu (3T o) TR QM R gerd
A # Ff & w I Q g # Soay aRadd & v SEer AT esw e @
ST & 9HEROT & FW SN GHE U5 @1 8, HET T § gEH SEAAR Saercs wder gl
ST 3R A Mol &138 AW & kst H W@ o §H AT A g3E AW T S IeureA
a ¢, a8 Afawa &1 O qr 9 3w AW & AR ST W W, IR GEs
FROT AT G gt i Ghera UM & A w0 93 @1 &, a8 & guy ot @ Hse
W & T U RO H HEH-3E GUR A AR F AN W oS s wig
HATSET GRS BlaT &, T8 & 3 ad W HY HWH NR e &, S F& 56 fAv
Setar &1 OF Saavs &da & FRUT glear s oRfUfa & 3R oom @ g, @@
GilegereT g oo Sl & 6 gF I8 a1, 98 | ofthel g:@ T o1 Fg g T g o
I TEHITEFAT B AeliSiior SR 3eTh TolsT A AT od § 3N 3§ W Aa S 3 S
T &% g, &7 G.D.P. & 2% ¥ 3i0% g FQUd 33U I§ HE, I8 HW Ig I3

e & o ¥

AT gesh S e wE Ww A 6 T g & @Ee gANT U Uh HN wuE U
gl &R oRA A S gRareh &, wUTRUr @ fRH RE & s §, 98 e § 3R g eer
RERT T & SUFT W-IWT T 3T | &1 §F T gaem & gaieror geelr o off _wy €,
3EH I% e §, Jd-ae e €, S wed WY SRaay & o stenfow fRufa ¥, @@
Fr S e ¥ IR TG A Few ¥, T T §A AT F AR @ P F 30N AW
& @y Ao & g7 T 3@ ded g, safav If e wdfeRer wweor & fav 3R S
Il ey AR §, WO ST HEes § ool gANT U ¥l g@fav gA faed & @y owi &
AT ART fF $H TAERUT H OEETOT H¥ FA T, T WS FAR Tz W 9T | S
o Seteleretel AR A & frel &, g ww. & a1 Rl 39 Saecs A &, Tels W oEHA
FT 919 HY, &H U4 Toiz W et F 39 gAg A, AR & § g8 Ow & sud F
FET § AR THROT F FH ST R
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4.00 P.M.

W, AT TeF o Relleqesl o §, 367 6 aFd I§ T9d e gl 3
UAEROT & HETOT & AT gART I U GfEer f@wen @1 S 3wl gena e, #m oerar
¢ 5 W&ER 1 58 A A AIfRUl e ate G A 3§ Rellegeet @1, gt 3 Ig Th
afFdeard a1 wisde Reeqes §, Wl Reeqes & o & A foar sl # g
R FASA A §U 3UAT JFacd FAC AT §| degaral

3ugaTedey (3 et @A) - A IR el L. .3uRya a8 & At aeeia
G|

s goeifa o (FER) : Agley, §98 dga ol # A wa.&. fg o &I, S g
wsfAfaeee & ot & 3R 3l EER Wel Werd ¥, UedAG S WRdT § fF I UF sgd
Wﬁa’m{gmmm%ﬂ Apart from other considerations, & 39&r FHIT &Har
gl

W, TE qHROT H S AT § TE A F oMo & Sfer g3 &l Fel-helr ey daw
worer § O ew o s F ot W@ €, 3R gel @ qAERer ToTo A4 & 98 3eHEr %
e f3oler dar aar &, dfenfar dar X gar &1 a8 O fERE 9 war @ R R
3R FS 3T A FFerar §, sEfAU wAaer & Qe g et F Oenr ¥ Fo HE
aifgwl ST 4 A%, RE S o e, W, wa F 3T e SfWT| gART A G F O
g, TE U F U AT AET &1 T T At FH e F T SR I § TE IR §H
FEr el W A0 &, @ Jg1 §H T dATId [Hel|l 3ogiel &gl b PR fhaT aMa H U JGHT
o gor & otw ar § o a8 &1 9AROT Yef¥d g ST &1 AT HIE TH G TAST el
o T AL grar g1 3 ST g wer 6 sud aR H ddl F dud Jdad W gH «eit
F FTE VO FT AT R GRer F E@er & fv s o g afeR e wife,
3T o GRS & @fRe, arfd 3R g et swer € ggt eftare @ae, @er g
F otg 7€ A 3 IR F g R T 99| g@T Tg UH THEAT ¥ 3egi HeT A7 R
IR TH Y G A UH N SO W W R ¥ o A o gar &, o 38¢ qu wieRer
YEi¥T & S gl

ar 1 g7 63 Wial H off 0t cygEdr A€ #X 9?3t off araEr # gAdr S AT
AT ST & A gAN S T €, F oITeRUT 1 T TS g €2 e S 98 g a9 3
FET F-FAT R I IR, dAfhed Regraa # wdiewor & S gEED B, 3@k aR H gegl
7 fhaT? fRegEdiel # 39 FX Hhd
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gl 39 vk R & &t o Foha g1 el F Afgemsit, gopt R el & fow g gffeRor
1 G FT FhA 1 39 BpAr, AT FA F SIQ FA A 39 A KT ey SoAe
& faw fiom, 9F oMo S # g AT g3l 3R Serar ot s A afedr qh% A1 oSer
WW|MWaﬂmmmaﬂTﬁmaﬁ§m

w, # vh R W oamm n # AN S d wEer wen R ER A e S g,
YR, 3 A GeAr genl H Se gl AfEr X @ AT o Wit A wer & §aer A
feh3er QY S §1 3egi wel & 9 9gd 9feAr A &, AR 50 vt ¥ g Arer ald A
fAem g1 Iy, adehd § T #Hior 9l el AT g1 Tg AT BEM? §H RN & dr e
aiex O T 3med @ oS ¥ uer off g T fAeRer dfer Oy & 3R & F off e dtex
& o g ded AT F vuRh ozt g A, S aedr F uRh e Rea ¥ 3 @ed 9,
ARSI, g @S, 9eT @St 39 dF #ig oY AR dfe} 10-12 T ¥ 5 F Baar €
G ¥ S fAeRe dleX @i &, 3@ @ FIg Sfar & A §l W, FAEA T & F g o
S H 3T AR I8 96 T AT AR ST 3@S AV, WA @AV T I 383
aa § 3R oera §, O uAieRer v G ue @EEdm g HAd S 919 &Y &, 98 remote
village # ST &gl &1 $8F IR # S R & =ifge

# uh ard 3R FEN AqEA § F AT 3@ W A AG &N A wROT F I AR
fhaeT o WoRA @ o, T G fhaer s B @ o, Ak R A wEEw o
ol & AR e & Sgd FS A€ @ AN FHiaw qHeRer fr S e 3R gad
fov vr.%. R @ea @ o foe @mr g, & aedr § & @ gaem fhar s rad St
H Ted Fer 3R A g et gITaRor & AU 3mT 3eoT @9 8% Y|

SHRI MANI SHANKAR AIYAR (Nominated): Sir, | rise to broadly endorse
the approach indicated in the Resolution moved by my old college friend
and present Rajya Sabha companion, Shri N.K. Singh. But, as has been
indicated by earlier speakers, we will be able to operationalise such a
resolution only if the Government were to accept it in principle and
convert it into a Government resolution. 1 am a bit concerned as to
whether the concerns of the present Government and the immediately
preceding one, totally match the requirement of what needs to be done to
operationalise the broad approach indicated by Shri N.K. Singh. We are

very fortunate that at this moment, we
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have with us here in the House two key Ministers who have been concerned
with this issue - one, the former Minister of Science and Technology who
was responsible for the National Policy on Climate Change, and, second,
the present Minister for Environment and Forests. Sir, it is only if we
are able to bring the proposals made by Shri N.K. Singh within the
framework of the National Policy on Climate Change and adapt that policy
in accordance with the realities of our country, plus ensure that the
endeavours of present Minister of Environment and Forests to access the
third source of funds that was mentioned by Shri N.K. Singh, namely,
external financing, meet the requirements of our country, that the
intentions that are expressed in this Resolution will be translated into
effective action on the ground. And, on both these considerations, 1
think, a great deal more needs to be done. First and the foremost, Sir,
the National Policy on Climate Change does not give adequate space for
the point that was being stressed by Shri Sudarsana Natchiappan that
there is not an adequate involvement of local communities in ensuring
that action is taken in communities, in villages, at the grassroots to
combat (a) climate change itself, and (b) the consequences of climate
change. This inadequate attention to the delivery mechanism for any fund,
including the fund proposed by Shri Nand Kishore Singh, is really at the

root of all the problems that our country faces.

To illustrate how serious is this issue, may | draw the attention of
the House to the fact that in 1994, when the total Central Government
outlay on social sector and anti-poverty programmes was no more than Rs.
7,600 crore, India®s position on the UN Human Development Index was 134.
Over the next 15 years, at least in nominal terms, the Central Government
outlays on social sector and poverty alleviation programmes rose by a
factor of 15 and, is today of the order of Rs. 1,35,000 crore compared to
Rs. 7,600 crore just fifteen or sixteen years ago. And, yet, what Iis
India®s position on the UN Human Development Index. Tragically, exactly
the same as it was fifteen years ago, it is 134. And, indeed, the
immediate consequence of economic reforms resulting in larger Government

revenues, and, therefore, larger outlays on social sector and anti-
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poverty programmes, was that in 1997, we actually sank from position 134
to position 138. So, in these circumstances, it is abundantly clear to
me, as it should be to the House and to the country and it should be the
central concern of our nation, that outcomes bear no relationship

whatsoever to outlays, and, that is simply because we
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continue to be governed by a totally colonial mentality which believes
that the service to which Shri N.K. Singh belonged, the Indian
Administrative Service, and the one to which 1 too belonged, that is, the
Indian Foreign Service, that these are models for the delivery of
development. They are simply not. They were inventions of the colonial
authority for collecting revenue and maintaining law and order, not for
the delivery of development. Although at the start of Independence, we
believed that we could adapt that steel frame to be able to deliver
development, the ugly truth is that the steel frame is rusted. It has
proved itself to be an iron frame, totally incapable of doing the job of
development. And, therefore, the only way of delivering any kind of
development, including the fund that is referred to in this Resolution,
would be to shift away from bureaucratic delivery mechanisms to relying
entirely on communities which are empowered with functions, finances and

functionaries to do the job for themselves.

The present National Policy on Climate Change vaguely acknowledges
that this might be so but is not adequately elaborated in this regard.
And the excuse always made is - and | stress that it is an excuse because
I have heard that excuse again this morning during the Question Hour -
that Panchayati Raj is the responsibility of States; so beyond reminding
them that there is a Constitutional obligation, there is nothing further

that we can do.

1 don"t accept this at all, for one, all Centrally-Sponsored Schemes,
including the guidelines that will be drawn up when Shri N.K. Singh"s
proposal becomes a reality, are drawn up by the Central Government. And,
why, iIf we can impose a series of guidelines on the States, can we not
also ensure the centrality of the local bodies, which are elected, for
the implementation of these programmes? In any case, as against a few
hundred civil servants, we have 32 lakh elected representatives in all
these local bodies. If only we empower them, if only we ensure that
moneys being sent from this fund proposed by Shri N.K. Singh or any other
fund were to directly or indirectly reach the treasury accounts and the

bank accounts of these elected local bodies, we would be able to, at
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least, ensure a measure of success instead of finding that Shri N.K.
Singh®"s money for this fund suffers exactly the same fate as all other

money sent from Delhi, which is 85 paise on
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administrative costs and perhaps 15 paise reaching the intended
beneficiaries. So, first and foremost, | would say is that as Government
converts the good intentions of Shri N.K. Singh into a really lively
Centrally-sponsored scheme, there must be an absolute insistence that the
provisions of Part I1X of the Constitution, and in so far as tribal areas
are concerned, the Provisions of the Panchayats (Extension to Scheduled
Areas) Act, 1996 are strictly conformed to. Without such attention to the
delivery mechanism, any kind of fund, including the fund now proposed,
will simply not serve a constructive purpose. So, | would urge, Sir, the
present Minister for Environment and Forest to revisit along with his
current colleague, the Minister of Science and Technology, the policy
that was elaborated by the previous Government and try to see how it can
be given teeth by making the local communities, through the Gram Sabhas
and local institutions of governance, through the Panchayats and in the
urban areas, the municipalities and other urban local bodies, responsible
within the community itself as also capable within the community itself
to deal with these questions of environmental degradation which are so

intimately connected to development issues.

The second lacuna, if I may say so, in Shri N.K. Singh®"s proposal is
that while it does recognize the need for external financing, it has not,
I think, adequately explained how such external financing might be made
available globally in an equitable manner. There is reference in the
remarks made by Shri N.K. Singh while moving this Resolution as to the
scale on which funding would be required. It runs into billions of
dollars; it runs, indeed, into hundreds of billions of dollars, but
hundred of billions of dollars over a period of time. What is immediately
required is the means to ensure that any form of development that takes
place henceforth is based on the most environment-friendly technology
that is available. Twenty one years ago, Sir, | stress this, almost a
generation ago, one of the more enlightened Prime Ministers of India, a
young man called Rajiv Gandhi, led the Indian Delegation to the Tenth Non
Aligned Summit in Belgrade and in September 1989 made a proposal which

the Government of India appears to have totally forgotten ever since.
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Since the talks in the Climate Change negotiations are 1in many ways

deadlocked, I do believe that even though over
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the last decades ever since the Earth Summit, there has been no
particular reference to the proposal made by the then Prime Minister,
Rajiv Gandhi, except in a glancing manner at the Earth Summit in 1992,
where our delegation was led by the then Minister of State for

Environment and Forests, Shri Kamal Nath.

It is still possible to revive the essence of the idea. And 1 believe
it is our national duty to promote it, partly to give teeth to the
proposal made by Shri N.K. Singh but much more than that to ensure on the
ground that whether it is the fund proposed by Shri N.K. Singh or any
other mechanism that is devised by the Government, we do have the kind of
international support necessary to ensure that in addition to whatever is
the domestic Indian effort, which 1is really the focus of Shri N.K.
Singh®"s proposal, whatever is the best environment-friendly technology
available anywhere in the world or which has been made available through
the history of the development of technology, is made available to our
industrialists, to our workers, to our farmers, and to our khet mazdoor.
And it was this that Rajiv Gandhi reflected on when he went to Belgrade

in September of 1989.

Sir, with your permission, | would like to read into the record of
the Rajya Sabha. It is a speech, or a part of speech, which has been
allowed to simply gather dust for the last 21 years. What Shri Rajiv

Gandhi said | am quoting from that speech.

"We need a global effort to bring within the easy reach of all,
developing and developed, the technologies that exist and are yet to be
developed to combat pollution and environmental degradation. We cannot
leave these matters to the mere play of market forces. Those with
inadequate capacity to pay for environmentally-sound technologies would
then be left with no alternative but to let development proceed without
due regard for the environment. Equally, those who are denied access to
such technologies would have no option but to fall into the same trap. It
is not only these countries that will pay the price of environmental

neglect, it is a price that will probably have to be paid by the world as
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a whole and by future generations. The international community has a
common stake iIn sustainable development. We need a global effort to
ensure access to environment-friendly technologies and the funding of

research and development into such technologies."
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I am sure Shri N.K. Singh will acknowledge that what Rajivji said in
Belgrade supplements and expands the fundamental point that he is trying

to make. So, Rajiv Gandhi came to this conclusion by saying this.

With these ends in view, | propose the establishment of a Planet
Protection Fund (PPF), under the aegis of the United Nations. The Fund
will be used to protect the environment by developing or purchasing
conservation-compatible technologies in critical areas which can then be
brought into the public domain for the benefit of both developing and

developed countries."

I now request the House to pay particular attention to the next

sentence.

"All technologies over which the Fund acquires rights will be made
available gratis, and without restriction, to all constituent members of
the Fund. I would wish to stress that contributors to and beneficiaries
of the Fund would include not only developing countries but also the
industrialized countries. We would wish to work towards universal

membership of the Fund.™

He further said, "We propose that all constituent members of the
Fund, developed and developing, contribute a fixed percentage of their
Gross Domestic Product (GDP) to the Fund with exemption but full access
granted to the least developed countries. The annual contribution to the
corpus of the Fund would be around $18 billion at as low an average

contribution as of 0.1 per cent of GDP."

Now I need, at this point, to mention to the hon. Minister for
Environment and Forests that in response to Starred Question No.1l posed
by me on 26th of July... which, unfortunatey, the House could not take up
because we were expressing sorrow on the death of serving Member by
mistake, it is done, | presume, it is a typographical error, it says "18
million dollars”. It wasn"t. It is
*18 billion dollars®. That was calculated 21 years ago. But, today, that

amount would be much, much more than 18 billion dollars. We were talking

of 0.1 per cent contribution of GDP. It is not beyond human ingenuity to
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negotiate this percentage to a much higher figure than 0.1 per cent. Why
not 0.7 per cent? That would, automatically, increase by seven times the
figure, what it was, that was broadly calculated, at the back of an
envelope, by Shri Rajiv Gandhi

21 years ago.
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Then he says:

"That is, for environment-related work, the international community
would have, at its disposal, as significant a sum as eighteen billion
dollars a year if only each country were willing to part with but a one-

thousandth part of its GDP."

"Such a Fund would become the fulcrum for a truly co-operative global
endeavour to measure up to a problem of global dimensions and global
implications. Such a Fund would be a proof of our commitment to saving

all creation and our planet Earth."

Here is a complete suggestion which we have just put to one side.
There is an endless discussion going on between the developing and the
developed countries on how to deal with the issue of Climate Change. The
negotiations, despite the best efforts of our Minister of State for
Environment and Forests to create a China-India Block and to extend it to
other developing countries, while noble in itself, is running into
impossible difficulties. | suggest that as it is part and parcel of
breaking the deadlock in which we find ourselves. We try to float an idea
promoted by a Congress Prime Minister of India 21 years ago instead of
letting it wither on the vine as has been happening all this time. 1
would particularly wish to draw the hon. Minister"s attention to the
basic principle on which this proposal was based. That basic principle
came a few paragraphs before he made the proposal, in which Shri Rajiv

Gandhi said:

“"Much of the blame for the depletion of the ozone layer, for global
warming, for the dumping of hazardous wastes, and for deforestation lies
at the door of the industrialized countries. Their high levels of
consumption and production not only strain available natural resources
but also lead to an alarming emission of pollutants into the atmosphere.
The main responsibility and burden for combating pollution and
environment degradation must necessarily be theirs. The Polluter Pays

Principle must apply.”

So, there is no contradiction, Sir, in maintaining the Polluter Pays
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Principle, which is at the heart of the stand taken by India, and other
countries, noble countries, at these International Climate Change
Negotiations, but is, in fact, totally in conformity with the completely
practical way of giving an international dimension within which the

domestic dimension, addressed by Shri N.K. Singh,
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would Fit in perfectly like a hand into a well-knit glove. 1 don"t think
we have the resources. 1 just don"t think we have the resources, because
we have to run the Commonwealth Games and other such important
international events, to be able to fund this. There would be a serious
danger if we had this kind of a fund. It may suffer the same fate as the
Special Component Plan for the Scheduled Castes, which has now found its
way into the Commonwealth Games. All these dangers are there. But if you
have a programme which meshes into an international programme of totally
practical dimensions, where everybody is contributing, everybody except
the least developing countries, the same share of GDP, .... but not the
same amount of money because quite clearly the share, in absolute terms,
of developed countries like the United States or a country more advanced
than us like China will be much more than what we are contributing, but
in terms of securing an equitable outcome rather than equity, which is
the point being constantly stressed by the Government of India
representatives in these climate change negotiations, it is perfectly
okay to say that we will give the same share of our lower GDP as somebody
else who has a much higher GDP. So, we are not abandoning the Polluter
Pays Principle and we are not abandoning the principle of equitable
treatment. We are not shirking our international obligations. We are
bringing in those with international obligations too, such as the
developed countries, into the exercise. There is a suggestion here which
seems to me to be eminently practical that we make available a huge bag
of environmental technologies gratis to everybody around the country and
we take as much of this as required down to the communities where they
live so that these get adapted and implemented at the grassroots. If you
mesh in all these, and if you don"t get stuck in merely the scientific
aspects of climate change, but take into account the governance realities
of our country, and ensure a form of funding which will provide the
resources that are required to be able to meet the huge global challenge,
the worst effects of which will be on countries like ours, there | see a

way Fforward.

So, I urge the hon. Minister of State for Environment and Forests to
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kindly take a re-look at the National Policy on Climate Change, adapt it
to the provisions of Part 1X of the Constitution
and the Provisions of the Panchayat (Extension to Scheduled Areas) Act,

and just revisit the Planet
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Protection Fund proposed 21 years ago by Prime Minister Rajiv Gandhi.
Then, you marry it with what has been proposed by Shri N. K.Singh and, 1
think, we will find an India-friendly answer to the menace of climate

change as it affects our country. Thank you.

SHRI V_.P. SINGH BADNORE (Rajasthan): Mr. Vice-Chairman, Sir,
undoubtedly, the subject under discussion and the Resolution put forth by
Shri N. K. Singh is of immense importance. Before 1 go into the details
let me say that if we go word by word we will be able to really see what
the Resolution is focussing on and what Shri N. K. Singh wants. Sir,
firstly, the Resolution says, 'Let this House resolve to constitute an
Environment Adaptation and Mitigation Fund". Basically, we are talking
about Environment Adaptation and Mitigation Fund. For what purpose? It
further says, "by innovative fiscal policies to finance”. It goes into
the finance part, the funding part and how we are really going to get it
to meet the cost of technology. Now the technology can be indigenous, R &
D in our own country, also what the technology 1is as per the
international best practices and the cutting edge technology which is
being proposed by the international community. Then we go into the

renewable energy.

Then we go into the renewable energy. What 1 feel here, the crux of
the whole thing is the renewable energy. Because it is not just a subject
of the MoS of Environment and Forest who is present here, it is more on
the power, renewable energy and how best we can, with the indigenous and
the technology that we can get from abroad, go forward to really see that
we power the hundreds and thousands of villages even in the 65th year of
our Independence, which still do not have electricity or still do not
have access to electricity. This is exactly what we are talking about. If
we go into other things also, then we can go to adaptation arising from
global warming and climate change. If we really have to talk about global
warming, climate change, then all this is a very, very large subject. It
is a subject which we have been talking about for very many decades now,
from the Kyoto Protocol, all the way to Copenhagen and now the Minister

will be going to Mexico to really talk about it. 1 will put some of my
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suggestions here and 1 will concentrate on the renewable energy part
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of it because if 1 go and start with what funding, how much funding is
required, what we can do about it and also if | start talking about the
commercial angles that these advanced countries have; one of the things
that is being proposed is that the orthodox, the conventional energy that
we are putting forth through thermal energy power plants, which have very
little PLF, is that, we do not have the best coal available. We can go
into details of it. But 1 will just concentrate on the renewable energy
and also the commercial angle of the CCS that they are proposing - Carbon
Capture and Storage. Now this has never been tried in even their
countries and they are proposing that the Third World and the countries
like India and China must adapt the CCS which is 20 to 25 per cent higher
than the state-of-the-art new technologies of thermal generation. Sir,
when we talk about the renewable energy, have we really looked at the
potential that this country has, the potential that the neighbouring
countries have? Have we really tapped them? If we really look into that,
the potential 1is enormous. There is hundreds of thousand megawatt
potential from our neighbouring countries, from our country from the
States that we have like in Himachal, Uttarakhand, Kashmir, Jammu, Leh,
Ladakh and if we even tap those, 1 think all the hundreds and thousands
of villages which are still not electrified, can be electrified. | have a
small suggestion. 1 don"t know if we have talked also because we do not
really have many perennial rivers. Also, like in Rajasthan, we have the
IGNP - Indira Gandhi Nahar Pariyojna. Have we really looked into the
technology of the low head hydel small little power plants that can be
really put there in numbers which can be in thousands and thousands, and
with very low head they can be functioning and we can really get energy
out of it. Sir, there was a time when Germany had done away with lignite
energy. But they have revisited that, and they have been able to develop
a new technology. Now we have abundance of lignite in our country. That
lignite research, made by countries like Germany can be used here, and we

can have a lot of energy from that. That is still untapped.

Now, when 1 talk about solar energy, it is a fact that the Western

countries do not have the sunlight that we have in our country. And, |
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think, the Third World Countries, that have sunlight, are not interested
in giving it to us because they fear that if we generate electricity
through solar energy, then, they will not be able to put their commercial
agenda on things like the cCs, which
they propose, and on which they want to make lots and lots of

money. | have another very small
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suggestion; of course, the Power Minister is not here. For a large
country like India, why should we not have two sets of timings zones? We
can have winter timing and summer timing. Now, if we have two timings
zones, say, one particular time in Delhi and a different time in Kolkata,
then, the peaking hour will be different and we can save electricity in
the country. We will have two peaking time, and that can, really, help us

save the daylight. That is my suggestion.

Sir, we have talked about carbon credit. We have also talked about
this fund. But 1 would want to know from the Minister of Environment and
Forests, that when there is also the CAMPA Fund, which is huge in amount,
whether we have really utilized that. What was this fund collected for?
This is the problem. If we have a new fund, then, its implementation,
that is, how it is going to be utilized and where it is going to be
utilized, should also be looked into. Otherwise, even when we have the
fund, we do not know whether it is really going in the direction that we
are talking about, that this legislation is talking about. Most
importantly, | feel that when our Minister goes to Mexico, we should lead
the Third World Countries, the developing countries. We should have a
policy of our own. We can also talk to China because problems, which
China and our country, are facing are similar. And the Minister has been
talking about 1it. But whenever the Minister talks about something
different, there are people who jump at him. They feel that he is talking
something which is not his subject, which is not good for the country. I
feel that we should give him an opportunity. When we look at the amount
of work that he has done for the conservation of tiger and afforestation,
I think, no other Minister, in the last many decades, has been able to do

it. And, I congratulate him. Thank you very much.

ST, 9T SN (AGTEUA) : IUAHTCHET FElGd, Heel & HA-ny fdeded Feey A .
&. fig carr weqd ¥ S Relleeer &, 7@ 9gd Agcaqul ¥ sdiee arfder, sew &
aRadel, weRor W fasdhe yera 3R yewer ¥ oW fawy §, Od W ae @ faew Rfaa
gl S FE wiRuide e &, ¥ 30 W R Rda-7a0 W 7 §, #Aed & grena f
Tl A W E, 30 U F 30 Wi W@ §| W FAY A AN UF Sgd S Fprier
IR Rigada g & gaAR Fe &7 S of @ 9ieRer & ufa Frhr sees €1 3 99
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SRESAT & @Y zE Rw A 3w W W@ § Rd I W
W® Bl 38 fem &, 9 WGegee # S gs@ feAm @, "to constitute an

Environment Adaptation and
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Mitigation Fund by innovative fiscal policies to finance the cost of
technology, promote research and development of renewable energy and
lower the burden to meet the inevitable costs of adaptation arising from

Global Warming and Climate Change'.

mmmwwmmﬁwﬁm%,mma:m@m
frar ST 3R Fo W yplas dEYe gAR A gart Rwfda fee Sme, SifE gefa &
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Rl & FEW & T, I & Pr @ R & o O, 37 @ 7 [qE I S L
safT Ior & Wer a9 3o G T SAGT Feell U3 WM &, o Yo § @ AH g §, o
RA| 3o 2 7 el s AT F
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AR, F5 aar 7 o YT 3w § & Noen s I &, dfed 39 9w e
A TIHE waHE A€ ¥, S WeR TSl a1 fis w3 g el wow E
WA] TS 1 3T AWl WA R F A6 5@ G B IR sHG Ui H h a3
T g ¥ oW ¥ W B o i & o W i At F 3o e B
Fech § fF e Fox ST o gRawr & e A T A §| TSR A & glaer &
WU g1 Tohl §, WAfhel IO 3H FeX 9@ IS § R FoR ST TH SRRA & IR El FS
gl 3R amEt FOfSS #r wAd & FRor wel-uel d g@r o ade A€ glar g1 9 R
e S @& €2 sHfaT 3o & S o wgfos was Refad g9, 3 & #sa st
F, Na-sesh B v aEAR F@, @ P e e

HEET, GENUT ¥ A, Sl AR H Iar geeia @l gef¥d gU gl 3 e W&
Sa-Seq3it 3R FqAT F Sfaed ITURA §1 FET SoAh TAHE IaRIRaAT §l 3t
3gar gar, el 3R H yar gereafd W€ gH @l @ Sliew @R aar g gs-diul w
A o AR aar 1 3R @ Teo dAE W, Ygd @ Ser, a9 iR gH 59
SNTN? ST o Re-cRE A Aehsl SIATRTT & I 8§ Feh cehells T | &1 Folror off
el FEI §, A IMER F Fgl 0?7 WA IFcdrell # o erel-oe) orgel gam il &,
IR d fohctal foeT dh oIk 2 HEINM Folrel el & foIw &ar &gl & &0? I 69 39
TAERUT R U5 I Aol THIT & FROT & @ @ B

9HeReT AT - g, S, $V U6 geAeatd, oAfdhd F @ ggfidd g vl wgsar AR
Sha-sfeq3it &1 Sael a0 & Foram gl 3R Tl Jei¥a gl & W@ &, Jgivd el @1 T
g, Hoitd gar # @w o W g, o dfERA o gl @ safav 3ue Shaw & fdca &
faw, favg & &R shew & fov, gaeafaat & faw, s8d o= Sgd S8 &l

Agcy, 9T W THY UgE & UglE ORI o U AT ¥ SEl W Rl SEe &
TgA-¥ U5 EIN A &, WO I3 g3 HA A, ol A AT AfAS A 3 IS F Fe
T WfcheT 95 Tl I SFAGRT o &7 FHS? AT dgol WHR o 7 5 Fofr FyefRar
d A fom| wel-el ar s R T Efwieer & A ST AT fF AR, gelleer I
disr e S W § 3R 93 9T SeN U3 oene & foT 3eaie o TenT v 3R S, US
T HE AMMCN? ST a1 95 HFH T Fhol g2 A o TR §1 3BT Fo 39 @ &
g Tifgr - oY oEma AR 93 FEmit v dfed 9 oem fu
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A &, enfe & R & sda Py 3R Ferer § sar R & sdo 95 oem fow av €
MY 34 & AT fhaar gu 3R 95 bl o=, @ AlfeRar g arfge

ARET, ST F ST AT Al SAEGE F AT gl TfRvl gAR TE Sel-do @
Fg F AL §, A dR A Flg FA A §, AR Fow FA AL, W e A
AT SR B El PR 9 IUA-HTN Al A wAe o O J@ qAEm @ F dar gl e
gdel I Siid - FHIRUAT #H & AR fev s €1 7 ¥ AR G Sw? 7 = AX S,
iR 3% T FS Faped A& F FS AU A Tl FE gEY W I &ar €
3R @E Rl 35T W S &ar B a9 FE oar § R sEd fav w1 F #ew o sv,
a7 fadE of ST W, AT FA! § FIT GEM? A A AR SN FeA §, 9 AT g,
AT, T 99 TF TERTS A & Thd 9 d% Ugel ael hr Saecdr WuiRa & & &
FEI-Fr-agl @em 3R agi-Fr-agl AEIROT| PR WE@T @Y AU, o 3§ dRg H aAE det &
O AT FA AT S| BT I SAC? HIE dh S, THT I, HAGI Hleld H ST
SN, S FeA B S oS, fhdd as d SAGR | Sl Hgel Feld B WSS, I
T FHY HT GASR| G el W FAT gHN? Agled, AT g AT i siaredr giAred
gl Ae aF o faumer g1, wAieRer fawner g ar Sie fAemr @1, g @edh Sarecdr giARhd
& gl 3R S9 % 37 W FI FNAS FAGT g, I dF 3§ W FIG AT 9T AT Hebl,
FifdF 9 dF Fdl @ 30T 9 W od A1 g3 99 d 38 R g @ &§ d@wer A
et meEn| gafoT # SR-aR FEh § R IR avw FfERt & gfa O @omr @ R 3
& g, O R T Teer &2 AR A% T 3 AIE F S 3a% a9 Rhde et
T+ SdoR Hiar R Faer dar demua? 3§ e I8 Y UF et U g, SEd &5 der
W FY IRT ST FFRAT L

FRIeT, TS H IO/ TE FeA AR § A} SN g fF Fe-Fe s &
§3-93 W H FWT A THg H 579 oW feam Srar g1 R 38 FAT geaRomA gher?
Fr el REg & 0 5 9fRar 97 A § 5 39w # RAsfhd wa 399 w0
el e &1 @e 9 ST Th, Fifh PR IHA Sl §, d9 YT 3cUed gl & IR
30 W AT FEd s uHfa A gguer toem| cenfes f S Al B, R 3@ aem A
s § O confeed aeht F arear & A, war 78, @ asf aF & I @ar §, O sEd
@R w FAT g gEm?? 3@ feem #H taf@es i ot w
Uk U Sgdl HaTF Fed  §l ¢ SO AT ded § o af At W e wem & 9 g,
AfheT BIEY
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5.00 P.M.

Aot AL Teoll are F U wenfees H Ao &, @g confes v Aot F 3w wr @
AR oifcarssa o confes @ Aot A el §1 W, IR caries & dfoar B sueTs
Sl & ST & A0 A g8 S doR g S B, SHH ool U I gl &4 fhe F e
T carfesd T aider #F W@ §, I 5 w@eew F fav seer 9@ g 99 3 e @
Aforar 18T Af, aa off T dor SR Teolr AT § FleadT ol IAd F| I 3o T Ah ofdl
Srualy, S cenfEed W Uh o U, 9 3% dgl 3ATH QNN gl S| S J% 39
W Uk A REN, & dh 3HR FERCCS HY HWM? GF I & A6 Hehal, Fifeh 98
TS IEA-H Glaursier disl g1 carited & FHT W oHEd gt wmiev| Jg g 6 o
ot aifew, aife F AT & 7 & AR ¥ T IR A & 7 ¢ F TwA calRed &
o gforar 7@ T W A2 o9 confees @ dfomr & @t ff, a9 = e IR A€ S
g 3R F T TG F WA @ AGT AT I? dF O F$ Aot off, S SE F e A, T
F 3T Y IR FE R F I W AT 3w WA A TS Y IR AT F T A gERor
& fov corieed st v 921 A €, OfAC 5@ W o fauR e 1 Sd 81 STE-ShE
WS Fa3 F W E AR O e we & v 9=l § @ o @ L, e #% 3
@letr S|

HEleH, qd Yo #A TeiE ol A o T w2feRer & ofd sga Rifad A1 s
a@@ﬁﬂﬁwmﬁ?%ﬁwaa@mconcemedﬁlsv%wﬁﬁﬁa%
I FwEr R AfaTT S| I T F TS FT HI DA 3egied & FART IR IR ST
HH g ST, dfhd 500 IS TAC A6 @ I AR @M & Jd @ # I {1 W,
Tg forery fradt 87 saar-gden Tuar feam Sar &, Afed glar Fo AT 81 saer Sl
R Y e F T 3 R s &, v 95 aor 8T g &1 sOhr STaeedy a7 g
TRT| 3 AR IR STaEed A T o WK TR /T T M A gEuE @ dr
A A fF 9 HUE Ao Th-g@l F SO F o o §, FifE 3 aear § o
WO IS, I G W A HA| 3 g A 3 Acash 56 U H oI § AR FETAH
FT T §, I9 J@ a9 d-GF UH AdT @l gl SN HAAT' e AT AL @, ;e @
IAT| AT SH RE & THASA oI &1 TH 3Mohell TG FAT HWM? Th Holged & 97 e
wE AT ¥, T O ¥ defig el & saa aftel i &, e &) 99 $r el wE

TH.9Y. AT TH.TUA.T. &l
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Uscl ¥ 3PR a9l 3HR WHR o g oA JAWA H FF aX IHH FoAAe o AL gl &
S [SFAGR 38 §A™T AT &1 #Agled, o [OFAeR §, 3d9r [SFdaery gl amgu 3R
3 [SIFAGR Sg T $o FaEAT gl Afg|

HEIeT, IS BIEA-BIE Sl W, A q@r g & gAR g fherore 3R ool A, el
oS N TS ¥ FREE &, S 5 3H AT AT AT & USeH U §, T@ & el dier
uelt 38 dred A ST T §, e ael e fa @ § e S gaars g o
R, A gaT Je¥oT gidr gl, 5@ urell yefda g er g a1 9y Jgivd g W@ @,
3¢ FH U HA 3o Siad, AW A1 A6 F FE I F S A SR &1 5§ I A
T o o B

HTST HICARMR H Y FAST -1 &1 AN S Y Faell 3usr §, 398 Hg o o,
5% faT pesticides &I &Y THST 14T | 3@ ¥ pesticides it gdiaRor & T W&
udd &1 7 § 5 I agriculture 1 YgRd X 3d g1 W Fod Ig @ TS § TR
fafsdl & dear a7 @ 7 & A9 sHA G wWar AT K fhad Ma-Swqg FA g ST
W §l 59 wEA deder ¢ oar 38 Rfdw Rk - § Se-aeg @ § sk &
pesticides 3d% 3ic¥ slow poison N dE ST §, AT 3hT TEAT FA gl T W
Bl 30 Al o F$ R H FARAT @A S @ E| o9 3w R R aww ueh
W AT § A AT F FR T T A T G e & dlar S a1 F
pesticides Wihfde & g7 Ugd Ig el ol AT & W & @ 3R pesticides &l
gipfaeh sl & WA pesticides oo, fSeish fader geaRomar a1 g 3R o &gy a1 Sha-
a@rﬁ%sﬁmﬁma@mmaﬁﬂﬁ%mﬂaﬁl@mé%m
Efered g0 @ o $o R 9w IR 9 wFE &

A, YN YIS Teh g a9 @AEAT ¥l AR aex, Svogy & o #am § AR
Stozm e F O W &, F R o wel vam @ e Ar? 20 A Ug 3R FS IE
FEl ol ST gAA o Aol I g1 FAT, el 20 T9F H Th el Yg el fAeem? qg
arelr Sfae i ggel TA 81 WS 5H §F e S o w E, ofrT g Reafidr ash
greft, o9 ugel ueh & {FRE gl gar & 95 Foeo 9ea Nl & fov ugelr swa
g, 59 d% g eHr A AgT HeEm, S§ 9% drinking water & {FaRE A& gel, a9
TF T TAEAT g A6t grefl ST 3U A IS & gote ¥ fhaw Ree & SR S
& g1 mar 7 F FORSS gt dell Aedr §, e 9 Aedr § 3R mat & e #Aer
aelt f & faT Aoy §1 3 AeRe dier wliea & AU &g @ Y6 o? A fedelr gy @
FaTo 9ISldl ou?
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SUGHTETLT S, UH A4 Sl foidh el T Atanm & & At & Sigr sneanm, S
el fr §HEAT g gRifl Si§ & Ministry of Science & Technology and Ocean
Development # Standing Committee #I Hexd o, dd HH SIAHRY §§ IR el o
Al qger Teh 9o & SA H A Ig SRy Hel o @A S B 9 9 g H 10
ﬁﬁﬁsﬁa@rmmﬁ%ﬁaﬁmﬁﬁ:w%sﬁm#ﬁmmaﬁé@a@r
T &, el g4 g9kl TUT gagdl W oS ele e Usa &1 A8 oo Ol F i o v
F SIS e fF A FAN AN T, F SHA Gl e G| Fo denfaw W FE w b
At @ Slisa & gouRomA off g @ehd §, FAife ag urpfas gem, unnatural g
SRl A SRRy & R 3sA AR deeAs Sl Serel A W cofied oeme e ¥, S @
Sl 1 fheer a7 Al Q9T a1 W@ 81 9Thar 98 81 SN IS @ A@eAg auar §, R sreer
Sad g, T A 3 & 3R arRer gl 81 33 YR T 9fhdr @ 30 HHE S |
AT ST §, 3E0 Aer IR Fes 9l e §1 e sga A Rew €, Tl W W T
gl 3R IGRIT & FHA STl H g T@eo &l ST 3R dgversa & SIRT ar g &
SIRT SHH AU T Tgardr e, O oA # qt & qell fT g a5 FATAT §o &
Seeft| sEdr omerd A% 10 97 9fay efex 3m W &1 3PR 3 subsidies &, ar v et
W&, S oSfed d P gs §, S SARE @, T @ o9 gs 1 el & wew €,
SET W T AN g Hehcll &1 F8 & Al Sl & FEIST U, o Fg ToA b AN Pl
# gasrch § T 59 W o vF Red gl @fRv & fFe 9eR & sEd SHERE e
gEaATe fRaT STl geg & ST 3@ RE @ ueh o W@ g1 I gA oot 3@ gfkar & FA
A IYAT ThA? §H NIl ATk Sl WYT Uhsa & JoliT Jocl FAI Ghsd g7 H5 ol 00—
TG I §, S 6 W@HT A & A 3 dgd YA o9 gl HUE T @ awE A
A e fsara B 81 Usdl A 3R Sfed faar S R S Usw uguur A ade
A H, FET B hT I H, 95 WS FH AR confes i o O w=a F v
WA, o IHER AF guH Gi¥d fRar sreem 3 3@ wdieRer @ g e & fav sra
WHR 3R o3 M| AT Rl F IR 36 e & w3y v Smedr, @ & wAwch §
T HTOT FH § Thal §| $H Holdl FAoIROT qgd FTHT &l ool 7 3aaetd & 3w,
SRRl $HE T, 7 IR A & H T g1 &4, 3R grede v weewd aAwaw §
6 38% ¢RI AMI-Md deh Ig PR fHAT ST FHhaT § .. . (SHTUR) - . .

sumaTeReT (A Fowrer @A) o e oEw Sff, =l 3mSR @l IR-wd s
W) Tar F v St gAg [Rad R T &, 39 999 a9 Ol 3 SRy @9l @ear 11
g d& & fov deT Tafa & g

The House then adjourned at ten minutes past five of the clock till

eleven of the clock on Monday, the 9th August, 2010.
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